
 Tuesday,  August  17  965
 Third  Series  Vol.  XLIV  No.  2  Sravana'26,  bined  (Saka)

 LOK  SABHA

 DEBATES

 (Twelfth  Session)

 पन्यमत्र  जाने

 (Vol.  XLIV  contains  Nos.  1  70)

 LOK  SABHA  SECRETARIAT
 NEW  DELHI

 Price:  Rs.  .00



 CONTENTS

 No.  2—Tuesday,  August  Wy  7965  /Sravana  26.  1887  (Saka)
 Oral  Answers  to  Questions—

 “Starred  Question  Nos.  3]  to  36
 Written  Answers  to  Questions—

 Starred  Question  Nos.  37  to  58  and  bo.
 Unstarred  Question  Nos.  63  to  84,  87  to  +150,  and  52  to  I54

 Re:  Motions  for  Adjournment
 Papers  laid  on  the  Table
 Arrest  and  Detention  of  Members—

 Shri  Kishen  Pattnayak  and  Shri  Bagri.
 Committee  on  Private  Members’  Bills  and  Resolutions—

 Sixty-seventh  Report  मर
 Statemcnt  Re  :  Status  of  Preparatory  Work  onthe  Fourth  Five

 Year  Plan—
 Shri  B.  R.  Bhagat

 Election  to  Committee—
 National  Food  and  Agriculture  Organisation  Liaison  Committee

 Business  Advisory  Committee
 Thirt-yseventh  Report  7

 Motion  Re  :  Indo-Pakistan  Agreement  on  Gujarat—West  Pakistan
 Border  :
 Shri  U.  M.  Trivedi
 Shri  K.  C.  Pant
 Shri  Ram  Sewak  Yadav
 Shri  A.  C.  Guha
 Shri  Dinen  Bhattacharya
 Shri  Oza.
 Shri  Prakash  Vir  Shastri
 Shri  Jashvant  Mehta
 Shri  Hari  Vishnu  Kamath
 Shri  Frank  Anthony

 Conumns

 253--97

 _292-399
 3०9-378.

 377—400
 400—07

 407—09

 409

 409-13,

 413-14,

 4149

 419-526

 419-33,
 433—42
 442—$2
 452—60
 460—63
 463—67
 467—75
 475—77
 477—89
 489—93

 *The  sign  +  marked  above  the  name  of  a  Member  indicates  that  the  question
 was  actually  asked  on  the  floor  of  the  House  by  that  Member

 (i)



 (ii)  CoLumNs

 Shri  Harish  Chandra  Mathur  ‘  49350
 Shri  Himmatsinhyi  §0I—03
 Shri  J.  B.  Kripalani  §03—I
 Shri  Maurya  नि  §II—I9
 Shri  Brajeshwar  Prasad.  +  +  ‘519-26



 LOK  SABHA  DEBATES

 253

 LOK  SABHA
 August  it  965/Sravana
 26,  887  (Saka).

 Tuesday,

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Mr.  Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Rice  from  Pakistan
 +

 f  Shri  Yashpal  Singh:
 Shri  Hem  Barua:
 Shri  D.  com  Sharma:
 Shri  P.  C.  Borooah:
 Shri  R.  5.  Pandey:
 Shri  5.  M_  Banerjee:
 Shri  Surendra  Pal  Singh:
 Shri  Shree  Narayan  Das:
 Shri  Onkar  Lal  Berwa:
 Shri  D.  D,  Puri:

 |  Shri  Indrajit  Gupta:
 |  Shri  P.  L.  Barupal:

 *3L,

 Will  the  Minister  of  Food  and  Agri-
 ealture  be  pleased  ‘to  state:

 (a)  whether  the  Government  of
 Pakistan  have  declined  to  honour  its
 commitment  to  supply  rice  to  India
 under  an  existing  agreement;

 (b)  if  so,
 therefor:

 the  reasons  advanced

 (c)  whether  the  matter  has  been
 taken  up  with  the  Government  of
 Pakistan;  and

 (d)  if  so,  the  outoome  thereof?
 The  Deputy  Minister  in  the  Mintis-

 try  of  Food  and  Agriculture  =  (Shri
 D.  R.  Chavan):  (ay  to  (d).  On  the
 llth  January,  1985.  an  agreement  was
 concluded  with  Pakistan  for  the  pur-
 chase  from  that  country  of  50,000  tons
 of  rice,  Before  shipments  could  com-
 mence,  the  Government  of  Pakistan,
 Ba  Ai)L.5.D.—I.
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 who  were  recelving  foodgrains  from
 U.S.A.  under  the  United  States  Public
 Law  480,  stated  that  they  required
 clearance  from  the  U.S.  Government
 before  they  could  export  the  rice  ६0
 India.  Subsequently,  the  U.S.  Gov-
 ernment  unconditionally  agreed  to  the
 export  of  10,000,  tons  of  rice,  which
 was  shipped  to  India  in  February
 1965.  Pakistan  has  not  so  far  re-
 ceived  the  clearance  of  the  U.S,  Gov-
 ernment  to  the  export  of  the  balance
 quantity  which  is  still  outstanding
 under  the  above  agreement,

 श्री  पदा पाल  सिह  :  मान  लीजिए  कि
 पाकिस्तान  रिलीज  मे  कर  दे  शौर  जो  हमारा
 कोटा  है  बट  हमें  मिल  जाए,  सो  क्या  पाकिस्तान
 का  दिया  हा  राज  जा  कर  हम  अपना

 ई आत्म  सम्मान  कायम  रख  सकते  हैं  ?

 झष्यक्ष  महो  :  कोई  ब्लर
 करिए  |

 सवाल

 क्रि  यशपाल  सिंह  :  क्या  मैं  जान  सकता
 हूं  कि  पिठल  करार  में  गौर  इस  करार  में  कीमत
 में  कितना  भ्रातृ  रहा  है  ?

 Shri  0.  R,  Chavan:  There  is  practi-
 cally  no  difference  in  prices.

 aft  पापा  सिंह  :  क्या  यह  पता  लगाया
 गया  हैं  कि  यह  कब  तक  फाइन ला इज  हूँ
 aL  ?  यू०  ToGo  हुम की  इत  मामले  में
 कब  तक  जवाब  दे  देगा  ?

 Shri  dD  R.  Chavan:  It  is  very  difl-
 cult  to  say  that.

 Shri  Hem  Barua:  Since  Pokistun
 declined  to  honour  its  commitment  te
 export  rice  to  ug  at  a  time  when  it
 synchronises  with  Pakistan's  hostility
 against  us  in  the  Rann  of  Kutch,  may
 I  know  whether  there  is  any  political
 reason  behind  this?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C,  Subramaniam):  I  do  not
 think  there  is  any  political  reason  be-
 cause  U.S.A.  is  supplying  them  wheat
 under  PL  480  because  there  is  short
 supply  of  foodgrains.  They  cannot
 take  that  wheat  and  export  something
 else  and  earn  foreign  exchange.

 Shri  D.  0,  Sharma:  If  there  sre  no
 political  reasons  for  not  exporting
 rice  to  this  country,  are  there  any
 economic  or  any  extra-economic  rea-
 sons  for  not  fulfilling  this  promise  to
 our  country?

 Shri  C.  Subramaniam:  7  just  now
 told  the  House  that  there  was  an  eco-
 nomic  reason.  Under  PL  480  Pakistan
 is  receiving  assistance  and  one  of  the
 conditions  of  the  receipt  of  assistance
 is  that  they  should  not  export  fand-
 grains  to  other  countries,

 Shri  P.  C.  Boroogh:  What  arrange-
 ment  has  been  made  to  fill  up  this
 gap?

 Shri  C.  Subramaniam:  In  view  of  the
 foreign  exchange  difficulties,  we  gid
 not  fill  up  this  gap.

 Shri  R.  8.  Pandey:  Taking  into  con-
 sideration  the  bad  relations  now  with
 Pakistan,  may  I  know  whether  the
 Government  is  in  a  position  tn  reject
 the  agreement?

 Shri  C,  Subramaniam:  That  does  not
 arise.

 Shri  5.  M.  Banerjee:  There  is  ab-
 solute  scarcity  of  rice  even  in  Delhi
 and  some  other  places,  I  would  like
 to  know  whether,  after  this  agree-
 ment,  the  position  is  likely  to  improve
 or  the  position  is  not  likely  to  im-
 prove  even  after  this?

 Shri  C.  Subramaniam:  There  is  no
 agreement  now,  The  original  agree-
 ment  had  almost  collapsed;  we  had  to
 write  it  off,

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  agreement  rontain-
 ed  any  condition  of  this  nature  and
 whether  it  was  out  of  this  agreement
 that  the  Pakistan  Government  did  not
 supply  rice?

 1,  965  Oral  Answers  256
 Shri  C.  Subramaniam:  In  our  agree-

 ment  there  wag  no  stipulation  of  this
 sort,  But  under  PL  480,  Pakistan  has
 entereq  into  this  agreement  with  the
 USA.  Therefore,  they  have  to  get  the
 clearance  of  the  USA.

 tt  die  लाल  बे  रवा  :  मैं  यह  जानना
 चाहता  हूं  कि  क्या  जिस  वक्‍त  ग्रमरीका  ते  पी
 एल  480  के  तहत  समझौता  किया  था  तो  क्‍या
 भारत  सरकार  से  यह  भी  कह  दिया  था  कि  हम
 चावल  पाकिस्तान  से  दिलवा  देंगे  ?

 Shri  C.  Subramaniam:  I  could  not
 follow  the  question.

 Mr,  Speaker:  When  America  had
 agreed  to  send  us  the  rice,  had  it  also
 been  stipulated  that  some  of  that  rice
 woulq  be  transferred  from  Pakistan?

 Shri  0,  Subramaniam:  No,  Sir.
 Shri  D.  D.  Puri:  May  I  know  the

 quantity  of  rice  involved?

 Shri  C.  Subramaniam:  The  quantity
 is  50,000  tons  of  rice,  out  of  which
 10,000  ton;  have  been  delivered.

 Shri  Indrajit  Gupta:  May  I  know
 whether  any  approach  has  at  all  been
 made  by  our  Government  to  ask  the
 U.S.  Government  to  reconsider  their
 previous  decision  so  that  the  balance
 of  40,000  tons  can  be  released?

 Shri  C.  Subramaniam:  Initially  we
 had  approached  the  U.S.  Government,
 but  we  do  not  propose  to  approach
 them  now.

 Sbri  P.  Venkatasubbalah:  Since  we
 have  to  offset  the  deficit  that  has  been
 createg  because  of  the  non-suppty  of
 these  foodgrains,  may  I  know  the
 latest  position  so  far  as  rice  produc-
 tion  in  this  country  is  concerned,  whe-
 ther  it  has  gone  up  to  such  an  extent
 that  we  shall  not  be  deficient  in  rice?

 Shri  C.  Subramaniam:  The  produc-
 tion  in  1964-65.  was  considerably
 higher  then  in  1963-64.  Therefore,
 even  though  these  40,000  tons  could
 have  been  an  advantage  to  us  if  we
 had  got  it,  still  it  did  not  cause  us
 much  damage.
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 aft  हुकम  चचा  कल्लु बाय  :  मैं  यह  जानना
 चाहता  हूं  कि  हमने  जो  अमरीका  से  चावल  का
 सौदा  किया  है  वह  किस  भाव  पर  किया  है
 ौर  भारत  में  लोगों  को  किस  भाव  पर  वह
 चावल  सप्लाई  किया  जाता  है  ?  वहां  से
 लेने  में  सप्लाई  करने  में  भाव  में  कया  अन्तर  है?

 Shri  C.  Subramaniam:  This  is  an
 agreement  with  Pakistan,  not  with
 America.

 Smuggling  of  Rice  to  China
 +

 (Shri  Shree  Narayan  Das:
 |  Shri  Hem  Barua:

 |  Shri  P.  RB  Chakraverti:
 |  Shri  P.  C.  Borocah:

 Shri  AN.  Vidyalankar:
 Shrimati  Savitri  Nigam:
 Shri  8.  C_  Samanta:
 Shri  Rameshwar  Tantia:

 |  Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwary:
 Shri  Vidya  Charan  Shukla:
 Shrimatl  Tarkeshwari  Sinha:

 732.  |  Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:
 Shri  Cc  हू  Bhattacharyya:

 |  Shri  Dasaratha  Deb:

 |
 Shri  Indrajit  Gupta:

 |
 ।

 Shri  Yashpal  Singh:
 Shri  Gokulananda  Mohanty:
 Shri  मा,  0.  Soy:
 Shri  Kapur  Singh:
 Shri  PK.  Den:
 Shri  Gulshan:

 |  Shri  Solanki:
 |  Sbri  Narayimha  Reddy:

 Will  the  Minister  of  Food  and  Agri- eultare  be  pleased  to  state:
 (a)  whether  the  attention  of  Gov-

 ernment  has  been  drawn  to  the  fact
 that  foodgraing  are  being  smuggled to  China  from  border  areas  of  the
 country;

 (b)  if  so,  what  steps,  if  any,  have
 been  taken  to  check  this  evil  at  any
 time;  and

 (c)  whether  it  is  a  fact  that  during
 the  last  three  months,  prices  of  food-
 grains  prevailing  in  that  territory
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 were  higher  than  in  adjoining  Indian
 territory?  |

 The  Depaty  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  B.  Chavan):  (a)  Some  reports
 had  appeared  in  the  press  of  alleged
 smuggling  of  rice  from  Bihar  to  China,
 On  investigation  it  was  found  that
 they  were  baseless.

 (b)  Does  not  arise.
 (c)  No  information  is  available  re-

 garding  prices  of  foodgrains  prevail.
 ing  in  China,

 Shri  Shree  Narayan  Das:  What
 was  the  basis  on  which  the  Govern-
 ment  of  Bihar  had  suggested  that  rice
 was  being  smuggied  from  India  to
 China  through  Nepal?

 Mr,  Speaker:  The  Government  of
 Bihar  have  suggested  it?

 Shri  Shree  Narayan  Das;  Yes,  the
 Government  Of  Gaur  had  suggested it.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  There
 Was  a  statement  by  the  Chief  Minis-
 ter  of  Bihar  that  there  was  large-scale
 smuggling  of  rice  to  China  through
 Tibet  and  through  Nepal.  It  was  a
 guesswork;  an  investigation  was  made
 and  it  was  found,  and  the  Chief  Minis-
 ter  of  Bihar  also  was  later  on  satisfied,
 that  there  was  no  basis  for  this.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  Government  are  aware
 that  some  of  the  rice  millowners  who
 have  their  mills  in  India  have  also
 their  mills  in  the  territory  of  Nepal
 in  the  neighbourhood  of  our  country,
 and  they  sometimes  smuggle  rice  or
 Paddy  from  one  territory  to  the  other,
 and  at  the  time  of  scarcity,  they  bring
 that  rice  into  Bihar  and  charge  heavy
 prices?

 Shri  C.  Subramaniam:  That  iz
 quite  a  different  question.  The  main
 question  relates  to  smuggling  of  rice
 to  China.

 Shri  Hem  Barua:  Some  time  back,
 the  hon.  Food  Minister  had  made  a
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 statement  that  he  was  not  convinced
 by  the  argument  that  rice  was  being
 amuggled  to  Nepal  because  Nepal  her-
 self  wanted  to  export  rice  to  us.  In
 that  context,  may  I  know  whether
 Government  have  any  information
 about  rice  being  smuggled  to  China
 through  Bhutan  and  via  Assam?

 Shri  C.  Subramaniam:  This  is  the
 first  time  that  I  am  getting  that  in-
 formation.  If  the  hon.  Member  is  in
 possession  of  some  facts,  certainly  he
 can  send  them  on  to  me.

 Shri  Hem  Barua:  Yes,  I  shall.

 Shri  P.  R.  Chakraverti:  May  |
 know  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  state-
 ment  emphatically  made  by  Shri  K.  B,
 Suhaoy  on  June  a  1965,  after  his  visit
 to  Delhi  that  whatever  Shri  C.  Subra-
 maniam  might  say,  he  stood  by  what
 he  had  said,  and  if  so,  whether  Gov-
 ernment  will  enquire  into  the  reasons
 that  prompted  the  Chief  Minister  of
 Bihar  to  come  out  with  that  statement?

 Shri  C.  Subramaniam;  Later  on,
 the  Chief  Minister  himself  has  made
 a  declaration  jhat  he  had  been  wrongly
 informed,  and  there  wag  No  basis  for
 that  statement,

 Shri  P.  C.  Borovah:  In  view  of  the
 demorulising  effect  of  smuggling  of
 this  essential  commodity,  may  I  know
 whether  Government  propose  to  treat
 this  smuggling  एड  a  high  treason?

 Shri  com  Subramaniam:  There  was
 no  smuggling.  As  hon,  Members  are
 aware,  the  relationship  between  Nepal
 and  India  is  a  normal  relationship,
 and  that  normal  relationship  is  func-
 tioning.  ]  do  not  think  that  there
 is  any  basis  fur  making  o  charge  that
 the  territory  of  Nepal  is  being  used
 for  smuggling  our  rice  into  some  other
 terrilory.

 Shri  8.  C,  Samanta:  May  I  know
 whether  Covernment  have  uny  infor-
 mation  that  the  rice  that  is  smuggled
 to  Pakistan  is  being  sent  to  China?
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 Shri  C.  Subramaniam:  I  do  not
 know  from  which  part  of  the  country
 rice  is  being  smuggled  into  Pakistan.
 On  the  other  hand,  Pakistan  has  sur-
 Plus  rice,  and  it  can  send  its  own  rice
 to  China,

 श्री  सर  पाण्डेय  :  प्रभी  मंत्री  जी  ने
 कहा  कि  बिहार  गवर्न॑मेंट  के  मुख्य  मंत्री  ने
 कहा  कि  चोरी  से  चावल  नहों  जा  रहा  है  शीर
 उत्तर  प्रदेश  के  मुख्य  मंत्री  ने  भो  वहाँ  बात
 कही  तो  जो  शाप  इतक्तायरो  करा  रहे  हैं  उसके
 सोर्सेज  क्‍या  हैं  या  स्टेट  गवर्नमेंट  स्वयं  पह
 जांच  करवाती  हैं  क्योंकि  यह  चोरों  से चावल
 जाने  का  सवाल  बार  बार  उठता  है  tT  मैं
 जातना  चाहता  हूं  कि  आपकी  एजेंसी  क्‍या  है
 कौर  ड्राप  कैसे  यह  जानते  हैं  कि  चोरी  से  नहीं
 जा  रहाहै।
 Shri  C.  Subramaniam:  The  central

 agency  also  made  an  investigation.
 The  State  Government  made  an  in-
 quiry,  Our  Ambassador  in  Nepal  a's?
 instituted  an  inquiry.  All  these  in-
 quiries  have  revealed  that  there  is  no
 basis  for  the  allegation.

 श्री  विभूति  मि  :  प्रभी  मंत्री  जी  ने
 बतलाया  कि  'पियार  के  चेक  मिनिस्टर  ने  कहा
 कि  चोरों  से  चावल  नहीं  जा  रहा  है  ।  स्टेट
 गज  गेंद  ने  जस  कराई  जोर  नैन  एजेंसी  ने
 आइ  बारें  में जांच  पड़ताल  को  है।  में  गना
 चाहता  हूं  कि  क्‍या  धाप  ने  कतले  से  भो  कोई
 जांग  कराई  है  कि  तौल  से  बावल  बतान
 होते  हुए  तिब्बत  जाता  झ्

 8087  c  Subramaniam:  Inquiries
 were  made  into  these  allegations  that
 rice  was  being  smuggled  into  Tibet.
 As  I  have  already  stated,  there  is
 absolutely  no  basis  for  these.

 sit  विभूति  मिथ् :  मैं  ने  रक्सौल  के  बारें
 में  पूछा  है  कि  वहां  के  संध  में  आंव  करवाई
 है  या  नहीं।  उस  फे  बारे  में  जवाब  नहीं  दिया।

 Shri  C.  Subramaniam:  Raxoul  was
 also  inve  -tigated.

 Shrimati  Savitri  Nigam:  Wile  I
 agree  with  the  statement  made  by  the
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 Minister  that  the  Nepal  Government
 is  not  in  the  picture,  I  would  like  to
 know  from  him  whether  he  has  made
 inquiry.

 Mr.  Speuker:  She  should  enquire where  she  does  not  agree.
 Shrimati  Savitri  Nigam:  [  would

 like  to  know  from  him  whether  he  is
 aware  that  only  one  rice  millowner
 on  the  border  has  not  been  able  to
 give  account  of  10,000  mds,  of  rice
 which  have  been  sent  to  Tibet  through
 some  other  source  by  his  agents,

 Shri  Ranga:  We  all  heard  about  it.
 Shri  C.  Subramaniam:  We

 made  exhaustive  inquiries  into  this,
 Three  separate  parties  have  gone  in-
 to  this  question  and  all  have  come  to
 the  conclusion  that  there  is  no  basis
 for  this  allegation  that  there  is  smug-
 gling  taking  place.

 श्री  शिव  नारायण:  क्या  यह  सही  है  कि
 कंट्रोल  होने  के  कारण  बस्ती  शौर  गोरखपुर
 एरिया  जो  कि  नैपाल  के  बौर डर  के  करीब  हैं

 यहां  से  घान  उधर  को  ले  जाया  जाता  है  यदि
 हां  तो  गवर्नमेंट  इस  के  लिए  क्‍या  सोच  रही
 है?

 अध्यक्ष  महोदय  :  बह  बार-बार  कहते  हैं
 कि  इनक्वायरी  की  गई  शौर  यह  शिकायत
 ग़लत  पाई  गई  t

 sit  शिव  नारायण  :  प्रत्यक्ष  महोदय,
 यहां  कंट्रोल  हैँ  जिसकी  वजह  से  घायल  उस
 पार  चला  जाता  है।  इस  के  लिए  बार-बार
 हम  ने  इस  गवर्नमेंट  से  कहा  कि  इस  कंट्रोल
 को  बालिश  किया  जाय  ताकि  वह  चावल
 हमारे  पने  बाजार  में  बिकने  के  लिए  प्रा
 सके  लेकिन  कोई  सुनवाई  नहीं  की  जाती  है  ।

 ओर  बहा पाल  सिह  :  इसे  प्रादरणीय
 सदन  में  मानवीय  मंत्री  ने  यह  फरमाया  था
 कि  कोई  भी  चावल  हमारा  फोन  को  किसी

 रास्ते  से  नहीं  जा  रहां  है  लेकिन  जैसा  कि  जाहिर
 है  जौर  जैसा  कि  बिहार  के  मुख्य  मंत्री  ने कहा  कि
 यह  हिन्दू  मुनाफाखोर  एक  दली  सोना  ले  ग्रास
 &  शौर  एक  बोरा  चावल  उधर  दाल  पाते  हैं
 लो  इस  में  कौन  सा  बयान  सही  है  गौर  कितने
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 मुनाफाखोरों  को  इस  बारे  मेंगनी  तक  सज़ा
 दी  गई  है?

 प्रत्यक्ष  महोदय  :  बह  तो  मिनिस्टर
 साहब  ने  कह  नन्दि  कि  नह  बात  गलत  थी  |

 क्रि  यशपाल  सिह  ऐक्शन  क्या  लिया
 गया  ?

 प्रत्यक्ष  महोदय  :  जब  बह  शिकायत  ही
 गलते  थो  तो  उसमें  ऐक्शन  क्या  लिया  जाता  ?
 चीफ  मिनिस्टर  ने  कह  feo  कि  यह  बात
 गलत  है  t

 करो  रामेइवरानम्य  :  एक  मंत्री  कहते
 हैं  कि  यह  बात  सही  है  दूपरा  कहता  है  कि  बह बात  गलत  है  तो  कया  इन  मंत्री  महोदयों  पर
 भी  कोई  ऐसा  कानून  लागू  होता  है  जो  इनको
 हवालात  की  सज़ा  खिलाई  जा  सके?

 Shri  Indrajit  Gupta:  After  the  Cen-
 tre  had  satisfied  itself  that  this  story of  the  Chief  Minister  of  Bihar  about
 smuggling  of  Bihar  rice  wag  just  a
 cock-and-bull  story,  did  it  ;oint  out
 to  the  State  Government  that  the
 shortage  in  Bihar  must  tc  due  to
 hoarding  by  Jocal  hoarders  and  that
 some  steps  should  be  taken  againat
 them?

 Mr.  Speaker:  We  are  concerned
 with  only  smuggling  at  present.

 Shri  Indrajit  Gupta:  The  point  is
 that  Shri  हू,  B.  Sahay  said  that  short-
 age  wag  due  to  smuggling,  but  the
 Centre  found  that  it  was  not  a  case
 of  smuggling.  So  what  is  the  shortage
 due  to?

 Mr.  Speaker:  As  I  said,  we  are  only
 concerned  with  smuggling.

 Shri  Kapur  Singh:  Reverting  to
 Nepal,  is  there  any  epecific  quota  of
 rice  or  foodgrains  which  we  supplied
 to  Nepal  on  government  level?  If  80,
 what  steps  do  we  take  to  ensure  that
 it  is  not  re-exported’

 Shri  C.  Subramaniam:  We  are  gct-
 ting  rice  from  Nepal.  No  doubt,  this
 year  the  quantity  was  less  than  what
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 We  are  usually  getting,  but  still  the
 flow  has  been  from  Nepal  to  India,
 not  from  India  to  Nepal.

 eft  रामसेवक  यादव  :  नया  यह  खाद्य
 मंत्री  की  जानकारी  में  है  कि  बिहार  सरकार  ने
 धान  उगाहूने  का  जो  नियम  बनाया  था  उस
 में  बचने  के  लिए  घान  नैपाल  ले  जाया  गया
 मीर  चावल  नहीं  ले  जा  रहे  हैं  कौर  इस  काम
 में  बढ़ीं  की  पुलिस  ने  सहायता  पहुं  चाय  है,  यदि
 हां  तो  क्या  कृषि  मंत्री  जी  इस  बात  की
 जानकारी  कोई  एक  रा तंत्र  तरीके  से  भेष
 ग्राही  बदल  कर  लेने  की  कोशिश  करेगे  या
 सह  बस  अपनी  सरकारी  मशीनरी  पर  ही  भरोसा
 करते  रहेंगे  ?

 Mr,  Speaker:  The  first  has  been
 answered,  the  second  is  only  a  sug-
 gestion.

 श्री  oo  लाठ  तिवारी  :  नेपाल  और
 हिन्दुस्तान  में  चावल  का  व्यापार  होता  था
 aT  क्या  नैपाल  गवर्नर  मेंट  ने  या  भारत  की  सरकार
 ने  कोई  इस  के  ऊपर  कानूनी  बंधन  किया  है
 जिसकी  वजह  से  यह  सवाल  उठ  रहा  है  कि
 यह  स्मगलिंग  हो  रही  है  ?
 Shri  C.  Subramaniam:  As  3  have

 already  stated,  the  movement  of  rice
 hus  been  from  Nepal]  to  India,  and
 therefore,  there  is  absolutely  no
 ground  for  thinking  that  there  has
 been  smuggling  from  India  _  into
 Nepal.

 Paradeep  Port
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 |  Shri  P.  Venkatasubbaiah:
 |  Shri  P.  L,  Barupal:
 !  Shri  Heda:

 Shrimati  Sharda  Mukerjee:
 |  Shri  Himatsingka;

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  take  over
 Paradeep  Port  project:

 (b)  if  so,  the  main  reasons  therefor;
 and

 (e)  the  terms
 the  same?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur}:  (a)  The  Government  of
 India  took  over  the  Paradeep  Port
 Project  from  the  Ist  June  1965.

 and  conditions  for

 (9)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  Sabha.

 STATEMENT
 The  Paradeep  Port  Project  has  been

 taken  over  as  a  Central  Project  with
 effect  from  the  Ist  June,  1965.  This
 has  been  done  with  a  view  to  afford
 financial  relief  to  the  State  Govern-
 ment  who  are  already  incurring  very
 heavy  expenditure  on  the  other  parts
 of  the  Paradeep  complex  viz.  the
 Mining  Project,  the-  Expressway  Pre-
 ject  and  the  Roag  Transport  Organi-
 sation.

 2,  The  main  terms  of  the  change-
 over  are  the  following:

 (i)  The  Central  Government  will
 complete  the  Project  and  ud-
 minister  the  Port  when  it  is
 ready  for  operations.

 (ii)  Before  traffic  operations  are
 started,  Paradeep  will  be
 declared  a  Major  Port  un-
 der  the  Indian  Ports  Act.

 (iii)  The  money  invested  by  the
 State  Government  on  the  de-
 velopment  of  the  Project  till
 the  date  of  taking  over  will
 be  treated  as  a  loan  to  the
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 Port  Project  to  be  repaid  in
 due  course  when  it  is  finan-
 cially  in  a  position  to  under-
 take  such  repayments,

 div)  The  Central  Government's
 investments  will  also  be
 treated  likewise.

 (v)  From  the  Ist  June,  1965,  all
 further  expenditure  on  the
 Project  will  be  the  direct  res-
 ponsibility  of  the  Central
 Government.

 (vi)  All  the  assets  and  liabilities  of
 the  Project  will  be  taken  over
 by  the  Central  Government
 from  this  date.

 Shri  Surendra  Pal  Singh:  Does  this
 ‘decision  of  the  Government  of  India
 to  take  over  the  Paradeep  project
 follow  from  any  policy  decision  of
 the  Government  to  take  over  all
 major  projects  of  national  importance
 from  the  State  Governments,  or  has
 this  been  done  as  a  special  favour  to
 the  Orissa  Government?

 Shri  Raj  Bahadur:  There  is  no
 question  of  favour  as  such.  The  Para-
 deep  complex  consists  of  not  only  the
 port  project,  but  the  express  higa-
 way  project,  the  iron  ore  development
 project  and  allied  facilities,  and  the
 port  project  was  accepted  with  the
 object  of  exporting  at  least  2  million
 tons  of  iron  ore  from  FParadecp,  We
 could  not  include  it  in  the  Third  Plan.
 The  State  Government  insisted  on  this
 being  done.  When  it  could  not  be
 included  in  the  Third  Plan,  they  went
 on  their  own,  after  getting  our  con-
 currence.  Then  the  cost  of  the  pro-
 ject  turned  out  to  be  much  bigger
 than  they  could  incur.  From  Hs.  2
 crores,  it  went  up  to  Rs.  26  crores.
 They  have  already  invested  Rs.  9
 crores,  and  the  port  is  nearing  com-
 pletion.  It  will  be  completed  by
 November.  So,  there  was  no  option
 but  to  take  it  over.

 Shri  Surendra  Pal  Stagh:  When  the
 Government  of  India  and  the  Plan-
 ning  <“ommission  gave  the  go-ahead
 v  val  .o  the  Orissa  Government  in
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 regard  to  Paradeep,  did  they  feel  con-
 vinced  that  the  State  Government
 was  financially  ond  technically  com-
 Petent  to  handle  a  project  of  this
 mugnitude  and  complexity?

 Shri  Raj  Bahadur:  They  selected
 their  own  Chief  Engineer,  and  I  am
 happy  to  say  that  he  went  on  quite
 well.  He  has  done  it,  and  he  is  going
 to  open  the  port  by  November,  1965.
 There  is  no  question  of  technical  com-
 petence.  They  were  also  assisted  by  a
 firm  of  foreign  consultants,  namely
 Messrs.  Rendell,  Palmer  &  Tritton.
 As  such,  the  technical  question  did
 not  arise.

 As  for  the  financial  question,  initial-
 ly  it  was  estimated  to  cost,  as  per  the
 consultants,  Rs.  l2  crores,  but  because:
 of  the  escalation  of  prices,  it  went  up
 to  Rs.  26  crores,  and  we  can  see  that
 the  State  Government  did  their  best
 to  find  the  resources  and  invested  as
 much  ag  Rs.  9  crores  on  Paradcep.

 श्यो  विभूति  मिथ :  केन्द्रीय  सरकार  ने  जो
 इस  बन्दरगाह  को  लिया  तो  इसके  पहले  क्‍या
 वहां  की  लाइऐबिलिटीज  कौर  एजेंट्स  की
 जांच  कर  ली  थी  शौर  विशेष  कर  जो  वहां
 के  चीफ़  इंजीनियर  की  शिकायत  थी  उस
 बात  की  भी  जांच  करने  के  बाद  इसे  लिया
 है  या  उसके  पहले  ही  इसे  अपने  हाथ  में  लेने
 का  विचार  कर  लया था?

 श्री  राज  बहादुर  :  उसके  बारे  में  जैसा
 कि  बयान  में  दिया  गया  है  जो  कुछ  भी  पहली
 जून  सन्‌  65  से  पहले  का  है  उसके  लिए  उत्तर-
 दायित्व  सारा  स्टेट  गवर्नमेंट  का  है  शौर  वह
 उसे  करेगी  लेकिन  उसके  बाद  का  जो  खुर्जा
 है  वह  हमारे  ऊपर  है  ।  चीफ़  इंजीनियर  के
 यहां  से  जो  शिकायतों  भाई  थीं  उनकी  जांच
 हुई  है  ग्रौर  जिसके  कि  बारे  में  हाउस  को
 जानकारी  है  ।

 की  क०  mo  तिवारी  :  केल्ली  सरकार
 इसके  ऊपर  कितना  रुपया  खर्चे  करने  जा
 रही  है  ?
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 श्री  राज  बहादुर  :  जितना  खर्च  करने  की
 प्रावश्यकता  होगी  वह  किया  जायेगा  बैसे  इस
 साल  के  बजट  में  5  करोड़  रुपये  रक्खे  गये  थे
 और  मैं  रास्ता  हूं  कि  वह  खर्च  हो  जायगा  t

 Sbri  D.  C.  Sharma:  Afier  having
 taken  over  this  sinking  port  from  the
 Orissa  Government,  what  is  the
 amount  of  loan  that  the  Orissa  Gov-
 ernment  owes  to  the  Central  Govern-
 ment  and  what  is  the  total  amount  of
 money  to  be  spent  on  bringing  this
 port  into  proper  functioning  order?

 Shri  Raj  Bahadur:  No  port  in  the
 world  is  a  sinking  port;  it  is  a  heaven
 of  refuge  for  all  sinking  ships.  Apart
 trom  that  so  far  as  the  financial  lia-
 bilities  of  the  Orissa  Government  are
 concerned,  the  question  may  better  be
 addressed  to  the  Ministry  of  Finance.

 शी  प्रकाश बीर  शास्त्री:  पारादीप  पत्तन
 को  झपने  हाथ  में  लेने  के  बाद  क्या  सरकार  ने
 वहां  की  प्रबन्ध-व्यवस्था  में  दौर  विशेष  कर
 उसके  बढ़े  प्राधिकारियों  में  किसी  प्रकार  के
 कोई  परिवर्तन  किये  हैं;  यदि  हां,  तो  वे  क्‍या
 हैं?

 थ्  राज  बहादुर  :  भव  जो  व्यवस्था  रखी
 गई  है,  उसमें  पूरी  देख-रेख  एक  कमेटी  के
 द्वारा  की  जाती  है  जिसका  नाम  है  पारादीप
 पोर्ट  प्राजैक्ट  कमेटी  ।  सेकेंडरी,  ट्रांसपोर्ट
 मिनस्ट्री,  उसके  चेयरमैन  हैं  भौर  उसमें  कामर्स
 मिनिस्ट्री,  एम०  एम०  टी ०  सी०  सनौर  मिनिस्ट्री
 साफ  फिनांस  के  डिपार्टमेंट  श्राफ  को-प्राडिनिशन
 ौर  डिपार्टमेंट  साफ़  एक्सपेंडीचर  के  एक  एक
 प्रतिनिधि  हैं  |  इसके  प्रति रिक्त  चीफ़  इंजी-
 नियर,  डेवेलपमेंट  अाफिसर,  मिनिस्ट्री  ग्राफ़
 द्रास पोर्ट  जौर  उड़ीसा  गवर्नमेंट  ने  दो  प्रति-
 र्नि्हैं।
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 श्री  जगवेव  सिह  सिद्ध/न्ती  :  क्या  चीफ़
 इंजीनियर  के  खिलाफ़  कई  शिकायतें  झाई  हैं,
 यदि  हां,  तो  उनके  विषय  में  सरकार  ने  क्‍या
 निश्चय  किया  है  ?

 श्री  राज  बहाबुर  :  चीफ़  इंजीनियर  के
 खिलाफ़  कुछ  शिकायतें  थीं,  जिनके  बारे  में
 जांच  वगैरह  हुई  ।  उसके  बारे  में  जो  समाधान
 था,  वह  सम्बन्धित  विभागों  ने  किया  ।

 श्री  यदा पाल  सिह  :  क्‍या  यह  सही  है  कि
 माननीय  बीजू  पटनायक  के  कारण  सरकार
 को  यह  फैसला  लेना  पड़ा  ?  क्‍या  अत्र  तक  जो
 रुपया  खर्च  हुआ  है,  वह  उड़ीसा  गवर्नमेंट  को
 वापस  दिया  जायेगा,  या  किस  तरह  से  होगा  ?

 श्री  राज  बहादुर  :  यह  एक  दम  ग़लत  है  ॥

 Shrimati  Tarkeshwari  Sinha:  What
 is  the  capacity  of  the  berth  of  this
 port,  how  many  berths  have  been
 constructed  so  far  and  what  is  the
 foreign  exchange  liability  to  be  incur-
 red  on  the  development  of  this  port?

 Shri  Raj  Bahadar:  We  will  start
 with  one  berth  in  the  current  year,
 After  this  port  is  commissioned  along
 with  the  mechanical  ore  loading  plant
 which  is  being  erected  by  the  same
 chief  engineer,  it  is  expected  that  we
 shall  be  gble  to  export  az  much  as
 five  lakh  tons  of  iron  ore  this  year.
 With  effect  from  next  year  it  will  go
 up  to  two  million  tons.  I  cannot  give
 immediately  the  foreign  exchange
 liability.

 Shri  P.  Ca  Borooah:  What  will  be
 the  total  capacity  of  this  port  after
 completion  of  the  two  phases  and
 what  will  be  the  remaining  gap  to  be
 provided  for  in  the  Fourth  Plan?
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 Shri  Raj  Bahadur:  To  begin  with
 we  have  provided  for  two  million
 tons;  it  can  go  up  to  five  million  tons
 us  and  when  needed,  with  the  expan-
 sion  of  the  port.

 Shri  R.  5.  Pandey:  In  connection
 with  the  Paradeep  port  some  time
 back  it  appeared  in  the  Press  that  the
 Government  is  considering  to  take
 action  because  of  the  mismanage-
 men:  by  the  project  authority.  May
 I  know  if  this  is  truce  and,  if  so,
 has  the  Government  examined  it?

 Shri  Raj  Bahadur:  The  test  of  the
 pudding  lies  in  the  eating.  So  far  as
 the  execution  of  the  project  is  con-
 cerned,  starting  as  late  as  February
 1963.  if  the  port  is  going  to  be  vom-
 pleted  in  November  1965,  I  think  it
 is  a  performance.

 Shri  P.  Venkatasubbaiah:  [In  pur-
 suance  of  Government's  policy  to  pro-
 vide  financial  relief  to  States  which
 are  burdened  with  commitments  of
 such  magnitude,  may  I  know  whether
 there  are  any  other  projects  that  are
 under  consideration  for  the  provision
 of  such  financial  relief?

 Shri  Raj  Bahador:  I  think  |  have
 clarified  the  position.  The  State  Gov-
 ernment  had  already  incurred  an
 expenditure  of  Rs.  9  crores.  We  could
 not  leave  the  port  midway,  It  Is
 going  to  be  a  major  port.  We  could
 not  include  it  in  the  Third  Plan,

 Shrimati  Shardg  Mukerjee:  One
 understands  that  the  investment  which
 the  Central  Government  is  going  to
 make  will  have  to  be  repaid  by  the
 port  authorities.  Has  the  Central
 Government  made  any  assessment  as
 to  how  long  it  will  take  for  them  to
 repay  it?

 Shri  Raj  Bahadur:  It  is  generally
 the  system  that  whatever  is  invested
 in  a  port  goes  by  way  of  loan  and  the
 loan  is  realised  in  instalments  by  the
 port  itself  from  its  own  income.  I
 cannot  give  the  exact  period  during
 which  it  is  to  be  repaid  entirely.

 My
 Hu

 Shrimati  Sharda  Mukerjee:
 question  has  not  been  answered.
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 any  asse<iment  been  made  as  to  how
 long  it  will  take.  Rs.  9  crores  had
 been  paid  and  Rs.  26  crores  was  the
 estimated  expenditure.  Is  it  going
 to  take  20  years  or  30  years?  What
 is  the  assessment?

 Mr.  Speaker:  It  was  said  that  it  was
 nearing  completion.

 Shrimati  Sharda  Mukerjee:  The
 facilities  are  not  given  to  other  States.

 Shri  Raj  Bahadur:  It  was  Hs.  9
 crores  plus  Rs.  5  crores,  totalling  Rs,  1
 crores,  or  nearly  Rs.  5  crores  in  all
 by  the  time  the  port  was  commis-
 sioned.  I  cannot  give  the  figure;  I
 have  not  myself  got  this  figure.  The
 assessment  should  have  been  made.

 ही  सरजू  पाण्डेय  :  इस  स्टेटमेंट  को  देखने
 से  मालूम  होता  है  कि  इस  प्रोजेक्ट  को  केन्द्रीय
 सरकार  ने  इस  लिए  हाथ  में  लिया  है  कि  प्रांतीय
 सरकार  हस  को  फ़िनांस  नहीं  कर  पा  रही  है  ।
 मैं  यह  जानना  चाहता  हूं  कि  दूसरे  प्रदेशों  में
 जो  ऐसे  प्रोजेक्ट्स  चल  रहे  हैं,  जिनको  प्रान्तीय
 सरकारें  फिनांस  नहीं  कर  पा  रही  हैं,  क्‍या:
 सरकार  उन  को  भी  लेने  का  विचार  कर  रही
 है  a

 झ्रध्यक्ष  महोदय  :  यह  पालिसी  का  मैटर
 है।

 भरी  सर  पाण्डेय  :  ध्रध्यक्ष  महोदय,  यह
 बड़ा  इम्पार्टन्ट  प्रश्न  है  ।

 झच्यकष  महोदय  :  मैंने  यह  तो  नहीं  कहां
 है  कि  यह  इस्पार्टेन्ट  नहीं  है,  लेकिन  पालिसी
 मैटर्ज  सवालों  के  ज़रिये  तय  नहीं  किये  जा
 सकते  हैं  ।

 शी  हुकम  हद  कस़्बा  :  क्या  मस्ती  जी
 बतायें  कि  क्या  पारादीप  बन्दरगाह  के  पदा-
 शिकारियों  के  खिलाफ  काफ़ी  शिकायतें  थीं;
 यदि  हां,  तो  उन  के  ख़िलाफ़  क्या  कार्यवाही
 को  गरई  eo  जो  कोटा  बनावट  गए  है,  बया  उसमें
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 उन  लोगों  को  भी  रखा  गया  है  ?  इस  कमेटी
 के  काम  करने  का  ढंग  का  क्‍या  होगा--बह
 किस  भ्राता  पर  काम  करेगी  ?

 श्री  राज  बहादुर  :  जो  शिकायत  थी,  उसके
 बारे  में  मैं  जवाब  दे  चुका  हूं  ny

 श्री  हुकम  चन्द  कछु बाय  :  मैंने  यह  पूछा
 है  कि  कितने  लोगों  के  बारे  में  शिकायतें  थीं
 और  उनके  बारे  में  क्या  कार्यवाही  की  गई  है  ।

 भ्रष् यक्ष  महोदय  :  इस  वक्‍त  तफ़्सील  में
 जाना  मुश्किल  है  ।

 Shri  Kapur  Singh:  I  would  like  to
 know  why  the  carlier  and  repeated
 requests  by  Bhuvaneswar  for  the
 Central  take-over  were  rejected  till
 Puradeep  became  a  septic  cesspool  of
 corruption?  What  were  the  reasons?

 Mr.  Speaker:  He  has  answered  it.

 Shri  Raj  Bahadur:  To  begin  with, the  Central  Government  appointed  8
 fommittee  for  the  development  of  an
 intermediate  port,  It  was  advised  by
 the  committee  that  it  should  be
 developed  as  an  intermediate  port.
 But  the  State  Government  was  kecn,
 as  Orissa  happens  to  be  one  of  the
 maritime  States  of  our  country  which
 dows  not  have  any  single  major  port,
 that  Orissa  must  have  at  Icast  one
 single  major  port  and  with  a  view
 to  achieve  that  objective  the  State
 Government  showed  some  initiative
 and  they  went  in  that  direction,  and
 the  Government  of  India  also  decided
 that  they  should  be  allowed  to  do  50.
 because  they  could  not  finance  it
 entirely.  Therefore,  we  thought  we
 could  take  over  this  major  port  and
 run  it,  particularly  in  view  of  the
 fact  that  it  would  be  a  foreign  ex-
 change  earning  port  by  the  export  of
 iron  ore,

 Shri  Kapur  Singh:  Why  did  they
 wait  till  it  became  a  septic  cesspool
 of  corruption?

 Mr.  Speaker:  It  has  been  answered.
 Shri  Surendranath  Dwivedy:  Is  it

 a  fact  that  although  this  project  com-
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 mittee  has  been  formed  on  the  Ist
 January,  except  that  a  telegram  was sent  to  the  present  set  of  administra- tion  that  the  Government  of  India  his taken  over,  no  special  officer  has  yet taken  charge  of  the  administration  of
 the  port,  and  the  same  old  set  of  ad-
 ministration  continues,  and  all  sorts of  troubles  are  there,  and  no  enquiry has  been  made  into  the  allegations made  against  the  Chief  Engineer  who is  still  in  charge  of  the  port  adminis-
 tration?

 Mr.  Speaker:  He  is  giving  more  in-
 formation  than  asking  for  it!

 Shri  Surendranath  Dwivedy:  I  ask- ed  whether  any  other  step  has  been
 taken,  except  a  telegram  that  they are  taking  over,  The  question  is
 whether  they  huve  taken  over;  that

 is  what  I  want.  (Interruption).
 Mr.  Speaker:  The  question  is

 whether  they  have  taken  over  this
 administration.

 Shri  Raj  Bahadur:  They  have.  The
 Chief  Engineer  also  functions  as  the
 administrator  and  is  entirely  and
 directly  under  the  contro]  of  the  Cen-
 tral  Government  and  the  Ministry  of
 Transport,  which  is  functioning
 through  this  high-power  committee,
 and  we  are  thoroughly  satisfied  with
 the  performance  of  the  officer.

 Shri  Surendranath  Dwivedy:  Per-
 formance  is  not  the  question.

 शी  भागवत  झा  wT  :  इस  विवरण  से
 मालूम  होता  है  कि  इस  कार्यक्रम  को  पूरा  करने
 में  राज्य  सरकार  के  सामने  ग्राथिक  कभी-
 सा इयां  रहीं  |  क्‍या  यह  सच  नहीं  है  कि  इस
 सम्बन्ध  में  झा धिक  कठिनाइयों  के  प्लाजा
 राज्य  सरकार  उचित  इंजीनियरिंग  क्षमता  भी
 उपलब्ध  नहीं  कर  पा  रही  है,  यदि  हां,  तो  क्या
 इतने  बड़े  प्रोजेक्ट  के  प्रारम्भ  के  समय  सरकार
 यह  नहीं  सोचती  कि  राज्य  सरकार  उसके  लिए
 वित्तीय  और  इंजीनियरिंग  क्षमता  उपलब्ध
 करने  में  सफल  हो  सकेगी  या  नहीं  भौर  क्‍या
 इस  प्रोजेक्ट  के  विषय  में  यह  सोचा  गया  था  ?
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 श्री  राज  बहादुर  :  जहां  तक  इंजीनियरिंग
 क्षमता  का  सम्बन्ध  है,  राज्य  सरकार  ने  जो
 अधिकारी  नियुक्त  किया  था,  वह  पूर्णतः
 क्षम  था  शौर  उसने  काम  किया  t  मैं  यह  भी
 निवेदन  कर  दूं  कि  जहां  तक  मकैनिकल  कौर
 लोडिंग  प्लांट  का  सम्बन्ध  है,  जहां  हमने  बौर
 बन्द  राहों  में  उसको  लगाने  के  लिए  विदेशी
 फर्मों  की  सहायता  लो  है,  वहां  इस  चोट  इंजी-
 /नियर  ने  उस  मकैनिकल  कौर  लोडिंग  प्लांट
 -को  ग्राम  पी ०  टी०  के  प्रोजेक्ट  रिपोर्ट  पर
 खुद  लगाया  है  ।

 Daemployment  Insurance  Scheme
 +

 (  Shri  R.  S.  Pandey:
 Shri  D.  C.  Sharma:
 Shri  Yashpal  Singh:
 Shri  P|  R.  Chakraverti:
 Shri  Rameshwar  Tantia:
 Shri  Onkar  Lal  Berwa:

 |
 Shri  P.  C,  Borooah:

 ck)

 Shri  M_  5.  Murti:
 |  Maharajkumar  Vijaya  Ananda;

 [  Shrimati  Ramdulari  Sinha:
 Will  the  Minister  of  Social  Security

 ‘be  pleased  to  state:
 (a)  whether  Government  have

 taken  any  decision  with  regard  to  the
 introduction  of  the  Unemployment
 Insurance  Scheme;

 (b)  if  so,  the  decision  taken  in  the
 matter;  and

 (९)  the  salient  features  of  the
 echeme?

 The  Deputy  Minister  In  the  Mints-
 try  of  Law  (Shri  Jaganatha  Rao):  (a)
 Not  yet;  the  acheme  is  still  under  con-
 sideration.

 १४७)  and  (c).  Do  not  arise.

 si}  राम  सहाय  पाण्डेय  :  प्रनएम्प्लाय-
 मेंट  इंश्योरेंस  या  कम्पेंसेशन  के  सिद्धान्त
 पर  जब  सरकार  विचार  कर  रही  है  तो  क्या
 मैं  यह  जान  सकता  हूँ  कि  किन  किन  श्रेणियों
 के  लोगों  को  ब्च्  लाभ  bd  बना  ?
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 Shri  Jaganatha  Rao:  The  scheme
 as  formulated  by  this  department would  cover  about  4  million  workers.

 att  तुलशी वात  जाधव  :  देश  में  कितने
 ग्रनएम्प्लायड  हैं,  इसको  क्या  कोई  फिग््धं
 आपके  पास  हैं  ?

 प्रत्यक्ष  महोदय  :  यह  दूसरा  सवाल  है  ।
 Shri  D.  C.  Sharma;  May  I  know

 what  proportion  this  unemployment insurance  scheme  will  bear  to  the  per
 capita  income  of  India  and  to  the
 average  wages  of  the  employees?

 Shri  Jaganathag  Rao:  This  scheme
 would  apply  to  persons  who  are  in-
 voluntarily  thrown  out  of  employ- ment.

 Mr.  Speaker:  Can  he  T  the
 hon.  member's  question?

 Shri  Jaganatha  Rao:  No,  Sir;  it  docs
 not  relate  to  this.

 tt  यशपाल  सिंह  :  क्या  राज्य  सरकारों
 से  इस  मामले  में  कुछ  सुझाव  मांगे  गए  हैं  ?
 झगर  मांगे  गये  है  तो  क्या  सरकार  यह  बता
 सकती  है  कि  जहां  ज्यादा  पापुलेशन  बढ़ी  है
 वहां  पर  यह  स्क्रीम  लागू  की  जाएगी  या  जहां
 कम  बढ़ी  है  वहां  पर  लागू  की  जाएगी  ?

 Shri  Jaganatha  Rao:  The  scheme
 was  circulated  to  the  various  minis-
 tries  and  State  Governments,  Some
 comments  have  been  received  and  this
 scheme  will  be  discussed  in  the  Indian
 Labour  Conference  which  is  likely  to
 be  held  in  October.

 Shri  P.  R.  Chakravertl:  May  I
 know  whether  Government  has  con-
 sidered  the  possibility  of  utilising  the
 fund  that  is  now  lying  with  the  Trus-
 tees  of  the  Provident  Fund  Scheme,
 both  industrial  and  mining?

 Shri  Jaganatha  Rao:  The  idea  is
 not  to  take  away  the  provident  fund
 accumulation  which  entirely  belongs
 to  the  workers.  We  want  to  evolve
 a  scheme  by  additional  contributions
 by  employers  and  employces  and  the
 government  would  meet  the  cost  of
 administration
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 att  औंकार  लाल  बैरवा  :  इस  योजना  में
 कितना  रुपया  रखा  गया  है  इसके  लिए  और
 किस  देगी  को  दिया  जाएगा  ?  इसमें  क्‍या
 बेकार  trey  भी  ्  जायेंगे  या  बेकार  लोग
 ही  श्राथर्ग  ?  कितना  रूपया  रखा  है  ?

 Shri  Jaganatha  Rao:  Initially  the
 scheme  weuld  apply  to  members  of
 the  Employees  Provident  Fund  and
 members  of  the  Coal  Mines  Provident
 Fund.

 अध्यक्ष  महोदय  :  कितना  किया  रखा
 रुखा  गया  है  ?

 विधि  तथा  सामाजिक  सुरक्षा  मंत्रों
 (श्री  wo  कु०  सेन):  अभी  गमक  रुपये  के  बारे
 में  निश्चय  नहीं  किया  गया  है  1
 Shri  FP.  C.  Borooah:  May  I  know

 whether  Government  has  taken  into
 consideration  the  provisions  of  the
 insurance  scheme  evolved  for  the
 Assam  Tea  Plantation  workers  which
 is  dered  to  be  and  best  in
 the  country  because  it  requires  no
 medical  examination  and  no  fresh
 contribution  by  the  employers  and
 employees?  May  I  know  how  _  this
 scheme  compares  with  the  Assam
 scheme?

 Shri  Jaganatba  Rao:  This  is  not  a
 medical  msurance  scheme  as  such.
 Employees  who  are  thrown  out  of
 employment  for  temporary  spells  in-
 voluntarily  would  be  covered.

 Shri  A.  N.  Vidyalankar:  The  Min-
 ister  stated  that  the  scheme  is  still
 under  consideration.  May  I  know
 since  when  it  is  under  consideration?
 Is  it  not  a  fact  that  since  the  second
 Plan  was  being  formulated,  it  is
 under  consideration  of  the  govern-
 ment?

 Shri  Jaganatha  Rao:  It  is  true  a
 committee  was  set  up  and  a  scheme
 was  evolved.  But  that  scheme  was
 given  up  88  being  impracticable.  The
 Department  of  Social  Security  recent-
 ly  evolved  a  new  scheme  and  it  was
 discussed  in  the  joint  meeting  of  the
 trustecs  of  the  Emplovers  Provident
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 Fund  and  the  Coal  Mines  Provident
 Fund.  It  will  be  further  discussed  in
 the  Indian  Labour  Conference  to  be-
 held  in  October.

 The  Minister  of  Law  (Shri  A.  EK.
 Sen);  May  |  add  that  the  working
 group  appointed  in  964  reported  only
 in  19657

 श्री  दीवार  प्रसाद  :  जब  से  इस  देश  को.
 स्वतन्त्रता  मिलो  है  तब  से  राज  तक  मिलनी
 फीसदी  बेकारी  बढ़ी  है  शौर  यह  जो  बेकारी
 की  संख्या  है  इसमे  बितने  न जस्टर्ड  हैं  शौर
 कितने  पग्ननरजिस्टर्ड  ”  इस  बेकारी  को
 दूर  करने  के  लिए  क्‍या  सरकार  अगली  पंच-
 वर्षीय  योजना  में  कोई  कदम  हाते  जा  रहीं  है  ?

 श्री  wo  go  सेन  :  ये  ग्रां बड़े  तो  मेरे
 पास  नहीं  हैं  ।

 Shri  A.  P.  Sharma:  May  I  know
 how  long  it  will  take  for  the  Govern-
 ment  to  finalise  this  scheme?

 Shri  Jagamatha  Rao:  As  I  said,  the
 Indian  Labour  Conference  is  meeting
 in  October,  This  scheme  will  be  dis-
 cussed  there.  If  the  employers  and
 employees  agree,  government  would
 go  ahead  with  it.

 Shri  5,  M.  Banerjee:  May  I  know
 whether  the  attention  of  the  Minister
 has  been  drawn  to  a  press  statement
 issued  by  the  Secretary  of  the  De-
 partment  in  Nav  Bharat  Times?  After
 reading  that  statement,  it  appears  that
 everything  was  finalised  and  the  em-
 ployers  have  agreed.  May  I  know
 what  action  has  been  taken  against
 the  officer  g  such  -  stat

 Shri  Jaganatha  Rao:  The  scheme
 is  finalised  so  far  as  the  department
 is  concerned.  We  formulate  the
 scheme  and  it  is  open  to  the  employ-
 ers  and  employees  to  come  forward
 with  objections,

 Shrimati  Ramduolari  Sinha:  May
 I  know  what  proportion  of  the  un-
 employed  persons  are  likely  to  be
 benefited  by  this  and  what
 will  be  the  basis  of  civing  priority  to
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 the  unemployed  persons  in  the  first
 instalment?

 Shri  Jaganatha  Rao:  As  I  said,
 about  four  million  workers  will  .be

 -covered  by  this  scheme.  The  scheme
 is  that  six  months’  pay  will  be  paid  in
 instalments,  basing  on  the  contribu-

 “tions  made  by  the  employers  and
 semployees.

 at  गिलानी  :  कया  यह  सच  है  कि  देश  में
 बेरोजगारी  दिन-ब-दिन  बढ़  रहो  हैँ  और
 इस  बेरोजगारी  का  शिकार  होते  हुए  मजदूर
 कई  जगहों  पर  प्राइम-हत्या  कर  रहे  हैं  ।  यह
 जो  बीमा  योजना  है  मजदूरों  के  बारे  में,  इनमें
 जो  देहाती  खेत  मजदूर  हैं  उनको  भो  शामिल
 कर  लिया  जाएगा  या  नहीं  ?

 मध्यक  महोदय:  पहले  जो  उन्होंने  बताया
 है  उसमें  तो  नहीं  पते  हैं  ।

 ो  हुक्म  चाह  BRT:  क्या  सरकार  ने
 कभी  इस  बात  का  प्रयत्न  किया  हैं  कि  यह  जाना
 जाए  कि  देश  में  कितने  बेरोज़गार  लोग  है
 शौर  सभी  बेरोजगारों  पर  यह  चीज़  लागू
 होती  चाहिये  ?  क्‍या  इस  पर  कभी  विचार
 किग्रा  है  ?

 प्रत्यक्ष  भोज्य  :  उन्होंने  कहा  है  जिन
 पर  सागू  होगो  T  ग्रुप  तो  एक  जनरल  क्वेंटिन
 कर  रहें  हैं  !

 अं  हुक्म  चरण  कछापाय :  किता  अन्दाज
 सरकार  ने  इसका  लगाया  है?  क्या  सरकार
 इसका  ग्रन्दाज्ञ  जगाने  का  प्रदत्त  करेंगे  ?

 Shrimati  Savitri  Nigam:  May  I
 “know  why  the  previous  scheme  was
 abandoned,  who  were  the  persons  who
 drafted  this  scheme,  and  whether  any

 -experts  have  also  been  taken  on  this
 Committee  which  has  finalised  this
 scheme  or  only  departmental  heads
 have  done  it?

 Shri  Jaganatha  Rao:  The  scheme
 was  found  to  be  un-workable  and
 therefore  it  was  given  up.  A  meet-

 -ing  of  the  State  Labour  Ministers  also
 idered  this  ach  on  9th  Nov-
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 ember  963  and  they  said  that  the
 scheme  is  not  workable,

 She  wants  to  know
 only

 Mr.  Speaker:
 whether  experts  are  there  or
 departmental  heads.

 Shri  A.  छू,  Sen:  There  are  experts.
 Shrimati  Renu  Chakravartty:  The

 Unemployment  Insurance  Scheme
 seems  to  apply  only  to  those  workers
 where  there  is  provident  fund.  In
 view  of  the  fact  that  the  greatest
 amount  of  hardship  is  caused  to  con-
 tract  labour,  why  is  it  that  this  Un-
 employment  Insurance  Scheme  is  not
 also  made  to  cover  that  section  of  the
 workers?

 Shri  Jaganatha  Rao:  Initially  the
 idea  is  to  cover  those  who  are  mem-
 bers  of  the  Employees’  Provident
 Fund  and  Coalmines’  Provident  Fund.
 Gradually  it  will  be  applied  to  all
 other  workers  also.

 Shrimati  Renuka  Ray:  This  scheme
 by  its  very  nature  applies  to  the
 highly  organised  sector  of  labour  and
 the  contributory  aspect  comes  in.  |
 want  to  know  what  is  the  spec:fle
 amount  that  the  Government  is  going
 to  spend  on  administrative  costs  etc..
 and  how  far  this  will  be  drawn  out
 of  the  total  fund  which  is  meagre
 enough  for  social  welfare  of  the  un-
 der-privileged  sections  of  society?

 Shri  A.  K.  Sen:  The  contemplation
 is  that  the  Government  would  bear
 the  entire  cos's  of  administration.

 Shrimati  Renuka  Ray:  My  question
 has  not  been  answered.

 Shri  A.  हैं,  Sen:  Naturally,  that  will
 come  from  the  budget  of  the  Minis-
 try  of  Social  Security.

 Shrimati  Tarkeshwari  Sinha:  Just
 now  the  hon,  Deputy  Minister  inform-
 ed  the  House  that  this  acheme  will
 primarily  cover  those  workers  who
 become  unemploved  and  who  are
 covered  by  the  Provident  Fund  and
 Coalmines’  Insurance  Scheme.  I  want
 to  know  why  only  those  two  categor-
 jes  of  workers  were  chosen,  in  view
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 of  the  fact  that  they  have  something
 to  fall  back,  and  not  other  categories
 of  workers  like  contract  labour  who
 are  also  more  or  less  permanently
 employed  but  have  no  benefits  of
 social  security?

 Mr.  Speaker:
 arguments  now.

 She  is  entering  into

 श्री  रामेदतरानग्व  :  बेरोजगारी  बढ़ती
 जाती है.  t  इलाकों  दूर  करने  के  लिए  सरकार को
 योजनायें  बनाने  गाती  हैं  शौर  कई  बार  वें
 फेन  हो  जाता  हैं  -  फिर  उसको  योजनायें
 बातों  पड़ती  है  |  मैं  जानना  चाहता  हूं  कि

 जे  रोजगारों  बड़  ने  का  कारण  नया  है  ?  क्या  कारण
 हैकिबेराज्गारी  gaa  से  उत्पन्न  होती  है  ?
 उन  कारण  को  जान  कर  कारण  को
 मिटाने  के  जिए  फेस  a  सरकार  क्या  कर  रही
 है?

 अ्रध्यक्ष  महोदय  Brey  हमे  प्रो  आप
 दातों  ही  जानते  हैं  ।

 श्री  रामेइबरानप्व.  में  ता  नहीं  जानता
 हूँ.  a  मैं  सुन  सेना  चाहता  हूं  ।

 श्री  बजाज  सिह  :  नेत्रो  मण्डल  में
 हैं  कह  कुनाल  दत का  उत्तर  ई  ?

 Shri  Kapur  Singh:  He  wants  to
 know  the  cause  of  the  causes  of  un-
 employment.  That  he  should  explain.

 Mr,  Speaker;  The  cause  or  causes
 of  unemployment  cannot  be  discussed
 in  a  supplementary  question,  It  is  too
 wide  a  thing  to  be  answered  in  a  sup-
 plementary  question.  Next  Question.

 aft  रामेइबरामग्व  :  ग्रध्यक्ष  महोदय,
 मैं  नमता  से  प्रा पसे  निवेदन  करना
 चाहता  हूं  कि  यदि  इंका  उत्तर
 हमें  यहां  भी  नहीं  मिन  ara  ते  झ्राखिर
 हम  प्रौढ़  कहां  जाएं  ।  यह  देश  की  सबसे  बडे
 संस्था  है  गौर  पके  हाथ  में  देश  का  शासन
 है  ny  रवि,  बे  करो  पों  होती  है,  इसका  उत्तर
 यहां  नहीं  मिल  सकला  तो  हम  किस  को
 शरण  में  जाएँ  ?
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 भ्रध्यक्ष  महोदय  :  इतो  सदन  की  शरण
 में  कराएं  ।  झगर  सप्लीमेंट्री  सवाल  को  शक्ल
 में  नहीं  ।  जब  चाबी  प्लान  पर  बहस  हो  या
 शौर  कोई  बहस  हो  उस  वक्‍त  बाप  इस  सवाल
 को  पूछें  t

 Sugar  Production
 +

 (Shri  P.  R.  Chakravertl:
 Shri  P,  C,  Borooah:
 Shri  Naval  Prabhakar:
 Shri  Hem  Raj:

 135.4  Shri  Bishwanath  Roy:
 Dr.  Mahadeva  Prasad:
 Shri  Tridib  Kumar

 |  Chaudhuri:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  whether  the  increased  produc- tion  of  sugar  is  expected  to  reach  a

 figure  with  prospects  of  India’s  ex-
 ports  to  foreign  countries  enhanced  to
 five  lakh  tonnes  per  year  during  the
 Fourth  Five  Year  Plan;

 (b)  whether  countries,  other  than
 the  United  States  and  U.K.  have  come
 forward  to  buy  Indian  raw  sugar  of
 high  quality;

 (c)  whether  it  is  a  fact  that  the  In-
 dustry  is  continuously  handicapped
 by  the  hifh  production  costs  because
 of  the  use  of  worn-out  and  out-mode-
 ed  machinery;  and

 (d)  if  so,  the  steps  taken  to  intro-
 duce  rationalisation  in  the  Industry?

 The  Deputy  Minister  in  the  Mints-
 try  of  Food  ang  Agriculture  (Shri  D.
 है.  Chavan):  (a)  Yes,  Sir.

 (b)  Yes  Sir.  Indian  raw  sugar  is
 being  exported  to  other  countries  alse.

 (c)  and  (d).  Worn-out  and  out-
 moded  machinery  is  g  factor  respon-
 sible  for  high  production  costs  in
 factories  which  have  not  taken  steps
 to  modernise  their  plants.  The  mat-
 ter  has  recently  bren  examined  by  a
 Committee  whose  report  is  under
 consideration  of  the  Government.

 Shri  P.  R.  Chakraverti:  May  I
 know  the  amount  of  subsidy  so  far-
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 granted  to  the  industry  to  make  up
 the  losses?

 Shri  D.  R.  Chavan:  This  year  the
 amount  of  subsidy  would  be  about
 Rs.  2  crores.

 Shri  P.  R.  Chakraverti:  In  view
 of  the  increasing  gap  between  the
 price  of  sugar  in  India  and  the  price
 of  sugar  in  international  market,  what
 effective  res  do  the  Govern  t
 propose  to  take  to  see  that  the  export
 trade  is  encouraged?

 Shri  D.  R.  Chavan:  The  prices  in
 the  international  market  are  low  and,
 therefore,  unless  we  improve  the  qua-
 lity  of  cane  and  increase  the  per  acre
 yield,  there  is  no  possibility  of  bring-
 ing  down  the  prices  in  the  country.

 Shri  P.  C,  Borooah:  May  I  know
 whether,  in  view  of  the  cstimated
 production  of  32  lakh  tons  this  year
 as  against  26  lakh  tons  last  year,  the
 Government  propose  to  decontrol
 sugar  wholly  or  partly  and,  if  not,  at
 what  stage  would  it  be  possible  to  do
 that?

 Shri  D.  R.  Chavan:  No,  Sir.
 Shri  Bishwanath  Roy:  In  view  of

 the  fact  that  some  sugar  plants  were
 set  up  in  early  930s  in  U.P.,  may  I
 know  whether  any  preference  will  be
 given  to  those  sugar  plants  for  re-
 placement  of  the  old  parts  with  modern
 machinery?

 Shri  D.  R.  Chavan:  I  have  stated
 in  the  main  answer  that  a  Committee
 has  been  appointed  and  that  Commit-
 tee  has  submitted  a  report  which  is
 under  the  consideration  of  the  Gov-
 ernment,

 श्री  सबल  प्रभाकर  एक तरफ  नो  कहा
 जाता  है  कि  उत्पादन  बढ़ाया  जाए  मौर  दूसरी
 तरफ  कहा  जाता  है  कि  उनको  मूल्य  वृद्धि
 भो  हो  t  में  मानो  मंत्र:  जो  से  यह  जानना
 चाहता  हूं  कि  जब  उद गा इन  बड़  गा  तो  कीमतों
 में  बुद्धि  क्‍यों  हो  जाएंगे  ?

 Shri  D.  R.  Chavan:
 the  costs  are  higher.

 It  is  because
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 Shri  Hem  Raj:  May  I  know  whe-
 ther  for  the  purpose  of  rationalisa-
 tion  the  machinery  will  be  manufac-
 tured  indigenously  or  will  it  be  im-
 ported  and,  if  so,  what  will  be  the
 cost  of  the  imported  machinery?

 Shri  D  है.  Chavan:  There  are  a
 number  of  indigenous  manufacturers
 who  produce  the  inery  for  the
 sugar  industry.

 Shri  Tridib  Kamar  Chaudhuri:  May
 I  know  if  the  loss  incurred  in  export-
 ing  sugar  to  foreign  countries  which
 has  been  progressively  increasing  is
 charged  on  the  public  expenditure  or
 is  it  simply  for  earning  foreign
 exchange?

 Shri  C.  Subramaniam:  It  is  a  charge
 on  the  public  exchequer  for  the  pur-
 pose  of  earning  forcign  exchange.

 श्री  सरजू  पाण्डेय  :  गरमी मननीय  मंत्रो
 जो  ने  बताया  है  कि  बहुत  से  ऐसे  कारखाने  हैं
 जिनकी  मानें  घिर्सापोटी  हैं  बौर  जिनके  बारे
 में  ग्रुप  इन् सब राय री  कर  रहे  है।  मैं  यह  जाना
 चाहता  हूं  कि  कया  उत्तर  प्रदेश  सरकार  ने
 ऐसी  मशीनों  कोदई  कराने  के  लिए  कन्द
 से  कोई  सहायता  मांगी  है,  कितनी  मांगी  हैं,
 शौर  कितनी  दो  गयी  है  ?

 Shri  0.  R.  Chavan:
 stated  in  the  unswer  in
 part...

 Mr.  Speaker:  Whether  fhe  U.P.
 Government  have  asked  “for  some
 assistance  to  help  them  in’  replacing
 the...

 Shri  D.  D.  Puri.
 Shri  D.  D.  Puri:  May  I  know  how

 long  the  Government  will  take  to
 come  to  a  final  decision  on  the  Gundu
 Rao  Report?

 Shri  D.  RB.  Chavan:  It  is  under
 consideration  of  the  Government  and
 a  decision  will  be  taken  shortly.

 I  have  just  now
 the  latter

 ft  ferme  प्रसाद  :  प्रभो  उप मंत्रो
 जो  ने  बताया  कि  यह  जो  नुकसान  होता  है
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 कि  मिलों  के  प्राधिकरण  के  न  होने  से  होता
 है  ।  मैं  जानना  चाहता हूं  कि  जो  भूनें  हिन्दु-
 स्तन  के  इन्दर  हैं  उतमें  किस  तरह  से  लास  हाता

 “है  क्‍या  रस  निकालने  में  या  उत्  रस  में  सूरज
 के  कम  होने  से  निशान  हूँगा  है  ।  श्लोक  किस
 कारण  इस  का  अब  तक  ग्राधनिकी६रण  नहों
 हो  सका  है  ?

 Shri  D.  Rg  Chavan:  Losses  in  the
 recovery  are  due  to  several  factors:
 firstly,  the  quality  of  the  cane  and
 then  the  efficiency  of  the  existing
 industry.

 श्री  विभूति  भिन्न  :  देश  में  एक  टन  चौतनी
 का  दाम  कर।ब  LLOO  शय्या  होता  है  प्रौढ़
 विदेश  में  उसका  दाम  ह  पाउंड  है  t  तो
 यह  जा  सरकार  पात  मिलियन  टन  चोरी
 बाहर  से  जावा  चाहती  है  बके  लास  को  कैसे
 पूरा  किग्रा  जाएगा  ?

 Shri  D.  R.  Chavan:
 ing  the  efficiency.

 By  maintain-

 at  रघुनाथ  सिंह  :  उत्तर  प्रदेश  ौर
 बिदार  को  लिन  से  जा  बोत  उतार  होता

 है  उ  के  ए  दक्षिण  भारत  की  मिलों  की  बीनो
 के  मु  हावले  में  तो  रया  ज्यादा  रेलगाड़ी
 देता  पड़ता  है  /  उतर  प्रदेश  पौर  बिहार
 की  चीता  भो  carte  हो  प्रौढ़  तके  लिए
 हुक्का  ज्यादा  भ।  हा  न  देता  पड़े,  कया  इस  के  लिए
 भो  सरकार  कोई  इन्तजाम  करने  के  बारे  में
 सोचती  @  ?

 Shri  D.  R.  Chavan:  The  point  is
 this.  What  happens  is  that  the  inter-
 national  prices  are  low  and,  there-
 fore,  we  have  got  to  purchase  sugar.
 Where  ex-factory  prices  are  low,
 Particularly  in  western  U.P.  ex-fac-
 tory  prices  are  very  high.

 Shri  Basappa:  The  foundation  stone
 of  the  new  co-operative  sugar  mills
 in  Hirivur,  Mvsore  State,  has  heen
 laid  by  the  Chicf  Minister  in  the  pious

 hope  that  licence  will  be  given....
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 Mr.  Speaker:  Why  are  you  bring-

 ing  stone  and  sugar  together?
 Shri  Basappa:  The  foundation  has

 been  laid  but  the  licence  is  pending
 here.  The  money  has  been  collected
 by  the  farmers.  I  want  to  know  whe-
 ther  the  Minister  will  expedite  grant-
 ing  of  the  licence?

 Shri  D.  R.  Chavan:  The
 will  be  issued  very  shortly.

 Sh-i  Sham  Lal  Saraf:  Sugar  is  an
 exportable  commodity  and  it  helps
 in  earning  much-needed  foreign  ex-
 change.  Some  subsidies  are  being
 given.  May  I  know  what  steps  are
 being  taken  in  order  to  reduce  the
 cost  so  that  we  are  in  u  position  to
 compete  in  the  world  market  and  earn
 more  foreign  exchange?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  om  Subramaniam):  Gov-
 ernment  have  in  mind  various  steps
 that  have  got  to  be  taken  for  the  pur-
 pose  of  reducing  this  loss,  but  in  spite
 of  any  steps  that  we  might  take,  I  am
 afraid  a  subsidy  will  be  involved  in
 the  export  of  sugar.  A  committee  has
 been  appointed  and  it  is  poing  into
 the  question  of  establishment  of  big-
 size  factories  wherein  the  economy  of
 scale  will  bring  about  efficiency  and
 bring  down  the  cost  of  sugar,  on
 which  basis  the  subsidy  will  be  con-
 siderably  reduced.

 licence

 श्री  बलजीत  सिंह  :  अभी  श्रीमान
 मंत्री  महोदय  ने  बतलाया  कि  चीनी  का  उत्पादन
 बढ़  रहा  है  ।  जो  कंटा  शहरों  के  लिये  ते
 किया  गया  है  और  जो  कोटा  गांवों  के  लिये  ते
 किया  गया  है  398  बड़ा  ग्रस्त  है,  इस  कारण
 देहाती  जनता  नाराज  है।  देहाती  जनता
 को  ढाई  सी  ग्राम  चैनलों  प्रति  व्यक्ति  मिलती
 है  भ्र ौर  शहर  के  लोगों  को  एक  किलो  ।
 में  जानना  चाहता  हूँ  कि  इस  इन्साफ  को
 कब  हर  किया  जाएगा  ?

 Shri  9.  EB.  *"..van:  The  Hon.  Mem-
 ber  is  referring  to  the  distribution  of
 sugar,  What  happens  ig  that  we
 make  an  allotment  to  State  Govern-



 a8s5  Oral  Answers

 ments  and  the  State  Guvernments
 Manage  their  distribution.  Which
 Particular  State  the  Member  is  refer-
 ring  to,  I  do  not  know.

 sit  बलजीत  सिह  :  जब  पंजाब  स्टेट
 असेम्बलो  में  यह  सवाल  उठता  है  तो  वह  कहते
 हैं  कि  यह  सेंटर  का  मामता  है  शरीर  जब  यहां
 सेंटर  में  सवाल  उठाया  जाता  है  तो  यहां
 जवाब  दे  दिया  जाता  है  कि  यह  स्टेट  का
 मामला  है  तो  मैं  जानना  चाहता  हूं  कि  प्राचीन
 इस  बात  का  फैसला  कौन  करेगा  ?

 Lene  महोदय  :  आखिर,  प्रारंभ  ।
 at  पो०  ग्राम  पटेल  |

 Shri  P.  R,  Patel:  It  seems  that  this
 year  the  monscon  is  not  very  promis-
 ing.  May  I  know  whether  that  will
 affect  the  sugarcane  cultivation  and
 thereby  the  production  of  sugar,  and
 if  so,  what  reserves  have  been  set
 apart  by  Government  instead  of  try-
 ing  to  export?

 Shri  EK.  Chavan:  It  is  too  early
 ‘to  make  any  forecast  about  the  rain-
 fall  and  whether  it  would  affect  the
 Prospect  of  the  1965-66  crop.

 Shri  Rameshwar  Tantla:  May  I
 know  whether  it  is  a  fact  that  our
 ‘export  price  of  sugar  is  Rs.  ll  a
 maund  f.o.b.  which  comes  to  about
 Rs,  9  to  Rs.  0  to  the  sugar  factories,
 in  place  of  the  Rs.  80  a  maund  which
 they  were  getting  previously?

 Shri  C.  Subramaniam:  The  inter-
 national  price  has  come  down.  About
 fifteen  months  back,  it  was  round
 about  4  100,  and  now  it  has  ecme  down
 ‘to  £9  to  £20.  Therefore,  there  has
 been  a  considerable  fall  in  the  world
 market  prices.

 Shri  Ranga:  In  view  of  the  specula-
 live  character  of  international  trade
 and  the  Government's  policy  of  con-
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 achieving  so-called  economies  of
 scale  thus  making  it  impossible  for
 any  co-cperative  factory  to  be  estab-
 lished  in  this  country?

 Shri  C.  Subramaniam:  They  would
 not  compete  with  the  co-operative
 factories  which  would  be  producing
 for  internal  consumption,  They  will
 Produce  exclusively  for  export  pur-
 poses,

 Shrj  Ranga:  Even  then,  it  is  so
 speculative  in  character.

 wary  को  एक  स्थान  से  दूसरे  स्थान  पर  ले
 ज्ञाना.  तथा  उसके  सूर्य

 शनी  विभूति  मिथ
 |  श्री  क०  सा०  तिवारी

 श्री  To  Wo  बचा:.
 गोमती  तारके प्र वरी  सिन्हा  :
 श्री  झंकार  लाल  बैरवा  :

 36,

 क्या  छाक  तथा  कृषि  मतों  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  सरकार  ने
 भारत  प्रतिरक्षा  नियमों  का  संशोधन  करके
 राज्य  सरकारों  के  लिये  यह  प्रतिवादी  कर  दिया
 है  कि  वे  खाद्य पदार्थों  के  जिनमें  सुगन्धित  तेल
 तथा  तिलहन  भी  शामिल  है,  भावों  का  नियन्त्रण
 ौर  उनके  एक  स्थान  से  दूसरे  स्थान  पर  ले
 जाने  को  विनियमित  करने  का  a  प्रदेश
 जारी  करने  से  पहले  वे  केन्द्रीय  सरकार  की
 सहमति  प्राप्त  करें  ;  शौर

 ध)  यदि  हां,  तो  देश  में  खाद्य  पदार्थों
 तथा  तेलों  की  उपलब्धता  पर  इसका  क्‍या
 प्रभाव  पड़ा  है  ?

 The  Deputy  Minister  in  the  Minis.
 try  of  Food  and  Agriculture  (Shri
 D.  B.  Chavan):  (a)  Yes,  Sir,  The

 nd.  in  question  requires  the fining  the  issue  of  new  |  only
 to  the  co-operative  sugar  factories  or
 their  own  State-managed  sugar  fac-
 fories,  why  is  it  that  Government  are
 thinking  in  terms  of  establishing

 ‘these  huge  factories  with  the  idea  of
 844(  Ai)  LSD—2.

 State  Governments  to  obtain  prinos
 concurrence  of  the  Central  Govern-
 ment  before  making  an  order  under
 sub-rules  (2)  and  (3)  of  Rule  25  of
 the  Defence  of  India  Rules  for  regu-
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 lating  the  movement  or  transport  of
 any  foodstuffs  including  edible  oil-
 seeds  and  oils  and  for  controlling  the
 prices  of  any  such  foodstuffs.

 (b)  This  has  been  done  to  prevent
 the  State  Governments  from  acting
 unilaterally  in  disregard  of  the  agreed
 All-India  policy.  This  will  help  to  re-
 duce  disparity  in  prices  in  the  diffe-
 rent  States  and  makes  for  an  equi-
 table  distribution  of  foodstuffs,

 Shrimati  Renuka  Ray:  Can  @.
 No.  56  be  linked  with  this?

 An  hon.  Member:  Can  Q.  49
 also  be  linked  with  this?

 Mr.  Speaker;  Can  (२.  Nos.  49  and
 56  be  linked  with  this?  Is  the  hon.
 Minister  prepared  to  answer  them
 together?

 The  Minister  of  Food  and  Agricul-
 ture  =  (Shri  C.  Subramaniam):
 Q.  No,  56  has  nothing  to  do  with
 Q.  No.  36.  It  is  not  connected  with
 Q.  36  at  all.

 ft  विभूति  मिस्र :  बिहार  में  चावल
 क्रि  मिनट में  50  रुपये  से  60  रुपये  मन  बिकता
 है  ग्रोवर  बिहार  की  हे फिसिट  ot  are
 टन  की  है  ।  मंत्री  महोदय  ने  प्री  जो  कहा
 कि  उन्होंने  डिफेंस  आफ  इंडिया  रूस  को
 मेड  किया  है  तो  मैं  जानना  चाहता  हु,  कि
 श्राप  सेंटर  से  बिहार  को  कितना  खाद्यान्न  देते
 हैं  कौर  दूसरी  कोन  सी  स्टेटस  देती  हैं  ताकि
 बिहार  की  यह  it  लाख  टन  की  जो
 डीटीसी  है  बह  पूरी  हो  सके  ।

 Shri  C.  Subramaniam:  The  main
 question  relates  to  the  amendment  of
 the  Defence  of  India  Rules.  The
 question  put  by  the  hon.  Member  is
 a  completely  different  question.  Per-
 haps,  a  question  is  coming  up  later
 in  connection  with  that.

 शनी  विभूति  सिर  :  प्रत्यक्ष  महोदय,
 मंत्री  जी  ने  मूल  जवाब  में  बतलाया  है  कि  खाद्य
 पदार्थों  की  कीमतों  को  कंट्रोल  करने  के  खातिर
 डिफेंस  साफ  इं  दिया  रूल्स  को  प्रमेंड  किया  गया
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 है  तो  मैं  जानना  चाहता  हू  कि  बिहार  में  यह
 जो 1  लाख  टन  कोडेफिसिट  है  ग्रोवर  चावल
 60  रुपये  मन  बिक  रहा  है  उस  के  लिए  जब  तक
 केन्द्रीय  सरकार  पर्याप्त  गल्‍ला  नहीं  देगो  तब
 तक  अनाज  के  दामों  को  कैसे  कंट्रोल  किया
 जा  सकेगा  ?  इस  सम्बन्ध  में  केन्द्रीय  सरकार
 क्या  करने  जा  रहो  है  ?

 Shri  C.  Subramaniam:  This  is  for
 the  «purpose  of  preventing,  for
 example,  rice  from  Bihar  flowing  into
 other  States  creating  further  scarcity
 in  Bihar.  It  is  only  for  that  purpose
 that  the  Defence  of  India  Rules  have
 been  used.  As  far  as  the  supply  is
 concerned,  we  try  to  supply  as  much
 as  possible  within  the  limits  of  avail-
 ability  to  Bihar.  But  this  is  the  first
 time  that  I  am  hearing  this  figure  of
 u  million  tonnes  as  deficit.

 Shri  Shree  Narayan  Das:  It  is  If
 lakh  tonnes.

 Shri  Bibhut!  Mishra;  ]  lakh  ton-
 nes,  not  ll  million  tonnes.

 दूसरी  बात  मैं  यह  जानना  चहता  हूं  कि
 यह  ग्राउंड नट  से  जो  तेल  निकाला  जाता  है
 उस  रा  मैटीरियल  को  गुजरात  गवर्नमेंट  ने
 बैन  कर  दिया  है  जिससे  कि  तेल  के  दाम  बढ़
 गये  हैं  तो  मैं  जानना  चाहता  हूँ  कि  क्‍या
 सरकार  ने  डीएस  साफ  इंडिया  र्ल्स  में  जो
 परिवतंन  किया  है  उत्तका  कुछ  प्रसर  होगा  ?
 Shri  C.  Subramaniam:  There  has

 been  some  difficulty  with  regard  to
 groundnut  and  groundnut  oil  in
 Gujarat.  They  wanted  to  have  a
 ban  on  the  movement  of  groundnut
 to  other  States.  For  regulating  the
 movement  of  oil  and  for  controlling
 the  price,  the  State  Goverrjnents  have
 to  obtain  the  Centre's  concurence,  ar
 cording  to  this  amendment.

 Shri  हू,  N.  Thwary:  Is  it  a  fact
 that  State  Governments,  especially
 the  Governments  of  the  surplus
 States  are  issuing  orders  to  regulate
 movement  of  foodstuffs  within  thelr
 States  without  the  previous  concur-
 rence  of  the  Central  Government,  amd
 this  has  had  a  great  adverse  Impact
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 on  the  availability  of  foodstuffs?  If
 so,  what  steps  are  the  Central  Gov-
 ernment  going  to  take?

 Shri  C.  Subramaniam:  That  is  why
 this  order  has  been  amended,  Before
 the  amendment  of  this  order,  any
 State  Government  could  impose  any
 ban  on  the  movement  of  foodgrains
 and  edible  oils.  Now  it  is  in-
 cumbent  on  the  State  Governments
 to  take  the  concurrence  of  the  Cen-
 tral  Government  before  they  do  so,
 This  amendment  wil]  serve  the  pur-
 pose  which  my  hon.  friend  has  in
 view.

 Shri  P.  C.  Borooah:  May  I  know
 whether  in  spite  of  the  axtensive
 powers  for  re  ting  the  mov  t
 and  price  of  foodstuffs,  over  40  per
 cent  of  the  foodgrains  has  not  come
 into  the  market  on  account  of  the
 fact  that  it  is  held  up  by  farmers?
 If  so,  what  steps  are  Government
 going  to  take  to  remedy  the  situation?

 Shri  C.  Subramaniam:  That  is  23
 different  problem  altogether.  With
 regard  to  procurement  also,  State
 Gover  ate  ‘ing  how
 best  they  can  procure,  if  it  is  neces-
 sary  to  procure,  from  the  producers
 rather  than  depend  upon  the  trade.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whether  after  issuing  these
 orders,  the  Central  Government
 wanted  some  of  the  surplus  wheat
 Producing  states  like  Punjab  and
 rice-producing  States  like  Madhya
 Pradesh  to  reduce  the  price  level?
 If  so,  have  they  refused  to  do  se  or
 have  they  agreed?

 Shri  C.  Subramaniam:  I  am_  not
 aware  of  any  such  reduction  or
 increase.

 ह. 1 ल  Tarkeshwari  Sinha:  An
 official  spokesman  of  the  Punjab
 Government  made  a  statement  that
 fhough  the  Centra]  Government....

 Mr.  Speaker:  The  Minister
 that  he  is  not  aware  of  it.

 says

 Shrimati  Tarkeshwari  Sinha:  I
 wanted  a  clarification.
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 Mr.  Speaker:  He  does  not  know.
 Shrimati  Tarkeshwari  Sinha:  Has

 his  attention  been  drawn  to  a  state-
 ment  of  a  spokesman  of  the  Punjab
 Government  that  though  the  Central
 Government  wanted  them  to  reduce
 the  price  of  wheat,  they  would  not
 be  in  a  position  to  do  so.

 Shri  C.  Subramaniam:  I  have  not
 asked  them  to  reduce  the  price  of
 wheat.

 श्री  औंकार  साल  बैरवा  :  ब  तक
 किन-किन  राज्यों  से  सहमति  प्राप्त  हुई  है  बौर
 यह  जो  नियन्त्रण  लगाने  के  बाद  तेल,  अनाज
 वगैरह  महंगा  हो  जाता  है  उस  के  बारे  में
 सरकार  ने  क्‍या  कार्यवाही  की  है  शौर  कितने
 केस  भी  तक  उस  सिलसिले  में  पकड़े  गये  हैं  ?
 Shri  C.  Subramaniam:  [  thought

 that  would  be  going  outside  the  scope
 of  the  question,  This  does  not  relate
 to  production  at  all.

 हानी भरी  सरोकार  लाल  बैरवा  किन  किन
 राज्यों  ने  सहमति  प्रकट  की  है  क्‍या  यह  इस
 सवाल  में  नहीं  प्राता  है  ?

 Mr.  Speaker:  Which  of  the  States
 have  agreed  to  this  arrangement?

 Shri  C.  Subramaniam:  There  iv
 no  question  of  agreeing  or  not  agree-
 ing  to  that.  This  is  a  law  which  we
 have  passed,

 Mr.  Speaker:  Is  there  any  objec-
 tion  from  any  State?

 Shri  C.  Subramaniam:  No  doubt,
 some  people  raised  some  objections.
 But  they  have  agreed  to  this.

 Shri  Ranga:  May  I  know  whether
 Government  will  enquire  whether
 even  the  District  Collectors  are
 issuing  instructions  to  the  railway
 authorities  either  to  book  or  not  to
 book  rice  from  various  yice-producing
 areas  to  consuming  areas  not  only
 outside  the  zone  but  also  inside  the
 zone,  and  whether  the  Government
 of  Indig  has  been  consulted  before
 such  authority  is  given  even  to  the
 District  Collector?
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 Shri  C,  Subramaniam:
 no  such  authority.  Evidently,  they
 were  exercising  their  inherent
 authority,  Now  jt  has  been  made
 clear  that  they  should  not  do  ans
 such  thing.  One  main  purpose  of  thi
 amendment  is  that,  so  that  the  State
 Governments  may  not  take  this
 power  and  then  order  the  railways
 either  to  book  or  not  to  book.

 Shrimatl  Renu  Chakravartty:  Has
 the  amendment  of  the  Defence  of
 India  Rules  had  the  effect  of  bring-
 ing  out  mustard  oil  for  the  eastern
 States  of  India?  Knowing  full  well
 that  mustard  seeds  gre  not  coming
 from  U.P.,  has  the  Defence  of  India
 Rules  umendment  helped  in  any  way
 either  to  bring  mustard  oil  above
 ground  or  to  bring  down  the  price?

 Shri  C.  Subramaniam:  This  is
 only  for  the  purpose  of  eliminating
 State  Governments  taking  unilateral
 action,  without  going  through  the
 process  of  discussion  and  coming  to
 an  agreement.  As  far  as  mustard
 oil  is  concerned,  I  do  agree  that  it  is
 becoming  more  and  more  difficult  in
 Bengal,  and  we  are  trying  to  solve  it
 as  far  as  possible,

 Mr.  Speaker:  The  Question  Hour  is
 over.

 क्रि  सूरज  पाण्डेय  :  अ्रध्यक्ष  महोदय,  मैं
 चाहता  हूं  कि  ड्राप  प्रश्न  नम्बर  56  का  जवाब
 दिलायें,  क्योंकि  राज  देश  की  खाद्य  स्थिति
 बड़ो  गम्भीर  है  प्रौढ़  चावल  नहीं  मिल  रहा  है  1

 अध्यक्ष  महोदय  :  मैं  ने  पहले  पूछा  था
 कि  क्‍या  इन  सवालों  को  एक  साथ  लिया  जा
 सकता  है  |  उस  वक्‍त  कहा  गया  था  कि  यह
 अलाहिदा  सवाल  है  |  बेचन  प्रवर
 गुजरने  के  बाद  बल्ज  के  मुताबिक  अगर
 मिनिस्टर  कहे  कि  मैं  किसी  सवाल  का  जवाब
 देना  चाहता  हूं,  तभी  वह  सवाल  झा  सकता  है  v

 Shri  Ss.  M.  Banerjee:  He  should  do
 it.  We  tabled  adjournment  motions

 and  calling  attention  motions  on  it.

 They  had

 Mr.  Speaker:  If  he  wants  to
 answer,  |  will  allow  him.

 Shri  5.  M.  Banerjee:  Let  the
 Minister  answer.
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 New  Shipyards
 ia  (Shri  D.C.  Sharma:

 |  Shri  R,  8.  Pandey:
 “374  Shri  Yashpal  Singh:

 Shri  Madhu  Limaye:
 |  Shri  B.  Barua:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  the  desirability  of
 having  more  shipyards  to  meet
 country's  requirements  in  shipping
 has  been  considered;  and

 (b)  if  so,  with  what  result?

 The  Minister  of  Transport  (Shri  Raj
 Babadur):  (a)  Yes,  Sir.

 (b)  A  second  Shipyard  is  being  es-
 tablished  at  Cochin.

 Agriculture  Bank

 938,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  654  on  the
 30th  March,  965  and  state:

 (a)  whether  any  decision  has  since
 been  taken  regarding  the  establish-
 ment  of  an  Agricultural  Bank;  and

 (b)  if  not,  when  the  decision  ia
 likely  to  be  arrived  at?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)  and
 (b).  No  final  decision  has  so  far  becn
 taken  reg  g  the  establish  t  of
 separate  Agricultural  Banks  to  extend
 credit  to  the  farmers.  The  proposal
 to  create  altermative  lines  of  credit
 has  been  discussed  at  the  Centre.  li
 is  being  circulated  to  the  State  Gov-
 ernments  for  comments  in  the  light  of
 which  the  matter  will  be  further  cor-
 sidered.



 293  Written  Answers  SRAVANA  26,

 Report  of  Agricultural  Prices
 Commission

 (Shri  Indrajit  Gupta:
 |  Shri  P,  R.  Chakravertl

 Shrimati  Savitri  Nigam:
 Shri  P.  C.  Borooah:
 Shri  D.  C,  Sharma:
 Shrimati  Tarkeshwari

 Sinha:
 |  Shri  Vishwa  Nath  Pandey:

 Shri  Naval  Prabhakar:
 Shri  Bibhuti  Mishra:
 Shri  5.  M.  Banerjee:
 Shri  Yashpa]  Singh:
 Shri  M.  L,  Jadhav:
 Shri  Jedhe:
 Shri  P.  R_  Patel:
 Shri  हू.  N.  Tiwary:
 Shri  Tridib  Kumar
 Chaudhuri:

 Shri  Baswant:
 Shri  Raghunath  Singh:
 Shri  R.  Barua:

 ene

 aa

 Will  the  Minister  of  Food  and  Agri-
 culiure  be  pleased  to  state:

 (a)  whether  Government  have  fix-
 ed  the  minimum  prices  of  Kharif
 cereals  of  the  1965-66.  season  on  the
 advice  of  the  Agricultural  Prices
 Commission  and  in  consultation  with
 the  Chief  Ministers  of  the  various
 States;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  C.  Subramaniam):  (a)  Yes,
 Sir.

 (b)  A  statement  is  placed  on  the
 Table  of  the  Sabha.  [Placed  in  Li-
 brary.  See  No,  LT-4489/65].

 Employees’  State  Insurance  Scheme
 (Shri  Rameshwar  Tantia:
 |  Shri  s.  C.  Samanta:

 Shri  Subodh  Hansda:
 40.  Shri  Hukam  Chand

 Kachhavalya:
 Shri  Brij  Raj  Singh:
 Shri  Bade:

 Will  the  Minister  of  Social  Security
 be  pleased  to  refer  to  the  reply  given
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 to  Starred  Question  No,  03  on  the
 23rd  February,  +1965,  and  state:

 (a)  whether  the  report  of  the  Com-
 mittee  appointed  to  review  the  work-
 ing  of  the  Employees’  State  Insurance
 Scheme  has  since  been  received;

 (b)  if  so,  what  are  the  main  recom-
 mendations  made  by  the  Committec;
 and

 (९)  the  action  taken  thereon?
 The  Deputy  Minister  of  Law  (Shri

 Jaganatha  Rao):  (a)  No,  Sir.
 (b)  and  (c).  Do  not  arise.

 Gonda  Parliamentary  Election
 *4I,  Shri  Hari  Vishnu  Kamath:  Will

 the  Minister  of  Law  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  538  on  the  2ard  March,
 J965  and  state:

 (a)  whether  the  inquiry  Into  the
 Gonda  Parliamentary  Election  has
 been  completed;

 (b)  if  so,  the  main  findings  and  con-
 clusions  thereof;  and

 (९)  the  action  taken  against  the
 officials  concerned?

 The  Minister  of  Law
 Sen):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 (Shri  A.  K.

 विधान  मण्डल  तथा  न्यायपालिका  के  wie
 केब्राधिकार  सम्बन्धी  विवाद

 [जी  प्रकाश बीर  शास्त्री  :
 sh  जगदेव  सिह  सिद्धान्त  :
 ही  प्र०  Wo  बच्चा  :
 sft  वित्तीय  पाण्डव  :

 क्या  fafa  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  विधानमंडल  तथा
 स्थायपालिका  के  बीच  विशेषाधिकार  सम्बन्धी
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 विवाद  के  बारे  में  निर्णय  कर  लिया  है;  कौर

 (ख)  यदि  हां,  तो  गत  जनवरी  में
 बम्बई  में  पीठासीन  पदाधिकारियों  के  सम्मेलन
 में  जो  संकल्प  पारित  किये  गये  थे  उन  पर
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 विधि  मंत्री  (धी  Wo  कु०  सेन)  :
 (क)  नहीं  |  सरकार  केशव  सिह  को  रिट
 याचिका  पर  प्रतिम  विनिश्चय  की  प्रतीक्षा
 कर  रही  है  !  पता  चला  है  कि  केशव  सिंह
 ने  उत्तर  प्रदेश  विधान  सभा  द्वारा  उस  पर
 अधिरोपित  दण्ड  को  पुष्टि  करने  वाले  उस  उच्च
 न्यायालय  के  विनिश्चय  के  विरुद्ध  उच्चतम
 न्यायालय  को  प्रतीत  करने  की  इजाजत  के
 रास्ते  प्रमाणपत्र  के  लिए  इलाहाबाद  उच्च
 न्यायालय  से  प्रस्वेदन  किया  है  ।

 (ख)  इस  मामले  में  विनिश्चय  करते
 समय,  सरकार  पीठासीन  प्रोफेसरों  के  सम्मेलन
 में  पारित  संकल्प  पर,  निःसन्देह  सम्यक् छप  से
 विचार  करेगी  ——

 Madras  Harbour  Explosion
 f  Shri  P.  0.  Borooah:

 Shri  P.  R.  Chakraverti:
 Shrimati  Savitri  Nigam:
 Shri  D.  C.  Sharma:
 Shri  Yashpal  Singh:
 Shri  Pottekkatt:
 Shri  A.  V.  Raghavan:
 Shri  Kappen:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Harkh  Yadav:
 Dr.  P.  Srinivasan:
 Shri  Hukam  Chand

 Kachhavalya:

 “43.

 |

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  ex-
 Plosion  took  place  in  the  Madras
 Harbour  on  the  3rd  June,  1965;

 (b)  if  so,  the  number  of  persons
 killed  and  injured;

 (c)  whether  an  inquiry  has  been
 conducted  into  the  Incident;  and
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 (d)  if  a0,  the  results  thereof?
 The  Minister  of  Transport  (Shri  Raj

 Bahadur):  (a)  Yes,  Sir.
 (b)  Number  of  persons  killed  :  3

 Number  of  persons  injured  :  27
 (c)  and  (d).  An  enquiry  into  the

 accident  has  been  conducted  by  the
 Inspector  of  Explosives,  Southern
 Range  and  the  Commissioner  of
 Police,  Madras.  Their  report  =
 awaited,

 Self-Sufficlency  in  Food
 44.  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  while
 in  Australia,  he  made  a  statement
 that  India  will  be  self-sufficient  in
 food  in  ten  or  fifteen  years;

 (b)  what  is  the  basis  for  such  a
 statement;

 (c)  whether  Government
 reviewed  the  matter;  and

 (d)  if  so,  the  conclusions  arrived
 at?

 The  Minister  of  Food  ang  Agricul-
 ture  (Shri  C.  Subramaniam):  (a  to
 {d).  In  my  statement  in  Australia,  I
 saiq  that  my  attempt  was  to  sec  that
 self-sufficiency  in  cereals  is  attained
 within  the  next  five  years.  I  am  as-
 sured  by  the  Scientists  that  this  is  a
 possibility  and  it  could  be  achieved
 provided  we  proceed  in  the  right  way.

 have

 In  view  of  the  crucial  importance  of
 increased  agricultural  producticn  in
 the  national  economy  the  pregrammes
 of  agricultural  development  are  pro-
 poseg  to  be  given  very  high  priority.
 This  matter  is  under  constant  review.

 As  for  the  broad  approach  to  be
 adopted  under  the  Fourth  Five  Year
 Plan  it  has  been  laid  gown  that  agri-
 cultural  programmes  will  be  formu-
 lated  in  terms  of  (i)  a  systematic  effort
 to  extend  the  application  of  science
 and  technology,  (ii)  cremtion  of  a
 more  favourable  economic  environ-
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 ment,  (iii)  strengthening  of  the  machi-
 nery  for  extension  and  it
 mobilisation  for  agriculture,  (iv)  as-
 suring  adequate  supplies  and  resour-

 ces,  and  (v)  intensifying  agricultural
 Programmes  tu  the  maximum  extent
 Possible  in  areas  with  irrigation  and
 assured  rainfall,  where  there  are  fair
 Prospects  of  achieving  rapid  increase
 in  poduction.

 Southern  Food  Zone

 Shri  Mohammed  Koya: Shri  Yashpal  Singh:

 Shrimati  Savitri  Nigam:

 |

 |
 15,  Dr.  P.  N.  Khan:

 Shri  8.  C.  Samanta:

 |

 Will  the  Minister  of  Food  and  Agri- eulture  be  pleased  to  state:

 (a)  whether  the  Kerala  Food
 Advisory  Council  had  suggested  for the  restoration  of  the  old  Southern ‘Zone  system  in  respect  of  movement ‘Of  foodgrains;  and

 (b)  if  so,  the  reasons  for  not  ace
 «cepting  the  suggestion?

 The  Minister  of  Food  and  Agricul- tare  (Shri  C.  Subramaniam):  (४)  4 view  was  expressed  in  the  Kerala
 Food  Advisory  Council  that  the  old
 Southern  Rice  Zone  as  it  existed  prior
 to  October,  964  should  be  restored.

 (b)  Government  consider  that  con-
 ditions  are  not  favourable  for  the  res-
 toration  of  the  old  Southern  Zone
 System.  The  general  question  of
 continuance  or  otherwise  of  the  exist-
 ing  Zonal  and  other  restricticns  on
 the  movement  of  foodgrain;  was  dis-
 cussed  in  the  Chief  Ministers'  Con-
 ference  held  on  the  22nd  July  and
 6th  August  965  and  it  was  decided
 that  the  existing  restrictions  should
 continue  for  the  present.
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 अभाव  चिन्ह
 '  भी  हकम  चाय  कछवाय  :

 *
 464  शनी  बड़े  :

 (भी  बृजराज  लि  :

 क्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  चुनाव  आयोग  के  सम्मुख
 ऐसा  कोई  प्रस्ताव  है  जिसके  प्नन्तगंत  राज-
 नैतिक  दलों  को  उन  राज्यों  में  भी  चुनाव  चिह्न
 रखने  की  प्रयुक्ति  दे  दी  जायेगी  जहां  उन्हें
 मान्यता  प्राप्त  नहीं  है;  प्रौढ़

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  प्रतिम
 निर्णय  कब  तक  होने  की  संभावना  है  ?

 विधि  मंत्री  ी  Wo  कु०  सेल)
 (क)  जी  नहीं  1

 (@)  प्रश्न  ही  नहीं  उठता  ।

 Dredging  the  Bhagirathi
 Shri  C.  K.  Bhattacharyya:
 Shri  Kapur  Singh:
 Shri  Gulshan:
 Shri  Solanki:
 Shri  P.  K.  Deo:

 [  Shri  Narasimha  Reddy:
 Will  the  Minister  of  Transport  be

 pleased  to  state:

 oe

 (a)  whether  it  is  a  fact  that  the
 Calcutta  Port  authorities  have  ap-
 proached  the  Central  Government  for
 sharing  the  costs  of  dredging  the
 Bhagirathi  in  order  to  maintain  its
 navigability;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  Yes.

 (b)  The  Port  Commissioner,  have
 been  advised  to  examine  the  subject
 further  in  the  light  of  the  considera-
 tion  that  ordinarily  every  Port  Trust
 is  financially  autonomous  and  expert- ed  to  be  self-sufficient,  covering  in-
 creases  ijn  Port  expenditure  by  ad-
 justment  of  port  charges.
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 Procurement  of  Foodgrains

 f  Shri  Warlor: ।  Shri  Vasudevan  Nair:
 Shri  Prabhat  Kar:
 Shri  P.  C.  Borooah:

 948.  4  Shri  Himatsingka:
 Shri  Rameshwar  Tantia:
 Shri  P.  Venkatasubbaiah:

 (  Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  total  amount  of  rice  and
 wheat  procured  by  the  Food  Corpora-
 tion  of  India  upto  date;  and

 (b)  the  target  fixed  and  also  tne
 percentage  of  target  achieved?

 The  Minister  of  Food  and  Agricul- ture  (Shri  C.  Subramaniam):  (a)  The
 Food  Corporation  of  India  has  so
 far  undertaken  direct  procurement  of
 rice  only  in  Pondicherry  and  so  far
 it  has  procured  a  quantity  of  abou.
 3,300  tonnes  as  against  the  target  of
 3,000  tonnes.  In  other  Southern  States
 the  Corporation  is  engaged  only  on
 post-procurement  operations.  The
 Corporation  has  not  yet  been  entrust-
 ed  with  the  procurement  of  wheat.

 (b)  In  respect  of  Pondicherry  the
 Corporation  ha;  exceeded  the  target
 by  0  per  cent.  No  targets  were  fixed
 for  the  Corporation  in  respect  of
 other  states.

 Maximum  Prices  of  Wheat
 949,  Shrimati  Tarkeshwari  Sinha‘

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  has  been  decided  not
 to  fix  up  statutory  maximum  prices
 of  wheat;

 (b)  whether  this  decision  is  at
 variance  with  the  policy  adopted  in
 respect  of  paddy;  and

 (c)  the  reason  as  to  why  no  statu-
 tory  prices  have  been  fixed  for  wheat?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (wo  It
 was  decided  after  consultation  with
 the  Chief  Ministers  to  give  the  State
 Government  discretion  whether  {o  fix
 maximum  prices  or  not.

 (b)  Yes,  Sir.
 (c)  As  stated  in  the  reply  to  (a)

 above,  it  was  left  to  the  discretion  of
 the  State  Governments  to  fix  maximum
 prices  for  wheat,  after  taking  into  ac-
 count  the  local  situation  in  respect  of.
 prices  and  supply,  the  impact  on  mar-
 ket  arrivals  ang  their  ability  to  en-
 force  maximum  prices.  The  Govern-
 ments  of  Rajasthan  and  Madhya  Pra-
 desh  have  fixed  statutory  maximum:
 prices  for  wheat;  in  the  other  States
 maximum  prices  for  wheat  have  not
 been  statutorily  fixed.

 Procurement  of  Rice

 (  Shri  Daji:
 Shri  Mohammad  Ellas:
 Shrimati  Vimla  Devi:
 Shri  P.  C.  Borooah:

 Seq  Shri  Basappa:
 4  Shri  Solanki:

 Shri  P.  K.  Deo:
 Shri  Narasimha  Reddy:
 Shri  Warior:

 {Shri  Sidheshwar  Prasad:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:

 (a)  whether  the  target  fixed  for
 procuring  rice  for  Central  stocks  has
 been  fulfilled;

 (b)  if  not,  the  reasons  therefor;
 (c)  whether  it  is  a  fact  that  there  is

 a  Jeakage  of  grains  into  unexpected:
 quarters  both  at  the  procurement
 and  distribution  ends;  and

 (d)  whether  Government  propose
 to  introduce  monopoly  purchase  of
 rice  by  the  Food  Corporation  to  plug
 these  leakages?

 The  Minister  of  Food  and  Agrticul-
 ture  (Shri  Cc  Subramaniam):  (a)  and
 (b).  Every  effort  is  being  made  te
 fulfil  the  target  fixed  for  procuring
 rice  for  Central  stocks  during  cur-
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 rent  crop  season.  As  the  crop  season
 is  not  yet  over  it  is  not  possible  to
 say  whether  there  would  be  any  short-
 fall  in  the  target  fixed.

 (ey  No,  Sir.

 (dj)  No  such  proposal  is  under  con-
 sideration  of  the  Government  of
 India.

 Scarcity  of  Fertilizers

 (  Shri  Inder  J.  Malhotra:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:
 Shri  P.  Venkatasubbaiah:
 Shri  M.  N.  Swamy:
 Shri  Laxmi  Dass;

 “51.

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  differ-
 ent  State  Governments  and  farmers
 regarding  th  acute  scarcity  of  chemi-
 cal  manures  in  different  States  and
 their  sale  in  black  market;  and

 (b)  if  so,  the  steps  taken  in  the
 matter?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)  Yes,
 a  number  of  State  Governments  such
 as  Andhra  Pradesh,  U.P..  Punjab,
 Maharashtra,  Bihar  and  Gujarat  have
 sent  representations  for  increased
 supply  of  fertilizers  to  meet  the  ris-
 ing  demand  for  fertilisers  during  the
 current  manuring  season.  There  have
 been  some  representations  from  Mem-
 ber  of  Parliament  and  a  Village
 Farmers’  Organisation  from  Andhra
 Pradesh  that  fertilisers  are  being  sold
 in  black  market  as  a  iesult  of  scarcity
 These  have  been  sent  to  the  State
 Governm  for  i  tigation  and
 necessary  action.

 (b)  Due  to  limited  availability  of
 fertilisers,  the  requirements  of  the
 State  Governments  cannot  be  met  in
 full.  Steps  have,  however,  been  taken
 to  distribute  the  available  supplies
 equitably.  A  close  watch  is  being  kept
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 on  the  progress  of  despalches  from
 ports  and  factories.  In  order  to  sup-
 plement  rail  mevoc.ci,  .sport  by
 road  is  being  encouraged.  As  prices
 of  Pool  fertilisers  are  controlled  by
 Government  of  India  under  the  Fer-
 tiliser  Contro]  Order,  1957,  the  State
 Governments  wil  take  suitable  805
 tion  in  cases  in  which  violation  of
 the  Control  Order  is  proved.

 Import  of  Wheat  from  U.5.A.
 Shri  Jashvant  Mehta:
 Shri  Indrajit  Gupta:

 Will  the  Minister  of  Food  and
 Agriculiure  be  pleased  to  state:

 (a)  the  amount  of  wheat  imported
 from  U.S.A.  under  P.L.  480  during
 this  year;

 (b)  the  amount  of  foreign  exchinpe
 paid  to  the  food  carriers  this  year;
 and

 (c)  what  is  the  per  ton  expenses  of
 handling  the  foodgrains,  i.e,  unload-
 ing  of  ships,  cost  of  bags,  filling  of
 bags,  loading  of  wagons,  railway
 freight  and  handling  of  the  material
 at  the  destination  till  it  ix  distribut-
 ed  to  the  consumer?

 #52,

 The  Minister  of  Food  ang  Agri-
 cultare  (Shri  c.  Subramaniam):  (a)
 3285  thousand  metric  tons  during  the
 year  985  upto  3lst  July,  1965,

 (b)  Rs,  8:08  crore  on  account  of
 freight  upto  30th  June,  1965.

 (९)  Res.  86:80  per  metric  ton  includ-
 ing  interest  on  capital,  transit!storage
 losses  and  losses  due  ‘o  shortlandings
 ete.

 Elections  in  Orissa

 |  Shri  8.  N,  Chaturvedi
 !

 Shri  P.  Venkatasubbalah
 २  Shri  Ravindra  Varma

 Shri  मे,  Barua
 Shri  D.  D.  Maniri:
 Shri  Basumatari:

 |  Shri  Hari  Vishna  Kamath:
 Will  the  Minister  of  Law  be  pleas-

 ed  to  state  whether  there  ig  any  pro-
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 posal  to  postpone  the  mid-term  elec-
 tions  in  Orissa  and  to  hold  them
 at  the  time  of  the  General  Elections?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  The  question  as  ta  when  the
 General  Election  should  be  held  in
 Orissa  for  constituumg  the  new  As-
 sembly  is  under  consideration  of  Gov-
 ernment,

 Haldia  Port
 [  Shri  Solanki:

 54d  Shri  P.  K.  Deo:
 y  Shri  Narasimha  Reddy:

 |  Shrimati  Sharda  Mukerjee:
 Will  the  Minister  of  Transport  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  fresh

 compl  s  have  developed  over
 the  grant  of  World  Bank  Loan  for  the
 construction  of  Haldia  Port

 (b)  if  so,  the  difficulties  which  are
 coming  in  the  way  for  getting  loan;
 and

 (c)  the  progress  made  in  this  re-
 gard?

 The  Minister  of  Transport  (Shri
 ‘Raj  Bahadur):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
 Delhi  Milk  Scheme
 Shri  Yashpal  Singh:
 Shri  M,  L.  Dwivedi:
 Shrimati  Savitri  Nigam:
 Shri  8.  C.  Samanta:

 |  Shri  Subodh  Hansda
 Shri  Surendra  Pal  Singh:
 Shri  Wartor:
 Shri  Prabhat  Kar:
 Shri  5.  M.  Banerjee:
 Shri  D.  C,  Sharma:
 Shri  Inder  J.  Malhotra:

 ॥  Shi  Karni  Singhji:
 |  Maharajkumar  Vijaya

 Ananda:
 |  Dr,  L.  M.  Singhvi:

 Will  the  Minister  of  Foog  and  Agri-
 enlture  be  pleaseq  to  state:

 (a)  whether  the  Delhi  Milk  Scheme
 has  shown  any  improvement  in  its
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 working  after  the  change  in  its  ad-
 ministrative  sel  up;

 (b)  if  so,  in  what  direction;

 (c)  if  not,  the  reasons  therefor;  and

 (d)  the  steps  proposed  to  be  taken
 in  the  matter?

 The  Minister  of  Food  and  Agri-
 calture  (Shri  C.  Subramaniam):
 (a)  Yes,  Sir.

 (b)  The  improvement  has  been  in
 regard  to  procurement  and  disiribu-
 tion  of  milk  and  the  general  working
 of  the  scheme.

 (c)  and  (d).  Do  not  aise.

 Prices  of  Foodgrains

 (Shri  Shree  Narayan  Das:
 Shri  Prakash  Vir  Shastri:
 Shri  Jagdev  Singh  Siddhanti;
 Shri  8,  M.  Banerjee:
 Shrimati  Savitri  Nigam:
 Shri  M.  L.  Dwivedi:
 Shri  Ss.  C.  Samanta:
 Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwary:
 Shri  ९,  BR.  Chakraverti:
 Shri  P.  C.  Borooah:
 Shri  Bagri:
 Shri  Vishwa  Nath  Pandey:
 Shri  N.  Tiwary:
 Shri  Subodh  Hansda:
 Shrimati  Tarkeshwari  Sinha:
 Shri  Yashpa]  Singh:
 Shri  Abdul  Ghani  Goni:
 Shri  Samnani;
 Shrimati  Renuka  Ray:
 Shri  Sarjoo  Pandey:
 Shri  M.  L,  Jadhav:
 Shri  Jedhe:
 Shri  Dinen  Bhattacharya:
 Dr,  Ranen  Sen:
 Shri  Surendra  Pal  Singh:
 Shri  Madhu  Limaye:

 {Shri  Ram  Sewak:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  lay  on  the
 Table  a  statement  showing:
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 (a)  the  wholesale  and  retuil  prices
 of  wheat,  rice  and  pulses  prevailing
 in  the  country,  Statewise,  during  the
 last  three  months  and  how  they  com-
 Pare  with  the  prices  prevailing  dur-
 ing  the  corresponding  period  ast
 year;

 (b)  whether  the  various  measures
 adopted  to  check  the  prices  have
 proved  effective;  and
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 (९)  if  so,  to  what  extent?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)
 l.  The  all  India  Index  number  of
 wholesale  prices  of  wheat,  rice  and
 pulses  during  the  months  of  May,
 June  and  July,  965  compared  to  those
 in  the  corresponding  months  of  the
 last  year  is  given  in  the  statement  as
 under:—

 —_  (Bate  1952-53100),

 Month/Year  Price  Index  Number
 Wehat  |  Rice  |  Puises

 i964  | 3965  | 964  [i965  |  7964  |  7965 _
 May  4107.1  29.7  I3L.I  i28.3  735.8  §3.4
 June  ins  ‘13r.  3  36.3  428.4  ©  1g 8  t5I.9
 July  46.2  339.0  39.9  133-7  47.6  168.7 7

 2.  Statement  (Appendix  7])  show-
 ang  the  wholesale  prices  of  rice,
 wheat  and  gram  at  selected  centres
 for  the  last  three  months  and  the
 corresponding  period  of  last  year  is
 Placed  on  the  Table  of  the  House
 [Placed  in  Library,  See  No.  LT-4490/

 65).
 3,  Statement  (Appendix  III)  show-

 ing  retail  prices  of  rice,  wheat  and
 gram  at  selected  centres  js  also  plac-
 don  the  Table  of  the  Sabha.  [Plac-
 ed  in  Library,  See  No.  LT-4490/65).

 (by  and  (c).  With  the  arrival  of
 the  new  kharif  and  rabi  crops  prices
 of  foodgains  showed  a  tendency  to
 ase  from  early  this  year.  ‘The  al!
 India  Index  ber  of  wholesal
 prices  of  rice  which  stood  at  146  in
 Sep  964  declined  to  428  in
 January,  1965.  In  respect  of  wheat
 the  Index  be:  of  wholesale
 Prices  declined  from  i5l  in  January,
 965  to  30  in  May,  1865.  The  Index
 number  of  pulses  which  stood  at  96
 in  January,  965  came  down  to  I5]  in
 June,  1965.  The  Index  number  of
 cereals  as  a  whole  declined  from  50
 in  September.  984  to  37  in  May,
 1965.

 The  prices  have  shown  a  continued
 declining  trend  or  remained  steady
 until  June,  1965.  This  is  indicative
 of  the  success  of  the  various  measures
 adopted  to  check  the  prices.  From
 the  end  of  June,  965  the  seasonal
 rise  in  prices  started  and  it  has  been
 aggravated  by  the  delay  in  the  unsit
 of  the  monsoon.

 Asian  Highway

 “57,  Shri  Surendra  Pal  Singh:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  tnat  in  a
 recent  Ministerial  leve]  meeting  of
 the  ECAFE  in  Bangkok,  the  meter
 nations  were  urged  upon  tu  complete
 their  respective  portions  of  the  Asian
 Highway  by  l970  at  the  latest;

 (b)  if  80,  the  portion  and  length  of
 the  said  Highway  which  is  the  res-
 ponsibility  of  the  Government  of
 India;  and

 (९)  the  expenditure  which  is  ukely
 to  be  incurred  by  Government  on
 this  project?
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 The  Deputy  Minister  of  Transport
 (Shri  Ahmed  Mohiuddin):  (a)  to  (c).
 Presumably  the  Hon'ble  Member  is
 referring  to  the  meeting  of  the  Asian
 Highway  Co-ordinating  Committee  of
 the  Economic  Commission  for  Asia
 and  the  Far  East  held  at  Bangkok  on
 the  28th  and  29th  April,  1965.  The
 Tecommendation  made  %y  the  Com-
 mittee  was  that  steps  should  be  taken
 to  ensure  that  at  least  one  through
 route  connecting  all  the  countries  of
 the  ECAFE  region  is  established  as
 early  as  possible,  even  though  it  may
 be  a  combination  of  more  than  one
 routes.  In  order  to  achieve  this
 objective,  the  Committee  recommend-
 ed  certain  selected  routes  for  priority
 implementation  out  of  which  India  is
 concerned  with  Sections  of  the  fol-
 lowing  routes:—

 a  Route  A-l  connecting  Bazargan
 on  the  I[ran/Turkey  border  with
 Saigon  in  Viet  Nam,

 This  route  within  India  starts  from
 near  Amritsar  on  the  Indo|West
 Pakistan  border  and  goes  upto  Palel
 on  the  Indo-Burma  border,  The
 total  length  of  this  route  within  India
 is  2860  kilometres.  The  road  satis-
 fies  the  minimum  standards  laid
 down  by  the  ECAFE  for  Asian  High-
 ways.

 (2)  Route  A-2  connecting  Singapore
 to  the  Uran/Iraq  border.

 This  route  within  India  starts  from
 near  Ferozepur  on  the  Indo|West
 Pakistan  border  and  goes  upto  East
 Pakistan  border  near  Galgatia  pass-
 ing  through  Nepal.  The  total!  length
 of  this  route  within  India  is  «bout
 900  kilometres.  Works  worth  Rs.  .30
 crores  are  required  for  bringing  this
 route  upto  the  minimum  interna-
 tional  standard  which  will  be  carried
 out  by  India  in  due  course  as  part  of
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 Shri  Himatsingka:
 ॥  Shri  Rameshwar  Tantia:

 Will  the  Minister  uf  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Food  Corporation  of  India  has  recent-
 ly  opened  some  new  offices  in  dilfer-
 ent  States;  and

 (b)  if  go,  the  praesent  progres  of
 working  of  the  Corporation?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  tay  Yes.
 Sir.  The  Food  Corporation  of  India
 has  established  regional,  sub-regional
 and  district  offices  in  the  States  of
 Andhra  Pradesh,  Kerala,  Madras  and
 Mysore.  It  has  also  recently  ap-
 Pointed  a  Regional  Manager  at
 Chandigarh.

 (b)  From  1-4-1965,  the  Food  Cor-
 poration  of  India  has  taken  over  ail
 the  Central  storage  godowns  in  the
 States  of  Andhra  Pradesh,  Mudras,
 Mysore  and  Kerala,  except  those
 which  were  needed  for  port  opera-
 tions  by  the  Central  Government.
 The  Corporation  also  tuok  over  the
 stocks  of  rice  and  wheat  in  these
 godowns.  The  Corporation  is  now
 looking  after  storage,  quaiity  control
 and  movement  of  stocks  in  this  area.
 Procurement  of  rice  in  Andhra  Pra-
 desh  and  Madras  is  still  being  done  by
 the  State  Governments  and  the  Food
 Corporation  only  exercises  a  check  on
 quality,  makes  payment  for  the  stocks
 and  arranges  for  the  inter-State
 movement  of  exportable  surplus.  In
 Mysore  State,  stocks  heid  on  Slate
 Government  account  are  also  being
 transferred  to  the  Corporation  for
 storage  and  issue.  The  Government
 of  Andhra  Pradesh  has  also  agreed  to
 transfer  its  own  stocks  to  the  Cor-
 poration  for  storage.  The  Food  Cor-
 poration  is  also  making  direct  pur-

 hases  of  rice  in  Pondicherry. her  road  development  progr
 Offices  of  Food  Corporation

 Shri  R.  8,  Pandey:
 Shri  D.  N.  Tiwary:
 Shri  De  J.  Naik:

 oc: a  4  Dr.  Mahadeva  Prasad:

 The  Corporation  hag  not  undertaken
 procurement  of  wheat.  It  har,  how-
 ever,  taken  over  the  distribution  of
 wheat  products  produced  by  the
 roller  flour  mills  in  the  Southern
 States,
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 Ilyushin  18  for  LAC.
 (  Shri  P.  C,  Borooah:

 |
 Shri  Rameshwar  Tantia:
 Shri  Yashpal  Singh:
 Shri  Bibhuti  Mishra:

 Shri  K.  N.  Tiwari:
 Shri  A.  v.  Raghavan:

 Shri  Pottekkatt:
 Shri  Kappen:

 |  Shri  0,  D.  Purl:
 Shri  P,  BR,  Chakraverti:
 Shri  Surendra  Pal  Sing):

 [  Shri  Himatsingka:
 Will  the  Minister  of  Civil  Aviation

 be  pleased  to  state:
 (a)  whether  the  USSR  has  offered

 to  the  IAC.  an  improved  version  of

 $60.

 Tiyushin  28  aircraft  for  service  on
 domestic  routes;

 (b)  if  so,  their  number  and  on
 what  terms;  and

 (ce)  whether  their  suitability  for
 operation  in  India  has  been  assessed?

 The  Minister  of  ‘Transport  (Shri
 Raj  Bahadur):  (a)  to  (c).  In  order
 to  assess  the  suitability  for  operation
 in  India  of  Russian-built  Ilyushin  48
 aircraft,  V|O  Aviaexport,  Moscow,
 who  are  engaged  in  aviation  businers
 in  the  U.S.S.R.,  offered  to  give  de-
 monstration  flights  in  Indio.  The
 aircraft  arrived  in  India  on  28th  May,
 1965.  The  demonstration  flights  were
 carried  out  on  various  routes  ond  in
 order  to  evaluate  the  aircraft,  the
 technical  officers  of  the  D.G.C.A.  and
 LAC,  were  associated  with  these
 flights.  The  demonstration  fights
 were  completed  on  llth  June,  1965.
 The  suitability  of  the  aircraft  for
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 Badagara  Lighthouse  in  Kerala  has
 been  finalised;  and

 (b)  if  so,  when  the  work  will
 commence  and  be  completed?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  The  design  of  the
 lighthouse  has  been  finalised  by  the
 State  Government.

 (b)  The  State  Government  expects
 to  be  able  to  prepare  the  estimate
 and  complete  the  preliminary  works
 during  the  current  year  and  the  con-
 struction  work  during  1966-67,

 Inter-State  Terminus  in  Delhi

 64  J  Sbri  Ram  Harkh  Yadav:
 au  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  build  a  Central  Inter-State  Ter-
 minus  in  Delhi  on  the  Ring  Road  as
 a  part  of  the  Delhi  Master  Plan:

 (b)  if  so,  whether  any  suitable
 site  has  been  fixed  for  the  purpose;
 and

 (c)  the  total  expenditure  likely  to
 be  incurred  on  the  Project?

 The  Minister  of  Transport
 Raj  Bahadur):  (a)  Yes.

 (b)  Yes.
 (९)  The  estimated  expenditure  to

 be  incurred  on  the  project  hos  not
 been  worked  out  so  dar.

 Bridges  on  Natlonal  Highways
 65.  Shri  Ram  Harkh  Yadev:  Wull

 (Shri

 operations  in  India  is  being  sed
 No  decision  hag  yet  been  taken  re-
 garding  the  purchase  of  the  aircraft.

 Badagara  Lighthouse

 (  Shri  A.  V.  Raghavan:
 a  <  Shri  Pottekkatt:

 |  Shri  Kappen:
 Will  the  Minister  of  Transport  be

 Pleased  to  state:
 (a)  whether  the  design  for  the

 the  Minister  of  Tra  be  pleased
 to  state:

 (a)  the  details  of  the  major
 bridges  with  their  sites  on  the
 National  Highways  which  are  likely
 to  be  completed  during  the  remain-
 ing  period  of  the  current  plan,  State-
 wise;

 (b)  the  number  and  details  of
 such  bridges  which  are  expected  to
 be  completed  during  the  next  Five
 Year  Plan,  State-wise;  and
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 (९)  when  the  major  bridge  on  the
 Ghaghra  river  in  Dorsi  Ghat,  Azam
 garh  (Uttar  Pradesh)  is  likely  to  be
 undertaken  for  construction?

 The  Deputy  Ministcr  in  the  Minis-
 try  of  Transport  (Shri  Ahmed
 Mohiuddin):  (a)  and  (b).  A  state-
 ment  giving  the  required  information
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  see  No,  LT-449]/
 65).

 (c)  The  member  is
 referring  to  the  bridge  over  the
 Ghagra  river  at  Dohrighat.  If  80,
 the  plans  and  estimate  for  ihe  work
 have  been  sanctioned  and  the  tenders
 are  being  finalised.  Th2  work  will  be

 presumably

 undertaken  after  it  is  awarded  to
 some  contractor  shortiy.

 Development  of  Cattle

 .  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Food  and  Agriculture
 be  Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  crash
 programme  for  the  intensive  develop-
 ment  of  cattle,  pig  and  sheep  is  being
 launched  in  Punjab  at  the  instance
 of  the  Central  Government;

 (b)  if  so,  the  details  thereof;  and

 (९)  the  area  covered  by  the  pro-
 gramme  and  the  total]  approximate
 outlay  involved?

 The  Deputy  Minister  In  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawas  Khan):  (a)  to  (c).  Two
 schemes  for  (i)  the  establishment  of
 3  Intensive  Cattle  Development
 Blocks  in  Amritsar,  Ludhiana  and
 Rohtak  districts  and  (ii)  the  estab-
 lishment  of  a  Pig  Breeding  Station-
 cum-Bacon  Factory  have  been  ap-
 proved  for  implementation  under  the
 Crash  Programme  in  Punjab.  The
 State  Government  proposed  to  take
 up’  these  two  schemes  in  I965-66  at
 an  estimated  cost  of  Rs.  7.3  lakh«
 and  Rs.  i5  lakhs  respectively.  No
 Sheep  Development  Scheme  has  been
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 sanctioned  for  Punjab
 Crash  Programme.

 under  the

 Each  Intensive  Cattle  Development
 Bleck  is  proposed  to  be  taken  up  in
 the  milk  sheds  of  dairy  projects  and
 each  is  expected  to  cover  a  breedable
 Population  of  one  lakh  cows'!she
 buffaloes.  The  programme  embraces
 all  aspects  of  cattle  development  viz.
 controlled  breeding,  better  feeding,
 effective  disease  control,  better
 management  and  marketin.  tacilities
 duly  supported  by  rural  dairy  exten-
 sion  activities,  The  Regional  Pig
 Breeding  Station-cum-Bacon  Factory,
 On  the  other  hand,  aims  at  the  pro-
 duction  of  superior  boar;  for  distri-
 tion  in  piggery  develcpmen;  blocks
 and  the  productioa  of  pork  and  pork
 products.

 Kerala  Regional  Unit  of  Food
 Directorate

 67,  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  have  placed  the
 services  of  the  employees  of  the
 Kerala  sub-Regional  Unit  of  Food
 Directorate  at  the  disposal  of  the
 Food  Corporation  of  India;

 (b)  if  so,  the  number  of  employees
 in  this  sub-region;

 (९)  the  conditions  under  which  they have  been  transferred;  and
 (d)  whether  this  transfer

 affect  their  past  services?
 The  Deputy  Minister  of  Food  and

 Agriculture  (Shri  D.  R.  Chavan):
 (a)  Yes,  Sir.

 will

 (b)  614.  Out  of  this  number,  402
 are  working  under  the  direction  of
 the  Food  Corporation  of  India.

 (c)  and  (da).  The  staff  have  not  yet
 been  transferred  formally  to  the
 Food  Corporation  of  India  but  have
 been  instructed  to  work  under  the
 direction  of  the  Corporation,  The
 terms  and  conditions  of  their  transfer
 to  the  Corporation  are  being  worked
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 out.  The  benefits  accruing  to  them
 from  their  service  under  Govern-
 ment  such  as  pensionary  rights  and
 seniority  will  be  protested  to  the
 maximum  extent  possible  on  their
 transfer  to  the  Corporation.

 Delivery  of  Rice  in  Kerala
 68.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  are
 aware  that  9  wagon-loads  of  rice
 received  at  West  Hill  Station,  Kozhi-
 kode  on  the  20th  April,  965  were
 not  taken  delivery  of  by  the  local
 Food  Corporation  Officials;

 (b)  if  so,  the  reasons  therefor;  and
 te)  the  action  taken  in  the  mat-

 ter?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri  D.
 है.  Chavan):  (a)  to  (ci.  Out  of  the
 9  wagon-load  of  rice  received  at
 West  Hill  Station,  Kozhikode  on  20th
 April,  1965,  it  was  found  that  rice  in
 some  of  the  wagons  had  suffered
 damage  due  to  rain.  It  was,  there-
 fore,  necessary  to  assess  the  extent
 of  d  in  the  pre:  of  railway officials  before  taking  delivery  in
 order  to  lodge  suitable  claim  against
 the  railways.  After  assessment  of
 the  damage,  delivery  was  taken  and
 claims  amounting  to  Rs.  16,800,  have
 been  lodged  with  the  Railways.

 Rice  Quota
 Shri  A.  K.  Gopalan:
 Shri  Maniyangedan:

 Will  the  Minister  of  Feed  and  Agri-
 culture  be  pleased  to  state:

 69.

 (a)  whether  Government  have
 received  representations  from  the
 public  for  an  increase  in  the  rice
 ration  quota;

 (b)  whether  he  had  discussions
 with  the  Kerala  Food  Advisory  Com-
 mittee  on  this  and  allicd  matters,
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 (९)  if  so,  what  were  their  recom-
 mendations;  and

 (d)  the  steps  Government  propose
 to  take  to  implement  them?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri  D.
 के,  Chavan);  (a)  Yes,  Sir.

 (6)  Yes,  Sir.
 (c)  The  recommendation  was  that

 the  rice  ration  should  be  temporarily
 increased  during  the  months  of  June,
 July  and  August.

 (d)  The  rice  quantum  of  ration  in
 Kerala  wai  increased  to  90  grams
 per  adult  per  day  from  4-7-l965  and
 to  200  grams  per  adult  per  day  from:
 8-8-1965.

 Kerala  Basle  Tax  Act
 70,  Shri  A.  V.  Raghavan:  Will  the-

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  wet  lands  in  the  Mala-
 bar  region  of  Kerala  had  been  classi-
 fied  into  seven  classes  with  reference
 to  the  fertility  of  the  soil  prior  ta:
 the  introdiction  of  the  Basie  Tax
 Act;

 (b)  whether  the  land  tax  was  col-
 lected  on  the  basis  of  this  classifica-
 tion  before  the  introduction  of  the-
 Kerala  Basic  Tax  Act;

 (c)  whether  the  Fair  Rent  Courts
 constituted  under  the  Malabar  Ten-
 ancy  Act,  954  had  fixed  the  fair  rent
 of  the  lands  on  the  basis  of  the  yield
 assessed  in  the  adangal  extract;  and

 (d)  whether  the  Department  of
 Statistics  has  taken  this  classification
 into  consideration  in  fixing  the  yield
 from  wet  lands  as  per  the  provisions
 of  the  Kerala  Land  Reforms  Act,
 9637

 The  Deputy  Minister  in  the  Mintw-
 try  of  Food  and  Agriculture  =  (Shri
 Shahnawaz  Khan):  (a)  Wet  lands
 in  the  Malabar  area  had  been  classi-
 fled  into  eight  classes  with  reference
 to  fertility,  productivity  etc.  of  the
 soil  before  the  introduction  of  the
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 Kerala  Land  Tax  Act  of  96]  in  that
 area.

 AUGUST

 (b)  Tax  from  the  lands  was  being -collected  in  Malabar  area  as  per  the
 above  classification  before  the  intro-
 duction  of  the  Kerala  Land  Tax  Act
 in  that  urea.

 (c)  The  Fair  Rent  Courts  constitut-
 ed  under  the  Malabar  Tenancy  Act
 fixed  the  fair  rent  of  the  lands  on
 the  basis  of  the  settlement  data  ie.
 the  classification  and  yield  as  pro- vided  in  the  Rules  therefor.  In  the
 adangal  extract  L  and
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 Pleased  to  state:

 (a)  the  functions  of  the  Bal
 Bhawans,  Children's  Museums  and
 Balwadis;

 (b)  the  set-up  of  these  institu-
 tions;

 (eo)  the  manner  in  which  the  Bal
 Bhawans,  Children  Museum  and  Bal-
 wadis  qualify  for  any  assistance
 from  the  Centre;  and

 (d)  the  nature  of  assistance  and
 the  machinery  through  which  such

 fication
 taram  of  the  lands  are  given,  but
 not  the  yield,

 (da)  The  Bureau  of  Economics  and
 Statistics  does  not  take  into  consi-
 deration  the  classification  of  wet  lands
 while  fixing  the  yield  from  wet
 lands.  The  Taluk  is  the  smallest
 unit  for  which  yield  rate  is  calculat-
 ed.  The  yield  rates  for  different
 taluks  are  estimated  through  the
 ‘crop  cutting  surveys  conducted  by
 the  Department  during  different
 Paddy  seasons.

 Cooperative  Sovicties
 m.  Shri  Karni  Singhji:  Will  the

 Minister  of  Community  Development
 ‘and  Cooperation  be  pleased  to  state:

 (a)  the  percentage  of  Co-operative
 Societies  that  have  gone  into  liqui-
 dation  to  the  number  of  societies  re-
 gistere:l,  State-wise,  during  the  last
 five  years  ending  December,  1964;  viding  facilities
 and

 (b)  the  t  of  fi  ial  loss

 nee  is  provided?
 The  Deputy  Minister  in  the  De-

 partment  of  Social  Security  (Shrimati
 Chandrasekhar):  (a)  and  (b).  The
 institutional  set-up  of  Hal  Bhawans,
 Children's  Museums  and  Balwadis
 varies  from  institution  to  institution.
 Their  functions  broadly  are  as  fol-
 lows:—

 Bal  Bhavans:  are  centres  providing
 facilities  for  the  all-round  develop-
 ment  of  children  upto  3  years  of  age.
 These  include  cultural,  recreational
 and  educational  activities.

 Children’s  Museums:  mainly  con-
 centrate  on  displaying  child  art,  drea-
 ses,  dolls,  books,  cultural  pattern  of
 different  groups,  etc.  with  a  view  to
 give  an  insight  into  the  life  of  other
 children  within  and  outside  the  coun-
 try.

 Balwadis:  are  institutions  for  pro-
 for  the  physical

 growth  and  mental  and  emotional

 incurred  by  each  State  Government
 in  respect  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Cooperation  (Shri  B.  8.  Murthy):  (a)
 A  statement  giving  the  required  in-
 formation  in  respect  of  the  Coopera-
 tive  years  1959-60.  to  1963-64  is  placed
 on  the  Table  of  the  House.  [Placed
 in  Library,  see  No,  LT-4492/05].

 (b)  The  required
 -being  collected.

 Bal  Bhawans
 72.  Shrimati  Ramdulari  Sinha:  Will

 the  Minister  of  Soctal  Security  be

 information  is

 devel  of  children  between  the
 age  of  3  to  6  years.  These  also  pro-
 vide  opportunities  for  constructive  re-
 creation  and  group  living.

 (९)  and  (d).  For  purposes  of  quali-
 fication  for  assistance  the  main  con-
 siderations  are  that  the  organisation
 concerned  should  generaily  be  u  body
 registered  under  an  appropriate  Act;
 have  a  properly  constituted  Managing
 Committee  with  its  powers  and

 bilities  clearly  defined  and
 laid  down  in  a  written  constitution;
 be  engaged  in  Social  Welfare  work,
 not  run  for  profit  to  any  individual
 or  group  of  individuals  except  co-
 operatives  and  be  open  to  all  citizens
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 of  Ind.a  without  any  distinction  of
 religion,  race,  caste,  language,  etc.

 Financial  assistance  is  given  either
 by  the  Central  Government  or  direct-
 ly  by  the  Central  Social  Welfare
 Board.  Assistance  is  also  given
 through  the  State  Social  Welfare
 Boards.  The  quantum  of  grant  varies
 from  50  to  00  per  cent  of  the  total
 expenditure  of  these  institutions  in-
 cluding  construction  of  buildings.

 Restrictions  on  Number  of  Invitees to Parties
 73,  Shri  Yashpal  Singh:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Prime  Minister  has  suggested  restric-
 tions  on  the  consumption  of  food  by
 limiting  the  number  of  invitees  at  a
 party  and  reducing  the  number  of
 courses  to  be  served  at  a  function  in
 4  restaurant;  and

 (b)  if  so,  the  action  being  taken  to
 implement  this  at  least  in  the  func-
 tions  organised  by  the  Government
 Departments?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri  D.
 R.  Chavan):  (a)  Yes,  Sir.

 (b),  Restrictions  on  the  number  of
 invitees  to  a  party  have  been  imposed
 in  most  of  the  States  including  Delhi.
 These  restrictions  are  applicable  to
 functions  organized  by  Government
 Departments  also.

 Mal-administration  In  Panchayats
 |  Shri  Yashpal  Singh:

 Shri  D.  C.  Sharma:
 Shrimati  Savitri  Nigam:
 Shri  Kapur  Singh:

 74.  4  Shri  P,  EK.  Deo:
 |  Shri  Gulshan:

 Shri  Solanki:
 [  Shri  Narasimha  Reddy:

 Will  the  Minister  of  Community
 Development  and  Co-operation  be
 Pleased  to  state:

 (a)  whether  the  mal-administra-
 3$44(Ai)L.S.D.—3,
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 tion  and  corruption  in  Panchayat
 bodies  has  deprived  the  Delhi  Admini-
 stration  of  land  valued  at  Rs.  2°86
 crores;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Deputy  Minister  Jn  the  Minis-
 try  of  Community  Development  and
 Cooperation  (Shri  B.S.  Marthy):
 (a)  Yes,  Sir;  the  value  of  the  loss,
 which  is  still  being  worked  out  by
 the  Delhi  Administration,  is  estimated
 at  about  Rs,  3.79  crores.

 (b)  5  Gaon  Panchayats  have  been
 superseded  and  the  land  management
 of  2]  Gaon  Panchayats  has  been
 entrusted  to  the  Deputy  Commis-
 sioner,  Legal  steps  have  also  been
 taken  to  recover  the  lost  property.
 With  a  view  to  checking  further  loss
 and  to  retrieve  the  lost  land,  Delhi
 Land  Reforms  (Amendment  Bill)
 965  has  been  introduced  in  the  Parlia-
 ment  on  the  l0th  May,  1965.

 सहकारी  पोतों

 (at  ला  ०  बीवी  :
 |  गोमती  सावित्री  सिक्स  :

 75.  4  शी  स०  Go  समस्त  :
 |  भी  सुबोध  हंसदा  :
 (है |  इस जीत  लाल  मल्होत्रा  :

 क्या  सा सुवा धिक  विकास  तथा  सही
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  सहकारी  खेतों  के  क्षेत्र  में  किन
 स्थानों  पर  प्रयोग  किये  जा  रहे  हैं  तथा  उनके
 क्या  परिणाम  निकले  हैं;

 ख)  यदि  परिणाम  उत्साह-बैद्धिक  हैं,
 तो  सरकार  सहकारी  खेती  का  विस्तार  तथ
 प्रसार  करने  के  लिये  जया  कार्यवाहों  कर
 रही  है;

 (ग)  यदि  ये  प्रयोग  प्र सफल  रहे  हैं,  तो
 पग्रसफलता  के  क्‍या  कारण  हैं;  प्रौढ़

 (घ)  क्‍या  सरकार  ने  सहकारी  खेती  के
 तरीकों  का  प्रख्यात  करने  के  लिये  कोई  प्रबन्ध
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 किया  है  तथा  इस  सम्बन्ध  में  कब  तक  क्‍या
 प्रगति  हुई  है  ?

 सामुदायिक  विकास  तथा  सहकार  मंत्रा-
 लय  में  उपमंत्री  (श्री  wo  go  मृति)  :(क)
 विभिन्न  राज्यों  में  स्थित  2293  प्रतिगामी
 सरकारी  वेंटी  समितियों  के वितरण  को  बताने
 वाला  विवरण  सभा  पटल  पर  रखा  गया  है
 (पुस्तकालय  में  रक्ता  गया,  वेखिय  संख्या
 LT-4493/65]

 (ख)  से  (घ).  प्राण  डी०  प्यार
 गाडगिल  की  प्रत्यक्षता  में  एक  समिति  सहकारी
 खेती  कार्यक्रम  का  मूल्यांकन  कर  रही  है  ।
 समिति  की  रिपोर्ट  की  झगड़ा,  i965  के
 सम्त  तक  मिलने  की  साशा  है  -  समिति  की
 सिफारिशों  को  ध्यान  में  रखते  हुए  सहकारी
 बेती  की  नीति  तथा  कार्यक्रम  की  समीक्षा  की
 जायेगी  |

 Anti-Hoarding  Drive  in  Kerala
 (  Shrimati  Savitri  Nigam:

 76.  <  Shri  M.  L.  Dwivedi:
 |  Shri  8.  C,  Samanta:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state  the  de-
 tails  of  action  taken  in  the  anti-hoard-
 ing  drive  in  Kerala  during  the  last
 six  months?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  During  the  last  =  six
 months  an  effective  drive  was  launch-
 ed  in  Kerala  against  hoarding  and
 profiteering.  The  steps  taken  are
 enumerated  below:—

 (l)  For  preventing  unlawful  hoard-
 ing  of  rice  and  paddy  from  productive
 areas  the  Government  of  Kerala  issu-
 ed  two  orders  (i)  the  Kerala  Paddy
 and  Rice  (Declaration  and  Requisition
 of  Stocks)  Order,  964  and  (ii)  the
 Kerala  Rice  (Regulation  of  Move-
 ment)  Order,  1965.

 (2)  For  the  purpose  of  effectively
 checking  attempted  illicit  transport
 check-posts  were  established  and  382
 cases  were  registered  for  violation  of
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 the  Order  No.  (ii)  above.  16  cases
 were  registered  against  persons  who
 failed  to  declare  the  stocks  of  pacidy and  rice  in  their  possession.

 (3)  The  Civil  Supplies  Cell  in  the
 State  Crime  Branch  helped  in  the
 collection  of  intelligence  regarding
 food  offences  and  enforcement  of  the
 different  Food  Control  gnd  Licensing Orders  in  co-operation  with  the  Dis-
 trict  Police.  Surprise  raids  were  con-
 ducted  as  a  part  of  the  anti-hoarding
 drive.

 (4)  In  the  cases  registered  by  the
 Police  during  the  last  six  months
 6,018.67  quintals  of  rice,  778.82  quin-
 tals  of  paddy,  9  quintals  of  maida,  68
 quintals  of  wheat  and  l02  quintals  of
 sugar  were  seized.

 Prices  of  Fodder
 |  Shrimati  Savitri  Nigam:

 77.  4  Shri  छा,  L.  Dwivedi:
 Shri  s.  0,  Samanta:

 Will  the  Minister  of  Food  and  Agri- culture  be  pleased  to  state  the  action
 taken  by  Government  to  bring  down
 the  prices  of  fodder  and  cattle  feeds
 which  are  soaring  at  a  very  abnormal
 Tate?

 The  Deputy  Minister  in  the  Minls-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  The  following
 steps  have  been  taken  to  increase  the
 production  of  fodder  and  the  avail-
 ability  of  feed.

 l,  A  feed  and  Fodder  scheme,  in-
 tended  to  popularize  the  cultivation
 of  improved  varietics  of  forage  crops has  been  taken  up  by  States  under
 the  Third  Five-Year  Plan.  The
 scheme  is  eligible  for  Central  Financial
 assistance.

 tablish:  t 2.  Another  sch  for
 of  Fodder  Banks  on  regional  basis  has
 also  been  approved  for  implementa-
 tion  under  the  Third  Plan.  This
 scheme  is  also  eligible  for  Central
 financial  assistance.

 3.  An  intensive  programme  for
 development  of  feed  and  fodder  in  22
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 Intensive  Cattle  Development  Blocks
 is  being  taken  up  in  the  milk  sheds
 of  dairy  projects  under  the  Special
 Development  Programme  recentl:
 sponsored  by  the  Government  of
 India.

 4.  Various  research  schemes  on  for-
 age  crops  have  been  taken  up  with  a
 view  to  studying  their  adaptability
 and  yield  per  acre  under  improved
 conditions.  The  Indian  Grassland  and
 Fodder  Research  Institute  has  also
 been  established  for  conducting  re-
 search  on  various  aspects  of  Grassland
 improvement,  evolution  of  improved
 varieties  of  grasses  etc.

 5.  The  ex-mill  price  of  wheat  bran
 has  been  fixed  at  Rs.  25.50  per  quintal
 in  all  States  and  Union  Territories  ex-
 cept  Jammu  &  Kashmir  and  Delhi.

 6.  The  State  Governments  ete.  have
 been  advised  to  discourage  the  use  of
 edible  grasses  and  fodder  for  indus-
 trial  purposes,

 7.  The  manufacture  and  use  of
 larger  quantities  of  balanced  feed
 for  cattle  and  poultry  is  being  encour-
 aged.  The  cattle  and  poultry  develop-
 ment  schemes  recently  taken  up
 under  the  Special  Development  Pro-
 gramme  provide  for  the  establishment
 of  many  feed  compounding  units.

 8.  Arrangements  have  been  made
 with  the  World  Food  Programme
 authorities  for  supply  of  about  45,000
 metric  tonnes  of  maize  and  sorghum
 for  undertaking  manufacture  of
 balanced  feed  for  cattle,  pigs  and
 poultry.

 मछलोपालन  का  विकास

 af  भी  लाल  प्रभाकर  :
 |  श्री  हेमराज  :

 क्या  wo  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  दिल्ली  में  तीसरी  पंचवर्षीय
 योजना  काल  में  अरब  तक  मछलीपालन  पर
 कितनी  राशि  खर्च  हुई  है;  ौर
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 (a)  इस  क्षेत्र  में  क्या  प्रगति  हुई  है  ?

 खाद  तथा  कृषि  मंत्रालय  में  उपमंत्री
 (भी  ato  रा०  चव्हाण)  :  (क)  7.58
 लाख  रुपये  |

 (ख)  तीसरी  पंचवर्षीय  योजना  के  पहले
 चार  वर्षों  में  53  ग्रामीण  तालाब  सुधारे  गये
 प्रो  20,  9  लाख  प्रांगुलिक  मीन  पाली
 गयीं  t

 Air  India  Services
 f  Shri  Vidya  Charan  Shukla:
 |  Shri  R.  5.  Pandey:

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Air-India  is  planning  for  further  ex-
 tension  of  its  services;

 (b)  if  s0,  the  details  thereof;  and
 (c)  the  time  likely  to  be  taken  at

 the  planning  stage?
 The  Minister  of  Transport  (Shri  Raj

 Bahadur):  (a)  Yes,  Sir.

 79,

 (७)  During  the  Fourth  Plan,  Air-
 India’s  plans  are  primarily  to  consoli-
 date  its  present  network  by  increas-
 ing  frequencies  on  existing  routes.  The
 only  new  routes  under  consideration
 are  Indiaj/Mauritius  and  India\Malaysia,

 (c)  This  will  depend  upon  aircraft|
 crew  position  and  successful  negotia-
 tions  with  the  concerned  Governments
 and  cannot  therefore  be  indicated  at
 this  stage.

 Tribal  Development  Block

 mn  Shri  P.  B,  Chakraverti:
 .  {  Shrimati  Savitri  Nigam;

 Will  the  Minister  of  Social  Security
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ermment  have  decided  to  establish  500
 Tribal  Development  Blocks  in  the
 country  in  the  Fourth  Plan  to  cover
 all  areas  having  a  minimum  tribal
 concentration  of  50  per  cent;
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 (b)  the  provisions  that  have  been
 made  for  areas  with  less  than  50  per cent  tribal  population;

 (c)  how  the  schemes  are  proposed to  be  drawn  up  in  such  Development Blocks  in  case  there  ig  no  schematic
 budget;  ang

 (d)  what  will  be  the  outlay  for
 these  Blocks?

 The  Deputy  Minister  in  the  Depart- ment  of  Social  Security  (Shrimati
 Chandrasekhar):  (a)  It  has  been  de-
 cided  to  cover  by  Tribal  Development Blocks  all  areas  having  a  minimum
 tribal  concentration  of  50  per  cent
 during  the  Fourth  Five  Year  Plan.
 The  number  of  blocks  to  be  opened on  this  basis  has,  however,  not  yet been  finalised.

 (b)  and  (d).  It  is  proposed  io  give ad  hoc  assistance  for  the  development
 of  such  areas  which  will  not  be  cover-
 ed  by  T.D.  Blocks  during  the  Fourth
 Plan  period.  The  assistance  may  ten-
 tatively  be  at  the  rate  of  Rs.  2000|-
 per  year  for  every  000  Scheduled
 Tribes  in  a  Community  Development
 Block.  The  exact  requirement  and
 availability  of  funds  during  the  Fourth
 Plan  period  for  this  scheme  as  well  as
 tor  new  T.D.  Blocks  to  be  opened
 during  the  4th  Plan  period  on  the
 basis  of  50  per  cent  tribal  concentra-
 tion  have  not  so  far  been  assessed.

 (c)  The  pattern  of  schemes  so  far
 as  new  T.D.  Blocks  to  be  opened
 during  the  4th  Plan  period  is  concern-
 ed  will  be  the  same  as  followed  in  the
 existing  T.D.  Blocks.  As  regards
 schemes  for  ad  hoc  assistance  for  tri-
 bals  not  covered  by  T.D.  Blocks,  the
 sch2mes  will  be  formulated  by  the
 State  Governments  to  sult  their  local
 requirements,  and  finalised  in  the
 Working  Group  meetings  by  discussion
 between  the  representatives  of  the
 respective  State  Governments,  Plan-
 ning  Commission,  concerned  Minis-
 tries  and  the  Department  of  Social
 Security.
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 Bridge  on  Gwalior-Jhansi  Eoad
 Shri  P.  R.  Chakraverti:

 "ै  Shrimati  Savitri  Nigam:
 Will  the  Minister  of  Transport  be

 Pleased  to  state:
 (a)  whether  the  bridge  over  Sindh

 river  on  the  Gwalior-Jhansi  road  is
 under  construction;

 (b)  when  the  bridge  is  likely  to  be
 opened  for  road  traffic;  and

 (c)  how  the  Centre  and  Madhya
 Pradesh  will  share  the  cost?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Ahmed  Mohiud-
 din}:  (a)  Yes.

 (b)  It  is  expected  to  be  opened  for
 traffic  by  November,  1965.

 (c)  The  bridge  is  estimated  to  cost
 Rs.  2.34  lakhs.  One-half  of  the
 cost  equal  to  Rs.  0.92  lakhs  is  being
 provided  by  the  Government  of  India
 as  qa  grant  from  the  Central  Road
 Fund  (Ordinary)  Reserve  and  the
 balance  of  the  cost  is  to  be  met  out  of
 the  allocations  made  to  the  State  from
 the  Central  Road  Fund.

 वकीलों  की  फीस

 (भी  विभूति  मिश्र :
 82.  4  भी  Wo  ना ०  तिवारी  :

 [श्री  न०  प्र०  यादव  :

 क्या  विधि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (=)  क्‍या  यह  सच  है  कि  देश  में  उच्च
 न्यायालयों  तथा  निचले  न्यायालयों  के  वकीलों
 द्वारा  ली  जाने  बाली  फीस  के  बारे  में  कोई
 नियम  नहीं  है;

 ख)  यदि  हां,  तो  क्या  वकीलों  को  उनके
 काम  के  लिये  दी  जाने  वाली  फीस  के  बारे  में
 विनियम  बनाने  की  कोई  योजना  बनाई  जा
 रही  है;  कौर

 (ग)  यदि  हां,  तो  वह  क्‍या  है  ?
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 विधि  मंत्रालय  में  उपमंत्री  (श्री  जगन्नाथ
 राव)  :  (क)  बरत मान  विधि  के  अधीन,
 पक्षकार  के  विरोधी  के  एडवोकेट  को  फीसें
 उच्च  न्यायालयों  द्वारा  बनाये  गये  नियमों  से
 विनियमित  होती  हैं  ।  पक्षकार  के  झपने
 बकौल  की  फीसें  विधि  व्यवसायी  (फीस)
 अधिनियम,  i926  की  धारा  3  के  आधार
 पर  वकील  के  साथ  प्राइवेट  करार  द्वारा  तय
 होती  हैं  ।

 (ख)  जी  नहीं  1

 (ग)  प्रश्न  ही  नहीं  उठता  |

 Hindustan  Shipyarg
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:

 3)  Dr.  P.  N.  Khan:
 |  Shri  M.  L,  Dwivedi:

 Will  the  Minister  of  Transport  be
 Pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  the  re-
 Pairing  capacity  of  ships  in  the
 Hindustan  Shipyard  is  very  limited;

 (b)  if  so,  the  steps  being  taken  to
 increase  the  capacity;  and

 (c)  the  number  of  ships  diverted  to
 foreign  firms  for  repairs  during  1964-
 65  and  the  expenditure  incurred
 thereon?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur);  (a)  Yes  Sir.

 (b)  Steps  are  being  taken  to  con-
 struct  a  Dry  Dock.

 (९)  The  requisite  information  is
 being  collected  and  will  be  placed  on
 the  Table  of  the  Sabha  in  due  course.

 Bombay-Poona  and  Bombay-Nasik
 Eoad

 JS  Shri  Utlya: et  4  Shri  Marandl:
 Will  the  Minister  of  Transport  be

 pleased  to  refer  to  the  reply  given  to
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 Unstarred  Question  No.  783  on  the
 30th  March,  965  regarding  the  fur-
 ther  widening  of  the  Bombay-Poona
 and  Bombay-Nasik  Roads  and  state
 the  progress  made  so  far  in  this
 behalf?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Ahmed  Mohiud-
 din):  As  regards  the  Bombay-Poona
 road  a  detailed  investigation  is  stall,
 in  progress  and  is  expected  to  be  com-
 pleted  in  the  middle  of  1968.  It  is
 not  possible  to  reach  any  conclusions
 as  yet.

 The  carriageway  of  Bombay-Nasik
 Road,  Section  of  National  Highway
 No.  3,  which  is  at  present  20  ft.  wide
 will  be  considered  for  widening
 23ft.  and  strengthening  during
 4th  Plan.

 to
 the

 Distribution  of  Fertilisers

 rin  Shri  A.  N.  Vidyalankar:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  Government  had
 appointeg  a  Committee  to  study  the
 production  and  methods  of  distribu-
 tion  of  the  fertilizers  in  U.K.  and
 U.S.A.  and  other  countries;  and

 (b)  whether  this  Committee  has
 since  submitted  its  report;  and

 (९)  if  90,  the  salient  features  there-

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Sbhahnawas  Khan):  (a)  Government
 had  not  appointed  a  Committee  but
 had  deputed  a  team  of  officers  to  study
 the  production  and  distribution
 methods  of  fertilisers  in  the  U.K.
 U.S.A.  and  Japan.

 (b)  and  (c).  The  Team  have  not  yet
 submitted  their  report.
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 Council  for  Agricultural  and  Food
 Research

 (  Shri  Rameshwar  Tantia:
 88,  Maharajkumar  Vijaya

 Ananda:
 Will  the  Minister  of  Food  and

 Agriculture  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  203  on  the  l6th  March,  965  and
 state:

 (a)  whether  the  recommendations
 of  the  Research  Review  Team  for  the
 setting  up  of  a  new  Council  for  Agri-
 cultural  and  Food  Research  at  the
 Centre  has  since  been  considered;

 (b)  if  so,  the  decision  taken  in  this
 regard;  and

 (c)  if  not,
 delay?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  Yes.

 (b)  It  has  been  decided  to  reorga-
 nise  the  Indian  Council  of  Agricultu-
 ral  Research  on  the  following  lines:—

 the  reasons  for  the

 (i)  reconstitution  of  the  Indian
 Council  of  Agricultural  Re-
 search  as  a  fully  autonomous
 organisation  without  chang-
 ing  the  present  name  of  the
 Society;

 (ii)  bringing  unuder  the  reorga-
 nised  Council  all  the  Research
 Institutions  now  under  the
 control  of  the  Ministry  of
 Food  and  Agriculture,  includ-
 ing  those  under  the  Central
 Commodity  Committees;
 reconstitution  of  the  Govern-
 ing  Body  of  the  Council  with
 a  view  to  making  it  predomi-
 nantly  a  body  of  scientists
 and  those  with  interest  or
 knowledge  in  agriculture;

 (ili)

 (iv)  financial  assistance  for  re-
 search  lo  State  Research  In-
 stitutes  and  other  Research
 Institutions  such  as  Universi-
 ties  being  given  by  the  re-
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 of  block  grants  on  the  model
 of  the  Atomic  Energy  Com-
 mission;

 (v  designating  the  leading  Re-
 search  Institutes  viz,  (i)  the
 Indian  Agricultural  Research
 Institute,  New  Delhi  (ii)
 Indian  Veterinary  Research
 Institute,  Izatnagar  (U.P.)
 and  (iii)  National  Dairy  Re-
 search  Institute,  Karnal
 (Punjab)  as  National  Insti-
 tutes,  and  delegating  to  them
 and  other  Institutes  enhanc-
 ed  administrative  ang  finan-
 cial  powers;

 (vi)  arrangements  for  making  re-
 cruitments  to  scientific  pnats
 through  Selection  Commiltecs
 or  panels  consisting  of  out-
 standing  scientists  in  the  par-
 ticular  discipline;  and
 appointment  of  an  outstand-
 ing  scientist  as  the  Chief  Exe-
 cutive  of  the  reorganised
 Council  with  the  designation
 of  Director  General.

 (vii)

 (c)  Does  not  arise.

 Bogus  Co-operative  Societies

 Shri  Rameshwar  Tantia:
 Shri  5.  C.  Samanta:

 an  Shri  Subodh  Hansda:
 Shri  Daji:
 Shri  Mohammad  Ellas:

 |  Shrimati  Virla  Devi:

 Will  the  Minister  of  Community
 Development  and  Co-operation  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  206  on  the
 23rq  February,  965  and  state:

 (a)  whether  the  Committee
 appointed  by  Government  to  suggest
 measures  to  weed  out  bogus  co-
 operative  societies  and  to  prevent
 vested  interests  from  controlling  the
 eo-operative  movement  has  since  sub-
 mitted  jts  report;

 {  (b)  if  so,  the  main  recommenda-
 organised  Council  in  the  form  j  tions  of  the  Committee;  and
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 (c)  the  steps  taken  to  implement
 them?

 The  Deputy  Minister  in  the  Minis-
 try  of  C  ity  Development  and
 Co-operation  (Shri  B.  S.  Murthy):
 4a)  to  (९)  The  report  of  the  Commit-
 tee  is  still  awaited.  The  Committee
 has,  hOwever,  submitted  in  advance
 9  summary  of  its  principal  conclusions
 and  recommendations,  a  copy  of  which
 is  placed  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  LT-4494/
 $5].  Government  will  examine  these
 recommendations  on  receipt  of  the
 Committee’s  full  report.

 Cyclone  Research  Centre
 (  Shri  Rameshwar  Tantia:

 Shri  S.  C.  Samanta:
 |  Shri  Subodh  Hansda:

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  5ll  on  the
 2nd  March,  965  and  state:

 90.

 (a)  whether  Government  have
 since  considered  the  scheme  for
 establishing  a  Cyclone  Research
 Centre  at  Madras;

 (b)  if  so,  when  the  same  will  be
 commissioned;  and

 (c)  the  details  thereof?
 The  Minister  of  Transport  (Shri  Raj

 Bahadur):  (a)  to  (c)  A  scheme
 for  setting  up  a  Cyclone  Warning  and
 Nesearch  Centre  has  been  included  in
 the  draft  Fourth  Five  Year  Plan  of
 tne  India  Meteorological  Department.
 a\fter  the  Fourth  Plan  schemes  arc
 approved  by  the  Planning  Commis-
 sion,  details  of  the  scheme  regarding
 the  setting  up  of  the  Cyclone  Warn-
 ing  and  Research  Centre  will  be
 worked  out.
 Employees’  State  Insurance  Scheme

 and  Provident  Fund  in  Kanpur
 ce  Shri  5.  M.  Banerjee:  Will  the

 Minister  of  Social  Security  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 B.LC.  employers  in  Kanpur  are  not
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 contributing  regularly  their  dues
 towards  the  Employees’  State  Insur-
 ance  and  Employees’  Provident
 Funds  Schemes;

 (b)  if  so,  the  total  arrears  due  from
 them  under  each  head  on  the  Ist
 May,  1965;

 (c)  the  steps  taken  by  Government
 to  realise  them;

 (d)  whether  prosecutions  have  been
 launched  against  some  of  the  em-
 Ployers;  and

 (e)  if  so,  the  names  of  those  units?
 The  Deputy  Minister  in  the  Mints-

 try  of  Law  (Shri  Jaganatha  Rao):
 (a)  No.

 (b)  Nil.
 (a)  to  (e)  Do  not  arise.

 P.L.  480  Agreement
 (  Shri  P.  C.  Borooah
 |  Shri  Surendra  Pal  Singh:

 |  Shrimati  Tarkeshwari
 |  Sinha

 |  Shri  Vishwa  Nath  Pandey:
 Shri  Kindar  Lal

 92  Shri  Onkar  Lal  Berwa:
 Shri  M.  L.  Jadhav:
 Shri  Jedhe:
 Shri  P.  R.  Chakraverti

 |  Shri  Tridib  Kumar
 |  Chaudhuri
 |  Shri  Basumatari

 Shri  Warior
 {  Shri  R.  Barua:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  a  new  Agreement  for
 the  import  of  foodgrains  from  U.S.A.
 has  recently  been  entered  into  under
 P.L,  480;

 (b)  if  so,  the  quantity  of  each
 variety  of  foodgrains  to  be  imported
 under  this  Agreement;  and

 (c)  when  these  are  to  be  imported?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agricultare  (Sbri
 (9.  RB.  Chavan):  (a)  to  (c)  The  new
 P.L.  480  Agreement  has  not  yet  been
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 concluded,  Presumably,  the  refer-
 ence  is  to  the  recent  exchange  of
 notes  on  the  26th  July,  965  where-
 under  supplementary  funds  were  pro-
 vided  under  the  P.L.  480  Agreement
 of  September  1964,  for  the  purchase
 of  about  one  million  tons  of  wheat.
 This  wheat  is  expected  to  be  shipped
 during  September  and  October,  1965.

 सहकारी  संत्याप्रों  को  झा धिक  स्थिति

 बड़
 +  श्री  हुकम  चन्द  कछ चाय

 क्या  सामुदायिक  विकास  तथा  सहकार
 मंत्री  9  मां,  .965  के  तारांकित  प्रश्न
 संख्या  342  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कया  दिल्‍ली  की  बाकी  सहकारी
 संस्थापकों  क ेगठन,  कायें  तथा  प्राथमिक  स्थिति
 की  जांच  का  कार्य  इस  बीच  पूर्ण  हो  गया  है;
 शौर

 (ख)  यदि  हां,  तो  जांच-परिणाम  क्‍या
 हैं?

 सामुदायिक  विकास  तथा  सहकार  संज्ञा-
 तय  में  उपमंत्री  (भी ब  ०  सु०  मति):  (क)  पांच
 धौर  समितियों  के  गठन  कार्यकरण  प्रौढ़
 वित्तीय  स्थिति  के  बारे  में  जांच  पूरी  हो
 गई  हैँ  1

 (ख)  एक  विवरण  सभा-पटल  पर  रखा
 गया  ।  [पुस्तकालय  समें  रखा  गया,  देखिये
 संख्या एल  टी  4495/65  ]

 पंचायतों  के  लिए  सीमांचल

 ी  बडे :
 94.  ४  क्रि  हुकम  द...  कछवाय  :

 |  भी  बजाज सिह  :

 क्या  सा सुबा धिक  विकास  तथा  सहकार
 मंत्री  6  अप्रैल,  965  के  तारांकित  प्रश्न  संख्या
 753  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
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 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  इस  बीच  पंचायती
 राज  निर्वाचन  सम्बन्धी  समिति  की  सिफारिशों
 पर  विचार  कर  लिया  है;  शौर

 (ख)  यदि  हां,  तो  उन  पर  क्या  निर्णय
 किये  गये  ?

 सामुदायिक  विकास  तथा  सहकर  मंत्रालय
 में  उप मंत्रो  (  शो  wo  समिति  )  :  (क)
 जहां।

 (ख)  समिति  की  अनेक  सिफारिशों  पर
 किये  गये  निर्णयों  का  एक  विवरण  सभा-पटल
 पर  रखा  जाता  है।  [पुस्तकालय  सम  रखा  गया
 देखिये  संख्या  एलटी  4496/65)

 Post  Matric  Scholarships
 f  shri  Vishwa  Nath  Pandey:
 au  Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Social  Security
 be  pleased  to  state:

 (a)  whether  Government  have
 asked  the  State  Governments  to  take
 special  measures  for  avoiding  delays
 in  the  disbursement  of  Post-Matric
 Scholarships  to  the  Scheduled  Caste
 and  Scheduled  Tribe  students  this
 year;

 (b),  whether  Government  have  also
 asked  the  State  Governments  to
 simplify  the  procedure  for  the  dis-
 bursement  of  money;

 (c)  whether  the  conditions  for  the
 grant  of  such  scholarships  have  beer
 relaxed  in  certain  cases;  and

 (d)  if  so,  the  details  thereof?
 The  Deputy  Minister  In  the  Depart-

 ment  of  Social  Security  (Shrimat!
 Chandrasekhar):  (a)  and  (b).  The
 Central  Government  have  always
 been  requesting  the  State  Govern-
 ments/Union  Territory  Administra-
 tions  who  implement  the  scheme  of
 post-matric  scholarships  for  the  back-
 ward  classes  to  ensure  that  there  is
 no  delay  in  the  award  and  payment
 of  scholarship  to  these”  poor  students
 and  to  evolve  a  simplified  procedure
 for  payment,  ad-hoc  advances,  etc.  so
 that  the  students  may  get  the  scholar-
 ship  in  regular  instalments.  No  re-

 95.
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 quest  for  any  special  measures  has,
 however,  been  made  to  the  Stare
 Governments.

 (c)  No  relaxation  in  the  conditions
 of  grant  of  scholarship  has  been  made.

 (0)  Does  not  arise.
 Supply  of  Rice  to  Hotels

 gg,  J  Shri  Mohammed  Koya:
 |  Shri  4.  K.  Gopalan:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  representation  made  by  hote-
 lierg  in  Kerala  regarding  inadequate
 supply  of  rice  to  them;  and

 (b)  if  so,  the  action  taken  in  the
 Matter?

 The  Deputy  Minister  in  the  Minls-
 try  of  Food  and  Agriculture  (Shri  D.
 R.  Chavan):  (a)  and  (b)  The  hoteliers
 in  Kerala  have  been  representing  for
 supply  of  rice  to  them  on  the  basis  of
 a  scale  of  60  grams  per  head  per
 meal,  As  this  was  double  the  normal
 scale  of  rice  ration  per  adult,  it  was
 not  possible  to  accept  their  demand.
 When  the  general  rice  ration  was  in-
 creased,  supplies  to  hoteliers  were
 also  made  on  the  basis  of  the  increas-
 ed  scale.

 Quality  of  Foodgrains  supplied  at
 Ration  shops

 m.  Shri  Mohammeq  Koya;  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  bad  quality  of  rice  and  wheat  is
 being  distributed  at  the  ration  shops
 in  Kerala;  and

 (b)  if  so,  the  steps  taken  in  the
 matter?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  D.  E.  Chavan):

 (a)  No  bad  quality  rice  or  wheat
 is  issued  through  ration  shops  in
 Kerala.

 (b)  Does  not  arise.
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 Rice  Mills  in  Blhar

 98.  Shrimatl  Tarkeshwari  Sinha;
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  stale:

 (a)  whether  it  is  a  fact  that  most
 of  the  rice  mills  in  Bihar  suspended
 the  milling  of  rice;  and

 (b)  if  so,  the  reason  therefor?
 The  Deputy  Minister  In  the  Minis-

 try  of  Food  and  Agriculture  (Shri  70.
 R.  Chavan):  (a)  Yes,  Sir.  Most
 of  the  large  and  medium  sized  rice
 mills  in  Bihar  suspended  their  milling
 operations  early  in  February,  1965,

 (b)  The  milling  of  rice  was  suspend-
 ed  due  to  imposition  of  levy  and  nun-
 availability  of  paddy  at  the  statutorily
 fixed  prices,

 जम्मू  तथा  काश्मीर  विधान  सभा  स  शिकन  स्थान
 sft  हुक्म  श्याम  किताब  :

 99.4  शो  बड़ :.
 हरी  बजाज  सिह  :

 क्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  जम्मू  तथा  काश्मीर  विधान  सभा
 में  कितने  स्थान  रावत  हैं  तथा  कब  से  हैं;  कौर

 (@)  यदि  हां,  तो  रिक्त  स्थानों  के
 लिये  ब  तक  निर्वाचन  न  कराने  के  क्‍या
 कारण  हैं  ?

 विधि  मंत्रालय  में  उपमंत्री  (भी  ज्गनाष
 राव)  :  (क)  जम्मू  तथा  काश्मीर  विधान
 सभा  में  इस  समय  4  स्थान  रिक्‍त  है  |  में
 उनके  सामने  लिखी  तारीखों  से  रिक्त  हैं  :

 (1)  बासोहली  24-4,
 (2)  साम्बा  a-64,
 (3)  मेदार  23-6-64,  बौर

 (4)  रामगढ़  l4-7-64  4

 (ख)  इन  रिक्तियों  को  भरने  के  लिए
 प्रभी  तक  उप-निर्वाचन  नहीं  किये  गये  हैं
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 क्योंकि  निर्वाचन  आयोग  का  विचार  है  कि  ये
 उप-निर्वाचन,  शेप  भारत  की  भांति,  मतदान
 की  निशान  लगाने  की  प्रणाली  के  अनुसार
 कराये  जायें  तथा  राज्य  सरकार  भो  »किया
 बदलने  के  लिए  सहमत  हो  वाई  है  ।  किन्तु
 जम्मू  तथा  काश्मीर  लोक  प्रतिनिधित्व  (निर्वा
 बनों  का  संचालन  और  निर्वाचन  याचिकाएं  )
 नियम,  957  9%  इस  प्रयासों  को  अंगीकार
 करन  के  लिए  कोई  उपबन्ध  नहीं  था  ।
 यह  निश्चय  किया  गया  कि  इन  नियमों  की
 जगह  नये  नियम  बताये  जायें  जो  निर्वाचनों  का
 संचालन  नियम,  1931  की  तरह  हों  t
 पुनरीक्षित  नियम  राज्य  सरकार  द्वारा  हाल
 ही  में  प्रनुमोदित  कर  दिये  गये  हैं  तथा  राज पत्न  में
 अधिसूचित  किये  गये  हैं।  मतदान  ग्रा फि सरों
 को  मतदान  की  नई  प्रणाली  में  प्रशिक्षण  देने
 ओर  हस  प्रणाली  का  जनता  में  प्रचार  करने
 के  लिए  भी  कदम  उठाये  जा  रहे  हैं  ।  उप-
 निर्वाचन  वर्षा  ऋतु  की  समाप्ति  के  पश्चात
 यथासम्भव  शीघ्र  किये  जायेंगे  !

 Dhatoora  Seeds

 100,  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Dha-
 toora  seeds  were  found  in  the  wheat
 imported  from  U.S.A,  under  P.L,-480;

 (b)  if  so,  whether
 shown  in  Calcutta;  and

 samples  were

 (c)  the  action  taken  by  Govern-
 ment  to  investigate  into  this  matter?

 The  Deputy  Minister  In  the  Minis-
 try  of  Food  and  Agriculture  (Shri  D.
 R.  Chavan):  (a)  to  (c)  All  foodgrains
 imported  from  abroad  are  subjected
 tu  a  thorough  examination  of  quality
 immediately  on  arrival  at  the  un-
 loading  ports  in  India.  In  a  few  con-
 signments  of  wheat  received  from
 U.S.A.  a  small  incidence  of  Dhatura
 seeds  was  discovered  on  inspection  ut
 the  time  of  arrival  at  ports.  The
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 wheat  in  question  was  issued  to  the
 Roller  Flour  Mills  equipped  with  ne-
 cessary  cleaning  machinery  where
 Dhatura  seeds  were  removed  under
 strict  supervision  eliminating  any  risk
 to  the  consumers.  According  to  the
 U.S.  official  grain  standards  Dhatura
 seeds  are  not  considered  objectionable
 presumably  as  these  are  removed  in
 cleaning  before  milling  at  their  Roller
 Flour  Mills.  However,  the  question
 of  eliminating  even  the  small  inci-
 dence  of  Dhatura  seeds  in  wheat  ex-
 ported  to  India  has  been  taken  up
 with  the  U.S.  Government  who  have
 promised  to  consider  remedial  mea-
 sures.

 बिल्ली  वसंघ  योजना  द्वारा  बुद्घ  सम् भरण

 l0i.  Sto  लकष्मीमलल  सिंघवी  :
 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  दिल्ली
 दुग्ध  योजना  द्वारा  कुछ  समय  पहले  भैंस  के
 दूध  के  सम् भरण  में  की  गई  कटौती  को  पूरा
 करने  का  है;

 (ख)  यदि  हां,  तो  दूध  कब  तक  पूरी
 मात्रा  में  दिया  जाने  लगेगा;  शौर

 (ग)  यदि  नहीं,  तो  इस  के  क्या  कारण
 हैं?

 me  aa  कृषि  मंत्रालय  में  उप मंत्रो
 (थी  शाहनवाज  हां:  (क)  से  (ग).

 दिल्‍ली  दुग्ध  योजना  द्वारा  भैंस  के  दूध  की
 सप्लाई  बन्द  कर  दी  गई  है  ry  इस  के  स्थान
 पर  मानकीकृत  दूध  जिसमें  5  प्रतिशत  चर्बी
 है  सप्लाई  किया  जा  रहा  है  ।  जहां  तक
 कटौती  को  पूरा  करने  की  बात  है,  समीप
 भ्र विष्य  में  ऐसा  करने  का  प्रस्ताव  नहीं  है  ।
 दूध  की  कमी  को  देखते  हुए  दूध  की  प्रति रिक्त
 मात्रा  जो  दिल्‍ली  दूध  योजना  को  प्राप्त  हो
 सकेगी  नये  प्रतिवेदकों  को  दी  जायेगी  ।
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 Panchayats  of  Delhi
 Shri  Gokulananda  Mohanty:
 Shrimati  Savitri  Nigam:
 Shri  Kapur  Singh:

 102.  Shri  P.  K.  Deo:
 |  Shri  Gulshan:
 |  Shri  Solanki:
 |  Shri  Narasimha  Reddy:

 Will  the  Minister  of  Community
 Development  and  Cooperation  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  Panchayats  in  the  Union  Ter-
 ritory  of  Delhi  have  been  superseded;
 and

 (b)  if  so,  whether  Government  will
 lay  on  the  Table  a  statement  giving
 details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  B.  S.  Murthy):
 (a)  1.

 (b)  A  statement  is  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  sez  No,  LT-4497

 National  Highways
 103.  Shri  Mohammed  Koya:  Will

 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  the  progress  made  in  the  con-
 struction  of  the  portions  of  National
 Highways  in  the  Kerala  State;  and

 (b),  the  reasons  for  the  delay?
 The  Deputy  Minister  in  the  Minis-

 try  of  Transport  (Shri  Ahmed  Mohi-
 uddin):  (a)  Kerala  is  served  by  ‘we
 National  Highways.  No.  47  and  47A,
 with  a  total  length  of  280  miles.
 There  are  no  missing  links  or  missing
 bridges  on  these  highways  and  there-
 fore  no  initia]  construction  of  any
 portions  is  necessary.  Some  improve-
 ment  works,  however,  have  been
 sanctioned  avcording  to  the  plan  pro-
 visions.  Some  of  these  works  have
 been  completed  and  others  are  in
 progress.

 (b)  There  has  been  nc  delay
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 Aerodrome  at  Calicut
 Shri  Mohammed  Koya:

 04.4  Shri  A.  V.  Raghavan:
 Shri  Pottekkatt:

 Will  the  Minister  of  Civil  Aviatlun
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  received  a  memoran-
 dum  signed  by  a  number  of  M.Ps.  re-
 questing  for  an  early  construction  of
 an  aerodrome  at  Calicut;  and

 (b)  if  so,  the  action  taken  thereon?
 The  Minister  of  Transport  (Shri  Raj

 Bahadur):  (a)  Yes,  Sir.
 (b)  The  Honourable  members  have

 been  informed  that  comparative  costs
 of  construction  and  other  details  are
 being  worked  out  to  decide  on  a  sui!-
 able  site  for  an  aerodrome  at  Calicut.

 Voluntary  Social  Welfare
 Organisations

 Shri  Dasaratha  Deb:
 J  Shri  Warior:

 Shri  Prabhat  Kar:
 Shrimat!  Ramdulari  Sinha:

 Will  the  Minister  of  Soclal  Security
 be  pleased  to  state:

 (a)  the  number  and  names  of
 voluntary  Social  Welfare  Organisa-
 tions  in  India  which  receive  aids  from
 the  Centra]  Government  for  conduct-
 ing  the  Social  Welfare  works  in  the
 country;  and

 (9)  the  tot:  arount  granted  by
 the  Planning  Commission  to  these
 Organisations  during  the  Third  Five
 Yeur  Plan  period?

 The  Deputy  Minister  in  the  Minia-
 try  of  Law  (Shri  Jaganatha  Kaw):
 (a)  It  may  be  difficult  to  give  names
 of  all  such  organisations  as  the  Cen-
 tral  Social  Welfare  Board  alone  gives
 grants  to  more  than  4,000  such  insti-
 tutions.  We  do  not  know  about  the
 number  of  institutions  receiving
 grants  from  other  Departments.
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 (b)  The  Planning  Commission.  from
 its  own  funds,  has  given  grants  of
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 approximately  Rs,  83,00  lakhs  to  ao
 dozen  such  institutions.

 Dum  Dum  Airport
 J  Shri  Indrajit  Gupta:

 au  Shri  ¥ashpal  Singh:
 Will  the  Minister  of  Civil  Aviation

 be  pleased  to  state:
 (a)  whether  the  new  international

 wing  of  the  Dum  Dum  Airport  is
 likely  to  be  completed  according  to
 the  schedule;  and

 (b)  if  not,  the
 delay?

 The  Minister  of  Transpo:t  (Shri  Raj
 Bahadur):  (a)  The  work  is  not  like-

 “ly  to  be  completed  by  June,  +1966,  as
 expected  earlier.

 106.

 reasons  for  the

 (b)  (i)  Delayed  foundation  work
 (pile  foundation)  due  to  presence  of
 weak  soil  in  certain  portions.

 (ii)  Unsatisfactory  performance  of
 the  firm  who  are  constructing  the
 superstructure,  for  which  action  under
 the  terms  of  the  agreement  is  under
 consideration.

 Amend:  of  Rep
 People  Act

 tion  of

 107,  Shri  Daji:  Will  the  Minister  of
 Law  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  amend  the  Representation  of  the
 People  Act  with  a  view  to  curb  mal-
 practices  in  elections;

 (b)  the  nature  of  amendments  pro-
 posed;  and

 (९)  when  the  amending  bill  is  like-
 ly  tu  be  brought  before  Parliament?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):
 (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise,
 Scheduled  Castes  and  Tribes  in  Punjab

 108,  Shri  Daljit  Singh:  Will  the
 Minister  of  Social  Security  be  pleased
 to  state:

 (a)  whether  the  96]  census  gives  a
 full  account  of  the  population  of  each
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 Scheduled  Caste  and  Scheduled  Tribe
 Community  of  Punjab;  and

 (b)  jf  so,  the  population  of  each
 community?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  (Shrimati
 Chandrasekhar);  (a)  Yes.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library,  see
 No.  LT-4498/65).

 Supply  of  Ammonia  Sulphate
 109,  Shri  Hem  Raj;  Will  the  Minis-

 ter  of  Food  and  Agriculture  be  pleaz-
 ed  to  state:

 (a)  whether  Government  have  re-
 ceived  any  requisition  from  the  Gov-
 ernment  of  Punjab  for  the  supply  of
 Ammonia  Sulphate  in  fifty  kilo,  bags
 for  the  hilly  areas  of  Punjab;  and

 (b)  if  so,  the  result  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 Shabnawaz  Khan):  (a)  and  (b).  No
 specific  request  for  supply  of  Ammo-
 nium  Sulphate  in  50  kilo,  bags  for
 supply  to  hilly  areas  has  been  re-
 ceived.  The  State  Government  have.
 however,  stated  that  out  of  l776
 tonnes  of  Ammonium  Sulphate  sup-
 lied  from  Kandla  in  50  kilo,  bags  ot
 a  request  of  their  representative  who
 had  visited  Kandla,  25  per  cent  is
 being  utilised  for  supply  to  hilly
 areas.  It  has  been  proposed  to
 send  another  1,200  tons  of  Ammo-
 nium  Sulphate  in  50  kilo,  bags.  The
 Registrar  of  Co-operative  Societies  of
 Punjab  has  stated  that  their  future
 demand  for  hilly  areas  will  be  in  50
 kilo,  bags.
 Liability  of  the  State  for  the  Negli-

 gence  of  Employees
 110,  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Law  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 378  on  the  23rd  March,  965  and  state
 the  up-to-date  progress  made  towards
 the  framing  of  a  legislation  regarding
 the  liability  of  the  State  for  the  negli-
 gence  of  its  employees?

 The  Deputy  Minister  in  the  Minis -
 try  of  Law  (Shr!  Iaganatha  Kao);  The
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 Bill  on  the  subject  is  ready  and  will
 be  introduced  in  the  current  session
 of  Parliament.

 Crop  Pattern  in  Gujarat  State
 ote  Shri  Heda:  Will  the  Minister  of

 Food  and  Agriculture  be  pleascd  to
 State:

 (a)  who  took  the  initiative  in  chang-
 ing  the  crop  pattern  in  Gujarat  State;

 (b)  the  reasons  therefor;  and
 (c)  the  stage  at  which  the  proposal

 stands  at  present?
 The  Deputy  Minister  in  the  Ministry

 of  Food  and  Agriculture  (Shrj  Shuh-
 nawaz  Khan):  (a)  to  (c),  A  State-
 ment  giving  area  under  principal
 crops  in  Gujarat  State  together  with
 the  percentages  of  areas  to  total  crop-
 ped  area  in  ‘1955-50  and  960-6l  is
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library,  see  No,  LT-4499/65].
 It  would  appear  from  the  statement
 that  there  have  been  some  significant
 shifts  in  the  cropping  pattern  in
 Gujarat.  The  change  is  mainly  from
 dry  millets—jowar  and  bajra—to  oil-
 seeds  and  cotton.  However,  while  the
 fact  of  a  shift  in  cropping  pattern
 cannot  be  denied,  the  implication  in
 the  question  under  consideration  that
 some  agency  other  than  the  farmers
 has  taken  any  initiative  in  the  matter
 is  not  correct.

 Development  of  Ports
 JS  Shri  Heda;
 ‘|  Shri  Ham  Harkh  Yadav:

 Will  the  Minister  of  Transport
 Pleased  to  state:

 (a)  the  steps  taken  for  the  develop-
 ment  of  ports  with  particular  em-
 phasis  on  the  elimination  of  delays  to
 ships;

 (b)  whether  Government's  attention
 has  been  drawn  to  the  statement  made
 by  Shri  A.  Ramaswami  Mudaliar,
 Chairman  of  the  Indian  Steamship
 Company  Ltd.  that  ships  had  to  spend
 in  port  nearly  86  per  cent  of  their
 working  days  in  the  overseas  trades
 and  77  per  cent  of  their  working  days
 in  the  coastal  trade;  and

 12.
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 (९)  if  s0,  the  extent  of  truth  in  the
 statement?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  Several  schemes  have
 been  and  are  being  executed  under
 the  successive  Five  Year  Plan  pro-
 grammes  for  expansion  of  port  faci-
 lities  and  for  accelerating  the  pace  of
 handling.  At  Calcutta,  since  1952,  two
 berths  have  been  added  in  the  King
 Georges  Dock  and  the  extension  of
 the  Western  Arm  of  the  King  George's
 Dock  is  in  progress.  This  extension
 will  provide  holding  space  for  a  num-
 ber  of  ships  and  overside  discharge
 facilities.  A  scheme  for  the  construc-
 tion  of  a  new  Dock  system  in  the
 deep  water  region  at  Haldia  is  in  pro-
 gress.  A  Contract  has  already  been
 awarded  for  the  construction  of  a  new
 oil  jetty  at  Haldia,  At  Bombay,  the
 Dock  Expansion  Scheme  and  _  the
 Ballard  Pier  Expansion  are  under  exe-
 cution.  The  Dock  Expansion  Scheme
 will  provide  four  additional  berths  in
 the  Alexandra  Dock  besides  releasing
 for  general  cargo  traffic  the  three  har-
 bour  wall  berths  at  présent  useq  for
 ferry  services.  The  Ballard  Pier  Ex-
 tension  Scheme  will  add  an  additional
 berth  for  large  passenger  liners.
 Work  on  the  two  schemes  is  in  pro-
 gress  and  is  expected  [0  be  completed
 by  April,  1968.  The  possibility  of
 providing  additional  berths  at  a  sult-
 able  site  on  the  castern  side  of  the
 Bombay  harbour  is  under  investiga-
 tion.  At  Madras,  the  new  six-berth
 Wet  Dock  known  as  the  Jawahar  Dock
 has  been  commissioned.  A  mechani-
 cal  plant  is  proposed  to  be  installed  at
 the  Dock  for  handling  iron  ore,  It  is
 also  proposed  to  deepen  the  eastern
 side  of  the  Wet  Dock  to  take  vessels
 of  35  feet  draft.  At  Cochin,  four  addi-
 tional]  general  cargo  berths  in  the
 Ernakulam  Channel  have  been  built.
 A  new  oil  jetty  to  cater  to  the  require-
 ments  of  oil  tankers  that  will  bring
 crude  oil  for  the  refinery  is  under  con-
 struction.  The  construction  of  an  open
 berth  in  the  Ernakulem  Channe]  for
 handling  coal  is  also  under  construc-
 tion.  At  Kandla,  the  construction  of
 the  fifth  berth.  except  dredging,  Ins
 been  completed.  For  Mormugao  the
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 development  of  a  project  report  and
 Master  Plan  are  being  drawn  up.

 In  addition  to  creating  additional
 berthing  capacity  at  the  major  ports,
 Government's  policy  hag  been  to  in-
 troduce  mechanisation  of  cargo  hand-
 ling  at  the  ports  progressively  con-
 sistent  with  the  policy  that  the  labour
 should  not  be  affected  adversely  and
 do  not  suffer  loss  in  employments.
 The  ‘major  ports  in  India  provide
 mechanised  cargo  handling  facilities  in
 the  shape  of  fork  lifts,  tractors,  mobile
 cranes,  jitney  motors  etc.  These  have
 been  acquired  in  large  numbers  jn
 recent  years  by  the  different  ports.
 These  will  be  augmented  according  to
 requirements  and  the  equipment  fur-
 ther  modernised  wherever  necessary.
 The  possibilities  of  providing  modern-
 ised  bulk  handling  equipment  at  the
 different  ports  are  also  considered
 from  time  to  time.  Some  mechanised
 facilities  for  handling  of  coal  and  iron
 ore  in  bulk  exist  at  Caleutta  Port.  A
 silo  is  being  installed  at  Kidderpore
 Docks  for  mechanical  discharge  of
 foodgrains.  At  the  new  Haldia  Dock,
 it  is  proposed  to  provide  fully  mecha-
 nised  facilities  for  handling  coal  and
 ore  in  very  large  quantities.  At
 Bombay,  the  principal  item  of  dry
 cargo  handled  in  bulk  is  foodgrains
 which  is  unloaded  from  the  ships  by
 machines.  At  Madras,  semi-mecha-
 nised  handling  equipment  such  as
 transporter  bridges  cranes,  electric
 wharf  cranes,  locos,  wagons  etc,  have
 been  provided  for  the  handling  of  iron
 ore,  Grab  cranes  have  been  installed
 at  the  coal  berth  to  handle  coal  from
 the  ships’  holds,  It  is  proposed  to  in-
 stal  at  Madras  port  a  fully  mechanised
 ore  loading  plant  to  load  about  2,000
 tons  per  hour.  At  Vishakhapatnam,
 two  deep  draft  berths  on  the  western
 side  of  the  northern  Arm  have  been
 completed  and  an  ore  handling  plant
 of  2.600  tons  per  hour  capacity  has
 been  installed,  At  Mormugao  Port,
 there  is  a  privately-owned  mechanical
 ore  loading  plant  in  use  at  present.
 Its  capacity  is  limited.  The  possibi-
 lity  of  developing  mechanised  ore
 handling  at  this  port  on  o  large  scale
 is  being  examined.  At  Kandla,  two
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 berths  have  been  equipped  for  hand-
 ling  grain  by  machines,  New  major
 ports  are  being  developed  at  Paradeep,
 Mangalore  and  Tuticorin,  Facilities
 at  intermediate  ports,  such  as  Okha,
 Porbandar  and  Cuddalore  are  being
 improved,  Railway  facilities  at  the
 ports  are  being  improved  wherever
 necessary.  Piece  rate  schemes  are
 being  extended.

 The  Government  of  India  are,  in
 fact,  continuously  exploring  every
 possibility  of  eliminating  delays  ta
 ships.

 (b),  and  (c).  The  speech  by  Shri  A.
 Ramaswami  Mudaliar  referred  to  in
 the  Question  was  delivered  in  Septem-
 ber,  1964,  ic.,  nearly  a  year  ago  when
 there  was  acute  congestion  at  some  of
 our  ports  due  to  a  variety  of  reasons.
 The  figures  regarding  time  spent  in
 ports  referred  to  in  the  question  in
 fact  relate  to  the  year  1963-64,  Shri
 Mudaliar's  figures  include  the  trme
 spent  in  foreign  ports  also,  Further,
 every  cargo  ship  must  necessarily
 spend  time  in  ports  for  loading  and
 unloading.  The  mere  presentation  of
 certain  overall  figures  of  time  spent
 by  a  ship  in  ports  and  at  sea  during  a
 given  year  is  no  indication  of  unne-
 essary  delays  suffered  at  ports.  In
 fact,  Shri  Mudaljar's  speech  refers  also
 to  time  spent  in  dry  doking,  time
 spent  in  special  survey,  delays  due  to
 rain  and  weather,  strikes,  other  labour
 troubles,  slow  arrival  of  export  car-
 goes  and  delays  in  focign  ports.  Fur-
 ther,  coasta]  vessels  which  make  com-
 paratively  short  voyages  and  call  at
 several  coastal  ports  must  necessarily
 spend  a  large  percentage  of  their
 working  days  in  ports.
 Central  Fish  Marketing  Corporation

 (Shri  P.  Venkatasubbaiah:
 |  Shri  Ravindra  Varma:

 Shri  Ram  Harkh  Yadav:
 an  Shri  Indrajit  Gupta:

 Shrimatj  Renuka  Barkataki:
 l  Shri  Raghunath  Singh:

 ns

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
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 Central  Fish  Marketing  Corporation
 is  expected  to  start  functioning  this
 year;

 (b)  if  so,  what  will  be  the  organi-
 zational  set-up  of  this  Corporation;
 and

 (c)  what  will  be  the  main  pro-
 grammes  that  the
 take  up?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R,  Chavan):  (a)  Yes.

 corporation  will

 (b)  The  Corporation  is  proposed  to
 be  set-up  as  a  limited  company
 incorporated  under  the  Comparies
 Act,  1956,  It  is  also  proposed  to
 confine  its  shares  to  the  Central
 Government,  the  Government  of  West
 Bengal  and  the  other  participating
 State  Governments.

 The  Corporation  will  have  a  Board
 of  Directors  consisting  of  oun  members.
 These  members  include  the  Chair-
 man  and  the  Managing  Director  of
 the  Corporation  and  9  other  repre-
 sentatives  from  Central  Ministries
 and  State  Governments  including
 West  Bengal.  The  administrative
 set-up  of  the  Corporation  will  consist
 of  the  following  divisions  to  start
 with:—

 a  Administrative  and  Accounts
 Division,

 (2)  Purchase  Division.
 (3)  Sales  Division.

 Sub  t  Divi-
 The  Corpo-

 tly  a  Develop
 sion  may  also  be  added.
 ration  will  establish  procurement
 centres  at  suitable  places  where
 important  fisheries  exist.

 The  Managing  Director  wil!  be
 supported  by  a  Secretary  and  other
 necessary  technical  and  administra-
 tive  staff.

 (c)  The  main  programmes  that  the
 Corporation  is  to  take  up,  are  pro-
 curement,  transportation,  storage,
 distribution  and  sale  of  fish  in  the
 Calcutta  market,  both  retail  and

 wholesale,  through  its  own  stalls  as
 well  as  through  commission  agents
 with  a  view  to  ensuring  fair  price  to
 the  producers  in  India  and  making
 fish  available  to  the  consumers  at  a
 reasonable  price.  In  addition  to  fish
 produced  in  West  Bengal  itself,  the
 Corporation  will  arrange  to  procure
 fish  from  other  States  in  India  as
 well  as  East  Pakistan,  if  necessary.
 Besides,  the  Corporation  will  also
 take  up  developmental  activities  for
 increasing  production  of  fish  by  grant-
 ing  incentives  to  the  fishermen,  by
 taking  on  lease  or  hire  water-areas,
 reservoirs,  estuaries,  ete.

 Adoption  of  Children

 (Shri  Sham  Lal  Saraf:
 4.4  Shri  Heda:

 |  Shri  Yashpal  Singh:
 Will  the  Minister  of  Law  be  pleased

 to  state:

 (a)  whether  there  is  growing  pub-
 lic  opinion  in  the  country  in  favour
 of  bringing  the  Law  on  the  Adop-
 tion  of  Children  up-to-date;  and

 (b)  if  so,  whether  Government
 contemplate  to  amend  the  present
 Law  on  the  subject  suitably?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):  (a)
 Yes.

 (b)  The  matter  is  under  examina-
 tion  of  the  Government.

 Programme
 1.  Shri  Inder  J.  Malhotra:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  agriculture  deve-
 lopment  programme  now  undertaken
 in  Mandi  District  of  Himachal  रिश्
 desh  under  the  Indo-German  :olla-
 boration  is  being  extended  to  other
 States  as  well;  and

 {b)  if  so,  the  names  of  the  Districts
 of  these  States  in  which  it  is  being
 extended?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  Some  of  the
 State  Governments  have  put  forward
 proposals  for  the  extension  of  the
 Indo-German  Agricultural  Project,  on
 the  Model  of  the  Mandi-Project  in
 Himachal  Pradesh,  to  some  hilly  dis-
 trict  in  their  States.  The  matter  is
 under  negotiation  between  the  Gov-
 ernment  of  India  and  the  Embassy  of
 Federal  Republic  of  Germany.  No
 ‘final  decision  has  been  taken  in  the
 matter,

 (b)  Question  does  not  arise.

 Agricultura!  Prices  Commission
 f  Shri  Inder  J,  Malhotra:

 16  J  Shri  M.  L.  Jadhav:
 4  Shri  Jedhe:

 {Shri  P.  R.  Patel:
 Will  the  Minister  of  Food  and  Agri-

 ‘culture  be  pleased  to  state:
 (a)  whether  any  representation  has

 been  given  to  the  farmers  on  the
 Agricultural  Prices  Commission;  and

 (b)  if  so,  in  what  form?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  and  (b),  It  is
 Proposed  to  constitute  a  Panel  of
 Farmers  representing  different  crop
 complexes  in  the  country  to  assist
 the  Agricultural  Prices  Commission,
 State  Governments  have  been  addres-
 sed  in  the  matter  of  selection  of
 members  of  the  Panel.  Replies  from
 a  few  States  are  still  awaited.

 Employees’  State  Insurance
 Corporation

 Ut.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Soclal  Security  be  pleased
 to  state:

 fa)  whether  it  is  a  fact  that  a  Pay
 Fixation  Sub-Committee  was  set  up
 under  the  Employees’  State  Insurance
 -Corporation  in  April,  1963;

 (tb)  if  80,  the  progress  made  by  the
 Sub-Committee  during  the  last  two

 “years;
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 (c)  the  reasons  for  the  delay  in
 finalisation  of  the  report;

 (d)  the  total  expenditure  incurred
 so  far;

 (e)  when  it  is  likely  to  submit  its
 report  to  the  Corporation;  and

 (f)  the  time  the  Corporation  pro-
 pose  to  take  to  examine  and  imple-
 ment  the  report?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):
 fa)  Yes,  a  Pay  Fixation  Sub-Com-
 mittee  was  set  up  on  50  October,
 1962,

 (9)  and  (c).  The  report  was  sub-
 mitted  to  Government  on  9th  August,
 1965.

 (d)  Rs.  62,778|-  approximately.
 (७)  The  report  has  already  been

 submitted  to  the  Corporation.
 (f)  The  Corporation  has  also  adop-

 ted  the  report  and  forward  it  to  the
 Central  Government  for  consideration.
 The  Corporation  will  implement  the
 recommendations  after  the  Central
 Government  convey  their  decision.

 Unemployed  8.  C.  ang  Backward
 Classes  Persons

 ty  J  Shri  Gulshan:
 wy  Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Soclal  Security
 be  pleased  to  state:

 (a)  the  number  of  persons  belong-
 ing  to  the  Scheduled  Castes  and
 Backward  classes  who  are  still  un-
 employed  (State-wise);

 (b)  the  number  of  such  Scheduled
 Castes  and  Backward  families  who
 have  not  been  provided  with  housing
 accommodation  (State-wise);  and

 {c)  if  so,  the  steps  taken  to  pro-
 vide  them  with  employment  and
 housing  accommodation?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  (Shrimati
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 Chandrasekhar):  (a)  <A  statement
 showing  the  number  of  Scheduled
 Castes  and  Scheduled  Tribes,  S‘ate-
 wise,  who  are  unemployed  as  per  the
 Live  Register  of  the  Employment
 Exchanges  as  on  3l-2-64  is  laid  on
 the  Tab'e  of  the  House.  |Placeq  in
 Library,  see  No.  LT-4500/65].  The
 Employment  Exchanges  do  not  main-
 tain  the  statistics  of  the  unemployed
 persons  among  the  Other  Backward
 Classes.

 (bi  It  has  never  been  the  intention
 nor  is  it  possible  to  provide  houses
 to  all  Scheduled  Castes  and  Backward
 families.  No  statistics  are,  therefore,
 available  about  the  number  of
 Scheduled  Castes  and  Backward
 fainilies  who  do  not  own  a  house  or
 have  not  been  provided  with  a  house.
 The  time  and  labour  involved  in  col-
 lecting  this  information  will  not  be
 commensurate  with  the  results  which
 might  flow  from  collection  of  such
 statistics.  Besides,  the  term  Back-
 ward  families  used  in  the  question  is
 too  vague  as  on  the  basis  of  econo-
 mic  criterion  a  high  percentage  cf
 the  country's  population  can  be  term-
 ed  as  relatively  Backward.

 (c}  In  the  matter  of  employment,
 the  following  steps  have  been  taken:—

 (i)  The  reservations  for  Sche-
 duled  Castes  and  Scheduled
 Tribes  have  been  made  to
 the  extent  of  120°  and  50%
 respectively  in  vacancies
 filled  by  open  competition
 and  to  the  extent  of  36  2:3¢
 and  5°)  if  the  recruitment  is
 made  otherwise  than  by
 open  competition,  In  the
 case  of  posts  filled  by  promo-
 tions,  the  reservations  are
 made  to  the  extent  of  ADR
 for  Scheduled  Castes  and
 a  for  Scheduled  Tribes  in
 Class  TIT  and  Class  IV  posts
 filled  by  promotion  by  selec-
 tion  or  through  departmental
 competitive  examinations,  in
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 erades  to  which  there  is  no
 direct  recruitment.

 (ii)  As  regards  provision  of  hous-
 ing  accommodation  the  Minis-
 try  of  Works  &  Housing  have
 various  schemes  such  as  the
 Subsidised  Industrial  Hous-
 ing  Scheme,  the  Slum  Clear-
 ance  Scheme,  the  Low  Income
 Group  Housing  Scheme,
 Village  Housing  Scheme  etc.
 whose  benefits  go  to  the  gene-
 ral  public  including  Schedul-
 ed  Castes,  Scheduled  Tribes
 ang  Other  Backward  Classes.
 These  benefits  are  further
 supplemented  by  the  special
 schemes  for  housing  included
 in  the  successive  Five  Year
 Plans  under  the  programme
 for  the  welfare  of  Backward
 Classes.

 National  Highway  in  Madhya  Pradesh

 Shri  Vidya  Charan  Shukla:
 Shri  A.  S.  Saigal: ‘119.

 4  Shri  J.  P.  Jyotishl:
 |  Shri  Wadiwa:

 Will  the  Minister  of  Tranaport  be
 pleased  to  state:

 (a)  whether  any  proposal  has  been
 received  for  the  inclusion  of  the
 Jabalpur-Raipur  road  and  Kandla-
 Calcutta  road  passing  through  Muadhva
 Pradesh  in  the  National  Highway
 Scheme;  and

 (b)  if  so,  the  decision  taken  =  by
 Government  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Ahmed
 Mobinddin):  (a)  and  (b)  Yes.  Sir.
 A  proposal  for  adding  to  the  existing
 National  Highway  System  the  Jabal-
 pur-Raipur  road  and  the  Kandla-
 Caleutta  road  passing  through  Madhya
 Pradesh  has  been  received  from  the
 Committee  of  Members  of  Parliament
 from  Madhya  Pradesh.  So  far  as  the
 Kandla-Calcutta  road  is  concerned,
 there  is  already  a  road  on  that  align-
 ment  which  is  entirely  a  National
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 Highway  (N.H.  No.6)  in  Madhya  Pra-
 desh,  As  regards  the  Jabalpur-Raipur
 road,  the  proposal  will  have  to  await
 till  funds  become  available  for  the
 expansion  of  the  present  National
 Highway  System  when  all  proposals
 for  new  national  highways  would
 be  considered  according  to  their
 inter-se  merits  and  the  availability
 of  funds.  No  funds  are  available
 for  making  new  additions  to  the
 existing  National  Highway  System
 at  present.
 Old  Age  Pension  Scheme  in  Kerala

 f  Shri  Maniyangadan:
 Lal  Shri  Mohammed  Koya:
 Will  the  Minister  of  Soclal  Security

 be  pleased  -to  state:

 (a)  the  number  of  persons  who  had
 been  given  aid  under  the  Old  Age
 Pension  Scheme  in  Kerala  State  du-
 ring  the  year  ‘1964-65:

 (b)  whether  all  persons  recommen-
 ded  under  the  scheme  have  been
 given  the  aid;

 (ey  if  not,  the  numberof  persons
 left  out  and  the  reasons  therefor;

 dy  how  many  persons  have  been
 recommended  in  Kerala  State  during
 the  year  1965-66;

 (०)  whether  all  or  any  of  them
 have  been  given  aid  and  if  so,.  their
 number;  and

 (f)  if  not,  the  reasens  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Law  (Shri  Jaganatha  Rao):
 fal  to  (f).  The  information  has  been
 called  for  from  the  Government  of
 Kerala  and  will  be  laid  on  the  table
 of  the  Sabha  as  soon  os  available.

 Rationing
 (  Shri  Maniyangadan:

 |  Shrimati  Renuka  Ray:
 32i.  4  Shri  Solanki:

 |  Shri  Narasimha  Reddy:
 |  Shri  P.  K.  Deo:

 Will  the  Minister  of  Food  and
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 Agriculture  be  pleased  to  state:

 (a)  the  places  in  India  where  ra-
 tioning  has  been  introduced  for  the
 supply  of  food  materials  to  indivi-
 duals;

 (b)  since  when  rationing  has  star-
 ted  in  each  of  these  places;

 (९)  the  quantum  of  ration  sup-
 plied  to  an  individual  in  each  of  the
 places;

 (d)  whether  there  js  any  proposil
 to  increase  the  quantity  supplied  in
 any  of  the  places;  and

 (e)  if  so,  the  names  thereol?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 DR,  Chavan):  (ay  Statutory  raticn-
 ing  of  foodgrains  has  been  introduced
 in  Calcutta  Industrial  Area.

 Cal- (b)  Statutory  rationing  in
 eutta  was  introduced  from  5th  Janu-
 ary,  1965,

 (e)  The  quantum  of  ration  in  Cal-
 culta  is  °20  Kgs.  each  of  rice  and
 wheat  andlor  wheat  products  per
 adult  per  week  and  half  that  quan-
 tity  per  child  up  to  the  age  of  8
 years.  A  heavy  manhal  worker  is
 entitled  to  an  additional  ration  of
 ef0  grams  of  wheat  andor  its  pro-
 ducts,

 {d)  and  (९).  No  increase  in  the
 quantum  of  issue  is  contemplated  at
 present.

 Supply  of  Rice  to  Kerala
 122,  Shri  Maniyangadan:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  quantity  of  rice  supplied  to
 the  Kerala  Government  since  the
 starting  of  informal  rationing  in  that
 state;

 (b)  the  daily  ration  allowed  for  ar
 individual;

 (ec)  the  quantity  of  wheat  supplied:
 and
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 (d)  the  offtake  of  rice  and  wheat
 respectively  in  each  month  since’  the
 starting  of  informal  rationing?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  to  (c).  The
 total  quantity  of  rice  supplied  9
 Kerala  by  the  Central  Government
 since  the  introduction  of  informal
 rationing  from  Ist  November,  964  up
 to  the  end  of  July,  965  was  about
 6.44  lakh  tonnes.  During  the  same
 Period  the  quantity  of  wheat  supplied
 to  Kerala  by  the  Central  Government
 was  about  2.73  lakh  tonnes.  The
 scale  of  ration  at  present  in  force  in
 Kerala  is  360  grams  per  adult  per  day
 consisting  of  200  wrams  of  rjce  and
 60  grams  of  wheat,

 (dy  The  figures  of  afftake  of  riec
 and  wheat  during  each  month  since
 the  introduction  of  informal]  ration-
 ing  in  Kerala  are  given  below:

 Month  Offtake  in  thousand Tannes

 Rive  Wheat  and
 Wheat

 Products
 November,  964  490  23  6
 December,  964  sg.  4300
 January,  =  9645  72.5  as
 February,  196s  Gq  मैं  75.4
 March,  I985  65.2  25  5
 April,  I965  कार  24.0
 May,  Ighs  Re  2  2343
 June,  ras  70.9  ani
 July,  Tghs  7 9.0  2k.7
 Rehabilitation  of  Women  exposed  to

 Moral  Danger
 123,  Shrimati  Jyotsna  Chanda:  Wil]

 the  Minister  of  Social  Security  be
 Pleased  to  state  the  steps  taken  s0
 far,  Statewise,  for  rescuing  and
 rehabilitating  women  cxposed  to
 moral  danger?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):
 The  information  is  being  collected
 from  the  State  Governments  and  will
 be  laid  on  the  table  of  the  House  in
 due  course.

 384

 Mangalore  Harbour
 1A.  Shri  Basappa:  Will  the  Minis-

 ter  of  Transport  be  pleased  to  state:
 (a)  how  far  the  work  regarding

 construction  of  a  new  harbour  at
 Mangalore  has  progressed;  and

 (b)  when  if  is  likely  to  be  com-
 pleted?  ~

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (ay  The  progress  has
 been  as  follows:—-

 The  construction  of  247  staff  quar-
 ters  has  been  completed.  The
 construction  of  interna]  roads
 in  the  staff  colony  and  the  pro-
 vision  of  water  and  electricity
 for  the  staff  colony  have  also
 been  =  completed.  The  first
 stage  of  the  permanent  Ad-
 ministrative  Office  Building
 costing  Rs.  4  lakhs  hax  been
 completed  ang  the  building  «
 cupied,  The  second  stage  of  the
 Administrative  Office  Buildin
 costing  Rs.  4°25  lakhs  is  in  pro-
 press  .A  number  of  godowns,
 stores,  garages  for  vehicles  and
 a  temporary  workshop  has  also
 been  completed.  A  first  class
 Meteorological]  Observatory  has
 been  set  up  at  Panambur  ond
 is  functioning.  The  Quality
 Control  Laboratory  Building  is
 nearing  completion.  The  Pri-
 mary  Health  Centre  Building  is
 in  progress.  The  construction
 of  approach  roads  {to  quarrier
 which  was  entrusted  cr  the
 State  PW.D,  is  also  making
 good  progress,  The  Jevelling
 of  the  high  ground  jn  the  area
 of  the  harbour  estate  and  rais-
 ing  of  the  low-lying  places
 within  the  horh:ur  estate  has
 been  taken  up.

 Land  required  for  the  Project  is
 being  acquired,  An  area  of
 839:99  acres  of  private  lands
 and  195.15  acres  of  Govern-
 ment  lands  has  already  been
 acquired.  Further  acquisition
 Proceedings  are  in  progress.
 The  total  area  sanctioned  for

 +  acquisition  is  2(76  acres
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 The  railway  link  from  Mangalore
 Railway  station  to  the  harbour
 site  is  in  progress.  The  layout of  the  harbour  has  been  fina-
 lised.  The  designs  of  the  major
 structures,  such  as  breakwaters
 and  the  general  cargo  berths,
 have  also  been  finalised.
 Tender  documents  are  under
 Preparation.  A  detailed  project
 report  and  un  estimate  for
 Rs.  26°98  crores  has  been
 prepared.

 (b)  The  programme  drawn  up  is
 to  complete  the  construction  of  the
 Port  by  1969,

 Beggars  in  Delhi
 135,  Shri  Surendra  Pal  Singh: Will  the  Minister  of  Social  Security he  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a  large number  of  beggars  are  operating  in

 Delhi  and  New  Delhi  in  spite  of  the
 Act  for  removal  of  begging:

 (b)  if  so,  the  steps  Government
 Propose  to  take  to  eradicate  this  evil:
 and

 (eo)  whether  Government  have  mace
 any  survey  fo  assess  the  money
 which  the  beggars  in  Delhi  collect
 annually?

 The  Densty  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):
 (a)  Yes,  Sir.

 4b)  A  more  vigorous  implemen-
 tation  of  the  anti-beggary  laws,  ex-
 pansion  of  the  institutional  services
 for  pevsons  found  begging  and,  if
 necessary,  also  amendment  of  the
 existing  anti-beggary  laws  with  a
 view  to  making  them  more  effective
 are  some  of  the  measures  under
 contemplation  of  the  Government  for
 eradicating  beggary.

 (ec)  No,  Sir.
 Import  of  wheat  from  Australia

 126,  Shri  Jashvant  Mehta:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 ta)  the  quantity  of  Australian
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 wheat  imported  so  far  durins  this
 year;  and

 (b)  if  so,  the  cost  of  the  freight
 Paid  in  foreign  exchange?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri  D.
 R.  Chavan):  (a)  324.2  thousand  metric
 tons  of  wheat  was  imported  from
 Australia  in  965  upto  ‘31-7-1965.

 (by  Rs.  131:49.  lakhs.

 Panel  of  Agriculturists
 (  Shri  Jashvant  Mehta:

 rt]  J  Shri  P.  C_  Borooah:
 ‘|  Shri  P.  R.  Chakraverti:
 |  Shri  M.  N,  Swamy:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  io  state:

 (ab  whether  the  panel  of  Jeading
 agriculturists  has  been  constituted  to
 advise  on  the  implementation  of  agri-
 cultural  programme  in  the  different
 fields;

 (b)  the  termg  and  reference  of  this
 panel,

 fed  whether  it  is  a  fact  that  repre-
 sentatives  of  the  manufacturers  of
 fertilisers,  pesticides  and  tractors
 have  been  invited  to  join  this  parel;
 and

 (d)  whether  any  time  limit  has  been
 given  to  the  panel  to  submit  its
 Teport?

 The  Deputy  Minister  in  the  Minis.
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  Yes.

 (by  There  are  no  specific  terms  of
 reference  of  this  Panel.  The  Panel
 will  meet  as  often  as  necessary  and
 consider  and  advise  on  matters  refer-
 red  to  it  by  the  Minister  for  Food
 and  Agriculture  who  will  be  the
 Chairman  of  the  Panel.  Matters
 could  be  referred  to  it  by  the  Food
 Corporation  of  India  also.

 (ey  No.
 {d)  No;  The  Panel  is  not  required

 to  submit  any  report.
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 Sugar  Production

 {  Shri  Jashvant  Mehta:
 Dr,  Mahadeva  Prasad:

 J  Shri  Tridib  Kumar
 a  Chaudhurl:

 |  Shri  M.  L.  Jadhav:
 |  Shri  Jedhe:

 Will  the  Minister  of  Foog  and  Agri-
 culture  be  pleased  to  state:

 128,

 ta)  the  production  target  of  sugar
 this  year:

 (b)  the  actual  production  of  sugar
 up  to  the  end  of  30th  June,  19655,

 (0)  whether  the  Governments  of
 Maharashtra  and  Gujarat  have  de-
 manded  the  abolition  of  sugar  con-
 tro]  in  the  light  of  substantial  pro-
 duction;  and

 (d)  if  so,  the  reaction.  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  KR.  Chavan):  (ta)  No  target  85
 such  for  production  of  sugar  was
 fixed  for  this  year.

 (b)  3]°30  lakh  tonnes.
 (c)  Yes,  Sir.  Such

 have  been  made.
 suggestions

 (d)  Government  propose  to  contl-
 nue  controls  for  the  present  in  order
 to  build  up  a  buffer  stock.

 Nationa]  Institute  of  Marine
 Technology

 129.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  be  pleased  to
 State:

 (a)  whether  the  question  of  estab-
 lishing  a  National  Institute  of  Marine
 Technology  has  been  considered;  and

 (bi  if  so,  the  decision  taken  in
 the  matter?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  and  (bo.  The
 matter  is  under  consideration  by  the
 National  Shipping  Board.  On  receipt
 og  their  recommendation,  the  matter
 will  be  examined  further  by  the
 Government.
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 पुकारा  खंड

 #30.  Sle  महाजन  प्रसाद |  भरी  सर  पांडे

 क्या  सर्वाधिक  विक/स  लया  सहकार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  देश  में  विकास-ख्ण्डों
 की  कुल  संख्या  कितनी  है;

 ख)  क्या  विकास-ख़ण्डों  का  पुनर्गठन
 किया  जा  रहा  है;  प्रौढ़

 (ग)  ये  विकास  खंडों  का  किस  आधार
 पर  पुनर्गठन  किया  जायेगा  ?

 सामुदायिक  विकास  तथा  स्वीकार  मंत्रालय
 में  उपमंत्री  (भी  wo  qo  मति)  :  (क)
 एक  विवरण  सभा-पटल  पर  रुखा  जाता  है  ।
 [पुस्तकालय  में  रखा  गया  i  देखिये  स्पा
 एल  zl—  4501165)  |

 (ख)  शौर  (9).  पुनर्गठन  के  लिए  इस
 प्रकार  का  कोई  प्रस्ताव  नहीं  है;  तथापि  कुछेक
 क्षेत्रों  में  प्रशासनिक  कार्यो  के लिए  खण्ड  सामानों
 के  पुनः  परिसीमन  के  प्रश्न  को  समय-समय  पर
 उठाया  गया  है  ।

 सहकारिता  में  प्रशिक्षण

 I3.  Wo  महिदूद  प्रसाद  :  बया
 सा सुदा पिक  विकास  तथा  सहें कार  मंत्रो  यह
 बताने  की  क्षा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  सरकारी
 क्र धि कारियों  का  एक  दल  सहकारिता  में
 प्रशिक्षण  पाने  के  लिये  पश्चिमी  जमाने  7
 जायेगा;  जौर

 (ख)  यदि  हां,  तो  उक्त  दल  के  कौन-कौन
 से  सदस्य  होंगे  ?

 सामुदायिक  विकास  तथा  साहूकार  मंत्रालय
 में  उपयंत्री  भी  wo  qo  मति)  (क)
 मामला  अभी  तक  विचार  क्रि  केवल  अत्यन्त
 प्रारम्भिक  ग्रवस्था  में  हैं  T
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 (a)  यह  प्रश्न  कि  दल  में  कोन-कौन  से
 सदस्य  होंगे  काफी  बाद  मे  उठेगा  ।

 Narmada  Bridge
 132.  Shri  Jashvant  Mehta:  Will  the

 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  the  construction  of
 Narmada  Bridge  on  the  Bombay-
 Ahmedabad  Highway  has  been  sanc-
 tioned:

 (bi  if  sa.  The  total  cost  of  the  pro-
 ject;  and

 fe)  the  progress  made  in  the  mat-
 ler  so  far?

 The  Deputy  Minister  in  the  Mints-
 try  of  Transport  (Shri  Ahmed
 Mohiuddin}:  (a)  and  (c).  The  pro-
 ject  for  a  new  bridge  over  the
 Narmada  on  National  Highway  No,  8
 in  Gujarat  has  been  in¢luded  in  the
 current  Plan,  and  it  has  been  decided
 to  site  it  al  Zadeshwar  a  few  miles
 upstream  of  the  existing  weak  bridge.
 The  plans  and  estimate  for  the  work,
 received  from  the  State  Government,
 are  under  examination,  and  wilt  be
 sanclioned  shortly.

 (by  The  bridge  is  estimated  tu  cost
 about  Rs.  4  crores,

 Radar  Sysiem  at  Airports
 (  Shri  P.  C.  Borooah:

 Shri  P,  R.  Chakraverti:
 Dr.  P.  Srinivasan:

 |  Shri  Paramasivan:
 |  Shri  Inder  J.  Malhotra:

 Will  the  Minister  of  Civil  Avia-
 tion  be  pleased  te  stute:

 (a)  how  many  Airportw  have  so
 Tar  been  provided  with  radar  sys-
 tem;

 133.  4

 tbh)  how  many  and  which  of  the
 Airports  have  not  so  far  been  equip-
 ped  with  radar  and  which  of  them
 are  in  the  border  areas;  and

 te)  which  of  the  Airports  are  to
 he  equipped  wilh  such  »  system
 during  this  vear?
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 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  The  three  inter-
 national  airports  at  Bombay,  Calcutta
 and  Madras  have  been  provided  with
 radar  system.

 for  the  airports  men-
 has

 (b)  Except
 tioned  above,  no  other  airport
 been  equipped  with  radar.

 (c)  None,  but  there  are  pluns  to
 instal  y  radar  system  at  Palam  with-
 in  about  8  to  24  months.

 Fat  content  in  Standard  Milk

 i34,  J  Shri  D.C.  Sharma: L  Dr.  L.  M:  Singhvi:
 Will  the  Minister  of  Food  and

 Agriculture  be  pleased  to  state:
 (al)  whether  it  is  a  fact  that  the

 fat  content  in  the  standard  milk  is
 the  same  as  that  of  toned  milk  and
 nol  5  per  cent  as  promised  by  the
 Delhi  Milk  Scheme:

 (bh)  whether  complaints  have  been
 received  by  Government  in  this  re-
 gard;

 (eh  if  so,  the  reaction  of  Govern-
 Wrentihereto:  and

 (cd)  the  steps  proposed  to  be  taken
 in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  No.  The
 standardised  milk  issued  by  the  Delhi
 Milk  Scheme  contains  5  per  cent  fat
 us  compared  with  3  per  cent  fat  con-
 tained  in  toned  milk.

 (b)  No...
 (c)  and  (d).  Do  not  arise.

 Applied  Nutrition  Programme
 145.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  ©  ity  Develo  it
 and  Cooperation  be  pleased  to  state:

 {a)  the  progress  so  far  made  in  the
 implementation  of  the  applied  nutri-
 lion  programme,  and

 (b)  which  parts  of  the  country  have
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 not  so  far  been  covered  by  the  pro-
 framme?

 The  Deputy  Minister  in  the  Minis-
 try  of  C  and
 Cooperation  (Shri  B.  s  Murthy):  (a)
 The  Applied  Nutrition  Programme
 is  being  =  implemented  in  200
 Community  Development  Blocks.  A
 statement  indicating  the  Statewise
 position  of  blocks  is  laid  on  the  table
 of  the  House.  |Placed  in  Library,  see
 No,  LT-4502  165).

 ity  Dev

 (b)  The  States  of  Assan.  Bihar,
 Gujarat,  Jammu  and  Kashmir,  Rajas-
 than,  Nagaland  and  Union  Territories
 of  Manipur,  Tripura,  NEFA  Pondi-
 cherry,  Andaman  &  Nicobar  Islands
 and  Goa  are  yet  to  implement  the
 Programme,  Draft  subsidiary  plans
 of  operations  from  Assam,  Bihar,
 Gujarat,  Jaminu  and  Kashmir,  88551:
 than  and  Goa  have  been  received  and
 will  be  finalised  soon.  Others  are
 expected  to  draw  up  subsidiary  plans
 in  the  near  tyture.

 Supply  of  Fertilizers  for  Jute  Culti-
 vation

 136.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Food  and  Agricu'ture
 be  pleased  to  state:

 (a)  whether  it-is  a  fact  that  Raw
 Jute  Affairs  Committee  of  IIMA  ex-
 pressed  its  dismay  at  the  official  apa-
 thy  and  attitude  concerning  jute-deve-
 lopment  because  of  failure  of  the  Gov-
 ernment  of  India  to  supply  any  form
 of  nitrogenous  fertilizers  for  jute
 fields  in  West  Bengal  and  Bihar;  and

 reaction (b)  if  so,  Government's
 thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Foot  und  Agriculture  (Shel

 Mhani:  (a)  The  Govern-
 ment  has  not  received  any  official  in-
 formation  from  the  Indian  Jute  Mills’
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 Association.  The  Assoviation,  how-
 ever,  appears  to  have  issued  a  Press
 Release  to  this  effect.

 (by  In  view  of  the  emergency  creat-
 ed  by  prolonged  drought.  the  Gov-
 ernment  of  India  hag  taken  steps  to
 supply  2500  tonnes  of  urea  to  West

 “Bengal  and  250  tonnes  to  Orissa  for
 the  spray  fertilisalion  of  jute  crop.
 The  cost  of  this  fertiliser  amounting
 to  Rs.  5°68  lakhs  has  been  met  in
 full  by  the  Government  of  India.  In
 addition,  ths  Government  of  India
 has  also  allotted  ao  special  quota  of
 l8I72  tonnes  of  nitrogenous  fertilisers
 to  Bihar,  West  Bengal,  Tripura  and
 Andhra  Pradesh  for-  soil  application
 to  jute  and  mesta  crops.

 Prospect  of  Rainfall

 I37.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Civil  Avistion  0९
 pleaged  to  state:

 (a)  the  prospects  of  rainfall  und
 mongoon#  all  over  Indig  during  this
 year,  and

 (b)  whether  forecasting  in  this  res-
 peet  has  not  proved  satisfactory?

 The  Minister  of  Transport  §  (Shri
 Raj  Bahadur):  (a)  The  monsoon  rain-
 fall  during  this  year  is  likely  to  be
 slightly  below  normal.

 tb)  Forecasting  in  this  respect  has
 generally  proved  satisfactory.

 Cairo  Airport
 138.  Shit

 =
 Singh:  =  Will

 the  Miritster  of  Aviation  =  be
 pleased.to  state:  uo

 (a)  whether  it  is  g  fact  that  the
 International  Federation  of  Air  Pilott
 Association’  has  recommended  that

 Cairo  Airport  should  not  be  used  in
 the  night;  and

 tb)  if  so,
 thereto?

 Government's  =  reaction
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 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  and  (b).  The  Indiar
 Pilots’  Guild  wrote  to  Air-India  man-
 agement  on  23rd  July,  l965  0  statins:
 that,  on  the  recommendations  of  the
 International  Federation  of  Air  Linc
 Pilots  Association  (IFALPA),  the
 Guild  issued  a  directive  to  its  mem-
 bers  on  l6th  July,  I965  that  they
 should  not  land  on  Runway  34  at
 Cairo  Airport  during  the  hours  of
 darkness,  This,  according  to  them,
 was  mainly  due  to  certain  deficiencies
 in  Air  Traffic  Control,  Radio  Aids  and
 Aerodrome  Ground  Aids.

 Considering  all  factors,  the  man-
 agement  had,  in  the  meantime,  laid
 down  detailed  procedure  to  ensure
 safe  operation  at  Cairo  Airport  =  at
 night  and  the  Commanders  of  the
 Corporation  were  following  the  samv.
 Flights  of  Air-India,  were  therefore
 not  affected.

 Calcutta  Port

 (  Shri  Solanki:
 139,  J  Shri  P.  K.  Deo:

 7  Shri  Narasimha  Reddy:
 |  Shri  Raghunath  Singh:

 Will  the  Minister  of  Transport  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Calcutta  Port  Commissioners  are  con-
 templating  to  increase  the  port
 charges  to  meet  the  deficits  in  ‘1965-.
 66  budget;

 (b)  whether  it  is  also  a  fact  thet
 port  charges  in  Calcutta  are  the  high-
 est  in  the  country  and  has  been  in-
 creased  by  over  70  per  cent  during  the
 last  eight  years;

 (९)  whether  the  [CC  have  suggested
 that  any  further  rise  in  the  port
 charges  will  seriously  affect  the  trade
 und  price  structures  and  have  urged
 for  a  downward  revision  of  the  rates;
 and

 (d)  if  so.  Government's  decision  in
 this  regard?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  to  (d).  The  Cal-
 cutta  Port  Commissioners  anticipated
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 a  deficit  of  Rs,  56.6  lakhs  in  their  reve-
 nue  budget  in  1995-66.  In  addition,  a
 liability  of  about  Rs,  80  lakhs  arose  on
 awecount  of  implementation  of  the  re-
 commendations  of  the  Wage  Board  for
 Port  and  Dock  Workers  granting  in-
 terim  relief  and  increases  in  dearness
 allowance.  Il,  therefore,  became
 necessary  for  the  Port  Cominissioners
 to  increase  the  charges  for  the  vari-
 ous  services  rendered  by  them  to  meet
 the  deficit.

 The  charges  levied  at  the  Port  of
 Caleutta  are  higher  than  the  chargvs
 Jevied  at  other  Indian  Ports  on  ac-
 count  of  the  river  due  levied  by  them
 to  cover  the  cost  of  Hooghly  River
 conservancy  Which  amounts  to  about
 Rs.  4.5  crores  every  year.  If  the  river
 due  is  ignored,  the  charges  would  com-
 pare  favourably  with  the  charges  at
 other  major  ports.  The  other  major
 ports  have  not  to  incur  any  river  con-
 servancy  charges  like  Calcutta.  The
 average  of  the  percentages  of  increa-
 ses  in  the  various  port  charges  over
 the  lust  eight  years  will  be  sbout  52
 per  cent.

 Only  the  Oriental  Chamber  of  Com-
 merce  represented  to  Government
 apainst  the  inercase  in  the  port
 charges.  The  Port  Commissioners,  in-
 cluding  those  representing  the  various
 Chambers  of  Commerce,  approved  the
 increase  in  port  charges.

 The  increase  in  port  charges  has
 been  sunctioned  by  Government  and
 are  effective  from  the  Ist  August,
 1965,  except  that  the  increase  in  the
 charges  on  railway  is  effective  from
 the  8th  July,  1965.

 LAC,
 [  Shri  Sotanki:

 Shri  P.  K.  Deo:
 Shri  Narasimha  Reddy:
 Shri  M.  L.  Jadhav:
 Shri  Jedhe:
 Shri  M.  N.  Swamy:
 Shri  Kolla  Venkaiah:
 Shri  Laxmi  Dass:

 |  Shri  Basappa:
 Will  the  Minister  of  Civil  Aviation

 be  pleased  to  state:
 (a)  whether  the  FICCI  has

 140.

 com-
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 plained  against  the  frequent  and  ab-
 normal  delays  in  the  flights  of  IAC
 aircraft  particularly  where  Caravel-
 les  are  operated  and  also  against  the
 quality  of  food  and  tea  served  on
 plane;

 (b)  whether  Government  have  in-
 quired  into  these  charges;  and

 (c)  if  so,  the  steps  being  taken  in
 the  matter?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  and  ib),  The  Indian
 Airlines  Corporation  received  a  com-
 plaint  from  FICCI  and  enquired  into
 the  charges  made  in  the  complaint.

 (c)  The  Corporation  themselves
 have  been  concerned  over  the  large
 number  of  delays  that  have  been
 oceurring  in  their  services  and  =  are
 making  every  effort  to  improve  their
 punctuality  within  the  limitations  im-
 posed  by  paucity  of  aircraft  and  crew

 According  to  a  recent  survey  of
 passenger  reaction  conducted  by  the
 Corporation,  the  food  served  on  LAC.
 flights  is  not  considered  as  generaliy
 bad.  However,  the  Corporation  are
 making  efforts  to  improve  the  quality
 of  their  food  particularly  of  the  food
 uplifted  from  airport  restaurants.

 Caravelle  for  T.A.C.

 ia.  £  Shri  P.  R.  Chakraverti:
 यू  Sbri  P.  C.  Borooah:

 Will  the  Minister  of  Clvit  Aviation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Airlines  Corporation  propose
 to  procure  more  Caravelles  this  year;

 (b)  if  so,  how  many  and  at  what
 cost:  and

 (ec)  the  routes  on  which  they  will
 operate?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  Yes,  Sir.

 (b)  Two  more  Caravelle  aircraft  are
 due  for  delivery  to  the  LA.C.  this
 year,  one  in  November  and  the  other
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 in  December,  1965.  The  tolal  cost  of
 the  two  aircraft  tugether  with  spare
 engines  and  other  spares  and  stores  is
 Rs.  447.00  lakhs.

 tc)  With  the  arrival  of  the  two
 additional  Caravelles,  the  total  fleet  of
 six  Caravelles  is  planned  to  be  used
 for  operating  the  following  services'—

 I,  Delhi-Bombay  —Four  frequencies  daily each  way.
 ra  Delhi-Calcutta—Two  frequencies  each

 way  duily,
 3.  Dethi-Hyderabad  =
 4.  Hyderabad-Madras  | §.  Madras  Calcutta  Ome  frequency 6.  Madras-Bombay  daily  each  way. 7.  Bombay-Banga'ure B  Bombay-Hyderabed  J
 os  Bombay-  Karachi  or’|  Possibly  three

 Delhi-Karachi  f  times  a  week,

 Searcity  of  Rice
 {  Shri  Rameshwar  Tantia:

 |  Shri  R.  Barua:
 142,  4  Shri  D.  0.  Mantrl:

 Shri  Basumatari::
 [  Shri  5.  M.  Banerjee:

 Will  the  Minister  of  Food  and  Agri- culture  be  pleased  to  state:
 (a)  whether  Government's  atten- tion  has  been  drawn  to  the  news  item

 published  in  ‘Hindustan  Times’  of  the Ist  July,  965  regarding  the  disappeur-
 ance  of  popular  varieties  of  rice  such
 as  coarse  sela,  begmi  and  golden basmati  which  are  sold  at  contro!  rate
 from  the  wholesale  market  of  Delhi; and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  Yes,  Sir.

 (b)  The  Delhi  Administration  has
 been  trying  to  increase  the  availability of  rice  in  Delhi  by  persuading  the
 wholesulers  to  ensure  a  steady  flow  of
 rice  from  Punjab  to  Delhi.  Arrange-
 ments  have  also  been  made  to  import
 immediately  700  tonnes  rice  from



 7  Written  Answers  AUGUSI

 Ultar  Pradesh  und  Punjab  and  to  have
 it  distributed  through  cooperatives.

 Research  on  Forest  Trees
 143,  Maharajkumar  Vijaya  Ananda:

 Will  the  Minister  of  Foog  and  Agri-
 culture  be  pleased  to  slate:

 (a)  the  grant  given  by  the  U.  Ss.
 Department  of  Agriculture  for  Scien-

 the tists  in  Universities  to  study
 development  of  cells  and  tissues  of
 forest  trees  particularly  conifurous,
 during  I964-85:  and

 (ho  the  names  of  Universities  where
 such  researches  are  io  be  conducted?

 The  Depuiy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  The  U.S.
 Department  of  Agriculturachas  given
 a  prant  of  Rs,  8,36,865.  for  research  on
 ‘Tissue  and  Cell  Culture  of  pines  and
 allied  conifers’  al  the  Delhi  University
 for  a  period  of  5  years.  The  grant
 was  made  pffective  on  the  30th  March,
 ‘1965,

 (b)  Research  on  this  aspect  will  be
 conducted  wt  Delhi  University  fr  the
 present

 Russian  Merino  Sheep
 144,  Maharajkumar  Vijaya  Ananda:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  whether  the  25  Russian  Merino
 “Sheep  received  from  Russia  have

 acclamatised  to  the  climate  at  Abu;
 (bp)  when  they  are  likely  to  be  sent

 te  Jaipur:  and

 (c)  the  progress  made  by  the  Indian
 experts  to  evolve  an  indigengus  breed
 by  making  use  of  the  above  sheep?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  =  (Shri
 Shahnawaz  Khan);  (७)  Yes.

 (b)  The  sheep  have  been  shifted  to
 Jaipur  on  thé  26th  April.  6h  be

 (0)  A“programme  for  undertaking
 trinls  in  eros:  breedine  is  being  in-
 itlated  by  the  State  Government.
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 Milk  Plants

 45.  Maharajkumar  Vijaya  Ananda:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  progress  made  in  the  construc-
 tion  of  two  composite  milk  plants  at
 Vijayawada  and  Miraj;  and

 construction  work
 be

 (9)  when  the
 will  be  completed  and  the  plants
 put  into  commission?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  and  (bd,  The
 construction  of  the  dairy  factory
 building  at  Vijayawada  and  the  two
 chilling  centres  at  Veerankilock  and
 Hanuman  Junction  is  progressing
 according  to  schedule,  The  railway
 siding  at  Vijayawada  is  also  nearing
 completion.  One  chilling  centre  at
 Pamarru  has  been  completed  and
 necessary  machinery  installed,  About
 5000  litres  of  milk  collected  from  the
 surrounding  villages  are  processed  al
 this  centre  and  transported  to  Hydera-
 bad  on  pilot  basis.  According  to  the..
 lime  ‘Fehedule  fixed,  this  project  is
 likely  to  be  commissioned  in  the
 middle  of  1966,  after  the  installation
 of  the  machinery  donated  by  the
 UNICEF  which  has  already  urrived  at
 sile,

 As  regards  the  Miraj  project,  neces-
 हर।  land  has  been  acquired  and
 building  ‘construction  is  fast  prog-
 ressing.  -This  project"has  been  in-
 cluded  under  the  Danish  Credit  as
 far  as  dairy  equipment  is  concerhed.
 Part  of  the  equipment  has  already
 arrived.  The  project  is  likely  to  be
 ‘commissioned  by  the  end  of  1966.

 Joint  Farming  Co-operatives
 46.  Shri  Raghunath  Singh:  Will

 the  Minister  of  Community  Develep-
 ment  ang  Cooperation  be  pleased  tu
 slates”

 =  (a)  whether  it  is  a  fact  that  work-
 ing  of  joint  farming  co-operatives
 have  proved  to  be  a  failure  and
 Madras  Gevernment  has  decided:  not
 to  register  new  co-operatives;
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 (b}  whether  Government  have
 Made  an  assessment  of  the  working
 of  these  societies;  and

 (c)  if  s0,  the  result  thereof?

 The  Deputy  Minister  in  the  Ministry
 of  C  ॥ ह  Develop  t  and  Co-
 operation  (Shri  B.  5.  Murthy):  (a)  to
 (ed,  A  review  made  by  the  Committee
 ouppuinte?  by  the  Madras  Government
 lo  examine  the  working  of  joint  farm-
 ing  sou.ches  and  the  personal  ap-
 praisal  carrieg  out  by  Joint  Registrar
 (Farming)  in  respect  of  a  few  socie-
 lies  revealed  that  there  were  certain
 deficiencies  and  bottlenecks  which
 hampered  the  growth  of  such  =  socie-
 lies.  The  State  Government,  there-
 fore,  arrived  at  the  following  tenta-
 live  conclusions:

 (i)  it  is  better  not  to  start  any
 nore  joint  farming  and
 collective  farming  societies
 while  there  is  no  objection  to

 y

 glart  individual  or  (tenant)
 farming  cooperative  socie-
 ties;

 (ii)  the  working  of  all  farming
 socielies  which  have  already
 been  started  may  be  exa-
 mined  critically  and  action
 may  be  taken  to  consolidate
 those  societies  which  can  be
 revitulised  and  made  to  work
 successfully,

 At  its  meeting  held  on  30-6-1965,
 the  Stale  Cooperative  Farming  Board
 whilst  gencrally  endorsing  these  con-
 clusions,  made  the  following  recom-
 mendations:

 (a)  No  target  need  be  fixed  for
 organisation  of  joint  =  of
 collective  farming  societies.
 There  may  be  however,  no
 objection  to
 joint  farming  societies,  if
 small  pattadars  voluntarily
 come  forwarg  provided  they
 are  genuinely  intérested  in
 the  formation  of  such  socie-
 ties,  and  there  is  good  scope

 for  the  suceessful  working;

 organising  of
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 (b)  The  State  Government  might
 obtain  from  the  Government
 of  India,  details  of  joint  farm-
 ing  and  collective  farming
 socielies  in  other  States,
 which  have  worked  success-
 fully  in  actual  operation,  and
 depute  their  officer  to  these
 societies  for  studying  their
 working:
 The  working  of  the  existing
 societies  might  be  critically
 exuinined  and  action  tsken,
 wherever  there  is  scope,  to
 consolidate  the  societies  to
 render  necessary  common
 services  to  the  members  in
 the  development  of  lands,
 provision  of  irrigation  favi-
 lities,  ete,  The  cultivation
 operations  in  these  societies
 may,  however,  be  left  to  be
 done  by  the  members  indivi-
 dually;  and

 (c

 The  State  Registrar  mo  {ake
 steps  to  wind  up  the  wffairs
 of  other  socictics  which  can-
 not  be  made  to  work  success-
 fully.

 (d

 There  is  thug  no  total  ban  on  the
 organisation  of  new  joint  farming
 societies,  Where  there  is  likelihood
 of  such  socletics  operating  success-
 fully,  they  can  even  now  be  orga-
 nised,

 Procurement  of  Foodgrains

 f  Shri  Kolla  Venkaiah:
 at  Shri  M.  N.  Swamy:

 ]  Shri  Laxmi  Dasy:
 |  Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  stale:

 (a)  the  quantities  of  different  food-
 “grains  procured  or  secured  by  the

 Food  Corporation  of  India  in  diffe-
 rent  States  this  year  so  far;

 (b)  the  storage  arrangements  made
 by  the  Corporation:

 ic)  the  cost  of  the  arrangements;
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 (d)  the  mechanism  for  procuring  or
 securing  the  foodgrains  for  the  Cor-
 poration;

 fe)  the  quantities  distributed  to
 different  Stttes  this  year;  and

 (f)  the  mechanism  used  for  distri-
 bution  by  the  Corporation?

 The  Deputy  Minister  in  the  Miniy-
 try  of  Food  and  Agriculture  (Shri  D.
 है,  Chavan):  (8)  The  quantities  of
 rice  taken  over  by  the  Corporation
 from  the  Governments  of  Andhra
 Pradesh  and  Madras  on  Central  Gov-
 ernment  account,  the  quantities  trans-
 ferred  to  it  in  Mysore  and  procured
 by  it  in  Pondicherry  come  to  2-23  lakh
 tonnes,

 (b)  These  stocks  are  stored  in:
 (i)  the  godowns  which  formerly

 belonged  to  the  Government
 of  India  and  have  since  been
 transferred  to  the  Corpora-
 tion;

 tii)  The  podowng  avuilable  with
 the  Central  and  State  Ware-
 housing  Corporation;  and

 qii)  the  godowns  taken  on
 from  private  parties.

 hire

 (c)  The  cost  of  hiring  and  mainte-
 nance  of  godowns  is  estimated  to  be
 Rs.  48-59  lakhs  during  1965-66,

 (d)  In  Pondicherry,  the  Corporation
 is  directly  procuring  rice  from  millers.
 In  other  Southern  States  the  stocks  of
 rice  are  taken  over  by  the  Corpora-
 tion  from  the  State  Government  agen-
 cies  including  millers,

 (ce)  The  information  about  the
 quantities  distribute  by  the  Food
 Corporation  to  different  States  so  far
 is  being  collected  and  will  be  Isid  on
 the  Table  of  the  House  in  due  course,

 (f)  Distribution  of  foodgrains  to
 different  State  Governments  is  made
 by  the  Corporation  on  the  basis  of
 allocations  made  by  the  Centre.  The
 distribution  to  the  consumers  is
 arranged  by  the  State  Governments.
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 Logging  Training  Centres
 (  Shri  Kindar  Lal:

 |  Shri  Vishwa  Nath  Pandey: ‘148.  <  Shri  Vidya  Charan  Shukla:
 Shri  A,  5.  Saigal:

 (Shri  J.  P.  Jyotishi:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  an

 agreement  for  the  establishment  and
 running  of  four  Government  logging
 training  centres  with  assistance  from
 the  U.N.  Special  fund  and  Food  and
 Agriculture  Organisation  has  been
 signed;

 (b)  if  so,  the  main  features  of  the
 agreement;  and

 (c)  when  it  will  be  implemented?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  ang  Agriculture  (Shri
 Shahnawaz  Khan);  (a)  Yes,  Sir.

 (b)  The  main  features  of  the  agree-
 ment  are:

 a)  The  total  estimated  cost  of  the
 project  is  Rs.  §2,46.542.,  Of
 this  the  U.N.S.F.'s  vontribu-
 tion  is  Rs.  25,28,145  and  the
 Government  of  India's  con-
 tribution  Rs.  18,65,171.  and
 Rs.  853,226,  is  to  be  borne  by
 authorities  sponsvring  the
 trainces  in  the  form  of  sala-
 ries  of  trainees.

 (2)  Training  will  be  given  in  the
 field  of:

 (a)  Planning  and  studies  of
 efficiency  of  logging  opera-
 tions  under  different  con-
 ditions,

 (b)  Operation  and  maintenance
 of  mechanical  logging
 equipment  including  cable-
 ways.  winches  tractors,
 trucks,  loading  devices  and
 protable  saw  mills.

 (c)  Basic  logging  techniques
 including  the  use  and
 maintenance  of  hand-tools
 and  power  saws,  felling

 techniques,  hauling  manu-
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 ally  and  with  draf:  animals
 and  other  non-mechanical
 transportation  means.

 (ce)  The  forcign  Co-Director  of  the
 Project  is  in  position.  The  Officer-
 on-Special  Duty  for  the  project  to
 assist  the  Co-Director  has  been
 appointed  and  steps  are  being  taken
 to  recruit  the  remaining  staff.  Neces-
 sary  equipment  has  been  ordered.
 Training  in  basic  loweing  will  start
 shortly  at  Dehra  Dun.

 Milk  Powder
 9,  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 quanuty  of  milk  powder  was  destroy-
 ed  recently  by  the  Delhi  Milk  Scheme
 authorities;  and

 (by)  if  so,  the  quantity  of  milk
 powder  involved  and  the  reasons  for
 destroying  it?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (“hri
 Shahnawaz  Khan):  (a)  and  =  (b}. .86  metric  tonnes  of  low  grade
 skimmed  milk  powder  belonging  to
 the  Delhi  Milk  Scheme  had  to  be  re-
 cently  destroyed.  The  powder  includ-
 ed  trade  waste  like  burnt  chippings
 and  sweepings  and  had  deteriorated
 in  quality.  Tt  was  unfit  for  human  or
 animal  consumption,  The  Govern-
 ment  had,  therefore,  decided  that  the
 powder  should  be  effectively  destroy-
 ed,  as  there  was  danger  of  its  being
 used  for  adulteration  of  milk  and  milk
 products.

 Demurrage  on  Foodgrains
 (  Shrimati  Laxmi  Bai:
 |  Shri  Raghanath  Singh:

 350.4
 Shri  Ram  Harkh  Yadav:
 Shri  Kapur  Singh:

 |  Shri  P.  N.  Solanki:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  paid  a  huge  amount  in  the
 form  of  demurrage  for  delay  in  un-
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 foading  the  ships  at  Cochin  recent.y which  brought  wheat  from  U.S.A.:
 (b)  if  50,  the  amount  of  demurrage Paid;  and
 (ce)  the  causes  of  delay  in  unload-

 ing  the  ships?
 The  Deputy  Minister  in  the  Minis- try  of  Food  and  Agriculture  (Shri D.  R.  Chavan):  (a)  and  (b).  upees 4I6  lakhs  for  the  period  Octaber 964  to  July,  ‘1965,
 (c)  Most  of  the  demurrage  was  in- curred  on  ships  which  arrived  during

 April  and  May,  965  when  there  was
 very  heavy  congestion  at  all  the  Indian
 ports  consequent  on  the  endiny:  of  the
 long  shore-men  strike  in  ULS.A.,
 which  resulted  in  considerable  wailing
 ai  the  ports.  Apart  from  the  heavy
 congestion,  labour  at  Cochin  port  is
 not  used  to  bagging  ete.  of  bulk
 wheat  in  ships’  holds  which  slows
 down  discharge.  Various  othe;  difil-
 culties  were  also  prevalent  at  —  that
 time  including  inadequate  supply  of
 Jabour  and  wagons  which  also  result-
 ed  in  shed  congestion  and  slowed
 down  the  discharging  operations

 बरसों  का  भीख  सांगला

 152.  श्री  सिद्ध वर  प्रस्ताव  :  क्या
 सामाजिक  सुरक्षा  मंत्री  #  प्रारंभ,  L965
 के  तारांकित  प्रश्न  संख्या  749  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  बच्चों  को  भोज  मांगने  से  रोकने  के  लि
 जो  जना  बनाई  गई  थी  उनको  कार्यान्वित
 करने  में  इस  बीच  बया  प्रगति  हुई  है?

 विधि  मंत्रालय  में  उपमंत्री  (शो
 जगपज्नाध  राव)  बच्चो  के  मख
 मांगने  ग्रोवर  धप्रावारा  के  नियंत्रण)  तथा
 समाप्ति  सम्बन्धी  गैंग-संस्थागत  सेवायों
 के  बढ़ाने  को  योजना  के  कार्यन्वित  में  प्रगति
 इस  प्रकार  रहो  है

 हैदराबाद  :  एक  कन्द्रीय कार्यालय
 संया  रना  Paw  tr  दिन  बन्दर  बे,
 एक  बज  हैदराबाद  में  खाल  दिया  गया  है  !
 एक  ग्राम  इकाई  या  प्रश  ने  सिकंदराबाद
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 में 1  जून,  l465  से  काम  प्रारम्भ  कर
 दिया  है  t

 बम्बई  योजना  लम्बाई  में  प्रारम्भ
 हैं।  गई  है  शोर  प्रावश्यकः  कम  चोरियों  की
 नियुक्तियां  हा  को  हैं  '  अलग  स्थान
 प्लान  न  होने  के  कारण  सिश्वारियरों  के लिए
 ख।ले  गये  एक  सदन  में  हो  कायें  शाम
 कर  दिया  गया  है  t

 कानपुर  :  भारत  सरकार  ने  योजना
 “grew  करने  के  लिए  अपनी  बीड  प्रदान

 कर  दी  है।  योजना  के  लिए  राज्य  सरकार
 चालू  वर्ष  में  पास  लाख  किये  देगी  -

 दिल्ली  :  योजना  दिनों  के  उन
 चुन  हुए  क्षेत्रों  में  लागू,  की  जाने  थाली  हैं
 जहां  कि  बच्चों  द्वारा  भोज  मां  ने  की  वनि
 का  aifrag  है।  i98s—66  के  बजह-
 प्राक्कलन  में  इव  के  लिए  75  लाख  को  राशि
 नियत  है।

 पंचायती  राज  सम्बन्धी  प्रशिक्षण  तथा
 धनु सस् धान  की  केन्द्रीय  संस्था

 153,  श्री  सिद्धेश्वर  प्रस्ताव  :  क्या
 सामुदायिक  विकास  तथा  साहूकार  मंत्रों

 6  अप्रैल,  968A  के  तारांकित  प्रश्न  संख्या
 Jal  के  उतर  के  सम्बन्ध  में  यह  बयान  की

 कृपा  करेंगे  कि  :

 (क)  प्रजापति  राज  सम्बन्धी  प्रशिक्षण
 लया  श्नस घान  को  केन्द्रीय  संस्था  में  कितने
 बिकिनी  ब्रतुंबान  बाय  में  लगे  हुये  है  ;

 (ख)  किन  किन  विषयों  के  बारे  में
 सनुसन्धनन  किया  जा  रहा  है  बौर  थे  कितने
 समय  गे  यह  काम  कर  रहें  हैं  ;

 (ग)  इस  संस्था  में  राज्यवार  कितने
 व्यक्ति तियों  को  प्रशिक्षण  दिया  गया  है;  जौर

 (घ)  उनमें  से  राज्यवार  कितने
 ब्यक्ति  प्रशिक्षण  प्राप्त  कर  चुकने  पर  भी
 आजकल  बेरोजगार  हैं  ?
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 सामुदायिक  विकास  तथा  सहकार
 मंत्रालय  में  उपमंत्री  दूरी  बसु  मति:
 (क)  और  ख),  पंचायती  साज  सम्बन्धी

 प्रशिक्षण  तथा  अनुसंधान  की  केन्द्रीय
 संस्था  में  कोई  भ्र नसं धान  कार्य  नहीं  किया
 गया  है  ।  [पुस्तकालय  में  रखा  net
 केलिए  संख्या  LT-4502/65]

 (ग)  एक  विवरण  सभा-पटल  पर  रखा
 जाता  है  V

 (घ)  सम्बन्धित  राज्य  सरकारों
 से  जानकारी  एकत्रित  की  जा  रही
 है  1

 Import  of  Fertilizers
 ‘154,  Shri  Sivamurthi  Swamy:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  rate  at  which  Governinent
 purchases  fertilisers  such  as  aommo-
 nium  sulphate,  urea,  calcium  and
 ammonium  nitrate  from  abroad;

 (b)  the  rate  at  which  these  fert-
 lizers  are  sold  to  the  cultivators  in
 the  country:

 (ce)  the  cost  of  production  per  tan
 of  ammonium  sulphate  in  Sindri  and
 other  factories  in  the  Public  Sector;
 and

 (d)  the  cost  of  a  kilo  of  Nilragen
 4s  ammonium  sulphate  and  a  kilo  of
 Nitrogen  as  anhydrous  ammonia  vend
 if  the  latter  js  cheaper,  whether  Gov-
 ernment  have  any  proposals  to  pro-
 duce  and  supply  the  latter  to  the  cul-
 tivators  in  order  to  reduce  the  cost
 of  cultivation  of  crops?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawar  Khan):  (a)  The  average
 Cost  and  Freight  prices  at  which
 Government  purchased  fertilisers
 from  abroad  for  meeting  1965-66  re-
 quirements  were  as  below:—
 Name  of  fertiliser  Average  C.  &  ्,

 cost  per  M.T.
 Ammonium  Sulphate  Rs,  307-73  P.
 Urea  Rs.  504-64  9.
 C.A.N.  and  A.N.  Not  imported.
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 (9)  The  fertilisers  mentioned  in  ing  rates:  after  pooling  adding  depart-
 Part  (a)  above,  whether  imported  or  mental  expenses,  railway  freight  and
 produced  in  the  Country,  are  sold  to  a  suitable  distribution  margin:—
 the  cultivators  at  the  following  ceil-

 “When  sold  forthe)  When  sold  for  the  use  of  हर Name  of  '  use  of  tea,  coffee  or  cultivators.  (Fig  in  Rs
 Fertilizer  rubber  piantations in  the  States  of  In  i  In  |  Inany  other

 |  Kerala,  Madras,:  Uttar  In  Orissa  |  State  U.T '  Mysore,  Assam  and  .  Pradesh  Madras  i West  Bengal
 eees al ro  i !  2  3  4S

 ।
 6

 t.  Ammonium  374  60  366  00  370°200  477  00  360°  00 Sulphate  :  |  |  j ao 2.  Urea  |  65°09  |  15-00  |  03255  6500  |  65  0७
 |  |

 हि  |  i  i 3.  Calcium  |  \  38r'fo  as3  oo
 Ammonium  H  |

 Nitrate  342  09  :  34h  00  34200
 The  maximum  prices  indicated  (ce)  The  ex-factory  prices  of  sul-

 above,  except  those  given  in  col,  4,  hate  of  ammonia  (synthetic do  not  include  sales  tax  or  other  local  P  ¥  ,
 and tuxes,  wherever  levied,  while  those  4uced  in  the  public  Sector  factories

 specified  in  col:  4  include  sales  tax  at  are  as  under:—
 the  wholesale  stage.
 Name  of  the  Fuctory  Year  Cost per  MATS Ps l.  Fertiliser  Corpn.  of  India  Lid.  Sindri  Unit.  '96s-66  Rs.  316*00-  F  O'R:  Sindri.

 2  Fertilisers  and  Chemicals  7 Travancore  Lid.  Alway:  «dae  Rs.  3:6°09  F  O'R  Alwave.
 id)  The  ex-factory  price  of  a  kilo  448  hrs.

 of  Nitrogen  as  Ammonium  Sulphate  4 (20-6  per  cent  N)  at  Sindri  works  out  RE:  SE
 a

 ADJOURN-
 to  Rs,  4:53  Anhydrous  Ammonia  ts
 not  at  present  used  as  a  fertiliser  in
 India.

 Mr.  Speaker:  I  had  received  notices
 of  adjournment  motions  yesterday  and
 before.  They  can  be  divided  under
 three  heads,  The  first  is  regardins
 infiltration  of  armed  Pakistanis  into

 7  Jammu  and  Kashmir,  the  secoad  is Pilot  trials  need  to  be  carried  out  ma  un
 to  study  the  possibilities  of  use  of  An-  piri  “on  oe  bean  —

 ee
 hydrous  Ammonia  under  Indian  condi-  P  tees.  hese  cun  be  discussed  in  the
 tiona  Where  land  holdings  are  small.  motion  of  no-confidence,  and  there-
 Arimonla,  ‘requires’  to  bs  transported  for  ono  seperate  discussion  is  neces-
 in  special  stainless  steel  cylinders  and  =  sary.
 injected  into  the  soil  by  special  appli-
 eators  which  are  not  available  in  The  third  is  “the  deploymeni  of
 India  at  present  and  whose  use  re-  armed  units  by  the  Centre  to  assist
 quires  training  and  experience.  the  Bihar  Government  in  suppressing
 There  is  a  proposal  under  the  coi  the  people's  agitation.”  That  is  done
 deration  of  the  Indian  Council  of  under  the  Criminal  Procedure  Cade,
 Agricultural  Research  to  carry  out  ind  the  Stete  Government  can  get
 such  trials  on  receipt  of  the  requisite  the  assistance  of  the  army  when  tiey
 machinery.  feel  that  they  require  it.  That  re-



 379  Re:  Adjournment  AUGUST

 [Mr.  Speaker!
 ning  the  responsibility  of  the  States,

 ‘and  not  of  the  Centre.
 An  hon.  Member:  ‘No,  no.
 Mr.  Speaker:  This  has  happened

 many  a  time  before,  and  rulings  are
 also  there  given  by  me  us  well  as  by
 my  predecessors.  When  it  is  to  aid  the
 State  Government,  and  the  aid  is
 asked  for  under  the  Criminal  Prore-
 dure  Code,  then  the  responsibility
 remains  that  of  the  Slate  Govern-
 ment,  and  not  of  the  Centre.  If  it  is
 handed  over  to  the  army  and  =  the
 army  coes  the  whole  thing,  then,  of
 course,  if  becomes  the  responsibility
 of  the  Centre.

 Shri  H.  N.  Makerjee  (Calculta
 Central):  Perhaps  you  will  be
 Pleased  to  recall  that  on  many  earlier
 vecasions,  even  when  the  aid  =  wus
 asked  by  the  States  and  jf  was  given
 by  the  Centre,  the  resulig  of  ihe
 administration  of  that  aid  had  led  to
 certain  events  which  we  discussed  in
 this  House.  For  instance,  in  Calcutta
 on  several  occasions  the  use  of  the
 assistance  from  the  Centre  in  regard
 to  military  forces  asked  for  by  the
 State  has  been  the  subject  matter.

 Mr.  Speaker:  If  he  can  bring:  any-
 thing  te  my  notice,  certainly  I  will
 be  prepared  to  reconsider  it.

 Shrimati  Renu  Chakravartiy  (Bar-
 rackpore):  You  have  ruled  that  if
 military  is  called  out  under  Cr.  P.  fory
 ii  does  not  bring  the  matter  under
 the  jurisdiction  of  the  Centre,  but  the
 military,  by  itself,  is  ga  Central  sub-
 ject.  If  that  is  the  ruling,  that  means
 that  except  in  defen’e  inatters,  the
 use  of  military  cannot  become  a

 ‘matter  of  discussion  here.  At  —  this
 moment  of  time  when  very  serious
 things  arc  happening  in  Bihar,  it  is
 very  essential  that  we  should  discuss
 it,

 Mr.  Speaker:  Thal  is  a  different
 thing  altogether,  [  remember  many
 instances  where  I  myself  as  well  as  my
 predecessors  gave  that  decision  that
 if  the  army  is  asked  for  by  the  State
 in  handed  over  by  the  State  Govern-
 ment  to  control  the  situation,  then  't
 remains  the  responsibility  of  ihe
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 State  Government,  but  if  the  situation
 is  handed  over  by  the  State  Govern-
 ment  to  the  military  completely,  lhen.
 of  course,  it  is  the  Central  Govern-
 ment  that  becomes  responsible.  How-
 ever,  I  have  told  Shri  Mukerjec  that
 if  he  can  bring  anything  to  my  notice,
 I  am  prepared  to  reconsider  it.

 श्री  qo  wo  fag  (फांसी  )  :  अध्यक्ष
 महोदय,  मेरा  निवेदन  है  कि  कल  फूड
 पर  जो  एड जने मेंट  मोशन  दिया  गया  था,
 उस  को  बाप  ने  इस  लिये  इजाजत  नहीं
 दी  कि  उस  पर  सैन्टोस  मोशन  पर  डिस्कशन
 के  बात  विचार  होगा।  मैं  निवेदन  करना
 चाहता  हुं  कि  बाप  खाद्य  समस्या  को  सेये  रेट
 करें,  इस  एड् जने मेंट  मोशन  को  मन्जूर  करें
 बौर  इस  समस्या  पर  अलग  डिस्कशन  होने
 दब

 श्री  साधु  लिये  (मुंगेर)  मेरा  निवेदन
 है  कि  जा  अधिशवास-प्रस्ताव  OT  रहा  है,
 जिस  पर  बहस  होगा,  उसके  बारे  में  मान
 को  इस  वक्‍त  कुछ  नहीं  कहना  है,  लेकिन
 खाद्य  समस्या  को  ले  कर  कई  सूत्रों  में
 बहुत  व्यापक  और  नोज  ब्रान्दोलत  हुआ
 है  :  उस  के  बारे  में  सरकार  ने  जो
 दमन  की  होती  चलाई  है,  उस  के  कई
 बुरे  नतीजें  हुए  हैं।  सैकड़ों  ऐसी  जगह
 है,  जहां  गोली  चलाई  गई  है,  सेना  को
 बुलाया  गया  है  ।  चुकी  सेना  की  अ्रन्तिम
 जिम्मेदारी  केन्द्रीय  सरकार  की  है.  इसलिये
 हम  जहर  चाहेंगे  कि  इस  दमतचक  के  बारे
 में,  गोली  के  बारे  में,  भारत  सुरक्षा  कानून
 के  प्रन्तगंत  जो  हजारों  लोगों  को  गिरफ्तार
 किया  गया  है  बोर,  कल  ही  दिल्‍ली  शहर
 में  इस  सदन  के  दो  सदस्यों  को  गिरफ्तार
 किया  गया  है.  उस  के  बारे  में  गह  मंत्री
 महोदय  अपना  बयान  दें  t

 अध्यक्ष  महोदय-  माननीय  सदस्य
 अब  बट  जायें।

 श्री  मधु  लिमये  प्राय  बतायें  कि
 ड्राप  ध्यानाकर्षण  प्रस्ताव  को  ले  रहे  है
 या  नहीं  7
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 अध्यक्ष  महोदय  :  मैं  ध्यानाकर्षण
 प्रस्ताव  पर  बाद  में  झूमता  हूं  ।  पहले
 तो  मैं  एड जन मेंट  मोशन  को  ले  रहा  हूं  t

 जहाँ  तक  खाद्य  समस्या  का  सवाल  हैं,
 मैने  कहा  है  कि  हमारे  रूल्स  में  है कि  झगर
 किसी  सबजेक्ट  को  दिक्कत  करने  का  मौका
 जल्दी  आ  रहा  है,  तो  फिर  उस  सबजेक्ट
 चर  अलाइहडिदा  एजर्नमेंट  मोशन  की  इजाजत
 नहीं  दी  जा  सकती  है।  हम  सन्नौर  मोशन
 की  तारीख  भी  मुकरने  कर  चुके  हैं  t
 माननीय  सदस्य  उस  वक्‍त  इस  बारे  में  प्र पने
 विचार  रख  सकते  हैं।  इसलिये  इस  के
 के  लिए  मैं  कोई  प्रलाहिदा  मौका  नहीं  दे
 सकता  है  7

 जज  mo  सिह  प्रत्यक्ष  महोदय,
 आप  इस  पर  विचार  करें  कि  कया  खाद्य
 समस्या  मंडे  तक  बेट  कर  सकती  है  1  यह
 बहुत  सीरियस  मामला  है  |  छह  बहुत
 हेड  uEqT  है  ।

 अध्यक्ष  महोदय.  माननीय  सदस्य
 शय  न  जायें ।

 जस  भी  याद  मंत्री  ने  एक  स्टेटमेंट
 आ  करना  है  1  क्या  बह  खाद्य  समस्या
 पर  एक  स्टेटमेंट  जल्दी  कर  द  हैं?

 That  was  the  information  that  |  got.
 The  Minister  of  Food  and  Agri-

 eatture  (Shri  C.  Subramaniam):
 J  am  placing  on  the  Table  of  the
 House  9  comprehensive  statement  on
 the  food  situation.

 झप्यकष  महोदय:.  खाद्य  मंत्री  एक
 काम  प्रहेंसिय  सटे  समेट  कर  रहे  हैं  ग्रोवर  उस  पर
 डिस्कशन,  प्रखर  नो-कॉन्फिडेंस  मोशन  की
 बहस  में...

 श्री  रामसेवक  यादव  (  बाराबंकी  )  :
 ्  स्टेटमेंट  कब  करायेगा  ?

 श्री  eo  ब०  सिह:  पहले  उस  को
 प्रिफरेंस  देना  चाहिये  |

 अध्यक्ष  महोदय  :  माननीय  सदस्यों
 को  इस  तरह  बार  बार  हम  हों  कर  नहीं
 बोलना  चाहिये  t
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 two  ब०  सिह:  मारा  हिन्दुस्तान
 शौर  विशेषकर  हमारा  प्रदेश  तबाह  हों
 रहा  है,  इसलिये  हम  आपसे  निवेदन  कर
 रा  हैं।

 क्रि  रामसेवक  यादव  :  अध्यक्ष
 महोदय  प्राय  से  यह  कहा  जा  रहा  है  कि  प्राय
 खाद्य  समस्या  कौर  बिहार  में  जो  घटनाये
 शौर  गिरफ्तारियां  हुई  हैं,  उन  के  बारे
 में  काम-रोकें  प्रस्ताव  लें  -  प्राय  ने  यह
 कहा  है  कि  खाद्य  मंत्री  महोदय  एक  बयान
 रखने  वाले  हैं  कौर  शायद  उस  पर  चर्चा
 हो।  इस  का  यह  अर्घ  होता  है  कि  बाप  ने
 इस  समस्या  को  तात्कालिकता  शौर  महत्व
 को  स्वीकार  किया  है।  इसलिये  यह  जरूरी
 हो  जाता  है  कि  अगर  तत्काल  बयान  नहीं
 होता  है  शौर  उस  पर  शीघ्र  बहस  नहीं
 होती  है,  तो  फिर  एजडरनमेंट  मोशन  लेनी
 चाहिये  कौर  उस  बयान  का  इन्तजार
 नहीं  करना  चाहिये  ।  श्राप  मंत्री  महोदय
 से  यह  भी  जानकारी  लें  कि  यह  बयान  कब
 होगा  ब्रोकर  कब  उस  पर  डिस्कशन  होगा  |

 अध्यक्ष  महोदय  यह  जानकारी  तो
 मैं  लेलेता  हूं।  लेकिन  फैसला  एड जन मेंट
 मोशन  के  बारे  में  पहले  मैंने  दे  दिया  ।  ये
 दूसरी  बात  कह  रह  हैं।  एड जन मेंट  मोशन
 प्रलहदा  नहीं  लो  जा  सकती  है  |  यह
 एंटीसिपेटटी  होगा  |

 हरी  सरयू  पाण्डेय  (रिसड़ा  )  :  किस
 कल  के  मुताबिक  ?

 झिझक  महोदय  ह...  शाप  पर
 लीजिये  ।

 च्  wo  wo  सिह  यह  बहुत  हप्पाटेट
 मसला  हैं।

 झप्यक्ष  महोदय  प्रापने  कहा  है  कि
 किस  ल  के  मुताबिक  |  रूख  में  बता
 देता  हूं  ।
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 श्री  wo  ब०  सिह:  रूल  यह  है  कि  सब
 को  खाना  मिले।  लेकिन  लोग  भूखों  मर
 रा  हैं।

 अ्रध्यक्ष  महोदय  :  पेज  3]  पर  छल
 58  हैं  जिस  में  यह  लिखा  हुसना  है  :

 Page  31,  rule  58:

 “the  motion  shall  not  anticipate
 a  matter,  which  has  been  pre-
 viously  appointed  for  considera-
 tion.  In  determining  whether  a
 discussion  is  out  of  order  on  the
 ground  of  anticipation,  regard
 shall  be  had  by  the  Speaker  to
 the  probability  of  the  matter
 anticipated  being  brought  before
 the  House  within  a  reasonable
 time;"

 इससे  ज्यादा  करियर  और  क्‍या  हों  सकता
 हैँ  ।

 शी  मनु  लिस :  इसी  नियम  के
 बारे  में  प्राय  प्रखर  मेरी  बात  सुन  लें  तो  बहुत
 मेहरबानी  होगी  |

 ही  ज०ब०  सिंह  :  मेरी  एक  रिक्वेस्ट
 हैँ  ।

 अध्यक्ष  महोदय  :
 धाप  न  बोलें  ।

 जब  मैं  खड़ा  हूं  तो

 श्री  we  wo  fag  :  एक  बात  है.

 झष्यक्ष  महोदय  प्रखर  प्राय  खड़े
 हो  जायें  तो  मैं  बेठ  जाऊं  ।  कुछ  तो  काम
 कवायद  के  मुताबिक  होना  चाहिये  an  मैं
 बार  बार  कह  रहा  हूं  कि  मुझे  कह  लेने  दीजिये
 कौर  जब  मैं  बेठ  जाऊं  तो  पाप  खड़े  हों
 लेकिन  प्राप  ध्यान  ही  नहीं  देते  हैं  ny

 थी  ज०  wo  सिह  :  बहुत  इम्पार्टट
 वात  है  जो  मैं  कह  रहा  हूं  इस  वास्ते  मैं
 चाहता  था  कि  एक  मिनट  का  समय  मुझे
 मिल  जाये  ।
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 were  were:  आप  बैठ  जायें  ।
 जब  तक  मैं  खत्म  नहीं  कर  लेता  हूं  मैं  किसी  को
 इजाजत  नहीं  दे  सकता  हूं  -  जब  मैं  खड़ा
 हूं घौर  कह  रहा  हूं  तो  मुझे  सुना  जाए  कौर
 जब  मैं  बैठ  जाऊं  तब  मेम्बर  साहिबान
 खड़े  हों।

 यह  नहीं  हो  सकता  है  ।  मैंने  झल
 पढ़  लिया  है।  वह  साफ  है।  नोकान्फि-
 डेसं  मोशन  के  भा  जाने  के  बाद  भी,  उसके
 ऊपर  बहस  हो  जाने  के  बाद  भी  प्यार
 मेम्बर  साहिबान  महसूस  करेंगे  कि  जो
 डिस्कशन  हुई  है  वह  काफ़ी  नहीं  हुई
 शौर  उनकी  स्टेटमेंट  भी  झा  जायेगी  तो  फिर
 उसके  बाद  हम  सोच  सकते  हैं  कि  अलहदा
 वक्‍त  इसके  लिए  देने  की  जरूरत है  या  नहीं
 है।  बल्ज  के  मुताबिक  जब  तक  इस  पर
 बहस  नहीं  हो  जाती  है  जब  तक  अलहदा
 एडजस्टमेंट  मोशन  उन्हीं  सब्जेक्ट्स  पर
 जो  उसमें  झा  सकते  हैं,  नहीं  ग्रा  सकती  ह,
 उसके  लिए  टाइम  में  नहीं  दे  सकता  हूं  4

 श्री  ao  मो०  बनर्जी  (  कानपुर  |
 शापने  जो  रूल  पढ़ा  है  कौर  जो  कहा  है
 उसके  प्राणों  मैं  सिर  झुकाता  हूं  -  लेकिन
 जहां  तक  कच्छ  एग्रीमेंट  का  सम्बन्ध  हैं
 शौर  जिस  को  ले  कर  धाप  जानते  हैं  कि
 विश्वास  का  प्रस्ताव  भी  था  गौर  जहां
 तक  मैंने  सुना  है  झर  जहां  तक  प्रापने
 भी  पढ़ा  है,  हर  एक  के  दिल  बोर
 दिमाग  में  यह  था  कि  कच्छ  'एग्रीमेंट  को
 म्‌खालिफत  की  जाएगी  शौर  काफी  प्रस्ताव
 इसके  सम्बन्ध  में  मेरे  शौर  दूसरों  के  भी
 थे  ।  लेकिन  इसके  बावजूद  भी  प्रा पने
 एंटीसिपेट  नहीं  किया  कि  जो  डिबेट  प्र
 रही  है  उस  में  यह  भो  झा  सकता  है  चौर
 इसको  झापने  एलाऊ  कर  दिया  t  प्रकार
 की  परिस्थिति  सारे  देश  में  इस  वक्‍त  चल  रहो
 है  ।  दिल्‍ली  शहर  में  प्रधान  मंत्री  के  होते
 हुए,  लोक-सभा  के  होते  हुए  चावल  नहीं  मिल



 385

 रहा  है शौर  दूसरे  प्रान्तों  में  कया  हालत
 होगी,  इसका  प्रनुमान  श्राप  लगा  सकते
 हैं।  बहु  जो  छल  है...

 भ्रध्यक्ष  महोदय  :  अरब  भाप  बैठ  जायें,
 मैंने  सुन  लिया  है  |

 श्री  स०  मो०  बीजों  :  मुझे  खत्म
 तो  कर  लेने  दीजिये  ।  यह  तो  वैसे
 ही  आपने  एंटीसिपेट  कर  लिया  प्रौढ़  मुझे
 बात  खत्म  भी  नहीं  करने  दी  ।

 करी  मधु  लिये.  जो  नियम  छापने
 पढ़ा  है  उस  में  यह  बताया  गया  है  कि  खाने
 वाले  दिनों  में  जिस  पर  बहस  होगी  उसी
 पर  काम-रोकें  प्रस्ताव  नहीं  धा  सकता  है  ।
 लेकिन  खाद्य  मंत्री  जी  का  जो  बयान  कराने
 वाला  है  वह  भविष्य  के  लिए  क्‍या  नीति
 उन्होंने  प्र खत् यार  करने  का  फैसला  किया
 है,  उसके  बारे  में  भागेगा  |  मैंने  जो  काम-
 रोगों  प्रस्ताव  दिया  है  वह  बिहार  में  पिछले
 महोनों  में  दौर  कब  जो  खाद्य  का  लीव  प्रभाव

 रहा  है,  शौर  उसको  ले  कर  जो  श्रान्योलन
 हुमा  है,  लोगों  में  भ्र सन्तोष  पैदा  हुमा  है
 प्रौर  उनको  अनाज  देने  के  बजाय  गोली
 में  बौर  लाठी  से  उसका  जवाब  दिया  गया
 है,  उसके  बारे  में  है।  इस  दमन  चक्र
 वाली  नीति  के  बारे  में  मेरा  काम  रोगों
 प्रस्ताव  है।  उसका  प्रविश्वास  के  प्रस्ताव
 के  साथ  तथा  खाद्य  मंत्री  जो  के  बयान  के
 साथ  कोई  सम्बन्ध  नहीं  है  1

 श्री  Howto  सिह  :  खाद्य  मंत्री  खाद्य
 समस्या  पर  बयान  देने  वाले  हैं  जौर  उसको
 वह  देंगे  ।  मेरा  निवेदन  है  कि  सेंटर  मोशन
 के  पहले,  उस  मोशन  पर  बहस  होने  के
 पहले  खाद्य  मंत्री  महोदय  अपनी  रिपोर्ट
 दे  दें  तो  उस  पर  भी  बहस  हो  जाये  ।  यह
 समस्या  बहुत  गम्भीर  बन  चुकी  है  और

 झब्यक्त  सहोवय  मैंने  सुन  लिया  है
 कि  पहले  वह  अयान  दे  दे  t
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 श्री  विज्ञान  प्रसाद  (लालगंज  )
 इस  वक्त  देश  की  हालत  जहां  तक  खाद्य
 समस्या  का  प्रश्न  है  बड़ी  गम्भीर  है  ।
 पूर्वी  उत्तर  प्रदेश  कौर  बिहार  में  लोगों  के
 पास  खाने  को  नहीं  है

 झच्यक्ष  महोदय:  यह तो  सब  ने
 कहा  है।

 श्री  विधान  प्रसाद :.  उन्नीस  रुपये  मत
 मूसा  बिक  रहा  है।  पेड़ों  की  पत्तियां
 लोग  जानवरों  को  खिला  रहे  हैं।  वहां  क्राल
 पड़ा  हुप्रा  है।  मिट्टी  का  तेल  हेव  प्रौढ़
 दो  रुपया  बोतल  के  हिसाब  से  मिल  रहा
 है।  प्रदान  कहीं  बाजार  में  नहीं  मिलता

 है  1  मनमाने  दामों  पर  उसको  बेचा  जा
 रहा  है।  मेरी  प्रार्थना  है  कि  खास  मंत्री
 के  बयान  केब्राद  भी  इस  सदन  के  प्रस् दर
 खाद्य  समस्या  के  ऊपर  पव्य  विचार
 होना  चाहिये  ।

 की  सूरज  पाण्डेय  :  जैसा  पाने
 रूल  में  हमें  बताया  है,  यह  लाजिमी  है  कि  जो
 विषय  नो  कॉन्फिडेंस  मोशन  में  जाने  वाले
 हैं  उन  पर  अलग  से  बहस  नहीं  हो  सकती
 परन्तु  जो  देश  में  एला सिंग  फूड  सिचुएशन
 है  उस  पर  पहले  बहस  हो  ।  इसको  प्राय
 खुद  महसूस  करते  हैं  ।  जो  सैशर  मोशन
 है  उस  पर  तो  मंडे  से  बहस  शुरू  होगी  लेकित
 खाने  वाले  तो  कल  से  मर  रहे  हैं।  लोक-
 सभा  के  सदस्य  तक  रात  भर  बगैर  छा
 हुए भाये  हैं।  चावल  नहीं  मिलता  ;
 डबल  रोटी  नहीं  मिलों  है,  कोई  चीज
 बाजार  में  प्र वेले वल  नहीं  है।  प्यार  हुक्म
 हो  तो  घरों  में  बन्द  हो  करके  हम  मर  जायें
 प्रौढ़  मंत्रियों  से  कुछ  न  कहा  जाए,  खाने
 का  इलज़ाम  न  किया  जाए  ।

 भी  Go  to  mai  (बस्ती)
 सम्भवत:  एक  बहुत  बड़ा  हिस्सा  ऐसा  होगा
 ही  जो  इस  विश्वास  के  प्रस्ताव  में  शिर  #
 करता  ने  चाहता  हो  किसी  कारण
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 [  श्री  कोण  zo  मालवीय  ]
 इसलिये  यह  सन्तोष  की  बात  है  कि  हमारे
 खाद्य  मंत्री  ने  भी  एलान  किया  है  कि
 बह  एक  बयान  खाद्य  समस्या  के  ऊपर  सात
 के  सामने  रखेंगे  विचार  के  लिए।  मैं घ्राशा
 करता  हूं  कि  श्राप  विचार  करेंगे  कि  इस  खाद्य
 समस्या  के  ऊपर  जब  विचार  हो  उस  समय
 काफी  समय  दिया  जाए  हम  लोगों  को  अलग
 से  ताकि  हम  इस  विशेष  परिस्थिति  के  ऊपर
 गौर  कर  सकें  |

 झष्यक्ष  महोदय  :  यह  नहीं  हो  सकता
 कि  इस  तरह  से  अलैहदा  समय  दिया
 जाए।  कल  यह  सवाल  f.  जिनसे  एडवाइज़री
 कमेटी  में  भी  उठा  था  और  कांग्रेस  के  कुछ
 नम्बरों  ने  कहा  था  कि  चुंकि  बोट  साफ
 नो-कॉन्फ़िडेंस  में  उस  तरह  से  क्रिटिसाइज़
 नहीं  कर  सकते  हैं  और  यह  बात  बड़ी  महत्ता
 की  है,  इसलिये  इसके  लिए  प्रल्नहदा  वक्‍त
 रखा  जाए।  लेकिन  यह  बात  नहीं  हो  सकती
 है  1  पि जि नेस  एडवाइज़री  कमेटी  ने
 भी  यही  कहा  है  कि  यह  मुम्किन  नहीं  है
 कि  अलहदा  उस  पर  बहस  रखी  जाए  ।

 एक  बात  मैं  जरूर  कहूंगा  ।  गर
 खाद्य  मंत्री  अपना  बयान  पहले  रख  दे,  उस
 बहस  से,  तो  बरच्छा  होगा  ताकि  फैक्ट्स  उनके
 सामने  श्मा  जायें  शरीर  वे  जो  योजना  चाहते  है,
 उसपर  वे  भी  बोल  से  ।

 Shri  C.  Subramaniam:  ]  will  cer-
 tuinly  do  that.

 अध्यक्ष  महोदय  :  मि०  बनर्जी  ने
 कहा  कि  बाप  एंटीसिपेट  कर  सकते  थे  कि
 जब  वोट  आफ  नों-कॉन्फिडेंस  श्मा  रहा  था
 तो  प्रधान  मंत्रों  जो  मोशन  ला  रहे  थे  तो  उसकी
 इजाज़त  क्‍यों  दी  गई  ।  गवर्नमेंट  को  जो
 ब्रिजिनिेस  लाना  होता  है  उसके  बारे  में
 तो  उसको  ही  सोचना  होता  है  ।  उसके
 बाद  दूसरों  को  यह  इख़त्यार  पैदा  होता
 है  कि  पोज़ीशन  बाले  जो  लाना  चाहते  हैं
 वे  हाें  क्‍या  गवर्नमेंट  बिजनेस  ला
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 रही  है  उसको  देख  कर  उनको  यह  फैसला
 करना  होता  है  कि  हम  यह  लाना  चाहते  हैं
 एडजर्नमेंट  मोशन  लाता  चाहते  हैं  या  नो-
 कॉन्फिडेंस  मोशन  लाना  चाहते  हैं  ।  नो-
 कॉन्फिडेंस  मोशन  जो  है  वह  तो  ज्यादा
 एक्सट्रीमा  है  -  इसको  ला  कर  उनका
 मंशा  यह  होता  है  कि  गवर्नमेंट  को  वे  बाहर
 निकालना  चाहते  हैं  वह  बिल्कुल  काम  नहीं
 कर  सकी  है,  उस  पर  हमको  एतबार  नहीं
 है,  उसको  छोड़  कर  जाना  चाहिये  ।

 नो-कॉन्फिडेंस  मोशन  के  होते  हुए
 अ्रलहदा  एड जन मेंट  मोशन  को  मैं  एलान
 नहीं  कर  सकता  हूं।  यह  फैसला  हुमा
 धौर  यह  खत्म  हुआ  |  झूल  मैंने  बता  दिया
 है।  खाद्य  मंत्री  कीजो  स्टेटमेंट  है  वह
 उससे  पहले  त्या  जाए  ताकि  मेम्बरों  को
 सब  चीज़  मालूम  हो  जाये  कौर  उस  पर
 बहस  वें  कर  सकें  ।

 जहां  तक  कांग्रेस  मेम्बर  की  तरफ
 मि०  मालवीय  ने  कहा  है  उसके  लिए  मैं
 झल हू दा  प्रतिजन  नहीं  कर  सकता  हूं।  गवर्नर-
 मेंट  को  वे  जैसा  चाहें  कहें,  कुछ  करें,  किस
 हद तक.  क्रिटिसाइज़  करना  चाहते  हैं,  इसको
 वे देखें।  वें  अपनी  वात  जिस  तरह  से  रखना
 चाहते  हैं  रखें  '  इसका  कारण  यह  है
 कि  प्रपरचुनिटी  हाउस  को  देनी  है  मैंने,
 इंडिविजुअल  चेम्बर्ज़  को  नहीं  |

 श्री  के  ०  दे  ०  मालवीय  :  श्ष्यक्ष  महोदय,
 यह  बहुत  अहम  मामला  है

 झ्रष्यक्ष  भोज्य  :  मैंने  इसके  लिए
 काफ़ी  वक्‍त  दिया  है  बौर  ज्यादा  वक्त  नहीं
 दिया  जा  सकता  ।

 क्रि  wo  wo  सिंह :  स्वर  समस्या
 पर  वक्‍त  बढ़ा  दीजिये  |

 श्राप  बैठ  जाइये,
 बिजनैस

 अध्यक्ष  महोदय  :
 मौका  देखा  करिये  ।  जब
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 एडवाइजरी  कमेटी  को  रिपोर्ट  झाबे  उस  वक्‍त
 प्राय  कह  सकते  हैं  |

 शी  के  ०  to  मालवीय  में  ने  प्रा पसे
 पुनर्विचार  के  लिए  निवेदन  किया  था।  यह
 बहुत  बड़ा  सदन  है  कौर  इतने  कम  समय
 में  बडी  दिक्कत  होंगी  ।

 अध्यक्ष  महोदय  मैं  ने  इस  पर
 विचार  कर  लिया  है  जौर  इसको  नहीं  बदल
 सकता  1

 Shrimat!  Renuka  Ray  (Maida):
 Sir,  it  is  not  a  question  of  criticism
 of  the  Government,  it  is  a  question
 of  constructive  suggestion  on  the  Food
 policy  which  is  a  primary  concern  of
 this  Housc  when  the  situation  is  80
 Erave  and

 Mr.  Speaker;  Order,  order.  Whut
 lam  objecting  to  on  this  side  is  being
 done  on  that  side  as  well.

 wt  mo  wo  fag  :  भ्रध्यक्ष  महोदय,
 यह  समस्या  ऐसी  है  कि  हस  पर  सत्र  लोग
 बोलना  चाहते  हैं  t

 अध्यक्ष  महोदय  झप  बैठ  जाएं  ।
 श्राप  नई  समस्या  न  पैदा  करें|
 Order,  order.  Now,  that  statement

 would  go  on  the  record  here,  and  so
 far  ag  the  matters  pointed  out  in  these
 Calling  Attention  Notices  are  con-
 cerned,  they  also  do  not  require  to  be
 discusseq  separately  because  that
 statement  is  being  placed  on  the
 Table  and  I  will  see  that  those  who
 have  given  notices  migh:  be  jru.  ited
 with  some  opportunity.

 Shrimati!  Renu  Chakravartty:  Sir.
 that  is  about  food.  There  is  on:
 other  very  important  Calling  Atten-
 lion  Notice  which  you  have  disallow-
 ed,  and  that  is  about  the  arrests  of
 two  Members  of  Parliament  yeater-
 day  evening.  It  is  a  very  serious  mat-
 ter.  You  yourself,  Sir,  have  said  that
 if  people  are  arrested  what  can  we
 do,  It  jg  not  a  question  of  privilege.
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 Reaily  things  are  going  to  such  a  atiuge
 that  we  And  ourselves  helpless.  If
 Members  of  Assemblies  or  Parliament
 say  something  in  the  House  and  when
 they  go  out  they  are  arrested  under
 ten  different  clauses  of  the  Cr.  P.C.  or
 under  the  Defence  vf  India  Rules  :t
 will  become  impossible  for  us  to  func.
 lion

 Mr.  Speaker:  The  hon.  lady  Mem-
 ber  must  reulise  that  this  House  can-
 not  sit  in  judgment  over  any  progecu-
 tion  or  over  any  business  that  is  done
 by  a  magistrate.  The  police  has  to
 make  the  necessary  enquiries  and  the
 court  has  lo  give  the  judgment.  How
 can  we  enter  into  those  facts  here  and
 decide  whether  it  was  justified  or
 not?

 Shrimati  Renu  Chak  tty;  They
 are  detained  without  trial

 Mr.  Speaker:  I  should  remind  the
 hon,  lady  Member  that  when  other
 Members  had  been  arrested  it  was  not
 discussed  here.  Shri  Gopalan  was
 arrested

 Shrimati  Renu  Chakravartly:  =  [\
 was  raised  here.

 An  hou.  Wember:  Detention  witis-
 out  trial  was  discussed  here.

 Shri  Daji  (Indore):  You,  Sir,  and
 the  House  will  recall  that  on  the  last
 occasion  after  a  thorough  discussion
 Professor  Ranga  and  leaders  of  »ther
 groups  including  the  leader  of  our
 group  suggested  that  if  Members  are
 to  be  arrested  in  Delhi  when  the  Par-
 liament  is  in  session  some  form  of  pra-
 cedure  must  be  evolved  in  consuita-
 tion  with  you  and  the  Rules  Core
 mittee.  Otherwise,  Sir,  our  function-
 ing  here  independently  and  fearlessly
 becume.  impossible.  This  point  has
 been  stressed.  At  that  time  you  pro-
 mised  that  you  will  take  steps  to  cun-
 vene  some  sort  of  g  meeting  of  the
 leaders  of  different  groups  and  ua
 Government  to  devise  ways  and  means
 to  evolve  g  procedure  with  regard  to
 arrest  of  Members  when  the  Parlia-
 ment  is  in  session.  If  Members  are
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 «9  be  arrested  from  their  homes  after  अध्यक्ष  महोदय  :  अरब  मैं  ग्रा पका
 they  reach  Delhi  for  the  Parliament
 session,  our  work  becomes  impossible.
 Last  time,  when  a  Member  of  —  the
 Republican  Party,  Shri  Maurya  was
 arrested,  we  all  raised  the  point  and
 You  agreed  that  you  will  find  sut
 some  procedure  in  such  cases  to  satisfy
 yourself  that  the  arrest  wag  necessary
 fuy  some  felonious  conduct.  Unless
 fome  such  procedure  is  followed,  I
 make  bold  io  say,  we  in  the  Opposi-
 tion  are  not  feeling  confident  to  func-
 tion  and  discharge  our  duties,  Ams
 time  we  may  be  arrested  from  our
 residence  after  we  come  to  Delhi  and
 we  return  from  the  Parliament  House.
 I  think  some  immediate  sleps  should
 be  taken  by  you,  Sir,  to  protect  us  and
 our  leader.  In  consultation  with  the
 Government  you  should  evolve  some
 Procedure  to  be  followed  in  this  mat-
 tery  when  the  Parliament  is  in  session
 (Interruption),

 Mr.  Speaker:  Order,  order.
 श्री  मौ  (भ्रलीगह  )  एक  बादल

 मुझे  भी  कह  लेने  दीजिये  |

 प्रत्यक्ष  महोदय  :  प्राय  भो  कह  लीजिये  t

 थीं  मौर्य  :  जिस  वक्‍त  पालियामेंट
 चल  रही  थी  मैं  उसी  दिन  गिरफ्तार  किया
 गया  ।  मैंने  उस  समय  बाप  को  भी  टेलीफोन
 किया  था  1  मैं  डी०  आई०  भारत  में  उन
 भाषणों  के  लिए  गिरफ्तार  किया  गया  जो
 नौ  महीने  पहले  के  थे  ।  इसी  दौरान  में
 केनी  प्रक्रिया  का  दौरा  किया  '  नौ  महीने
 बाद  मुझे  बताया  गया  कि  तुम  ने  स्पीचेस
 दी  थीं  जिन  के  लिए  गिरफ्तार  किया
 जाता  हूं  बाद  में  वे  चारों  केस  वापस
 ले  लिए  गये  ।  मुझ  बेगुनाह  को  5  महीने  जेल
 में  रखा  गया  ।  ऐसा  ही  कुछ  शौर  एम०
 पीज०  के  साथ  भी  हुपा है  oo  इसकी
 रोक  थाम  होती  चाहिये  ।  मेरा  मामला
 आपके  सामने  है  जिसमें  मुझे  नौ  महीने
 जाव  गिरफ्तार  किया  गया  बौर  फिर  उन
 चारों  कैसे  को  वापस  ले  लिया  गया  1

 इंडिविजुअल  केस  कैसे  ले  सकता  हूं  ?

 श्री  मौके  :  बात  यह  है  कि  ग्रापके
 सामने  यह  साबित  है  कि  डी०  ग्राम  पार
 का  किस  प्रकार  दुरुपयोग  हो  रहा  है  -
 इसको  रोकना  चाहिये  |

 Shri  J.  B,  Kripalani  (Amroha):  May
 IT  say  a  wort?  If  tomorrow  the  Gov-
 ernment  of  India  thinks  it  proper  to
 arrest  all  the  Members  of  the  Oppo.
 sition  under  the  D.I.R.,  there  is  no
 remedy  against  it.  (Interruptions).

 श्री  रामसेवक  यादव  ग्रा पसे  एक
 निवेदन  है.

 अध्यक्ष  महोदय  :  आप  बैठ.  जायें,
 भ्रापकों  सुन  लूंगा  t

 Shri  Indrajit  Gupta  (Calcutta—
 South  West):  Let  the  Minister  make
 the  statement.  The  Members  are  be-
 ing  arrested  during  the  session.  What
 is  the  purpose  of  this?

 श्री  मुजफ्फर  हुसन  (  मुरादाबाद  )
 है.  एक  लफ्ज़  कहना  चाहता  हूं  ।

 आप  बैठ  जाइये  |

 श्री  रामसेवक  या वब  :  प्रभी  शाप  ने
 कहा  कि  प्राप्त  फैसला  करेंगी  |  मैं
 नहीं  कर  सकता  ।  मेरा  आप  से  निवेदन
 है  कि  जब  लोक  सभा  चल  रही  हो  तो  सदस्यों
 के  बचाव  के  लिए  बाप  को  कोई  उपाय  करना
 चाहिये।  मैं  निवेदन  कहूं  कि  मैं  इस  समय
 यहां  पर  हूं  लेकिन  मेरे  घर  को  पुलिस  मेरे
 हुए  है  कल  रात  से  -  मैं  नहीं  समझता कि
 मैं  इस  सरकार  का  या  इस  देश  का  द्रोही
 हूँ।  मैंतो  देश  की  रक्षा  चाहता  हूं  -  मैं
 चाहता  हूं  कि  देश  जागे  बढ़े  ।  लेकिन
 हमको  गिरफ्तार  करने  का  प्रयत्न  किया
 जाता  है।  मैं  भाप  से  श्री  किशन  पटनायक

 भ्रष् यक्ष  महोदय  :
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 के  बारें  में  निवेदन  कं  ।  मैं  बताना  चाहता
 हैं  कि  आप  इस  मामले  में  क्या  कर  सकते
 हैं  ।  अगर  यह  प्रासिक्यूशन  का  केस  है  तो
 इसको  नन्दा  साहब  चलाते  ny  नन्दा  जी
 को  हम  एक  पत्र  देना  चाहते  थे  ।  हम
 लोगों  पर  लूटी  चार्ज  किया  गया।  लोगों
 ने  उनके  प्राइवेट  सेक्रेटरी  को  पत्र  दिया
 और  उसके  बाद  उनको  गिरफ्तार  किया
 गया  t

 श्री  मुजफ्फर  हुसेन :  यह  आपका  to
 mio  कारण  सपनों  और  बेगानों  में  भी
 कोई  फर्क  नहीं  करता  ।  जो  लोग  मेम्बर
 नहीं  हैं  उन्होंने  ऐसे  प्रल्फ़ाज़  इस्तेमाल  किये
 हैं  कि  वह  डी०  कराई  ग्राम  में  जाते  हैं,
 लेकिन  उनको  नहीं  पकड़ा  जाता  ।  लेकिन
 हम  लोग  जो  आपका  साथ  देने  को  तैयार
 हैं,  चाहे  कच्छ  का  मामला  हो  या  काश्मीर  का
 मामला,  हमारे  खिलाफ़  fie  प्राई०  करार
 को  इस्तेमाल  किया  जाता  है।  मुझे
 दस  महीने  जेल  में  रखा  गया  डी  ०  कराई  कार
 के  मातहत  ।  लेकिन  जो  लोग  ऐसे  प्रल्फाज़
 इस्तेमाल  करते  है  जो  कि  डी०  भाई  ग्राम
 के  खिलाफ  जाते  हैं  उन  पर  उसका  इस्तेमाल
 नहीं  किया  जाता  ।

 अ्रध्यक्ष  महोदय  :  श्राप  बैठ  जाइए  ।
 मैंने  सुन  लिया  शौर  श्राप  ने  कह  लिया  |
 मैं.  माननीय  मेम्बरों  से  कहूंगा  कि  ब
 यह  फैसला  मैं दूंगा या  वह  देंगे।

 आप  देंगे  |

 धष्यकष  महोदय:  मैं  नहीं दे  सकता  |
 Shri  8,  M.  Banerjee:  Let  the  Home

 Minister  make  the  statement.
 प्रत्यक्ष  महोदय  :  जब  मेम्बर  साहिबान

 प्रिविलेजेज़  के  लिए  बोलते  हैं  तो  वह  चाहते
 हैं  कि  यहां  पदाधिकार  न  हो,  प्रदालतों
 को  अधिकार  हों।  बौर  जब  झंझावतों  की
 बात  कही  जाती  है  तो  कहने  हैं  कि  मुझे
 प्रक्रिया  होना  चाहिये।  क्या  खूब  है  t
 मुल्क  हमको  इसकी  इजाजत  नहीं  देंगी  कि

 qe  सा सनीय  सदस्य  :

 Motions  394

 जो  प्रिविलेजेश  हमको  हैं  उनसे  ज्यादा
 बढ़ा  लें।  जो  प्रिविलेजेज  पहले  से  हैं  उन  से
 ज्यादा  हम  बना  लें,  यह  नामुमकिन  बात
 होगी  इस  वक्‍त  पोर  इसको  कोई  भी
 नहीं  चाहेगा  ।  मेम्बर  भी  नहीं  चाहेंगे

 एक  साधनों  सदस्य  :  डी०  झाई०
 आर  में  तो  अदालत  में  भी  नहीं  जा  सकते  ।

 प्रत्यक्ष  भोज्य  :  अरब  बहुत  ज्यादा
 जोर  दिया  जा  रहा  है  इस  बात  पर  कि  एक
 मेम्बर  को  जब  वह  यहां  से  वापस  गया  तो
 गिरफ्तार  कर  लिया  गया  -  मैं  हाउस
 की  इनफॉरमेशन  के  लिए  यह  बताना  चाहता
 हूँ  कि  मुझे,  जब  मैं  नोटिस  देख  रहा  था,
 तो  दिल्‍ली  एडमिनिस्ट्रेशन  का  टेलीफोन
 प्राया  था  कि  हम  ने  इन  आदमियों  को
 गिरफ्तार  किया  है,  लेकिन  दो  मेम्बर  बच
 कर  निकल  गये,  हमारे  हाथ  नहीं  जाएं  ।
 उनको  उन्होंने  सदन  में  गिरफ्तार  करने  की
 इजाजत  चाही  थी,  मैंने  उनको  इसकी
 इजाजत  नहीं  दी।  तो  यहां  कोई  ऐसी
 बात  नहीं  हुई  जिसकी  वजह  में
 उनको  पुलिस  गिरफ्तार  करना  चाहती
 थी,  वह  तो  पहले  से  ही  उनकों  गिरफ्तार
 करना  चाहती  थी  i  मैं  प्राकार  कहूंगा  कि
 क्यों  गिरफ्तार  करना  चाहती.  है  ।

 एक  माननीय  सस्  चार्ज  तो  बाद
 में  लगाए  जाते  हैं  t

 अ्रध्यक्ष  महोदय.  क्‍या
 की  तहकीकात  कर  सकता  हूं  ।

 ft  Bo  मो०  बती  हमारे  हुकूक
 की  हिफ़ाज़त  शाप  नहीं  करेंगे  तो  कौन
 करेगा  |

 भ्रध्यक्ष  महोदय  :  अब  मैं  इस  बात  के
 लिए  बनर्जी  साहब  शौर  बाक़ी  जो  दूसरे
 लीडर  सा हवान  हैं  उन  से  दरख्वास्त  करूंगा
 कि  वह  मेरे  पास  था  कर  एक  मीटिंग  में
 बैठ  जायं  जौर  वह  मुझे  सब्जेक्ट  करें  कि
 वह  क्‍या  चाहते  हैं  ग्रोवर  म॑  देखूंगा  कि  मैं
 उसमें  क्‍या  कर  सकता  हूं  ।  (इंटरपोल)  |

 में  चार्ज
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 Shri  Surendranath  Dwivedy:  (Ken-
 drapara):  I  beg  to  remind  you  of  the
 discussion  in  the  case  of  Shri  Maurya’s
 arrest;  we  had  a  very  thorough  dis-
 cussion.  The  procedure  in  the  House
 of  Commons  was  cited  and  you  were
 Pleased  to  say  that  you  would  era.
 mine  the  question  about  arrest  of
 Members,  It  is  there  in  the  records:
 you  can  find  it.  It  is  a  general  ques-
 tion  which  I  am  referring  to.

 Mr.  Speaker:  I  am  not  able  to  lay
 my  hands  on  anything  which  will  em-
 Power  me  to  interfere.

 Shri  Surendranath  Dwivedy:
 had  promised  to  examine  it.
 Tuptions)

 You
 {Inter-

 Shri  H.  N.  Mukerjee:  We  do  not
 want  mere  extension  of  the  privileges
 already  existing.  But  certain  things
 ure  taking  place  at  government's  inl-
 tiative  which  threatens  altogether  the
 independent  functioning  of  Parlia-
 ment  and  particularly  of  the  Opposi-
 tion  Members.  Therefore,  Sir,  in  view
 of  the  discussion  We  already  had  in
 the  House  in  regard  to  Shri  Mauryi's
 case,  I  would  like  vou  to  direst  tare
 Government  also  to  come  before  you
 with  some  ideas  in  regard  to  this  mut-
 ter,  so  that,  when  we  need,  we  could
 evolve  the  procedure.  Whatever  are
 the  pure  technicalities  of  the  matter,
 the  practical  point  is  that  Oppositior
 Members  here  take  a  particular  atti-
 tude  and  perhaps  address  some  pro-
 cession  which  had  come  before  the
 Parliament  House  and  they  are  whisk
 ed  away  to  the  jail.  The  most  sinis-
 ter  thing  to  be  told  in  the  House  by
 Shri  Yadav,  for  instance,  is  that  this
 House  is  surrounded  by  the  Police;  he
 is  a  Member  of  Parliament  and  he
 comes  to  the  House  in  order  ta  per-
 form  his  duty  which  is  obligatory.
 but  thig  House  is  surrounded  hy  the
 Police  and  he  has  to  di  ways
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 gel  away  from  this  place.  iInterrup-
 tions).

 Mr.  Speaker:  This  is  what  |  nave
 suggested  to  the  Hon.  Members,  if
 they  have  anything  to  suggest,  they
 might  just  meet  me;  we  shall  aut
 together.  (Interruptions).

 4  have  not  been  able  to  lay  my
 hands  on  anything  that  might  em-
 power  me  to  interfere  jn  this.  ‘I  her---
 fore,  |  need  vour  assistance.

 Shri  Nath  Pai  (Rajappri:  tir
 Speaker,  on  the  previous  occasion
 when  the  arrest  of  Mr.  Maurya  had
 seriously  d'‘siurbed  us—I  think  the
 disturbance  wag  not  only  limited  ts
 this  Bench,  but  people  who  taka  a
 little  better  view  were  also  disturb-
 ed—we  pleaded  with  you  that  it  must
 not  again  come  to  happen  that  when
 Parli  t  is  in  sessi  a  poli
 goes  and  lays  his  ugly  hands  on  a@
 Member  of  Parliament  and  some  pro-
 cedure  laid  down  by  Macaulay  are
 applied  to  him  and  then  we  are  told
 that  we  are  helpless  because  C.  P.  C
 or  the  Aimighty  L  P.  Cc.  framed
 hundred  years  ago,  ix  in  force.  Then
 you  came  to  our  rescue  and  sald  that
 there  was  something  to  be  said  about
 it  regarding  the  arrest  uf  Members
 during  the  session  of  the  House  and
 you  said  that  we  would  try  to  find
 out.  There  was  q  general  consensus
 that  a  measure  must  be  evolved,  a3  is
 the  practice  in  the  House  of  Commons,
 that  no  Member  shall  be  arrested
 during  the  session  of  Parliament

 Mr.  Speaker,  before  1  conclude.
 shall  I  point  out  that  other  countries
 which  do  not  boast  of  preaching  to
 others  have  this  rule  of  Parliament
 that  no  Member  shall  be  arrested  ex-
 cept  in  the  actual  commission  of
 crime:  if  he  ig  not  there  during  the
 commission  of  crime,  then  the  per-

 of  Parliament  should  be  se-
 and  means  of  approaching  the  pre-
 cincts  of  the  House  in  order  to  be
 secure.  If  I  come  to  Delhi  and  my
 residence  js  surrounded  by  Mr.
 Nanda's  henchmen,  |  would  —  rather

 cured.  I  can  quote  chapter  and  vers"
 [  do  not  say  that  |  am  proud  of  or
 ing  a  Member.  We  have  =  innumer-
 able  instances  like  that  of  Mr.  Bagm
 When  we  are  in  session,  some  poles
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 Man  comes  und  takes  a  Member  away;
 I  do  not  think  this  adds  to  the  glory
 of  Par'ianent.  We  must  not  plead
 helplessness  in  the  matter  and  you
 must  guide  us  instead  of  saying  that
 “1  cannot  do  anything”.

 Mr,  Speaker:  When  I[  asked  che
 Members  to  help  me  in  this,  they  re-
 fused  to  do.  (interruptions).

 Order,  order.  The  Members  must
 point  out  certain  things.  Now  Mr.
 Nath  Paj  has  argued  that  there  are
 rules  in  several  Parliaments  that  no
 Members  shall  be  arrested  while  the
 session  is  on,  Well,  we  shall  now
 discuss  and  scrutinise  it.  At  least  in
 the  House  of  Commons,  it  is  not  the
 case,

 Shri  Banga  (Chittoor):  In  the
 light  of  all  that  has  happened  now
 and  what  has  been  said  from  our
 side—from  the  Opposition—may  I
 suggest  to  you  that,  at  an  early  date,
 you  would  be  pleased  to  call  a  con-
 ference  of  the  Leaders  of  Opposition
 and  also  the  Leader  of  the  House  and
 tbe  Minister  for  Parliamentary
 Affairs,  as  also  the  Home  Minister,  in
 order  to  give  us  an  opportunity  of
 evolving  some  procedure  for  the  be-
 haviour  of  Members  themselves  and
 also  of  the  Government  in  their  deal-
 ings  with  each  other  while  the
 House  is  in  session.

 Mr,  Speaker:  Now,  papers  to  be
 laid  on  the  Table.

 at  मधु  लिमये  ग्रध्यक्ष  महोदय,  प्राय
 मेरा  एक  निवेदन  सन  लीजिये  ।

 अध्यक्ष  महोदय  ot  नहीं.  हस  के  बाद
 नही  हो  सकता  ot

 करी  म  कम  नहीं,  यह  वात  नहीं
 आई  है  |
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 प्रत्यक्ष  महोदय  :  झगर  शाप  नई  बाते
 उड़ाते  रहेंगे  ता  यह  सिलसिला  चलता  ही
 रहेगा  b

 श्री  मधु  लिये  :  एक  मिनट  आप  सुन
 जिये  उत  से  कई  ग्राम मान  नहीं  फटने
 बाला  है  t

 प्रत्यक्ष  महोदय  यह  फैसला  प्राय  नहीं
 करेंगे  कि  ग्रा सम मान  फटने  वाला  है  या  नहीं  1

 श्री  मधु  लिमये  जब  राज  हमारे  दल
 के  सदस्यों  को  भारत  सुरक्षा  कानून  के झन्तगंत
 गिरफ्तार  किया  जात।  रहा  है  तब  फिर
 ग्र दाल तों  का  इन  में  फैसला  क्या  होगा  ?

 अ्भ्मक्  महोदय  मैं  फिर  नम्बर  साहब
 से  कहता  हूं  कि  वह  दखल  नदें  कौर  धागे  की
 कोतवाली  चलने  दें  ।

 भी  मु  लिया  मैं  आप  की  मौत
 प्रधान  मंत्री  से  पूछता  चाहता  हैं  कि  tT.
 राम  मनोहर  लोहिया  को  क्‍यों  गिरफ्तार  किया
 गया  ?  मर्वे श्री  बागों  ग्रोवर  विशन  पटनायक
 को  भारत  सुरक्षा  नि-मों  के  प्रतिशत  क्यों
 गिरफ्तार  किया  गया  ?  उस  पर  पदार्थ
 क्या  कचना  कर  सकती  है  ”  जब  गोपालन  को
 गिरफ्तार  किया  गया  था  त।  गह  मंत्री  जा  ने
 कहा  था  कि  वह  चोलवासी  हैं

 अध्यक्ष  महोदय  माननीय  सदस्य
 बावजूद  झरे  मना  करने  के  भी  बद  से  करते
 बाल  चले  जा  रहे  है  ।

 ओ  चू  लिये  विरोधी  दल  वे;  नेता
 गिरफ्तार  हो  रहे  हैं  ।  जेल  शाप  को  नहीं
 जाना  पड़  रहा  है  बल्कि  ऊँट  हम  को  जाना  पढ़
 रहा  है  इस लिंग  हम  का  an  साल  उठाने  वा
 अधिकार  है  -  मैं  प्राय  की  माफी  प्रधान  मंत्री
 प्रौढ़  गृह  मंत्री  जी  से  निवेदन  करूँगा
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 अध्यक्ष  महोदय  :  मेरे  बार  बार  मना  करने
 के  वाबजूद  श्राप  बंद  नहीं  करते  ।  माननीय
 सदस्य  हाउस  से  बाहर  चले  जायें  ।

 श्री  मधु  लिमये  :  श्राप  मेरी  बात  सुन
 लीजिये  ।  डा०  लोहिया  और  बागड़ी  इरादी
 को  भारत  सुरक्षा  कानून  के  अन्तर्गत  क्‍यों
 गिरफ्तार  किया  गया  ?

 अ्रष्यक्ष  महोदय  :  अब  माननीय  सदस्य
 बाहर  चले  जाय॑  |

 श्री  लघु  लिमये  संकटकालीन  स्थिति  के
 कारण  अदालत  के  सामने  हम  कोई  अपनी
 सफ़ाई  महीं  2  सकते  है  ।

 अध्यक्ष  महोदय
 चले  जाये  |

 श्व  UIT  बाहर

 श्री  साधु  लिया  :  कपा  यह  पसे  ही  चलता
 रहेगा  ?  भारत  सुरक्षा  कानून  का  हमारे
 विऋद्ध  इस्तेमाल  होगा  श्लोक  हम  को  कोई
 सफ़ाई  देने  का  मौका  नहीं  मिलेगा  ।

 झब् यज्ञ  महोदय:  मैं  ते  तो  कफ़े  कप  को
 कहा  लेकिन  आप  प्रभी  भी  बाहर  नहीं  जा
 रहे  हैं  ।

 भरी  मधु  लिये  :  बाहर  जा  रहा  हूं  t
 बाहर  जाने  न  जाने  का  कोई  सवाल  नहीं  है  ।
 झगर  हमेशा  के  लिए  चाहतों  भी  मैं  जाने  को
 तैयार  हूं  ।  उत  से  क्‍या  फ  पड़ता  है  ?

 झब् यक्  महोदय  :  ब  भाप  मेहरबानी
 कर  के  बाहर  चले  जाइये  ।

 (Shri  Madhu  Limaye  left  the  House)

 at  रामसेवक  यादव  :
 निवेदन  करना  चाहता  हूं  /

 मैं  एक  बात
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 अध्यक्ष  महोदय  यह  बात  ग्रह  खत्म
 हो  चकी  है  ।

 क्रि  राम सदक  यादव  इस  १२  मैं  कुछ  नही
 कहूंगा  बल्कि  ध्यान  प्रत्यर्पण  प्रस्ताव  के

 भ्रध्यक्ष  महोदय  प्राय  जागें  जोर  सही
 इस  पर  चन नां  है  ।

 Mr.  Speaker:  Now,  papers  to  be  laid
 on  the  Table.

 2.35  brs

 PAPERS  LAID  ON  THE  TABLE
 ANNUAL  REPORT  AND  ANNUAL  ADMI-

 NISTHATION  RerPont  oF  KALADI  AND
 Viniace  INDUSTRIES  COMMISSION

 The  Minister  of  Law  and  Social  Se-
 curlty  (Shri  A,  K.  Som):  Sir,  |  beg_
 to  lay  on  the  Table  a  copy  each  of
 the  following  papers:  =

 (l)  Annual  Report  of  the  Khadi
 and  Village  Industries  Com-
 mission  for  the  year  963-64—
 together  with  Stutistical
 Statements,  under  sub-section
 (3)  of  Section  24  of  the. Khadi  and  Village  Industries
 Commission  Act,  1956.
 [Placeq  in  Library.  see  No.
 LT-4469/65].

 (2)  Annual  Administration  Re-
 port  of  the  Khadi  and  Village
 Industries  Commission  for
 the  year  1964.  Placed  in
 Library,  See  No,  LT-4470/
 65).

 NoTIFICATION  UNDER  KERALA  SURVEY
 aND  Bounparreas  AcT

 The  Minjster  of  Food  and  Agricul-
 tare  (Shri  C.  Subramaniam):  Sir  I
 beg  to  lay  on  the  Table: —

 (l)  a  copy  of  Notification  No,
 SRO  (255/64  published  in



 Kerala  Gazette  dated  the  29th
 August,  I964,  containing  the
 Kerala  Survey  and  Bounda-
 ties  Rules,  1964,  under  sub-
 section  (3)  of  section  22  of
 the  Kerala  Survey  and  Boun-
 daries  Ast,  96l,  read  with
 clause  (c)  (iv)  of  the  Procla-
 mation  dated  the  24th  March,
 +1965,  issued  by  the  Vice-Pre-
 sident  discharging  the  func-
 thons  of  the  President,  in  rela-
 tion  to  the  State  of  Kerala.
 [Placed  in  Library,  see  No.
 LT-447]  /  65).

 i2)  a  cupy  each  of  the  following
 Papers  under  sub-section  (2)
 of  section  76  of  the  Tariff
 Commission  Act,  95l:—

 .i)  Report  (1963)  of  the  Tariff
 Commission  on  the  prices  of
 preserved  fruits  and  vege-
 tables.

 a)  Government  Resolution  No
 21029)  /64-Tech,I  dated  the
 I7th  June,  1965,

 ii)  Statement  explaining  the
 reasons  why  a  copy  each  of
 the  documents  at  (i)  and
 Gi)  above  could  not  be  laid
 on  the  Table  within  the
 period  prescribed  in  the
 said  sub-section.

 [Placed  in  Library.  see  No.
 LT-4472/65],

 Report  oF  tHE  Centra.  Wace  Boarp
 ror  IRON  AND  STEEL  INDUSTRY  AND

 GOVERNMENT  RESOLUTION  THEREON

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):  Sir,
 I  beg  to  lay  on  the  Table  a  copy  each
 of  the  following  papers:

 ‘l)  Report  of  the  Central  Wage
 Board  for  Iron  and  Steel
 Industry.

 (2y
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 Government  Resolution  No.

 WB-(5)/65,  dated  the  9th
 July,  1965,  announcing  Gov-
 ernment's  acceptance  of  the
 recommendationg  made  in  the
 above  Report.  [Placed  in
 Library,  see  No.  LT-4473/

 65).

 TexTILe;  COMMITTEE  RULES  ETC.

 The  Minister  of  Commerce  ‘Shri
 Manubhail  Shah):  Sir,  I  beg  to  lay

 on  the  Table  a  copy  each  of  the
 following  papers:

 ay

 (3)

 The  Textiles  Committce
 Rules,  ‘1965,  published  in
 Notification  No,  GSR.  32l
 dated  the  27th  February,  ‘1965,
 under  sub-section  (3)  of
 section  22  of  the  Textiles
 Commitice  Act,  1963.  [Placed
 in  Library,  see  No.  LT-4474/

 65).

 The  United  Kingdom—India
 Trade  Agreement  (Amend-
 ment)  Rules,  1965,  published
 in  Notification  No.  5-TG(4)
 60  dated  the  28th  July,  196  d
 under  section  lIA  of  —  the
 Indian  Tariff  Act,  1934.
 [Placed  in  Library.  see  No
 LT-4475/65].

 (i)  Annual]  Report  of  the
 Export  Credit  &  Guarantee

 Corporation  Limited,  Bombay,
 for  the  year  1964,  along  with

 the  Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon,
 under  sub-section  {l)  of  sec-
 tion  6I9A  of  the  Companies
 Act,  1956.

 (iy  Review  by  the  Government
 on  the  working  of  the  sbove
 Corporation.  [Placed  in  Lib-
 rary,  see  No.  LT-4476/65).
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 Annual  Report  oF  INpIAN  CouNCcIL  oF
 AGRICULTURAL  Resxkarcu;  Inprian  CEN-
 TRAL  CoTron  CoMMITTEE  anp  INDIAN
 Centra,  Tosacco  COMMITTER  FoR  THE

 YEAR  ‘1968-64

 The  Deputy  Minister  in  the  Minjs-
 try  of  Food  and  Agriculture  (sori
 Shahnawat  Khan):  !  beg  to  lay  on
 the  Table  a  copy  cach  of  the  follow-
 ing  Reports: —

 (l)  Annual  Report  of  the  indiat
 Council  of  Agricultural  Re-
 search  for  the  year  1963-64,
 [Placed  in  Library,
 L.T.—4435/65].

 see  No.

 (2)  Annual  Report  of  the  Indian
 Central  Colton  Committee  for
 the  year  ‘1963-64,
 [Placed  in  Library.
 L.T.—4477/65].

 see  No.

 (3)  Annual  Report  of  the  Indian
 Central  Tobacco  Committee
 for  the  year  1968-64  (Hindi
 version).
 [Placed  in  Library,
 L..T.—  AATB/6:  in

 see  No,

 NomFICATION  UNDEH  SUH-SECTION  (6)
 oF  section  3  or  EssentraL  ComMoptr-

 Tres  Act,  955

 The  Deputy  Minister  in  the  Manjs-
 iry  of  Food  and  Agriculture  (Shri
 Bibudhendra  Misra):  Sir,  on  behalf  of
 Shri  s.  V.  Ramaswamy,  I  beg  to  lay
 on  the  Table  a  copy  of  Notification  No.
 5.0.  2027  dated  the  7th  July.  1965,
 under  sub-section  (6)  of  section  43  of
 the  Essential  Commodities  Act.  ‘1955.
 |Placed  in  Library,  see  No.  LT-
 4479/65)
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 Sucar  (ConTRoL)  AMENDMENT  Unpnt.
 I965;  CenTRAL  WargeHoUSING  CoaPoua-
 TION  (AMENDMENT)  Rutes,  ‘1965;  anv

 ANNUAL  ACCOUNTS  OF  THE  KeRaLa
 StaTE  Warenousinc  Corpo  ATion

 The  Deputy  Minister  in  the  Muinis-
 try  of  Food  and  Agriculture  (Shri D.  R,  Chavan):  Sir,  I  beg  to  iay  on
 the  Table  a  copy  each  of  the  follow-
 ing  papers:—

 (l)  The  Sugar  (Control)  Amend-
 ment  Order,  ‘1965,  published  in
 Notification  No.  GS.R.  626
 dated  the  24th  April,  1985,
 under  sub-section  (er  of  ser-
 tion  3  of  the  Essential  Com-
 modities  Act,  l985.
 [Placed  in  Library.

 No,  L.T.—4480/65].
 ate  Nu.

 (2)  The  Central  Warehousiny
 Corporation  (Amendment)
 Rules,  1965,  published  in  No-
 tification  No.  G.S.R.  649  dated
 the  Ist  May,  1965,  undsr  jun-
 section  (3)  of  Section  4  of
 the  Warehousing  Corporstiona
 Act,  1962,
 [Placed  in  Library.  No
 L.T.—448/65.]

 (3)  Annual
 Kerala

 Accounts  at  the
 State

 Corporation  for  the  year
 I963-64  together  with  the
 Audi;  Report  thereon,  under
 sub-section  (I!)  of  section  a

 Warehousing

 of  the  Warehousing  Corpora
 tions  Act,  I962,  read  with
 clause  (c)  (iv)  of  the  Pro-
 clamation  dated  tie  Adth
 March,  1965,  issued  by  the
 Vice-President  discharging  rhe
 functions  of  the  President,  in
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 Onnexs
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 relation  to  the  State  of
 Kerala.
 [Placed  in  Library,  see  No.

 L.T.—4482/65).
 UNDER  DeLimrTaTion  ComMis-

 SION  ACT,  ETC,
 The  Deputy  Minister  in  the  Minis-

 try  of  Lew  (Shri  Jaganatha  Rao):
 Sir,  IT  beg  to  lay  on  the  Table: —

 {I)  a  copy  each  of  the  following

 tai

 Orders  under  sub-section
 (3)  of  Section  १0  of  the  Deli-
 mitation  Commission  Act,
 962:——

 Order  No.  3  of  the  Delimi-
 tation  Commission  deter-
 mining  the  parliamentary
 and  assembly  constituen-
 cies  in  the  State  of  Punjab
 published  in  Notification  No.
 8.0.  252  dated  the  Sth
 July,  ‘1965.
 [Placed  in  Libri.  see  No.
 L.T.-4483/65  L

 (ii)  Order  No.  3  of  the  Delimi-
 tation  Commission  determin-
 ing  the  parliamentary  and
 assembly  constituencies  in
 the  State  of  Andhra  Pra-
 desh  published  in  Notifica-
 tion  No.  ‘5.0.  25  dated  the
 Sth  July,  1965,
 (Placed  in  Library.  see  No.
 LT  -44R4/65, 6  |

 32)  ‘Results  of  Bye-Electiong  held
 between  July.  963  and  De-
 cember,  1964."
 {Placed  in  Library,  see  No.
 L.T.—4465/65).

 (3)  ह  copy  each  of  the  foilowing
 Notifications  under  sub-sec-
 tion  (2)  of  section  7  of  the
 Employees’  Provident  Funds
 Act  962:—-

 (i)  The  Employees’  Provident
 Fund:  (Sixth  Amendment)
 ललसा,  1985.  published  in
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 Notification  No.  G.S.R.  767
 dated  the  29th  May,  1965,

 (ii)  The  Empl  Provide:
 Funds  (Seventh  Amend-
 ment)  Scheme,  1965,  pub-
 lished  in  Notification  No.
 G.S.R,  623  dated  the  12th
 June,  ‘1965.

 (iii)  The  Employees’  Provident
 Funds  (Eighth  Amend-
 ment)  Scheme,  1965,  pub- lished  in  Notification  No.
 G.S.R,  824  dated  the  I2th
 June,  I9665.

 (iv)  The  Employees’  Provident
 Funds  (Ninth  Amend-
 ment)  Scheme,  +1985,  pub-
 lished  jin  Notification  Mo.
 G.S.R.  969  dateq  the  779
 July,  ‘1965.

 (v)  The  Employees’  Provident
 Funds  (Tenth  Amendment)
 Scheme,  1965,  published  in
 Notification  No,  G.S.R,  997
 dated  the  24th  July,  1985,
 [Placed  in  Library.  see  No
 LT-4486/65],

 (4)  a  copy  each  of  the  following
 Notifications  under  sub-section
 (2)  of  section  4  of  the  Emp-
 loyees'  Provident  Funds  Act,
 1952,  adding  certain  industries
 to  Schedule  I  to  the  said
 Act:

 (i)  G.S.R,  768  dated  the  28th
 May.  965.

 Gi)  G.S.R.  90  dated  the  Ird
 July,  1965.

 di)  GSR.  952  dated  the  =  0th
 July,  ‘1965,
 (Placed  in  Library.  see  No.
 LT-4487/65).

 Mirmum  Wacers  (Cextrar)  AmeEnn-
 ment  RuLes

 Shri  D.  Sanjivayya:  On  behalf  of
 Shri  है.  K.  Malviya,  I  beg  to  lay  on
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 {Shri  D.  Sanjivayya)
 the  Table  a  copy  of  the  Minimum
 Wages  (Central)  Amendment  Rules,
 1965,  published  in  Notification  No.
 G.S.R.  72l  dated  the  l5ih  May,  1965,
 under  section  30A  of  the  Minimum
 Wages  Act,  1948.  [Placed  in  Library,
 see  No,  LIT-4488/65).

 12.40  brs.
 ARREST  AND  DETENTION  OF

 MEMBERS
 (Shri  Kishen  Pattnayak  and  Shri

 Bagri)
 Mr,  Speaker:  I  have  to  inform  the

 House  that  I  have  received  the
 foliowing  two  communications,  dated
 the  l6th  August,  1965,  from  the
 Superintendent  of  Police,  South  Dis-
 trict,  New  Delhi:—

 (l)  “IT  have  the  honour  to  in-
 form  you  that  I  have  found  it
 my  duty,  in  the  exercise  of  my
 powers  under  section  §l,  Criml-
 nal  Procedure  Code,  to  direct
 that  Shri  Kishen  Pattnayak,
 Member  Lok  Sabha,  be  arrested
 for  apprehension  of  breach  of
 Peace.

 Shri  Kishen  Pattnayak,  Mem-
 ber,  Lok  Sabha,  was  accordingly
 arrested  and  taken  into  custody
 at  7  pm.  on  the  l6th  August,
 985  and  is  at  present  lodged  in
 Central  Jail,  Tihar,  Delhi.

 Shri  Kishen  Pattnayak  was
 also  arrested  in  a  case  under
 sections  86/353\/47,  Indian  Penal
 Code  and  section  32  of  the  Police
 Act  and  was  released  on  his  per-
 sonal  bond.".

 (2)  “I  have  the  honour  to  in-
 form  you  that  I  have  found  it
 my  duty  in  the  exercise  of  my
 powers  under  section  5i,  Crimi-
 nal  Procedure  Code,  to  direct
 that  Shri  Mani  Ram  Bagri.  Mem-
 ber,  Lok  Sabha,  be  arrested  for
 apprehension  of  breach  of  peace

 Shri  Mani  Ram  Bagri,  Mem-
 ber,  Lok  Sabha,  was  accordingly

 arrested  and  taken  into  custody
 at  4.5  p.m.  on  the  l6th  August,
 1985,  and  is  at  present  lodged  in
 Central  Jail,  Tihar,  Delhi”.

 Shri  S.  M,  Banerjee  (Kanpur):
 This  is  again  for  apprehension  of
 breach  of  pease...

 Mr,  Speaker:  We  have  discussed  that.
 already.

 श्री  रासेइवर:नन्‍्व  (कर्नाल)  प्रत्यक्ष
 महोदय,  मेरा  एक  निवेदन  हैं  ।

 शनी  रामसेवक  यादव  (बाराबंकी)  ;  में
 एक  जानकारी  चाहता  हूं  ।

 प्रत्यक्ष  महोदय  :  मानवीय  रुख़स्त  बैठ
 जायें।  क्‍या  मुझे  इजाजत  है  कि  में नं
 इसको  पढ़े  कर  खत्म  करूँ  *
 Mr,  Speaker:  We  hove  discussed  that

 been  conveyed  to  me  is  this:

 ay  “Dohwve  the  honour  wc
 form  you  that  Shri  Kishen  Patt-
 nayak,  Member  of  Lok  Sabha,  who

 was  arrested  under  section  !5!
 Cr.  P.  fom  yesterday  (16th  of
 August,  995)  was  produced
 before  me  and  was  required  by
 me  to  produce  security  under  sec-
 tion  173),  Cr.  PC.  Om  his
 failure  to  produce  the  security,
 he  was  ordered  to  be  drtained  in
 Tihar  Central  Jail  The  next
 day  of  hearing  in  the  case  agaln-

 st  him  under  section  I07  lol  Cyr
 P.  C.  is  on  2st  Aupus.,  1965."

 (2)  “I  have  the  honour  to  un-
 form  you  that  Shri  Mani  Ram
 Bagri,  Member  of  Lok  Sabha,
 who  was  arrested  under  section
 45]  Cr.  P.  (  yesterday  (16th.  of
 August,  1965)  was  produced  be-
 fore  me  and  was  required  by
 me  to  produce  security  under
 section  l7  (3)  Cr.  P.  C.  On  hia
 failure  to  produce  the  sccurlty,
 he  was  ordered  to  be  detained  in
 Tihar  Central  Jail.  The  next
 day  of  hearing  in  the  vas
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 against  him  under  section  l07/
 151  Cr.  P  C.  is  on  25  of
 August,  1965",

 थी  रामसेवक  यादव  :  ग्रध्यक्ष  महोदय,
 मैं  ग्रुप  के  जरिये  गृह  मंत्री  महिंदा  से  श्री  किशन
 पटनायक  के  सम्बन्ध  में  एक  जानकारी  लेना
 चाहता  हूं  ।

 भ्रध्पक्ष  महोवय  आप  गृह  मंत्री  से  पूछ
 सकते  हैं,  लेकिन  इस  पर  लगभग  एक  घंटे  तक
 बहस  चलती  रही  है  आख़िर  इस  की  कोई
 हद  होनी  चाहिए  |

 को  रसे बक  यादव  :  मैं  यह  जानना
 चाहता  हूं  कि  क्‍या  श्री  किशन  पटनायक  को
 दो  सौ  गज़  तक  धकेला  गया  और  प्रदर्शन-
 कारियों  पर  लाठी-चार  किया  गया  जौर  क्या
 इस  बारे  में  गृह  मंत्री  को लिखित  शिकायत  दी
 गई  है;  यदि  हाँ,  तो  उस  पर  क्या  कार्यवाही
 की  गई  है  ।

 झच्यकष  महोदय  कप  यह  सवाल  इस
 वक्‍त  नहीं  पूछ  सकते  हैं  ।

 2.43  brs,
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 SIxTY-sevENTH  Report
 Shri  Krishnamoorthy  Rao  (Shi-

 moga):  I  beg  to  present  the  Sixty-
 seventh  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resulu-
 tions.

 I2:43)  bra.
 STATEMENT  RE,  STATUS  OF  PRE-

 PARATORY  WORK  ON  THE
 FOURTH  FIVE  YEAR  PLAN

 The  Minister  of  Planning  (Shri
 8.  EB.  Bhagat):  The  Memorandum  on
 the  Fourth  Five  Year  Plan  was  laid
 om  the  Table  of  both  Houses  of  Parliz-
 ment  on  2nd  December,  1964.  Plan-
 ning  Commission  had  agread  to  the

 SRAVANA  26,  887  (SAKA)  Preparatory  work  0 on  Fourth  Five  Year
 Plan  (St.)

 Memorandum  being  discussed  dur-
 ing  the  Budget  Session  in  1965.  How-
 ever,  as  both  Houses  were  preoccu-
 pied  with  the  budget,  neither  House
 was  able  to  find  time  to  discuss  the
 Memorandum.  Even  though  the
 Memorandum  was  not  discussed  at
 such,  the  Informal  Consultative  Com-

 ittee  of  M.  be  5  of  Parlii  t
 considered  it  at  some  length  at  five
 meetings—three  in  December  ‘1964,
 one  in  February  and  one  in  May,
 1965.

 According  to  the  programme  that
 was  drawn  up  in  connection  with  the
 preparation  of  the  Fourth  Five  Year
 Plan  it  was  intended  that  after  the
 five  Sub-Committees  set  up  by  the
 National  Development  Council  to
 advise  on  policy  issues  concerning
 the  formulation  of  sectoral  pro-
 grammes  and  resources  for  the
 Fourth  Plan  had  completed  =  their
 task,  the  Draft  Outline  would  be
 placed  before  the  National  Develop-
 ment  Council  at  a  meeting  to  be  held

 on  August  9th  and  l0th.  However,  it
 became  apparent  that  the  preparation
 of  the  Draft  Outline  could  not  be
 taken  up  until  the  Fourth  Finance
 Commission's  recommendations  on
 devolution  of  resources  from  the
 Centre  to  the  States  were  known.  In
 the  meanwhile  the  Planning  Com-
 mission  in  consultation  with  the
 Ministry  of  Finance  were  engaged  in
 the  task  of  making  a  firm  estimate  of
 the  size  of  the  Plan  and  the  resources
 available  for  its  fAlmancing.  Afler  के
 series  of  meetings,  it  was  decided  in
 a  full  meeting  of  the  Planning  Com-
 mission  held  on  August  l0th  and  th,
 965  under  the  Chairmunship  of  the
 Prime  Minister  that  the  size  of  the
 Fourth  Plan  would  be  Rs,  21,500
 crores,  the  tentative  distribution  of
 which  between  Public  and  Private
 Sector  outlay  would  be  Ra  14,500,
 crores  and  Rs,  7,000  crores  respecti-
 vely.  This  decision  jas  subject  Ww  the
 approval  of  the  National  Develgp-
 ment  Counci}  which  is  due  to  meet
 on  September  Sth  and  fith.  As  agaist
 an  outlay  of  Rs.  21,500,  crores,  the
 resources  in  sight,  including  Hs.  3,U00
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 [Shri  B.  R.  Bhagat]
 crores  to  be  raised  through  additional
 laxation,  have  been  estimated  at
 As,  20,850  crores,  leaving  a  gap  ot
 Rs.  650  crores.  Since  it  has  been  de-
 cided  not  to  resort  to  deficit  financing, this  gap  is  expected  to  be  met  through
 economy  in  administration,  mobiliza-
 bon  of  additional  savings  and  ensur-
 ing  better  returns  from  public  enter?
 Prises.  The  Prime  Minister  has  asked
 the  Planning  Commission  to  draw  up n  detailed  plant  for  agriculture.

 The  preparation  of  the  Draft  Out-
 ime  of  the  Fourth  Plan  is  now  ex-
 pected  to  be  taken  up  after  the
 meeting  of  the  National  Development Councii  on  September  5th  and  6th.
 Accordingly,  it  will  not  be  possible to  place  it  on  the  Table  of  both
 Houses  of  Parliament  during  the
 current  Session.  It  is  expected  that
 the  Draft  Outline  will  be  placed  be-
 fore  Parliament  during  the  winter
 Session  and  will  be  discussed  during the  Session,

 Since  it  is  now  proposed  to  adopt a  Plan  of  Rs.  21,500,  crores  as  againal Hts,  22,500  crores  on  which  the  tar-
 #e's  given  in  the  Memorandum  were
 based,  it  would  not  be  purposeful  to
 discuss  the  Memorandum  at  this
 stage.

 The  Planning  Commission  had  dis-
 vussions  with  the  State  Governments
 regarding  the  magnitude,  priorities
 und  phasing  of  the  States  Fourth
 Plan  4s  well  as  the  problem  of  mobi-
 lization  of  additional  resources  fo)

 the  Fourth  Plan.  These  discussions
 commenced  from  l0th  of  June  965
 and  continued  until  the  end  of  July,
 ‘1965.  It  was  brought  to  the  notice
 of  the  State  Governments  that,  while
 giving  due  regard  to  the  specific
 needy  of  each  State  the  magnitude,
 sectoral  priorities  and  ph  of
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 objectives,  priorities  and  balances  of
 the  Fourth  Plan.  Particular  empha- sis  Was  laid  on  non-inflationary  finan-
 cing  in  the  Fourth  Plan  period.

 Soon  after  most  Working  Groups
 had  submitted  their  interim  reports and  the  Planning  Commission  had  a
 chance  to  consider  them  in  a  preli-
 minary  way,  Members  of  Parliament
 were  associated  with  the  process  of
 formulation  of  the  Fourth  Plan.
 Group  meetings  were  held  to  con-
 sider  interim  reports  of  Working
 Groups  and  other  related  papers  pre-
 pired  in  the  Planning  Commission.
 In  August,  1964,  five  such  groups
 met  to  discuss  (l)  agriculture  and
 allied  subjects  in  the  Fourth  Plan,
 (2)  irrigation  and  power  program-
 mes,  (3)  educational  programmes,
 (4)  schemes  for  social  welfare  and
 backward  classes,  and  (5)  industrial
 (including  village  and  small  indus-
 tries)  programme.  These  group
 meetings  were  followed  by  two  mect-
 ings  in  September,  ‘1964  of  the  in-
 forma!  Consultative  Committee  of
 Members  of  Parliament  to  consider
 problems  relating  to  agricultural  de-
 velopment  in  the  Fourth  Plan.  Subse-
 quently,  al  5  meetings—3  in  Decem-
 ber,  1964,  ]  in  February  965  and  |
 in  May  965—  the  Informal  Consul-
 tative  Committee  considered  at  some
 length  the  Memorandum  on_  the
 Fourth  Five  Year  Plan.  T  now  pro-
 pose  fo  request  you  so,  to  constitute
 Ave  Parliamentary  Committees  which
 will  go  into  the  various  aspects  of
 the  Fourth  Plan.  The  Committees
 Proposed  are:  (a)  Policy,  Hes.urces
 and  Allucations  (b)  Industry,  Power,
 Transport  and  Scientific  and  Techno-
 logical  Research  (c)  Agriculture  and
 Rural  Economy  (ay  Social  Services
 and  (e)  Education  and  Manpower
 Planning.  It  is  further  proposed  to
 set  up  a  Steering  Committee  of  the
 Chairmen  of  all  the  Committees,  This
 Steering  Committee  would  meet  the

 ission  and  discuss
 State  Plans  will  have  to  be  such  as
 to  match  the  availability  of  resources
 and  conform  to  the  overall  national

 recommendations  of  the  Committees.
 The  Prime  Minister  also  intends  to
 constitute  a  Committee  to  which  he
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 proposes  to  invite  among  others,  the  bers  of  Lok  Sabha  do  proceed  to
 Jeaders  of  Groups  in  Parliament  to  elect,  in  such  manner,  as_  the
 discuss  the  Fourth  Plan  with  him.  It  Speaker  may  direct,  one  member
 is  proposed  to  hold  a  few.  meetings  from  among  themselves  to  serve
 of  this  Committee,  both  before  and  as  a  member  of  the  National
 after  the  publication  of  the  Draft  Food  and  Agriculture  Organisa-
 Outline.  tion  Liaison  Committee  vice  late

 Dr.  Punjabrao  S.  Deshmukh”.
 Shri  Alvares  (Panjim):  May  we

 know  from  Government’  whether  Mr.  Speaker:  The  question  is:
 along  with  the  Draft  Fourth  Five
 Year  Plan  they  will  also  give  us  an  “That  in  pursuance  of  the
 up-to-date  assessment  of  the  perfor-  Ministry  of  Agriculture  (now mance  of  the  Third  Plan?  After  all,  Food  and  Agriculture)  Resolution
 the  Fourth  Plan  takes  off  from  the  No.F,  6-72/47-Policy,  dated  the
 Third  Plan,  and  we  have  had  the  ex-  8th  November,  1948,  as  amended
 Perience  from  the  mid-term  assess-  from  time  to  time,  the  members
 ment  that  the  Third  Plan  has  suffer-  of  Lok  Sabha  do  proceed  to
 ed  very  serious  shortfalls.  elect,  in  such  manner  as  the

 Speaker  may  direct,  one  member
 Mr.  Speaker:  Will  there  be  an  from  among  themselves  to  serve

 assessment  of  the  performance  in  the  as  a  member  of  the  National
 Third  Plan  also  along  with  the  Draft  Food  and  Agriculture  Organisa- Pourth  Five  Year  Plan?  tion  Liasion  Committee  vice

 late  Dr.  Punjabrao  S.  Desh-
 Shri  B.  R.  Bhagat:  Certainly  in  the  mukh”.

 Preparation  of  the  Fourth  Plan,  the
 matter  will  be  looked  into.  Also  this  The  motion  was  adopted.
 matter  came  up  in’  the  consultative
 committee,  and  tentatively  we  have
 taken  a  decision  that  at  a  convenient  2  5]  hrs.
 time  during  the  year,  the  Planning
 Commission  will  give  a  statement  to  BUSINESS  ADVISORY  COMMITTEE
 the  House  about  the  implementation  THIRTY-SEVENTH  REPORT
 of  the  Third  Plan.  The  Minister  of  Communications  and

 Parfiamentary  Affairs  (Shri  Satya
 Narayan  Sinha):  I  beg  to  move:

 2.56  hrs.  “That  this  House  agrees  with
 the  Thirty-seventh  Report  of  the ELECTION  TO  COMMITTEE  Business  Advisory  Committee

 NationaAL  Foop  AND  AGRICULTURE
 OrcanisaTION  LraIson  Com-

 MITTEE
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 Shahnawas  Khan):  I  beg  to  move:

 “That  in  pursuance  of  the
 Ministry  of  Agriculture  (Now
 Food  and  Agricuiture)  Resolu-
 tion  No.F.  6-72/47-Policy,  dated
 the  8th  November  1948,  as  amen-
 ded  from  time  to  time,  the  mem-

 844  (ai)  LS—6.

 presented  to  the  House  on  the
 6th  August  1965",
 Mr.  Speaker:  Motion  moved:

 “That  this  House  agrees  with
 the  Thirty-seventh  Report  of  the
 Business  Advisory  Committee  pre-
 sented  to  the  House  on  the  l6th
 August  1965",
 Shri  Nath  Pai  (Rajapur):  Vis-a-vis

 what  he  has  submitted,  may  I  recall
 that  you  were  pleased  to  assure  us  not
 once  but  repeatedly  yesterday  only—
 just  24  hours  ago—that  the  statement
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 [Shri  Nath  Pai]
 made  by  the  Defence  Minister  on  the
 recent  developments  in  Kashmir  shall
 be  debated  separately?  You  repeated
 it  several  times,  as  the  proceedings  of
 the  House  wili  show,  in  order  to  re-
 move  the  apprehension  in  the  minds
 of  some  Members  that  not  sufficient
 time  may  be  available  during  the
 debate  on  the  censure  motion.  But
 I  find  that  there  is  no  time  provided
 in  this  report  for  that.  We  have  al-
 ready  submitted  a  motion  that  the
 Defence  Minister's  statement  be  taken
 into  consideration,  What  is  your
 tuling  and  what  hag  happened  to  your
 assurance  to  the  House?

 Mr.  Speaker:  I  have  not  yet  decid-
 ed  on  that.  Is  there  a  motion
 tabled?

 Shri  Nath  Paj:  Yes.
 Mr,  Speaker:  |  have  not  decided  on

 that.  I  will  look  into  it.  Now,  the
 question  is...

 Shri  Ranga  (Chittoor):  Not  the
 ‘question  is’...

 Mr,  Speaker:  Unless  I  decide
 Shri  Ranga:  I  wanted  to  make  an

 observation  in  regard  to  the  time  pro-
 posed  to  be  allotted  for  discussion  of
 a  resolution  on  the  abolition  of  the
 Indian  Oilseeds  Committee  and  some
 other  committee.  It  is  such  an  im-
 portant  matter.  But  they  have  pro-
 vided  only  two  hours  for  it.  I  would
 like  (०  suggest  that  one  more  hour
 should  be  allotted  to  it.  It  is  also
 within  your  discretion  to  give  one
 more  hour,  whenever  you  find  it
 Decessary  in  regard  to  any  one  parti-
 cular  matter,

 Here  in  this  case,  there  is  also  a
 procedural  difficulty.  These  commit-
 tees,  specially  the  Indian  Central
 Oilseeds  Committee,  were  brought  in-
 to  existence  and  have  been  function-
 ing  under  an  Act  passed  by  this
 Parliamen:.  Therefore,  it  would  not
 be  within  the  right  of  the  Government
 aimply  to  get  a  resolution  passed  here
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 and  thereafter  take  it  for  granted
 that  the  committee  is  abolished;  be-
 cause  they  have  to  come  forward  with
 a  formal  Bill  asking  for  the  repeal  of
 the  earlier  Act.  Otherwise,  what  they
 would  be  doing  would  be  unconsti-
 tutional,  So  instead  of  coming  face
 to  face  with  that  additional  difficulty,
 I  would  suggest  to  the  Minister  con-
 cerned  to  come  forward  with  a  regular
 Bill  itself  instead  of  moving  a  resolu-
 tion,  But  if  he  insists  upon  moving
 a  resolution,  I  wouid  like  to  suggest
 that  one  more  hour  be  given  for  the
 discussion  of  this  matter,

 श्री  सिंहासन  सिह  (गोरखपुर)  :  भ्र भी
 शुरू  में  खाद्य  समस्या  के  बारे  में  बात  हो
 रही  थी  ।  आप  ने  कहा  था  कि  खाद्य  समस्या
 के  सम्बन्ध  में  बिजनेस  एडवाइज़री  कमेटी  में
 सवाल  उड़ा  था  t  यह  विचार  हुमा  कि
 खाद्य  मंत्री  अपना  बयान  यहां  सदन  में  रख
 देंगे।  उसके  बाद  जो  भ्र विश्वास  का  प्रस्ताव  है,
 उस  में  उस  पर  विचार  होगा  ।  लेकिन  इसके
 सम्बन्ध  में  कुठ  बातें  मालवीय  जी  ने  उठाई
 हैं  ।  खाद्य  समस्या  पर  भिन्न  विचार  रखते
 हुए  भी  शायद  अविश्वास  के  प्रस्ताव  के  समय
 गत  मेंट  के  विरुद्ध  हम  कुछ  न  कह  सकें  |
 हँसी  सूरत  में  खाद्य  समस्या  के  बारे  में  उसके
 बाद  एक  दो  दिन  का  समय  दिया  जाना  चाहिये।
 खाद्य  समस्या  बहुत  कठिन  हो  रही  है  चारों
 तरफ  प्रौर  इत  बातें  जर  ग्रहण  से  इस  समस्या
 पर  जब्बार  किये  हुए  प्रवीणता  के  प्रस्ताव  के
 साथ  इसको  संलग्त  कर  देना  शायद  दोक
 नहीं  होगा  T

 झटपट  महोदय  :  एक  चीज़  का  फैसला
 इतनी  बहस  के  बाद  हा  कौर  कब  फिर  उसी
 चोट  को  उठाया  जाये  कौर  बहस  कुंतो  पद
 यह  कहां  तक  उचित  है  ?

 Shri  Muhammad  Ismail  (Manjeri):
 I  want  to  say  one  or  two  words  about
 one  or  two  items  in  the  report.
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 Item  No,  ll,  the
 University  (Amendment)  Bill,  has
 been  allotted  4  hours.  The  subject
 matter  of  the  Bill  has  been  the  sub-
 ject  of  country-wide  concern  and

 discussion  recently.  I  consider  that
 the  time  allotted  to  it  is  inadequate
 and  it  may  be  increased  by  at  least
 two  hours.

 Aligarh  Muslim

 Item  No.  I7,  discussion  on  the  reso-
 dution  seeking  dissolution  of  the
 Indian  Cocoanut  and  Indian  Oilseeds
 Committee,  is  an  important  matter
 and  the  time  allotted  to  it  may  be
 imcreased  by  at  least  one  hour.

 Mr,  Speaker:  He  suggests  that  the
 time  for  item  l!  should  be  increased
 by  two  hours  and  that  for  item  No.  1
 by  one  hour.

 शी  दे०  दिव  साहिल  (यवतमाल)
 इसके  सम्बन्ध  में  मैं  एक  बात  श्राप  के  ध्यान  में
 लाना  चाहता  हूं  ।  शेड्यूल  कास्ट  शौर
 शैडुपल्ड  ट्राइबल  एंड  पदर  बैकवर्ड  क्लासिक
 कमीशन  की  रिपोर्ट  इस  सदन  में  पेश  हुई  थी
 और  उस  पर  चर्चा  भी  आरम्भ  हो  गई  थी
 लेकिन  बाद  में  उसको  स्थगित  कर  दिया  गया  |
 उस  पर  चर्चा  भी  समाप्त  होनी  चाहिये  t

 अध्यक्ष  महोदय  :  जब  शुरू  किया  है  तो
 उसको  भी  करेंगे  ।

 ओ  do  fro  पाटिल  :  इस  सैशन  में  उस
 चर  चर्चा  पूरी  होनी  चाहिये  t

 Mr,  Speaker  First,  I  have  to  an-
 swer  Prof.  Ranga.  But  I  have  to  ex-
 press  a  little  grievance  also  because
 of  the  way  in  which  he  began.  Of
 #ourse,  I  felt  offended  by  it.

 Shri  Ranga:  It  would  be  impossi-
 ble  for  us  to  function  if  you  make  a
 grievance  of  everything  that  is  said
 by  us.

 Mr.  Speaker:  I  would  leave  it  to
 the  hon.  Member's  decision  as  to
 whether  that  was  proper.
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 Shri  Nath  Pai:  It  was  not  meant

 like  that;  it  sounded  like  that.

 shri  Ranga:  Only  when  they  shout,
 there  would  be  no  grievance!

 Mr.  Speaker:  If  that  was  all  he
 wanted,  that  one  more  hour  should
 be  allotted  to  that  particular  item,  he
 himself  said  that  I  have  a  discretion.
 I  will  certainly  see  to  that;  if  it  is
 needed,  it  would  be  given  when  we
 proceed.  If  one  more  hour  is  needed,
 I  will  exercise  that  discretion.

 So  far  as  Shri  Muhammad  Ismail’s
 Suggestions  are  concerned,  as  regards
 the  first  point,  it  was  discussed
 thoroughly.  Government  had  propos-
 ed  two  hours  and  we  increased  it  to
 four,  We  thought  that  would  be
 enough.  But  if  he  insists,  I  am  pre-
 Pared  to  ascertain  the  reaction  of  the
 Minister.

 Shri  Satya  Narayan  Sinha:  Ags  you
 Tightly  pointed  out,  we  suggested  two
 hours,  The  Committee  said  four,  just
 double.  That  was  agreed  upon.  In
 any  case,  you  have  discretion  to  ex-
 tend  the  time.

 डिला  Harl  Vishnu  Kamath  (Hosh-
 angabad):  One  hour  is  always  there,
 up  your  sleeve.

 Mr,  Speaker:  I  will  see;  if  onc  more
 hour  is  needed,  I  will  add  it.

 ft  काशीराम  गुप्त  (प्रकार)  :  प्राइस
 2  श्लोक  3  के  बारे  में  मेरा  एक  निवेदन  है।

 इन  दोनों  को  मिला  कर  इनके  लिए  पांच  घंटे
 का  समय  रखा  गया  है,  बोनस  बिल  शौर
 प्रस्ताव  के  ऊपर  |  ये  बहुत  महत्व  के  विषय  हैं।
 मैं  चाहता हूं  कि  पांच  के  बजाय  प्राठ  घंटे  का
 समय  नियत  किया  जाना  चाहिये  ।

 अध्यक्ष  महोदय  :  सेरी  मलकीत  यह  हैं  कि
 अब  विजिलेंस  एडवाइजरी  कमेटी  बैठती  है
 तो  बलराम  तौर  पर  सब  पार्टीज़  के  मेम्बर  को
 उस  में  इनवाइट  किया  जाता  है  शौर  प्रखर
 किसी  खास  मेम्बर  को  किसी  में  सास  दिल-
 श्स्पी  हो  तो  वह  भी  चा  सकता  है,  कोई
 आवट  नहीं  है  '  जब  एक  फैसला  हो  जाता  है
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 न्रिष्यक्ष  महोदय]
 कौर  सब  पार्टी  सिल.  कर  लेती  हैं  तो  बढ़ी
 मुश्किल  हो  जाती  है  अगर  हर  एक  पर  एमैंडा-
 मेंट्स  लानी  पड़े

 क्रि  हरि  विष्णु  कामत  :
 सकता  है  1

 हाउस  बढ़ा

 झच्यक्ष  महोदय  :  हाउस  को  ग्रखस्यार  है  1
 ऐसी  जरूरत  है  तो  हाउस  देख  ले  ।

 The  question  is:

 “That  this  House  agrees  with
 the  Thirty-seventh  ‘Report  of  the
 Business  Advisory  Committee  pre-
 sented  to  the  House  on  the  8
 August,  1965.""

 The  motion  was  adopted.

 100  bre.
 MOTION  RE:  INDO-PAKISTAN
 AGREEMENT  ON  GUJARAT-
 WEST  PAKISTAN  BORDER—

 Contd,
 Mr.  Speaker:  The  House  will  now

 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  Lal
 Bahadur  Shastri  on  the  léth  August,
 1965,  namely:—

 “That  the  statement  laiq  on
 the  Table  of  the  House  by  the
 Prime  Minister  on  the  १60  August,
 1965,  on  the  Indo-Pakistan  Agree-
 ment  of  June,  965  relating  to
 Gujarat-West  Pakistan  border  be
 taken  into  consideration.”

 tt  ०  qo  त्रिवेदी  (  मंदसौर  )  :  प्रत्यक्ष
 महोदय,  यह  कुछ  का  जो  पघनुबन्ध  हमारे
 साथ  हुमा  है,  इससे  सारे  भारत  वर्ष  में  एक
 दुःख  की  लहर  दौड़  गयी  है  -  किसी  कारणवश
 कई  आदमी,  जो  झपने  को  चतुर  गिनते  हैं,
 बह  यह  समझते हैं  कि  कस  में  भी  चतुराई हुई
 है।  बनिया  दूसरे  को  धोखा  देने  के  बात  जब
 तराजू  से  तोलता  है  कौर  एक  कंडी  मार  केला
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 है,  तो  बह  बोलता  है,  मैं  कैसी  चतुराई  की
 कि  उसे  कमती  तोल  दिया  t  ऐसी  ही  कुछ
 भावना  उन  आदमियों  की  होती  है  जो  नेक-
 नियति  से,  प्रामाणिकता  से,  सचाई  से  किसी
 चीज  का  सामना  नहीं  कर  सकते  1

 हम  इस  भ्रनुबन्ध  को  देखें  प्लोर  हम  अपने
 दिलों  को  'हटोखें  तो  यह  वास्तविकता  हमारे
 सामने  जायेगी  कि  हमें  शर्म  से  प्रगति  आंखें
 सूची  कर  लेनी  पड़ेगी  ।  इस  सदन  में  हम  सब
 सदस्यों  ने  मिल  कर  यह  प्रस्ताव  रखा  था  कि
 हम  अपनी  जमीन  का  एक  इंच  भी  किसी  हालत
 में  नहीं  रंगे  ।  इतना  ही  नहीं,  परन्तु  जब  तक
 स्टेट्स  को  एंडी  ६  Status  quo  ante  )  क्राइम
 न  हो  जाये  किसी  प्रकार का  वार्तालाप  नहीं
 करेंगे  |

 प्रध्यक्ष  महोदय,  दु:ख  की  बात  यह  है  कि
 कच्छ  का  श्लोक  सिन्ध  का  जो  सीमा  प्रदेश  है
 बहू  कुदरती  ऐसा बना  हुजरा  है  कि  उस  में  किसी
 प्रकार  की  भूल  होने  का  कारण  पैदा  नहीं  होता  $
 जहां  कच्छ  की  सीमा  का  प्रीत  होता  है,  जहां
 से  सिन्ध  की  सीमा  शुरू  होती  है,  वहां  जमीन
 ऊंची  है  और  हमारी  कच्छ  की  भूमि  नीची  है  $
 कुदरत  ने  ही  उसको  ऐसा बनाया  है  कि  उस  में
 कहीं  शंका  को  स्थान  नहीं  हो  सकता  ny  इतना
 होते  हुए  भी  वहां  पर  हम  ने  स्तम्भ  गाड़  रखे  हैं
 कौर  बराबर  नाप  से  स्तम्भ  गड़े  हुए  हैं  t

 ऐसी  भूमि  पर  आक्रमण  कर  पाकिस्तान  ने
 यह  बता  दिया  कि  झगड़ा  करना  हो  तो  किसी
 प्रकार  से  भी  झगड़ा  किया  जा  सकता  है  a
 पानी  ऊपर  से  नीचे  को  बह  के  जाता  हो,  तब
 शी  भेड़िया  यह  कह  सकता  है  कि  पानी  नीचे  से
 बह  के  ऊपर  झा  रहा  है,  शौर  पानी  गदला  हो
 रहा  है।  पाकिस्तान  ने  जहां  चाहा  वहां  हमारे
 साथ  झगड़ा  पैदा  करने  के  रास्ते  कोई  नई
 समस्या  खड़ी  कर  दी,  कौर  उस  के  वाद  में  हम
 ऐसे  झुकते  चले  जाते  हैं  कि  सानों  वह  समस्या
 किसी  एक  विवाद  के  कारण  है,  और  उस
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 विवाद  का  निर्णय  हम  को  किसी  न्यायालय
 द्वारा  करा  लेना  चाहिए  1  जब  विवाद  के  वास्ते
 स्थान  नहीं,  जिसे  अंग्रेजी  में  कहते  हैं  “काज़  प्राण
 एक्शन,  तो  उस  काज  साफ  ऐक्शन  को  किसी
 न्यायालय  को  सुनने  का  प्राधिकार  नहीं  t
 विवादास्पद  कोई  बात  ही  नहीं  है  -  कौर
 झगर  हम  इस  पर  डटे  रहते  कि  कोई  विवादास्पद
 बात  नहीं  है  शौर  पाकिस्तान  हमला  करता
 सब  जी  हमें  उसको  वहां  से  धकेल  कर  निकालने
 का  अधिकार  था  क्‍योंकि  वह  हमारे  गृह  में
 प्रवेश  करना  चाहता  था।  गृह  प्रवेश  के  मामले
 में  एक  साधारण  मनुष्य  को  प्राधिकार  है  कि
 अपनी  जमीन  की  रक्षा  करने  के  वास्ते,  अपनी
 स्त्री  और  प्रगति  सन्तान  की  रक्षा  करने  के
 रास्ते,  भ्र पवि  जाति  की  रक्षा  करने  के  वास्ते
 बह  किसी  आदमी  को  जान  से  भी  मार  सकता
 है  -  और  हम  तो  एक  बड़े  प्राधिकार  वाले
 स्वं सत्ता  सम्पन्न  राष्ट्र  हैं,  हमारे  पास  सत्ता  थी,
 हमारे  पास  यंत्र  थे,  साधन  थे  ।  यह  स्थिति
 होते  हुए  भी  हम  ने  पाकिस्तान  को  मार  के
 नहीं  निकाला  यह  हमारी  एक  गम्भीर  भूल
 हुई  है  ।  हम  ने  क्‍यों  उससे  वार्तालाप  करना
 We  किया  ।  क्‍या  हम  स्पष्ट  रूप  से  नहीं  कह
 सकते  थे  कि  पहले  श्राप  चले  जाइये  शौर  फिर
 हम  बातचीत  करेंगे  ।

 एक  माननीय  सदस्य  :  कहा  तो  था।

 श्री  उ०  qo  त्रिवेदी  :  कहा  तो  था  पर
 किया  नहीं  प्रौर  यही  तो  दुःख  है  कि  जो  कहते
 हैं  उसके  अनुसार  करते  नहीं  ।

 राज  हम  ने  देखा  कि  यह  समझौता  हुमा,
 बड़ी  स्थानी  स्यानी  बातें  हुईं  |  हमारे  प्रधान  मंत्री
 अले  बन  करें  अंग्रेजों  के  प्राइम  मिनिस्टर  के
 अब कर  में  श्री  गये  ।  उन्होंने  पीठ  घपथपायी,
 उन्होंने  मान  देकर  इज्जत  बढ़ा  दी,  कह  दिया
 कि  बाप  बहुत  बड़े  प्राप्ति  हैं,  यह  छोटी  बात
 क्या  करते  हैं  ।  कराइए.  बैठिए,  हम  मसले  को
 सुलझाते  हैं,  ग्रोवर  इस  चक्कर  में  ला  कर
 हैरोइन  विल्सन  साहब  ने  सब  बातें  उनके  सामने
 रखी  शौर  उन्होंने  झपना  सिर  हिला  दिया।

 Pakistan  Border  (M)
 एक  माननीय  सदस्य  :  वहां बेठ  कर  चक्कर

 में  जरा  गये  ।
 की  zo  qo  त्रियों  :  पालियामेंट  सै

 पूछने  तक  का  समय  उनके  पास  नहीं  रहा  ।
 उन्होंने  सोचा  तक  नहीं  कि  पार्लियामेंट  को
 पूछना  है  1  वहां  बेठ  कर  उन्होंने  एक  समझौते
 पर  दस्तखत  करने  के  वास्ते  हां  भर  ली  प्रौर
 यहां  साले  बहनोई  पास-पास  बैठ  गये  फट-फट
 वस्तुत  कर  दिये  |  भौर  हमारे  देश  के  वास्ते
 एक  विधायक  समस्या  बेदा  कर  दी  ।  इसका
 गम्भीर  परिणाम  होगा  v  हमें  सोचना  होगा
 कि  क्‍या  जहां-जहां  पाकिस्तान  हमारे  साथ
 झगड़ा  पैदा  करेगा,  क्‍या  हम  ये  सारे  मसले
 द्राइबुनल  को  ते  करने  के  वास्ते  दे  देंगे  अगर
 कल  पाकिस्तान  प्र मुत सर  पर  दावा  करे  तो
 अमृतसर  का  मसला  ी  दे  दो  हल  करने  के
 वास्ते  झगर  पाकिस्तान  जैसलमेर  पर  हमला
 करें  तो  उसका  मसला  भी  दे  दो  हल  करने  के
 रास्ते  ot  कल  को  पाकिस्तान  कलकते  पर
 हमला  करे  तो  कलकते  का  मसला  भी  दे  दो
 हुए  करने  के  वास्ते  |  इस  34  हजार  वर्गमील
 जमीन  के  मामले  को  हल  करने  का  प्राधिकार
 ट्राइबुनल  के  हाथ  में  दे  कर  हम  ने  भारी  भूल
 की  है।  हो  सकता  है  कि  इस  गम्भीर  भूल  का
 परिणाम  राज  कौ  प्रजा  को  न  भोगना  पढ़ें  t
 लेकिन  दो  साल  बाद  या  दस  साल  के  बाद
 उसके  बहुत  बुरे  परिणाम  हो  सकते  हैं  ।

 किसी  भी  सार्वभौम  सत्ता  को  अपनी
 सत्ता  का  प्रयोग  करने  का  प्राधिकार  मात्र  नहीं
 होता,  उसको  उसका  प्रयोग  करना  ही  चाहिए,
 यह  उसका  फर्ज  होता  है  ।  कोई  हमारे  घर  में
 घुस  जावे,  बौर  हम  उसे  जानते  हैं  कि  यह  चोर
 है,  नामी  चोर  है,  दस  नम्बरी  है,  इसका  नाम
 सिखा  है  पुलिस  थाने  में,  उसको  भी  हमें  चप्पल
 मारने  में  संकोच  होता  है  -  इसके  लिए  किसी
 के  सर्टिफिकेट  की  जरूरत  नहीं  है  |  उसका
 सर्टिफिकेट  तो  टंगा  है  पुलिस  थाने  में  t
 सारी  दुनिया  पाकिस्तान  को  जानती  है  T
 पाकिस्तान  के  वास्ते  कुछ  लोगों  को  हमदर्दी
 है  t  मैं  भी  दूसरे  देश  के  ग्रामीणों  से  मिलता
 हैं  ।  वह  भी  कई  दे  पाकिस्तान  के  वास्ते
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 [श्री  उ०  qo  त्रिवेदी  ]
 हमदर्दी  बतलाते  हैं  -  वही  तो  हमारे  दुर्भाग्य
 का  एक  कारण  है  कि  हम  पाकिस्तान  का  राज
 जो  प्रपंच  भ्र ौर  जाल  फैला  हुआ  है  उस  को  किसी
 तरीक़े  से  हटाने  के  वास्ते  उतना  प्रयत्न नहीं
 करते  जितना  प्रयत्न  कि  हम  को  करना
 चाहिए  |

 13.  hrs,
 (Mx.  Deeury-Speaker  in  the  Chair]
 कई  हमारे  राजदूत  ऐसे  हैं  कि  वह  उस  को
 मज़ाक  समझते  हैं  1  प्रभी  मैं  एक  राजदूत  का
 एक  लेख  पढ़  रहा  था।  उस  को  पढ़  कर  उन  की
 मनोवृत्ति  जो  मुझ  पर  प्रकट  हुई  उससे  मुझे
 दुःख  हुआ  ।  किसी  भी  भारतवासी  के  दिल  में
 कौर  खासकर  हमारे  एक  राजदूत  के  दिल  में
 भारतवर्ष  के  प्रेम  की  एक  झाग  की  लपट  होनी
 चाहिए  |  वह  शान्त  नहीं  हो  सकता  ।  भारत
 के  प्र लावा  दूसरा  और  कोई  मुल्क  उस  के  लिए
 नहीं  है  ।  उसी  का  वह  दूत  है  उसी  के  रास्ते
 उसे  कार्य  करना  चाहिए  शौर  उसी  की  इज्जत
 बढ़ानी  चाहिए  |  उस  का  मज़ाक  करने  का
 या  उस  का  मजाक  सहने  का  उसे  कोई  प्राधिकार
 नहीं  है  a  लेकिन  दुर्भाग्यवश  ऐसे  प्राप्ति
 राजदूत  बन  कर  चले  जाते  हैं,  व्यक्तिगत  बात
 मैं  न  कहूं,  लेकिन  सुनने  में  ऐसी  बात  जाती  है
 कि  हमारे  प्रधान  मंत्री  तक  को  एक  मजाक
 का  साधन  मान  कर  बात  करते  हैं।  जाहिर  है
 कि  ऐसे  आदमियों  के  द्वारा  हम  झपने  देश  की
 इज्जत  नहीं  बढ़ा  सकते  हैं  |  हम  भारतवासी
 होकर  झपने  देश  का  मजाक  झगर  सह  लें  तो
 नतीजा  वही  होता  है  जो  राज  पाकिस्तान
 सारी  दुनिया  में  यह  पौ लाव  कर  चुका  है,  यह
 बात  पीला  चुका  है  कि  हम  बहुत  छोटे  हैं  भौर
 यह  हमें  मार  रहा  है  ।  यह  तो  वही  बात  हुई
 कि  चोर  चोरी  करे  कौर  कोतवाल  का  नाम
 देवें ।  ऐसी  स्थिति  हमारी  राज  हो  रही  et
 जब  से  पाकिस्तान  का  निर्माण  हुआ  है  तब  से
 ले१.९  राज  तक  पाकिस्तान  ने  हम  पर  कितने
 ह्य  पि  हैं  कौर  उन  हमलों  पर  हम  ने  क्या
 प्रकाश  डाला  है  ?  वह  हमले  किस  प्रकार  के  हैं
 ग्रह  हम  किसी  के  सामने  रख  नहीं  सकते  t
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 अलबत्ता  भ्र पने  घर  में  बैठ  कर  बातें  करना  हम
 रू  कर  सकते  हैं  -  हमारी  सहिष्णुता  का
 भी  कहीं  प्रेत  होना  चाहिए  ।  राज  हमारे
 देश  पर  हमला  हो  रहा  है  |  राज  हमारे  देश
 पर  शत्रु  द्वारा  बम  के  गोले  बरसाये  जा  रहें
 हैं।  80,  80  पौंड  की  तोपों  से  हमारे
 ऊपर  हमला  हो  रहा  है  ।  हम  ने  विश्व मंच
 से  ऐलान  किया  हुआ  है  कि  हम  एक
 शांतिप्रिय  देश  हैं  -  हम  शांति  के  लिए
 वचनबद्ध  हैं  और  चूंकि  हम  एक  बड़े  मुल्क
 हैं  इसलिए  सारी  दुनिया  हमारी  ओर  देख
 रही  है  ny  हमें  लड़ाई  का  मार्ग  नहीं  अपनाना
 है  शांति  की  नीति  पर  कायम  रहना  है  ॥
 ऐसा  हमारा  विश्व  प्रेम  है,  जगत  प्रेम  है
 और  शांति  प्रेम  है  ।  इस  वास्ते  हम  इन
 सब  बातों  को  मान  लेने  को  तैयार  हैं।  इसी
 का  नतीजा  राज  हम  यह  देख  रहे  हैं  कि  श्री
 स्वर्ण  सिंह  भुट्टों  साहब  को  यहां  ने  पौर
 बातचीत  करने  का  निमंत्रण  दे  रहे  हैं।
 यह  हमारे  वास्ते  बड़ी  शर्म  की  बात  है।

 उपाध्यक्ष  महोदय,  जब मैं  इस
 प्रबन्ध  को  पढ़ता  हूं  तो  एक  वाक्य  हमारे
 सामने  माता  है  वहू  वाक्य  हमने  यह
 लिखा  है  —

 “In  the  confidence  that  this  will
 also  contribute  to  g  reduction  of
 the  present  tension  along  the
 entire  Indo-Pakistan  border.”

 यह  प्रीएम्बिल  है  |  इस  के  झा घार  पर  हम
 ने  इस  एग्रीमेंट  पर  दस्तख़त  किये  हैं.  +
 क्‍या  इतने  हम  सब  आदमी  अंधे  हैं  जो  इस
 बीज  को  नहीं  देखना  चाहते  कि  वह  हमारे
 ऊपर  हमला  करने  की  ताक़त  रखता  है  ?
 किसी  भी  आदमी  का  ऐंटीसिडेंट,  प्रेसीडेंट
 फ्लोर  सब्सिक्यूण्ट  कंडक्ट  यह  बतलाता  है  कि
 वह  किस  प्रकार  का  आदमी  है।  उसके  भागे
 पीछे  की  दोनों  बातें  हमें  सोचनी  पड़ेंगी  1
 प्रभावित  कौन  सी  ऐसी  बात  है  जिस  से  हमने
 सोच  लिया  कि  पाकिस्तान  झपने  वचन



 425  Indo-Pak  Agreement  SRAVANA  26,  887  (SAKA)  on  Gujarat-West  426

 पर  कायम  रहेगा  ?  कौन  सी  ऐसी  बात  थी
 इन  पिछले  is  साल  के  दरमियान  ऐसी  कौन
 सी  बात  हुई  जिस  से  हम  यह  कह  सकते  हैं  कि
 पाकिस्तान  का  हमेशा  ऐसा  भ्राचरण  रहा  है,
 जिस  के  कि  कारण  हम  उस  पर  विश्वास
 करने  को  बाध्य  हो  सकते  हैं  ?  एक,  एक
 बात  उस  की  ऐसी  रही  जो  हम  को  धोखा  देने
 वाली  थी  t  उसने  हमें  हर  वक्त  धोखा
 दिया  ।  वह  हर  बात  हम  से  लड़ाई  करने
 पर  गब्र मादा  रहा  हैं  और  हमेशा  हमारी
 तरफ़  उसका  हेट फूल  कंडक्ट  रहा  है  ॥
 हमारा  बड़े  से  बड़ा  भ्रादमी  हो  लेकिन  पाकी-
 स्तान  में  जा  कर  एक  शब्द  भी  वह  भारतवर्ष
 के  पक्ष  में  बोलने  की  तुरंत  नहीं  कर  सकता
 है  ny  हमारे  बड़े  से  बड़ें  भ्रामक  की  वहां  पर
 बेइज्जती  हो  सकती  है  ।  राज  हम  वहां
 पर  चले  जावें  तो  हमें  सदा  एक  डर  कौर  फिकर
 लगी  रहती  है  प्र  हालत  यह  है  कि  हम
 वहां  पर  बतोर  एक  भारतवासी  के  क़दम  नहीं
 रख  सकते  पौर  आज़ादी  के  साथ  नहीं  चल
 फिर.  सकते  लेकिन  इस  के  विपरीत  जब
 कोई  पाकिस्तानी  यहां  पर  प्राता  है  तो  बह
 पूरी  भाज़ादी  के  साथ  बतौर  एक  पाकिस्तानी
 के  इधर,  उधर  घूमता  फिरता  है  जौर
 मस्जिदों  में  जाता  हैं  ।गांवों  में  मजे
 से  घूमता  है  कौर  डाके  डालता  हैं  फिर
 भी  वह  चलता  रहता  है  और  हम  लोग
 उसकी  परवाह  नहीं  करते  लेकिन  हमारे
 किसी  जी  भारतवर्ष  के  नागरिक  को  यह
 हिम्मत  नहीं  हो  सकती  कि  यहां  पाकी-
 स्तान  में  जा  कर  किसी  गली,  दे  में
 आजादी  के  साथ  घूम  फिर  सके  ।  पाकी-
 स्तान  जो  कि  हमारी  जान  का  दुश्मन  है  उन
 हमारे  जानी  दुश्मनों  के  साथ  ऐसा  व्यवहार
 करने  का  अधिकार  किस  प्राकार  पर  आपको
 प्राप्त  होता  है  जो  छापने  यह  लिख
 दिया  :—

 “It  will  contribute  to  g  reduc-
 tion  of  the  present  fension  along
 the  entire  Indo-Pakistan  border.”

 मैं  समझता  हूं  कि  यह  बड़ी  मुग़ालताझामेज

 Pakistan  Border  (M)  a
 चीज़  है  ।  ऐसी  बात  उस  प्रीऐम्बिल  ,  |
 नहीं  रखनी  चाहिए  थी  ।  आपको  इस
 बात  को  सोचना  चाहिये  था।  छापने
 स्टेटस  को  ऐंटी  कच्छ  के  बारे  में  कहा  था  तो
 क्या  बाप  को  यह  मालूम  था  कि  यह  हींग
 कौर  सुराई  की  पेट्रोलिंग  के  वास्ते  पाकी
 स्तान  भारतवर्ष  की  भूमि  का  |  उपयोग
 करता  है  ry  प्यार  उस  रास्ते  का  उपयोग
 पाकिस्तान  नहीं  करता  है  तो  उसको
 इस  में  शामिल  करने  की  क्‍या  ज़रूरत  थीं?
 उन  के  कहने  भर  से  क्या  हमें  यह
 मान  लेना  चाहिए  था  कि  हमारे  अफसर  सब
 बेईमान  हैं|  अ्रौर  झूठे  हैं  और  हमारे
 कागज़ात  व  दस्तावेज़ात  .  सब  झूठे  हैं
 शौर  दस्तावेज़  मगर  सच्चे  हैंतो  पाकी-
 स्तान  के  सच्चे  हैं?  पाकिस्तान  की
 यह  बात  ,  मान  लेने  का  हमें  बया  प्राधिकार
 था?  उपाध्यक्ष  महोदय,  यह  हमारे
 रास्ते  एक  बड़ी  तौहीन  की  बातो  है  कि
 हम  अपनी  बात  को  नहीं  |  मानते!  शौर
 दुश्मन  की  बात  को  सही  |  मानते  ;  हैं  प्रौढ़
 दुश्मन  |  की  |  बात  ,  को  |  हम  तरजीह
 देते  हैं।  उसका  परिणाम  राज  हमें
 भोगना  पड़  रहा  है

 समय  का  तकाजा  है  कि  सरकार
 कब  भ्र पनी  डरपोक  व  दब्बू  नीति  का  परित्याग
 करे  ।  डरने  के  दिन  चले  गये  ।  हम  बसे
 शांति  प्रेमी  ज़रूर  हैं  लेकिन  |देश  की  इज्जत
 भभोर  आत्मसम्मान; को  खोकर  नहीं
 प्रपने  देश  की  मान,  मर्यादा  व  इज्जत, की
 रक्षा  करने  के  लिए  झगर  लड़ाई  करती
 पड़ती  है  तो  हमें  उस  से  हरना
 नहीं  है  क्योंकि  झगर  लड़ाई  हुई
 कौर  वहू  बढ़ी  तो  सारी  दुनिया  को  नुकसान
 होगा  सिर्फ  भारतवर्ष  (का  ही,  नुक्सान  नहीं
 होगा  ।  स्टेज  केनाल  के  मामले  में  हम  ने
 देखा  कि  नासिर  ने  उस  पार  ब्रिटिश
 सरकार  से  टक्कर  ली,  भि०  ईडन  बहुत

 क्ष  चिल्लाये  लेकिन  कुछ  उसका  बना
 स सके,  उन्हें  गद्दी  छोड़  कर  जाता  पड़ा  कौर
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 [xi  उ०  qo  त्रिवेदी]
 ज  केनाल  नासिर  के  पास  रही  t

 परशियन  गल्फ़  के  सारे  मामले  के  ऊपर  नज़र
 डालिये  ।  क्या  कोई  डरता  है?  _  राज
 इजराईल  एक  छोटा  सा  मुल्क  है  लेकिन
 कदम  बढ़ा  कर  चल  रहा  है।  कोई  ताकत  नहीं
 है  जो  कि  उसे  दबा  सके  ।  वह  मरने  शौर
 मारने  वास्ते  तैयार  होकर  बैठा  है  1
 बह  बीस  लाख  की  प्रजा  आज  सात  करोड़
 के  सामने  अपनी  हिम्मत  के  बल  पर  खड़ी  हुई  है
 तो  क्‍या  हम  45  करोड़  आदमी  इन  सात  करोड़
 प्राणियों  के  सामने  खड़े  नहीं  हो  सकते  ?
 इजरायल, ने  सीरिया  की  नाक  में  दम  कर
 रक्खा  है।।  राज  प्राचीन  हमारे
 शासकों  को  डर  किस  का  लगता  है?
 उन  के  पीछे  देश  की  45  करोड़  जनता  है  ।
 आपको  किसका  सर्टिफिकेट  चाहिए?
 जब  45  करोड  इस  देश  की  जनता  आपके
 पीछे  है  तो  फिर  मापकों  किसी  न्य
 &  सर्टिफिकेट  लेनेकी  ज़रूरत  नहीं  है  ॥
 जब  45  करोड़  देश  की  जनता  प्रापके  पीछे
 हो  कौर  मापकों  सहयोग  व  समर्थन  दे
 रही  हो  तो  ग्राहको  किसी  बात  की  चिन्ता
 न॑  करनी  चाहिये  शौर  उस  हालत  में
 दुनिया  की  कोई  भी  ताकत,  पाकिस्तान
 का  तो  कहना  ही  कया,  आपके  जागे
 टिक  नहीं  सकती  है  ।  हम  को  किसी
 का  सर्टिफिकेट  नहीं  चाहिए  7  पराजय
 भारतवर्ष  की  जो  आवाज़  है  उसे  श्रमिकों
 सुनना  पड़ेगा  ।  यह  ठीक  हैं  कि  आपके
 हाथ  में  राज्य  सत्ता  है  लेकिन  बाप
 भारतवासी  हैं  इसको  बाप  एक  क्षण
 केलिए  भी  नहीं  भूल  सकते  हैं।  'आपको
 देश  का  प्रेम  है  और  मुझे  भी  देश  का  प्रेम
 है  इस  लिए  बाप  मुझ  पर  यह  इल्ज़ाम  नहीं
 लगा  सकते  कि  मैं  व्यर्थ  में  युद्ध  की  बात  करता
 हूं  ।  मैं  यह  भ्र वश्य  कहता  हूं  कि  हम  में
 दुर्भाग्यवश  यह  जो  दु बंश ता  की  नीति
 झा गई  है  उसको  हटाया  जाय  ।  उससे
 राज  घबराने  की  आवश्यकता  नहीं  है  ॥
 देश भ्ापके  पीछे  है  ।  उस  बिन  भी

 AUGUST  1,  985  on  Gujarat-West  Pakistang28 Border  (M)

 मैंने  कहा  था  कि  जिसके  पीछे  देश  की
 जनता  हो  उसे  किसी  की  भी  फिक्र  नहीं
 करनी  चाहिये।  प्रक्रिया  बाप  के  साथ  है
 शौर  रहेगा  ।  इंगलैंड  भी  आपके  साथ  है
 शौर  रहेगा  ।  उन  के  साथ  में  सारी
 प्रजा  है  ।  रूस  से  भी  श्राप  को  घबराने
 की  जरूरत  नहीं  है  ।  रूस  एक  ईमान-
 दार  राज्य  के  ग्रनुसार  बाप  के  पीछे
 रहेगा  ।  प्रवक्ता  अगर  डर  है  तो  उन
 बदमाशों  का  डर  है,  चीन  कौर  पाकिस्तान
 का  डर  है  जोकि हम  से  हमेशा  लड़ने  के
 रास्ते  तैयार  हैं।  यह  बड़े  दुःख  की  बात
 है  कि  रन  खौफ  कच्छा  में  हमने  बालकल
 हथियार  डाल  दिये।  बड़े  दुःख  के  साथ
 कहना  पड़ता  है  कि  कैसे  हम
 लोगों  ने  माम  लिया  कि  जहां
 हमारी  फौजें  जा  सकती  थीं  उस  भूमि
 पर  से हम शानी  फौजें  हटा  लें  प्रौढ़
 महज  इस  से  हम  संतुष्ट  हो  गये  कि  वह
 कंजर कोट  से  हट  गये।  कंजर कोट  में
 हमारी  फ़ौज  को  जाने  का  प्राधिकार
 है  ।  सरकार  ने  उस  को  किस  प्रकार  से
 संकुचित  किया  ?  उस  ने  उस  में  यों
 रुकावट  डाली  मेरी  समझ  में  यह  नहीं  प्राता
 कि  ऐसा  करने  का  क्या  कारण  था।  भीतर
 मैं  किसी  दूसरे  के  दबाव  के  पारापार  पर  यह
 मान  जाऊं  कि  जहां  मैं भ्रपनी  फ़ौज
 रखता  था,  वहां  नहीं  रखूंगा,  जहां  में
 अपनी  पुलिस  रखता  था,  यहां  नहीं
 रखेगा,  तो  कया  इस  को  उचित  कहा  जा
 सकता  है  ?  यह  कई  मर्जी है  कि  मैं  अपनी

 जगह  में  फ़ौज़  रख  पुलिस  रखूं,  या  उस  को  खाली
 रखूं  ।कौन  बाहर  वाला  मुझे  इस  बारे  में
 कहने  की  ताकत  रखता  है  ?  सरकार  ने
 अपने  देश  की  सार्वभौमिकता  का  अधिकार
 खो  दिया  है  |  मैं समझता  हूं  कि
 उस  को  अ्रपने  दिल  में  डर  नहीं  रखना
 चाहिए  ।  जिस  जगह  को  हम  अपनी  समझते
 हैं,  उस  पर  हमें  अपनी  फौज  भेजने  का
 प्रतिकार  होना  चाहिए  ।  इसलिए  जब
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 t  इस  समझौते  को  पढ़ता  हूं,  तो  मुझे
 बढ़ा दुख  होता  है  ।

 फिर  इस  समझौते  में  प्र न्याय  यह  हुमा
 है  कि  सरकार  ने  सब  कुछ  ट्रिब्यूनल  पर  छोड़
 दिया  है  i  हमारे  एक्सटर्नल  एफ़ेय़ं  सिनी-
 क्टर  तो  अच्छे  वकील  रहे  हैं।  वह  इस
 बात  को  खूब  प्रगति  तरह  से  समझते  हैं  कि
 मुकदमे  बाजी  में  कोई  नहीं  कह  सकता  है  कि
 ऊंट  कौन  सी  करवट  बैठेगा  |  मगर
 बह  कहीं  ऐसी  करवट  बैठ  गया  कि
 हमारी  3400  वर्गमील  भूमि
 चली  गई,  तो  खाली  सरकार  की  नहीं,
 बम  सब  की  नाक  कट  जायेगी  ।

 एक  साधनों  संजय:  उनकी  नाक  हैं
 ही  नहीं  1

 शनी  उ०  qo  त्रिवेदी  :  नाक  उनकी
 है  ।  प्यार  उनकी  नाक न  होती तो  हम
 से  लड़ने  को  क्यों  शाति,  हमें  जेलों  में  क्‍यों
 अन्य  करते  ?  नाक  कटने  का  डर  है,
 इसीलिये  वें  डी.  कराई.  आर.  का  उपयोग
 कर  रहे  हैं।

 यह  जो  समझौता  हुआ  है,  यह  देश
 के  लिए  घातक  ही  नहीं  है,  बल्कि  यह
 बेश  को  नीचा  दिखाने  वाला  है  ।  इस
 के  कारण  हम  को  अपना  सिर  लज्जा
 से  नीचे  करता  पड़ता  है  t  कल  भारतवर्ष
 के  कोने  कोने  से  यहां  पर  आदमी  जाए।
 क्यों  कराए  ये  ?  नया  उन  गरीबों  के  पास  पैसा
 उछल  रहा  था?  उन  के  मन  में एक
 आना  थी,  उन  के  मन  में  एक  जोश  था  कि
 इतने  लोगों  को  देख  कर  शायद  सरकार  झुक
 जायेगी  दौर  हमारी  बात  मान  लेगी  a  के
 लोग  सरकार  के  पास  प्रार्थना  करने  जाए
 थे।  प्रंग्रेजी ला,  रोमन  ला  का  सिद्धांत  है
 कि  सरकार  मां-चाप  होती  है
 कौर  मां-बाप  को  कहने  का
 अधिकार  बच्चों  का  होता  है--प्रजा  को
 पदाधिकार  होता  है  कि  वह  सरकार  से  प्रगति

 Pakistan  Border  (M)
 बात  कहे  ।  इस  प्राकार  पर  230  हजार
 आदमी  सरकार  के  पास  प्रार्थनापत्र  पेश  करने
 के  लिए  शाए.  थे  ।  सरकार  उस  पर  विचार
 करे  फ्लोर  उस  भावना  को  देखें  आर  फिर
 प्रपने  मन  में  दृढ़  निश्चय  कर  ले  कि  भट्ठी
 से  बात  करने  की  जरूरत  नहीं  है  ”  सरकार  ने
 जो  समझौता  किया  है,  उस  को  वह  फाड़
 कर  फेक  दे,  उस  को  रही  की  टोकरी  में  डाल  दे-
 उस  की  कोई  जरूरत  नहीं  है  t

 इस  का  जो  भी  परिणाम  होगा,  सारा
 भारतवर्ष  उस  के  लिए  तैयार  है  |  प्रखर
 बदनामी  होगी,  तो  सारे  देश  की  होगी-
 खाली  सरकार  या  किसी  मंत्रों  की  नहीं  होगी।
 हो  जाए  सारे  देश  की  बदनामी  |  इस  की  कोई
 फिक्र  नहीं  है  ।  हमारे  देश  का  सम्मान  रहे,
 यही  हमारे  सिए  सब  से  बड़ी  इज्जत  है।
 हमारे  देश  के  सम्मान  कौर  गौरव  के  मुकाबले
 में  एक  व्यक्ति  का  सम्मान  या  गौरव  कोई  महत्व
 नहीं  रखता  है  i

 प्रखर  हम  सब  तरफ  यही  नीति  प्रपनाते
 चले  गए,  तो  हम  को  प्रधान  पूरे  बा  र  पर  जमीन
 खोती  होगी,  क्योंकि  हमारे  सब  बाहर  पर
 झगड़ा  है।  कौन  सी  ऐसी  जगह  है,  जहां  पर
 पाकिस्तान  से  हमारा  झगड़ा  नही  है  ?  इधर
 वे  लोग  प्र मृ तस सर  की  तरफ  घुसने  की  कोशिश
 करते  हैं,  बाहमेड,  ज॑  सुमेर  कौर  पूंछ  की  तरफ
 घुसने  की  कोशिश  करते  हैं  कौर  उधर
 जलपाईगुड़ी,  सिलीगुड़ी  बौर  त्रिपुरा  की  तरफ
 घुसने  की  कोशिश  करते  है  ।  उन्होंने  पूर्वी
 पाकिस्तान  में  सब  माइनारिटीज  को  मार-मार
 उन  का  कचूमर  निकाल  दिया,  उनको  खत्म
 कर  दिया  1  फिर  भी  हमारे  मन  में  दई  पैदा
 नहीं  होता  है  कि  इतने  बंगाली  मारे  गए  ।
 वहां  पर  i40  लाख  हिन्दुओं  में  से  लगभग
 70  लाख  रह  गये  हैं।  बाकी  कहां  चले  गये
 वहां  पर  जैनोसाइड  हो  गया,  लेकिन  हम  उस
 सवाल  को  भी  नहीं  उठा  रहे  हैं।  हम  सब  जगह
 शांति,  शांति  की  बात  कहते  हैं  ।  यह  कैसी
 शांति  है  ?  यह  शांति  तो  द्रौपदी  वस्त्र-हरण
 जैसी  चीज  हो  रही  है  ।
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 [श्री  उ०  मत  त्रिवेदी]
 ग्राम  देश  प्रधान  मंत्री  पैरों  सरकार  की

 तरफ  देख  रहा  है  |  राज  देश  उन  के  बचन
 की  तरफ  देख  रहा  है,  जो  कि  उन्होंने  इस  सदन
 को  दिया  था  t  देश  को  प्राज्ञा  हैं  कि  प्रधान
 मंत्री  और  यह  सरकार  उस  वचन  पर  कटिबद्ध
 रहेंगे  शोर  उस  से  पीछे  नहीं  हटने  ।

 सरकार  को  यह  बात  अच्छी  तरह  से  सोच
 लेनी  चाहिए  कि  एक  दफा  चोरी  हो  गई,  उस
 का  इतना  दुख  नहीं  होता  है--बह  हो  जाती
 है,  लेकिन  चोर  ने  घर  देख  लिया,  इस  का  दुख
 होता  है  |  दुख  इस  बात  का  है  कि  चोर  ने
 इस  सरकार  की  यह  कमजोरी  देख  लो  कि
 इस  देश  पर  हमला  कर  दिया,  तब  सीज  फायर
 जायेगा,  उस  के  बाद  प्राप्ति  समझौता  होगा
 और  फिर  इस  देश  को  प्रश्नों  जमीन  छोड़ती
 पड़ेगी  ।  मैं  कल  चांग-काई-श ेके  की  जीवनी
 पढ़  रहा  था  |  उस  में  एक  ही  बात  चली  ग्रा
 रही  है--लड़ाई,  सीज  फायर,  दागे  बढ़ना,
 फिर  लड़ाई,  सीज  फायर,  चरागे  बढ़ना  ।
 झ्रापस  में  अ्नुवन्ध  और  फिर  भागे  बढ़ना  t
 यही  हमारे  साथ  होता  चला  शा  रहा  है  oe
 आखिर  कब  तक  हम  अपनी  जमीन  छोड़ते
 चले  जायेंगे।  पाकिस्तान  पहले  ही  काश्मीर
 में  हमारी  चौदह  हजार  वर्ग  मोल  जमीन
 दबाए  बैठा  है।  वहां  पर  हम  सीज  फायर  के
 जागे  नहीं  जा  सकते  हैं,  लेकिन  वे  बमबारी
 कर  रहे  हैं  ।  कब  पाकिस्तान  हम  से  कच्छ
 में  3400  वर्ग  मील  भूमि  मांग  रहा  है  ।
 उस  को  वहां  पर  जानें  का  भ्रप्विकार  नहीं
 था,  लेकिन  वह  झा  गया  I

 सरकार  की  तरफ  से  कई  किस्म  के
 एक्सप्लेनेशन  दिये  जाने  शुरू  हुए  कहा  गया
 कि  पाकिस्तान  टैंक  ले  कर  ष्ा  गया  शौर
 हम  टैंक  महीं  ले  जा  सकते,  हमारे  यहां  पानी
 है,  जब  कि  उन  के  यहां  पानी  नहीं  है  t  मैं
 समझता  हूं  कि  वहां  पर  जो  पड़ने  उन  के  लिए
 हैं,  वही  पड़ने  हमारे  लिए  हैं--दोनों  के  लिए
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 एक  सी  ही  अड़चनें  हैं।  फिर  हमारे  सोजां
 ने,  हमारे  बहादुर  सिपाहियों  ने  बता  दिया  है
 कि  हम  उन  लोगों  को  मार  सकते  हैं  शौर
 खदेड़  सकते  हैं।  क्या  हम  को  अपनी  पझ्रार्मी
 पर  विश्वास  नहीं  है  कि  वह  उन  को  खदेड़
 सकती  है  |  कहा  जाता  है  कि  हमारे  पास  अच्छे
 हथियार  नहीं  है  ।  सवाल  यह  है  कि  यह  सरकार
 सत्रह  साल  तक  क्या  करती  रही  थी  कि  उस  ने
 भ्रच्छे  हथियार  हासिल  नहीं  किये  ।

 शव  सरकार  की  तरफ  से  कहा  जाता  है  कि  |
 डींग-सुनाई  तक  के  रास्ते  पर  पाकिस्तानी
 जाते  जाते  थे  ।  सरकार  को  पुलिस  कैसी  है
 कि  उस  को  इस  बात  का  पता  ही  नहीं  चला  ?
 यहां  की  पुलिस  श्री  लें.  बी  कृपा लानी  के
 पीछे  तो  लग  जाती  और  0  नम्बर  का
 तार  भेजा  जाता  है  कि  वह  फलां  जगह  जा
 रहे  हैं  _  जब  मैं  प्रमेय  रवाना  होता  हूं,  तो
 सी०  ग्राम  to  बाला  दरवाजे  पर  खड़ा
 होता  है  कि  बाप  भरा  गए  साहब  ।  इन  बातों  में
 तो  सरकार  बहुत  तत्परता  दिखाती  है,  लेकिन
 जो  आदमी  हमारे  देश  में  घुसपैठ  कर  गए,  जो
 हम  को  सता  रहे  हैं,  जिन्होंने  हमारी  जमीन  पर
 कब्जा  कर  लिया  है,  सरकार  को  उन के  बारे  में
 कुछ  भी  पता  नहीं  होता  है  1  यह  हमारे  लिए
 शर्म  की  बात  है  |  दिस  गवर्नमेंट  इज  ए  मोस्ट
 इनएफिशेंट  गवर्नमेंट  इन  दिस  रेस्पेक्ट  ।

 (This  Government  is  most  Ineffi-
 cient-in  this  respect).  4%  ऐसी
 गवर्नमेंट है,  जिस  को  पता  नहीं  चलता  कि
 हमारे  देश  में  क्‍या  हो  रहा  है।  हमारे  घर
 में  घोर  घुस  भाए,  लेकिन  इस  को  मालूम  नहीं
 होता  है।  सरकार  ऐसे  झ्ादभियों  पर  विश्वास
 कर  लेता  है,  जो  कि  विश्वास-योग्य  नहीं  होते  ।

 झाखिर  में  मैं  यह  कहना  चाहता  हूं
 कि  जो  मौज  मैंने  मूव  किये  हैं,  यह  सदन  उन
 पर  ध्यान  दे  कौर  मैं  विरोधी  दल  के  दूसरे
 मित्रों  से  झा ग्रह  करूंगा कि  वे  इन  सब  प्रस्तावों
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 का  समर्थन  करें  कौर  प्रधान  मंत्री  जी  ने  जो
 प्रस्ताव  रखा  है,  उस  को  दूसरा  दिया  जाये  t

 Shri  K.  com  Pant  (Nainital):  Mr,  De-
 puty-Speaker,  Sir,  when  the  Kutch
 agreement  was  signed  on  30th  June,
 1965,  many  men  of  goodwill  had  ex-
 pressed  the  wish  that  this  would  lead
 to  a  lessening  of  tensions  and  ulli-
 mately  to  a  meaningful  dialogue  to
 solve  the  other  outstanding  problems
 between  the  two  countries.  Sir,  T  am
 afraid  that  this  hope  has  been  bru-
 tally  shattered  by  Pakistan's  insidious
 attack  on  Kashmir.  And  this  has
 taken  place  within  five  weeks  of  the
 signing  of  that  agreement,  I  am
 gure  that  all  sections  of  the  House
 will  share  and  reflect  the  sense  of  out-
 rage  and  indignation  with  which  the
 country  received  this  further  proof  of
 Pakistan's  perfidy  in  its  dealings  with
 India.

 I  do  not  want  at  this  stage  to  deal
 with  the  developments  in  Kashmir  ex-
 cept  to  draw  the  attention  of  the
 House  to  one  of  its  implications.

 ओ  रामेइबरानन्द  (करनाल)  :  जब
 तक  कांग्रेस  में  रहोंगे,  ऐसा  ही  होता  रहेगा  t

 ही  go  Wo  पर्त :  स्वामी  जी  सब  को
 शान्ति  का  पाठ  पढ़ाते  हैं--वह  तो  शान्त  रह
 सकते  हैं  t

 There  is  a  great  deal  of  hullabaloo
 over  this  agreement  both  in  the  House
 and  outside,  An  attempt  has  been
 made  to  create  an  impression  that
 sided  and  abetted  by  Mr.  Wilson, Pakistan  has  somehow  succeeded  in
 either  tricking  or  pressurising  India
 ints  an  unfavourable  agreement.
 Does  this  charge  bear  the  scrutiny
 of  the  House?  If  this  was  really
 the  case  and  if  the  Kutch  agreement
 gave  Pakistan  a  great  one-sided  ad-
 vantage  as  some  friends  opposite
 seem  to  think,  then  does  it  not  strike
 them  as  rather  odd  that  Pakistan
 chose  this  very  moment  to  jeopardise
 the  whole  agreement  by  its  incur-
 sions  into  Kashmir?  If  the  territory

 attach  importance  to  the
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 or  other  interests  involved  in  this
 agreement  were  of  such  vital  impor-
 tance  to  Pakistan,  would  it  not  he
 Teasonabl,  to  expect  that  they  would
 have  waited  for  another  three  montha
 before  creating  trouble  in  Kashmir?
 Pukistan’s  apparent  indifference  to
 the  settlement  and  implementation  of
 the  Kutch  agreement  can  mean  only
 one  of  two  things.  Either  they  do  not

 territory
 which  our  friends  suppose  they  do  or
 they  are  not  confideat  of  winning  their
 case  under  the  procedure  laid  down
 under  the  Kutch  agreement.  No
 other  interpretation  ig  possible,  In
 either  case,  it  is  obviously  wrong  te
 Project  the  agreement  as  a  great  dip-
 lomatic  victory  for  Pakistan.

 The  fact  of  the  matter  is  that  Pa-
 kistan's  attack  on  Kutch  was  motivat-
 ed  not  so  much  by  territorial  ambition
 as  by  political  considerations  and  this
 fact  has  got  to  be  understood  clearly.
 Otherwise,  there  ig  a  danger  of  get-
 ting  over-involved  in  the  details  of
 the  agreement  and  losing  sight  of  its
 substance.  Ag  Mr,  Trivedi  said,  we
 should  not  approach  this  problem  irom
 the  point  of  view  of  a  baniya,  who  is
 out  for  a  little  gain  here  and  there.
 That  should  not  be  the  attltude.  If
 we  look  at  the  agreement,  what  ul-
 timately  has  Pakistan  achieved  by  the
 agreement?  It  had  to  vacate  the
 entire  area  which  it  had  occupied,  It
 had  to  give  up  its  fruits  of  aggres-
 sion  and  in  withdrawing  from  this
 area—this  ig  an  important  point—it
 had  to  confess  to  and  swallow  the
 charge  of  aggression,  which  it  has  30
 strenuously  denied  all  along.  What
 did  it  gain  in  return?  The  dubious
 satisfaction  of  bringing  to  iife  a  dis-
 pute  that  had  remained  dormant  for
 7  years.  Shorn  of  technicalities,  this
 is  Teally  what  the  agreement  amounts
 to,  I  ask  our  friends,  was  Pakistan's
 gain  commensurate  with  the  price  it
 paid  for  it?  I  do  not  think  anyone
 will  say  7.

 Another  question  arises;  If  this
 were  so,  why  did  Pakistan  sign  the
 agreement?  We  get  a  clue  to  this
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 puzzle  from  the  pronouncements  of
 gome  of  Pakistan's  leaders.  Accord-
 ing  to  Mr,  Amjad  Ali,  Permanent  Re-
 presentative  of  Pakistan  at  the  UN,

 =  a  just  and  enquitable  set-
 tlement  of  the  Kashmir  dispute
 lies  at  the  root  of  the  present
 trouble—(ie.  the  Kutch  trou-
 ble)—  and  tension  in  relations
 between  my  country  and  India.”.

 Equally  significant  is
 Bhutto  said  in  London:

 what  Mr.

 “The  Rann  of  Kutch  is  blown
 out  of  proportion.  It  is  not
 a  dispute  per  se.  It  formg  8
 part  of  a  much  bigger  issue,  The
 heart  of  the  Indo-Pak  dispute  lies
 in  the  Srinagar  Valley.”

 Thus,  it  is  obvious  that  Pakistan  is
 mainly  interested  in  linking  Kutch
 and  Kashmir,

 As  against  this,  India’s  attitude  has
 always  been  that  each  dispute  stands
 on  its  own  and  it  should  be  treated  as

 a  separate  matter.  Whether  it  is  the
 Canal  Waters  Agreement  or  the
 ‘Sheikh-Swaran  Singh  Agreement,
 India  hag  always  maintained  that  the
 solution  of  the  other  Indo-Pak
 problems  should  not  be  linked  with
 that  of  Kashmir.  I  wonder  if  my
 friends  opposite,  who  strongly  and
 ‘vigorously  suggest  that  the  Kutch
 agreement  should  be  given  up,  should

 ‘be  disowned  because  of  Pakistan's
 aggression  in  Kashmir,  have  consider-
 ed  these  implications.  If  we  insist  on
 linking  Kutch  with  Kashmir,  we  will
 be  only  falling  into’a  trap.  I  would
 not  like  to  say  anything  more,  but  I
 would  like  them  to  consider  this
 aspect  of  the  question.

 I  shoulg  now  like  to  say  8  few
 words  about  the  fighting  in  Kutch.
 Mr.  Trivedi,  |  am  sorry,  found  it
 necessary  to  say,

 “रन  श्राफ  कच्छ  में  बिल्कुल  हथियार
 डाल  दिये"
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 What  are  the  facts?  One  can  state
 those  facts  a  little  more  clearly  today,

 I  have  attempted  to  piece  together
 the  story.  The  House  will  recall  that
 Pakistan  went  out  of  its  way  to  create
 an  image  of  an  Indian  soldier  who
 runs  away  from  battle.  What  are
 the  facts?  One  whole  brigade  of
 Pakistan's  army—the  5lst  Infantry
 Brigade—attacked  Sardar  Post,  which
 was  defended  by  a  single  police  com-
 pany,  An  amazing  thing  happened
 then.  This  single  company  beat  back
 the  entire  brigade,  They  knew  that
 they  were  outnumbered,  Stil]  they
 beat  back  the  entire  brigade  and  only
 the  next  day  in  broad  day  light  they
 withdrew  from  this  post.  It  was  only
 then  that  Pakistan  occupied  this  post. If  proof  were  needeq  for  this,  jt  is
 supplied  by  the  fact  that  Pakistan  has
 foung  it  necessary  to  sack  the  Briga-
 dier  who  was  in  charge  of  that  parti- cular  engagement.  What  more  proof do  you  want?

 Then  there  was  the  question  of
 Point  84  and  Biarbet,  Here  again,  one
 whole  Pakistani  brigade,  supporteq  by
 the  latest  Patton  tanks  attacked  these
 Posts.  Our  troops  were  there,  but
 they  were  not  meant  for  fighting.
 They  were  there  as  look-outs,  These
 infantry  men,  armeq  with  normal  in-
 fantry  weapons,  knocked  down  three
 Pakistani  tanks  and  brought  the  whole
 brigade  to  a  standstill,  The,  they withdrew  and  Pakistan  occupied  those
 posts.  Is  this  anything  to  be  ashamed
 of?  If  you  go  jnto  the  facts  we  have
 every  reason  to  be  proud  of  the
 valour  of  our  gallant  soldiers  in  this
 area

 The  main  criticism  against  the
 agreement  from  the  speeches  which  I
 heard  yesterday  and  today  is  that  the
 agreement  subjects  India’s  sovereignty
 to  international  arbitration,  As  far  as
 that  question  goes,  let  us  take  firstly
 the  UN,  which  is  the  world  organisa-
 tion,  Though  the  UN  is  based  on
 respect  for  the  sovereignty  of  the
 State,  even  the  UN  Charter  does  not
 exclude  national  sovereignty  from  the
 scope  of  international  arbitration,  be-
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 cause  obviously  in  the  case  of  each
 dispute,  the  alternative  would  be  war.
 Neither  does  our  Constitution  bar
 such  agreements  or  transfers  of  terri-
 tory.  Article  5  (d)  of  the  Constitu-
 tion  lays  dow,  that  “the  State  shall

 to  ourage  settlement of
 international  disputes  by  arbitration
 Whether  Kutch  is  a  territorial  dispute
 or  a  border  dispute,  it  is  obviously  an
 international  dispute.  So,  its  settle-
 ment  ‘by  a  tribunal  or  arbitration  can-
 not  be  said  to  be  repugnant  to  the
 Constitution,  Historically  speaking,
 both  the  Radcliffe  Tribunal  and  the
 Bagge  Tribunal  were  based  on  the
 principle  of  arbitration,  So  far  as  the
 Persent  Kutch  agreement  goes,  it  was
 directly  based  op  the  procedure  laid
 down  in  the  joint  communique  follow.
 ing  the  959  talks  at  ministerial  level.
 So,  the  provision  of  a  tribunal  is  ful-
 ty  in  with  customary  in-
 ternationa]  practice  as  well  as  our
 own  and  I  do  not  think  it  is  anything
 Rew  or  anything  that  can  be  objected
 to,

 Again,  it  is  feareg  that  this  agree- ment  may  become  a  precedent  for
 other  disputes,  particularly  the  Kash-
 mir  issue,  being  referred  to  similar
 tribunals,  There  is  certainly  no  obli-
 gation  or  commitment  on  the  part  of
 India  to  accept  such  a  position.  Apart from  this,  India  has  always  maintain-
 ed  that  each  dispute  is  separate.  Kash-
 mir  is  neither  a  boundary  dispute  nor
 fs  it  territorial  dispute.  There  is
 no  similarity  between  the  two  dis-
 putes,  Apart  from  the  fact  that  the
 fate  of  4  million  Kashmiris  can  never
 be  made  the  subject  of  arbitration  or
 adjudication,  Pakistan  “has  not  even
 advanced  a  legal  claim  to  the  territory of  Jammu  and  Kashmir.  Their  clatm
 is  something  different.  So  I  do  not
 under-tang  how  the  question  of  ar-
 bitration  can  arise  in  the  case  of
 Kashmir.

 I  do  not  want  to  take  too  much time  of  the  House  in  referring  to
 Press  comments.  But  I  think  the
 Press  comments  on  the  Kutch  agree- ment  are  very  significant,  I  was
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 amazed  to  find  that  al]  shades  of
 opinion  in  the  country—not  all,  per-
 haps,  but  a  very  large  section  of  it
 as  reflected  by  our  Press,  and  I  hope
 the  Houve  will  agree  that  our  Press  is
 neither  accustomed  to  tow  the  Gov-
 ernment  line  nor  can  it  be  accused  of
 being  unpatrietic—responded  to  the
 agreement.  In  the  Hindu  of  July  5
 Shri  Rangaswami  writes:

 “For  a  variety  of  sound  reasons,
 it  was  wisdom  to  conclude  the
 cease-fire  agreement  with  Pakistan.”
 The  Tribune  of  Ist  July  says:

 “The  agreement  is  to  be  wel-
 comed.....  -Failure  to  agree  on  &
 carefully  worked  out  formula
 would  have  created  a  host  of  intrac-
 table  problems  for  both  (countries).
 In  any  case,  the  price  of  war  would
 have  been  far  greater  than  tlre  price

 of  peace  and  the  ultimate  benefi-
 ciary  would  have  been  neither
 India  nor  Pakistan  but  China.”

 This  is  something  we  ought,  all,  to
 remember,  Then,  in  the  Patriot  it  is
 said:

 “It  will  be  extremely  unrealistic
 to  see  surrender  or  uncritical  con-

 sion  in  the  ce  fire  agree
 that  was  signed  on  Wednesday.  On
 the  main  issue......  the  agreement
 upholds  the  Indian  position  unreser-
 vedly......  In  960  we  admitted
 that  this  boundary  has  to  be  nego-
 tiated  insofar  as  it  had  not  been
 demarcated  on  the  ground.  To  agree to  negotiate  it  now  is  no  conces
 sion,”

 The  Indian  Express  said:

 “The  cease-fire  in  Kutch  will  be
 we'comed  for  many  sound  reasons.

 ...Mr,  Shastri  has  accepted  the
 procedure  after  honouring  his
 Pledge  to  Parliament  that  he  was
 Prepared  to  settle  the  matter  peace-
 fully  provided  the  status  quo  ante
 ‘was  restored......  In  the  firm,  far-
 sighted  and  courageous  stand  he
 has  now  taken  he  is  entitled  to  the
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 unwavering  support  of  hig  country- ” men,

 The  National  Herald  said:

 “The  overwhelming  majority  of
 the  people  would  support  the
 agreement  on  Kutch.”

 This  is  not  all.  The  Times  of  India,
 The  Statesman,  The  Hindustan  Times,
 The  Indian  Nation,  all  of  the—I  have
 quotations  here,  but  I  do  not  want  to
 go  into  all  of  them  because  that  will
 take  a  lot  of  time—have  spoken  on
 the  same  lina;,  Not  only  our  papers,
 but  papers  abroad  have  also  hailed
 this  ugreement,  I  will  not  tire  the
 House  with  more  quotations  except  a
 couple  of  very  brief  ones.
 The  Time  of  Ceylon  dated  5th  July:

 wrote:
 “There  has  been  no  better  news

 from  the  hemisphere  for  months  and
 years.”
 The  Utusan  Zaman  of  Malaysia

 dated  4th  July  said:
 ‘Malaysia  is  happy  about  the

 agreement.”
 In  The  Tehran  Journal  dated  8th

 July  they  said:
 “The  statesmanship  displayed  a

 few  days  ago  by  the  leading  politi-
 eal  figures  of  India  and  Pakistan  is
 heartening  in  these  times.”

 The  Sydney  Morning  Herald  of  l4th
 July  said;

 “Both  Mr,  Shastri  and  President
 Ayub  deserve  great  credit  for  these
 Bereements........  But  it  is  Mr.
 Shastri  who  has  really  displayed
 the  greatest  courage  and  who
 emerge,  with  his  statute  much  शान
 hanced.”

 These  are  foreign  papers  and  some  of
 them  are  not  very  friendly  to  us.
 Still  you  find  these  things  in  these
 papers.  This  is  enough  to  give  a  good
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 idea  of  the  widespread  favourable  re-
 ception  of  the  agreement  both  within
 the  country  and  outside,

 So  far  as  we  are  concerned,  at  this
 moment  the  question  before  the  House
 is  a  simple  one:  whether  to  agree,
 whether  to  accept  this  particular
 agreement  or  to  reject  it.  I  have
 Hiven  various  Teacons  to  support  the
 pica  that  the  Kutch  Agreement  should
 be  accepted,  not  because  it  is  perfect,
 not  because  it  is  exactly  what  we
 want—by  its  very  nature  it  is  in  part
 a  compromise,  and  it  hag  got  to  be
 so—but  because  in  the  balance  i#
 offers  us  a  reasonable  solution  to  @
 problem  which  wou'g  otherwise  have
 to  be  resolved  by  force.  Let  us  not
 forget  that  in  case  we  had  preferred
 to  use  force  to  push  out  Pakistan  from
 the  positions  it  had  occupied,  it  would
 not  only  have  cost  us  a  good  deal  in
 terms  of  men,  money  and  material  but
 at  the  end  of  it  all  the  dispute  would
 still  have  been  on  our  hands  and,  as
 like  as  not,  the  procedure  for  its  solu-
 tion  would  not  have  been  very  dif-
 ferent  from  that  laid  down  in  the
 Kutch  agreement.  What  have  we
 lost?  We  have  gained  a  good  deal
 and  lost  nothing.  Besides,  as  my  hon.
 friend,  Shri  Chaudhuri  said  yesterday, the  dictates  of  international  decency
 Press  upon  us  to  honour  our  interna-
 tional  commitments,  I  do  not  deny
 that  there  is  room  for  expediency  in
 international  affairs  provided  we
 stick  to  our  principles  on  matters  of
 importance.

 Now,  I  turn  to  Kashiur,  where  the
 situation  is  frau<it  with  danger,  Pak-
 istan’s  intentions  are  clear.  It  is  2
 great  pity  that  Pakistan  is  spoiling  for
 a  fight.  All  along  Pakistan  has  pro-
 voked  this  country  and  India  has  all
 along  dealt  with  these  provocations
 with  great  patience  and  restraint,  But
 there  is  a  limit  to  everything  ang  the
 continued  aggression  on  Kashmir  is
 fast  becoming  intolerable.  If  this
 continues,  if  Pakistan  does  not  refrain
 from  its  dangerous  activities,  its  dan-
 gerous  experiments  then  it  must  bear
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 the  full  responsibility  for  the  conse~
 quences  that  will  follow  as  night
 follows  day,

 In  contemplating  this  grim  possi-
 bility—I  admit  that  it  is  a  grim  one—
 three  matters  deserve  careful  consi-
 deration  First  is  the  matter  of  in-
 telligence  ang  security.  Both  in  Kutch
 and  in  Jammu  and  Kashmir  Pakistan
 proposed  talks  and  while  we  were
 preparing  for  these  talks,  talks  at  the
 border  level,  they  attacked,  they  mov-
 ed  their  troops  and  caught  us  by  sur-
 prise,  Now,  it  is  not  a  question  of
 blaming  anybody,  The  situation  is
 tar  too  serious  for  that.  But  the  need
 to  improve  both  civil  and  military  in-
 telligence  and  bring  about  better  co-
 ordination  between  the  two  is  urgent.
 They  cannot  afford  to  run  on  parallel
 courses,

 The  second  point  is  that  we  must
 devise  ways  and  means  to  deal  with
 the  guerillas.  Our  army  is  built  on
 conventional  lines.  It  should  not  be
 made  to  jump  around  the  periphery

 ‘Mount  need  of  the  hour.
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 try  today  in  all  sections  of  the  people,
 We  all  share  that  resentment,  But
 the  point  is  what  should  we  do  with
 this  resentment?  It  is  a  kind  of  la-
 tent  energy.  We  have  to  harness  this
 latent  energy  for  strengthening  the
 fibre  of  the  country,  If  this  energy
 is  wasted,  what  use  is  it  to  the  coun-
 try?  Those  who  promote  civil  strife
 fritter  away  thig  valuable  energy  in
 anti-socia]  and  anti-nationa!  activities,
 Those  who  foment  communal  trouble,
 again,  fritter  away  this  energy,  They
 are  playing  with  an  explosive  factor,
 they  are  playing  with  fire.  In  either
 case  they  are  playing  into  the  hands
 of  Pakistan,  wittingly  or  otherwise,
 because  nothing  suits  Pakistan  better
 today  than  to  have  civil  strifes  and
 communal  disturbances  in  this  coun-
 try.  No  words  are  strong  enough  to
 condemn  thig  activity  in  the  face  of
 the  grave  external  danger  to  the
 country,  When  the  survival  of  the
 nation  is  at  stake,  all  petty  differences
 must  be  put  aside.  That  is  the  para-

 Tt  is  in  this
 context  that  I  am  very  sorry  that  ell

 or  to  be  deployed  djsproport  tely.
 It  is  a  sledge  hammer  and  it  should
 not  be  used  to  kill  a  fly.  Guerilla
 warfare  will  have  to  be  dealt  with  in
 a  different  way  and  it  will  require
 careful  handling  both  at  the  political
 ag  well  as  at  the  military  level,  I  hope
 this  aspect  of  the  matter  will  receive
 careful  consideration.

 Thirdly,  we  should  be  ready  to  take
 a  military  initiative  at  short  notice,  In
 our  scrupulousness)  we  have  always
 refuseq  to  strike  except  in  self-defence
 and  that  too  within  our  own  territory.
 KMargil  was  an  exception,  But  Kargll
 also  was  in  self-defence  in  the  sense
 that  our  road  was  affected,  our  vital
 communications  were  affected  and  it
 is  by  no  means  an  offensive.  But  the
 time  has  come  to  be  prepared  to  re-
 taliate  against  aggression  and  retaliate
 at  a  time  of  our  choosing  ang  at  8
 Place  of  our  choosing  by  the  methed
 we  want  to  chouse.

 Now,  Sir,  in  the  end,  may  I  say,
 there  is  a  great  deal  of  resentmert
 against  Pakistan  throughout  the  coun-

 Members  of  the 0  ition  letely
 disregarded  the  seriousness  of  the  situ-
 ation,  the  seriousness  of  the  external
 danger  and  voted  yesterday  en  bloc for  the  No-confidence  Motion,

 शी  रामसेवक  घाव  (बाराबंकी)
 उपाध्यक्ष  जी,  जो  कच्छ  के  रन  के  समझौते
 पर  यहां  चर्चा  चल  रही  है,  तो  यह  न  विरोधियों
 का  सवाल  है  गौर  न  यह  सरकार  का  सवाल  है।
 यह  पूरे  देश  का  सवाल  है  शौर  सारे  सदन  का
 सवाल  है,  भौर  मैं  चाहूंगा  कि  सभी  मानवीय
 सदस्य  इस  देश  की  रक्षा  के  बारे  में  ठंड  दिल
 से  सोचे  ।

 भारत  मां  क्‍या  है,  हमारा  एक  मानचित्र
 है,  नवीन  है,  शर  उस  नकटे  के  प्रकार  रहने
 वाले  48  करोड  लोग  हैं  '  गत  7  सालों  की
 गतिविधियों  को  देखने  से  पता  चलता  है  कि
 बराबर  भारत  मां  के  मानचित्र  के  साथ  खिल-
 बाड़  होता  रहा  है  '  जब  चोटियों  का  प्रति-
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 क्रमश  हुमा  तब  हमारी  जमीन  गयी,  कौर
 जब  फिर  कच्छ  के  रण  में  पाकिस्तान  ने  प्राण
 किया  तो  उसमे  भी  हमारी  मौन  दबोच  लो,
 पौर  कब  कच्छ  के  कण  का  समझौता  हुआ  है  ।
 हुम  उस  के  परिणामों  पर  विचार  करें  तो

 मालूम  होगा  कि  इससे  देश  के  बटवारे  का
 सिलसिला  चल  सकता  है  d

 जहां  तक  इस  देश  के  48  करोड़  नागरिकों
 का  सवाल  है,  उनको  सरकार  ने  अपनी  नीति
 से  भूख  भोर  महंगी  के  मुह  में  झोंक  दिया  है  ।
 दोनों  स्थितियां  राज  आपके  सामने  हैं  ।

 अक्तूबर,  .962  में  चीन  का  आक्रमण
 हुमा  तो  कहा  गया  कि  वह  आक्रमण  भ्र चानक
 हा  भोर  हम  उसके  लिए  तैयार  नहीं  थे  ।
 इसलिए  हम  को  उससे  मात  खानी  पड़ी  कौर
 चीन  ने  हमारी  जमीन  पर  कब्जा  कर  लिया  ।
 और  तब  से  तैयारी  हुई  ।  सदन  ने  फौज  का
 खर्च  बढ़ाया  ।  रक्षा  मंत्री  भौर  प्रधान  मंत्री
 दोनों  ने  बार-बार  घोषणा  की  कि  फोन  कौर
 पाकिस्तान  का  जो  दोस्ताना  बढ़  रहा  है  शौर
 उस  से  उन  की  जो  शिक्षित  बढ़ेगी  उन  दोनों  का
 मुकाबला  करने  के  लिए  हम  तैयार  हैं।  हम  में
 तनी  पर्याप्त  शक्ति  है  कि  हम  पाकिस्तान
 कौर  चीन  दोनों  ताकतों  का  मुकाबला  कर  सकें
 लेकिन  दुःख  के  साथ  कहना  पड़ता  है  कि  962
 के  बाद  सन_  65  में  ,  तीन  साल  की  तैयारी  के
 बाद,  प्रधान  मंत्री  भौर  रक्षा  मंत्री  को  घोषणापत्रों
 के  बाद  हमने  वांछित  परिणाम  नहीं  दिखाया  ।
 दस  करोड़  को  आबादी  बाला  पाकिस्तान
 जब  हमारे  रन  खौफ  कच्छ  के  इलाके  में  घुस  कर
 हम  पर  आक्रमण  करता  है  तो  वहां  हमें  भी
 मार  खानी  पड़ती  है  भोर  शायद  स्थिति  प्लोर
 भी  भयंकर  होती  ।  चीन  जोकि  हमारी  हैसियत
 का  ही  था  उसके  द्वारा  हमारी  जमीन  हड़पी
 गई  और  हमारा  सम्मान  भी  घटा  लेकिन
 हम  तो  हद  ही  हो  गई  जब  पाकिस्तान  ने  हमारी
 खीमा भों  का  भप्रतिक्रण  किया  कौर  रन
 खौफ  कच्छ  के  हलाके  में  जौर  कंजर कोट  झभादि
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 इलाकों  में  उसने  कब्जा  कर  लिया।  इस  बात से
 हमारे  देश  के  मान,  मर्यादा  और  पझ्रात्मसम्मान
 को  सारी  दुनिया  की  निगाहों  में  धक्का  लगा
 ओर  हमारी  जनता  के  सामने  भी  धक्का  लगा  1
 जनता  के  मन  में  भी  एक  शंका  पैदा  हो  गई  कि
 थ्या  हम  इतने  कमजोर  हैं  ?  क्या  हम  इतने
 गये  गुजरे  हो  गए  हैं  कि  हम  पाकिस्तान  के
 पक्के  को  भी  सह  नहीं  पाते  ?  इस  संदर्भ  में
 अगर  हम  सोचें  तो  हमें  सोचने  की  जरुरत  पड़
 जाती  है  ।

 श्रीमन्‌,  मैं  कहना  चाहता  हूं  कि  प्रधान
 मंत्री  जो  ने  रन  औफ  कच्छ  के  समझौते  को  संज्ञा
 दी  है  शांति  की  ।  उन्होंने  इसे  शांति  की  संज्ञा
 दी  है  और  सम्मान  की  संज्ञा  दी  है  लेकिन  में
 कहना  चाहता  हूं  कि  कच्छ  शौक  रन  का  समझौता
 न  शांति  का  है  न  सम्मान  का  है  बल्कि  वह
 युद्ध  भोर  भ्रपमान  का  है  वह  शांति  का  महीं
 है,  सम्मान  का  नहीं  है  बल्कि  प्रदान  का  है  गौर
 युद्ध  का  है  क्योंकि  शांति  है  कहां  ?  राज  कच्छ
 खौफ  रन  में  आपने  समझौता  कर  लिया  लेकिन
 उस  के  बाद  काश्मीर  समस्या  पैदा  हो  गई  t
 काश्मीर  की  समस्या  भी  हल  हो  जाए  तो  भी
 मैं  कहना  चाहता  हूं  कि  आपकी  असम  की
 सरहदों  पर  झगड़ा  पैदा  होगा  कौर  राजस्थान
 की  सरहदों  पर  झगड़ा  पैदा  हो  जाएगा  I
 हमको  यह  समझ  लेना  चाहिए  कि  पाकिस्तान
 की  बुनियादी  ही  नफरत  पर  है  और  पाकिस्तान
 की  जिन्दगी  ही  इस  पर  निर्भर  करती  है  कि  वह
 हिन्दुस्तान  से  किसी  न  किसी  बात  पर  झगड़ा
 बनाए  रक्खे  |  झगर  हिन्दुस्तान  कौर  पाकी-
 स्तान  के  बीच  मौजूद  सारे  झगड़े  तय  भी
 हो  जायें  तो  फिर  कवि  पाकिस्तान
 कौर  पश्चिमी  पाकिस्तान  को  एक
 साथ  मिलाने  के  लिए  कोई  एक  रास्ता
 चाहिए  इसको  लेकर  झगड़ा  खड़ा  किया
 जानेवाला  है  ।  कहने  का  मतलब  यह
 है  कि  यह  झगड़ेवाली  उस  के  द्वारा  जारो
 बक्खे जाने  वाली  है।  इसलिए  यह  वाल
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 करना  कि  यह  कच्छ  ख़ौफ़  रन  का  मामला
 तय  हो  जाये  तो  फिर  शांति  द. 16  जायेगी
 दौर  कोई  झंगहा  नहीं  होंगें,  गलत
 है  ny  जैसा  कि  प्रीऐम्बिल  में  कहा  गया
 है  शांति  कायम  करने  के हेतु  प्रधान  मंत्री  ने
 समझौता  किया  है  वह  उद्देश्य  पूरा
 होने  वाला  नहीं  है  क्‍योंकि  कच्छ  समझौते
 के  बाद  यह  पाकिस्तानियों  द्वारा  काश्मीर
 पर  झ्राफ़मण  वाद  कौ  बात  है  t  कल
 रक्षा  मंत्री  नेएक  बयान  दिया  था  जो
 कि  अखबारों  में  भी निकला  है  जिस  में
 बतलाया  गया  है  कि  बिलकुल  नियमित
 डंग  से  उन  के  फौजी  सिपाही  यहां  उनके
 अंदर  शामिल  हो  गये  हैं  जिस  से  कि
 साफ  नतीजा  निकलता  है  कि  शांति  स्थापित
 होने  वालो  नहीं  है  |  यह  युद्ध  का
 रास्ता  है  शांति  का रास्ता  है  नहीं  ny

 awl  हमारे  पत्त  जी  ने  959-60
 की  संधि  की  बात  कही  थी  जिस  में  यह
 दियानत  की  बात  साफ़  दी  है  हालां  कि
 दोनों  में भेद  है  क्योंकि  i959-60%aT
 एग्रीमेंट  हुआ  है  उस  में  हमारे  देश  का
 एक  जज  होगा  शौर  पाकिस्तान  का  एक
 जज  होगा,  होता  कि  उस  में  स्थिति
 बिलकुल  विपरीत  है  लेकिन  उस  में  एक
 नतीजा  निकलता  चाहते  हैं।  959—
 60  के  करार  की  हमारे  पास  एक  प्रतिलिपि

 भी  है  |  इसी  कच्छ-सीध  सीमा  के  बारे  में
 झगड़ा  पैदा  ढपा  था  तब  वह  संधि
 हुई  थी  सन्‌  59कौर  60  में  दौर  जब
 65  में यह  ग्रा क्र पण  हुआ  |  60से  65

 तक  पांच  वर्ष  हम  सोते  रहे  ।  यह
 बात  कहना  दुरस्त  नहीं  है  कि  हमारे  सिपाही
 और  जवान  शत्रु  का  मुकाबला  करने  को
 तैयार  नहीं  हैं  प्रौढ़  नगर  शासक  दल
 हम  विरोधी  लोगों  के  लिए  यह
 नतीजा  निकालते  हैं  कि  हमारे  कहने  का
 मतलब  यह  है  कि  हमारी  फौज  मुकाबला
 करने  के  लिये  तैयार  नहीं  है  तो  शासक  वर्ग
 शम  में  है  1  हम  समझते  हैं  कौर  हमें  पूरा
 B44  (Ai)  LSD—7.
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 विश्वास  है  कि  हमारे  सिपाही  तैयार  हैं?
 लेकिन  कठिनाई  तो  यह  है  कि  हमारी
 कोई  नीति  नहीं  हैं,  हमारा  कोई  संकल्प
 नहीं  है,  हमारा  कोईइरादा  नहीं  है  ।
 कब  प्रबल  चीज़  तो  वही  है,  क्योंकि  बिना
 नीति  के  बिना  संकल्प  के  कौर  बिता
 इरादे  के  कोई  होने  जाने  वाला  नहीं  है  |
 जैसा  मैं  ने  कहा  यह  कच्छ  सम्बन्धी  हमारा
 समझौता  शांति  का नहीं  युद्ध  का
 हैं,  मान-सम्मान  का  नहीं  प्रपितु  समान
 का  है  शौर श्पमान  का  इसे  मैं  इसलिए
 कहना  चाहता  हूं  किया  तो  हीक  है
 कि  पाकिस्तान  ने  हमारी  सीमा  पर  से  प्रगति
 फौज  हटाई  है  लेकिन  उसी  के  साथ
 हम  ने  भो  प्रगति  फौज  अपने  ही  इलाक़े  में  पीछे
 हटाई  है  t  कोई  बदमाश  व  शरारती
 भ्रामक  किसी  व्यतीत  के  मकान  पर  जाकर
 कठ्जा  कर  ले  शीर  जब  उस  के  बारे  में  पंच
 लोग  फैसला  करने  प्रियें  श्लोक  यह  कहें
 कि  जिसका  वह  मकान  है  वह  भी  उसे
 खाली  कर  दे  कौर  जिसका कि  मकान  नहीं
 हैं  शौर  जिस  ने  कि  भरा  कर  कब्जा  कर
 लिया  है  वह  भी उसे  लाली  करदें  a
 कच्छ  समझौते  में  ठीक  वही बात  हुई  है
 शास्त्री  जी  प्रखर  इसे  सम्मानपूर्ण  समझौता।
 समझते  हैं  तो  यह  उन्हीं  को  मुबारक  हो
 यह  क्‍या  सम्मानपूर्ण  समझौता  |  हुमा
 कि  हम  झपनी  ज़मीन  से  हटने  वाले  हैं
 हमें  कंजर कोट  पर  पुलिस  रखने  का  प्रति-
 कार  नहीं  है,  बिहार  बेट  पर,  सरदार-
 पोस्ट  पर  हमारी  पुलिस  नहीं  रहेगी  कौर
 84  नम्बर  पर  भी  हमारी  पुलिस

 पोस्ट  नहीं  रहे?

 शास्त्री  जो  कहते  हैं  कि  सुझाई-ढंग  में
 मिली  जुली  एते  होगी  लेकिन  इंग्लैंड
 के  प्रधान  मंत्री  जिनका  कि  इस  समझौता  कराने
 के  प्रकार  जबरदस्त  हाथ  है  उनका  बयान
 अगर  वहां  की  पालियामेंट  में  दिया
 gut  पढ़ा  जाये  तो  उस  में  उन्होंने  साफ़
 कहा  है  कि  डींग  प्रौर  सुराई  में  ही  नहीं
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 [at  रामसेवक  यादव]
 प्रपिता  पूरे  कच्छ  ख़ौफ़  रन  के  इलाके  में
 पाकिस्तान  प्रौढ़  हिन्दुस्तान  दोनों  को
 मिलजुल  कर  गीत  करने  का  ग्रन्थकार
 होगा  ।  मैं  चाहूंगा  कि  जब  प्रधानमंत्री
 जी  जवाब  दें  तो  वह  इसे  साफ़  करेंगी
 इस  में  कौन  सी  बात  ठीक  है?  इस
 के  साथ  मैं  यह  भी चाहूंगा  किवह  जो
 करार  हुया  है  उनके  सारे  डिटेल्स  को
 और  तमाम  कटार  के  कागजात  को  इस
 सदन  के  सामने  रक्खें  क्‍योंकि  इस  बारे
 में  अभी  तक  सफ़ाई  नहीं  हो  पाई  है
 शौर  इसे  लेकर  पूरेदेश  में  भ्रम  है
 शौर  इस  खोज  को  इस  सदन  में  साफ़  होना
 चाहिए  |

 शास्त्री  जी  यह  भी  कहते  हैंकि  यह
 केवल  सीमांकन  का  प्रश्न  है  लेकिन  इस
 करार के  मुताबिक  हम  ने  इस  सीमांकन  के
 नाम  पर  3,500  वर्गमील  भूमि  को
 विदेशी  पच  के  सामने  रख  दिया  है  t  भाटी-
 कलि  तन  को  मैं  बाप  के  सामने  पढ़  कर

 सुनना  चाहता  हूं  ।

 “Article—3

 (l)  In  view  of  the  fact  that:

 (a)  India  claims  that  there  is  no
 territorial  dispute  as  there  is  a
 well-established  boundary  running
 roughly  along  the  northern  edge
 of  the  Rann  of  Kutch  as  shown
 in  the  pre-Partition  maps  which
 needs  to  be  demarcated  on  the
 ground;

 (b)  Pakistan  claims  that  the
 border  between  India  and  Pakis-
 tan  in  the  Rann  of  Kutch  runs
 roughly  along  the  24th  parallel  as
 is  clear  from  several  pre-Partition
 and  post-Partition  documents  and,
 therefore,  the  disp  involves
 ®ome  3500  sq.  miles  of  terrilory;"
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 इस  3,500  वर्गमील  भूमि  के  सवाल  को
 प्रधान  मंत्री  जीने  एक  विदेशों  पंच  के
 सुपुर्द  करदिया  i  मान  लो  शास्त्री  जो  के
 मुताबिक  फैसला  हमारे  हक़  में  न  हो
 कौर  इसका  3,500  वर्गमील  में  से  i,000
 वर्ग  मील  ज़मीन  उबर  चली  जाये
 या  2,000  वर्ग  मील  भूमि  इधर  चली
 जाये  तब  क्‍या  हिन्दुस्तान  की  सरकार
 को  या  इस  देश  के  प्रवान  मंत्री
 को  यह  अधिकार  है  कि  बह  उत  फैसले
 को  नहीं  मानें  क्योंकि  उस  फैसले  के,  उस
 करार  के  मुताबिक  हमने  कह  दिया  है
 कि  जो  भी  पंच  प्राप्त  का  निर्णय  होगा
 दोनों  सरकारों  को  उस  निर्णय  को  मानना.
 होगा,  किसी  तरीके  की  उस  में;  चूंचरा
 नहीं  हो  सकती,  उक्त  में  कोई  _ ऐतराज
 नहीं  हो  सकता  है?  जो  हमारे  भारत
 का  मान  चित्र  है  जिस“  को  हम  रात,
 दिन  शपथ  लेते  हैं  जिसका  कि  हमारे  ही
 संविधान  में  वर्णन  है,  क्‍या  हम  को.
 किसी.  कोरिया  भ्र धि कार  है  कि  हम
 उस  नक्शे  को  किसी  विदेशों  पंचायत  के
 सुपुर्द  कर  दें?  यह  चीज़  पहली  बार
 की  जा  रहो  है  लेकिन  इसका  4  प्रसर
 बहुत  खराब  पड़ने  वाला  है।  नैपाल
 समाज  हमारे  बड़ें  भ्रच्छे  पड़ौसी  के
 सम्बन्ध  हैं  लेकिन  कल  को  हो  सकता  है  कि
 उस  से  हुम। ५  सम्बन्ध  बिगड़  जांच,  वहू
 किसी  के  बहकावे  में  श्री  जाय  कौर  हमारे
 ऊपर  हमला  कर  के  हमारी  कछ  ज़मीन
 छीन  ले  ।  बाद  में  वह  उस  से  हट  जाये
 और  उस  के  बाद  झगड़े  का  निबटारा
 करने  के  लिए  पंचायत  प्राप्त  प्लोर  बह
 जा  भी  फैसला  देवे  हमारे  हक
 में  न  हो  कर  नैपाल  केक  में  हो  तो
 भी  हमें  उस पंच  निर्णय  को  मानने  को
 बाध्य  होना  पड़ेगा  ।  हस  विदेशों
 पंच  निर्णय  रोमान  कर  इस  सरकार  ने
 एक  ऐसा  रास्ता  खोल  दिया  है  जिस  से
 हिन्दुस्तान  की  सरहदें  हमेशा  कतरी  जाती
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 रहेंगी,  वह  हमेशा  दूटती  रहेंगी
 शौर  हमारे  मानचित्र  के  साथ  बराबर
 खिलवाड़  होता  रहेगा  |

 अभी  जब  पंत  जी  बोल  रहे  थे  तो
 उन्होंने  कहा था  कि  इस  समझौते  से  हमारी
 जमीन  जाने  वालो  नहीं  है  बल्कि
 उस  से  हमको  जमात  मिलने  वालो  है  ।
 पाकिस्तान  कच्छ  ग्राफ़  रन  की  जमीन
 चाहता  है  शौर  'नगर  यह  फैसला
 उस  के  हक  में  होने  बाला  होता  तो
 वह  कश्मीर  पर  हमला  नहीं  करता  |
 अब  पाकिस्तान  केन्या  इरादे  हैं  मैं
 चाहूंगा  कि  माननीय  सदस्य  उन  इरादों
 में  न  जायें  बल्कि  पाकिस्तान  कीजो
 आक्रमण  है  उसका  नतीजा  क्‍या  है
 दस्ते  बह  देखें  ।  वह  कच्छ  की  जमीन
 चाहता  हैं  या  नहीं?  प्रगर  इस  तरीके
 से  तक  दिये  जायें  तो  चीन  ने  भी  हमारे
 ऊपर  हमला  किया  था  श्र  हमला
 करने  के  बाद  जो  हमारी  जमीन  लो  थी
 तो  कुछ  जमीन  वह  छोड़  कर  चला
 गया  झौरक॒ठपर वह  प्रभी  भी  कडपा  किये
 हुए  है  मगर  उससे  हम  कोई  इरादे
 का  नतीजा  निकालें  उस  के  बाद  हम
 फिर  कहें  कि  उसका  क्‍या  मकसद  था  तो
 बहू  ठोक  बात  नहीं  होगी  ।  प्रबल  चीज़
 तो  देखने  की  यह  हैकि  उसका  नतीजा
 क्या  हता  है?  नतीजे  मेहर  देखेंगे
 कि  हम  हमेशा  हारते  रहते  हैं,  जमीन
 खोते  रहते  हैं।  इसीलिए  मैं यहू  कहना
 चाहता  हूं  कि  यह  कच्छ  सम्बन्धी  समझौता
 शांति  व  सम्मान  का  समझोता  न  हो  कर
 युद्ध  व  अपमान  का  समझौता  है  |
 हम  बेकार  में  युद्ध  नहीं  चाहते  हम
 नहीं  चाहते  कि  पाकिस्तान  का  हमारे
 ऊपर  झाक मग  हां  जाय  लेकिन  उसी
 के  साथ  साथ  में  यह  चीज़  बिल्कुल
 साफ़  देना  चाहता  हं  कि  हमारा  दल
 झोर  दल  ही  क्यों,  इस  देश  को  समस्त
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 जनता  यह  चाहेगी  कि  भ्रमर  कोई  हिन्दुस्तान
 पर  प्राक् रमण  करें  तो  फिर  हिन्दुस्तान  की
 जनता  को  शौर  सरकार  को  प्रगति  एक,
 एक  इंच  भूमि  की रक्षा  के  लिए  तत्पर
 व  तैयार  होना  चाहिए  -  हम  हमला
 करने नहीं  गये  थे  ।  लेकिन इस
 डर  से  कि  कहीं  युद्ध  न  हो  जाये,  कहीं
 संसार  मेंको  बड़ी  जंग  न  हो  जाये,
 हम  प्रगति  ज़मीन  छोड़ते  चलने  जायें  ,  झगर
 झालम-सरपंच  का  यह  रास्ता  अपनाया
 गया,  तो  युद्ध  जल्दी  होगा  कौर  हम  युद्ध
 से  नहीं  बच  सकेंगे  ।  झगर  यह
 सरकार  जम  कर  लड़ने  का  रास्ता  प्रपाती
 है  ौर  संसार  पर  अपना  यह  दृढ़  निश्चय
 प्रकट  कर  देती  है  कि  हम  श्रेणी  ज़मीन
 नहीं  सोयेंगे,  चाह  हमें  प्रक्रिया  जैसी  बड़ी
 ताकत  का  ही  सामना  क्‍यों  न  करना
 पड़े,  तो  हम  प्रपने  को  पुद्धसे  बचा
 सकते  हैंभौर  साथ ही  अपनी  हसीनों
 को  भी  बचा  सकते  हैं।

 i4  brs.
 are  देश  के  सामने  जो  संकट  पाया  है,

 उस  का  मुकाबला  करने  के  लिए  देश  के  लोग
 तैयार  हैं,  लेकिन  इस  सरकार  के  सामने  कोई
 संकल्प  नहीं  है,  कोई  इरादा  नहीं  है  |  प्रभी
 प्रधान  मंत्री  जी  में  विरोधी  नेतायों  की  एक
 बैठक  बुलाई  थी  1  मैं  नहीं  समझता  कि  इस
 बैठक  का  क्या  मतलब  था  ।  क्‍या  फैसला
 करने  वाले  हैं  प्रधान  मंत्री  जी  ?  यह  क्‍या
 चाहते  हैं  ?  मैं  समझता  हुं  कि  इस  देश  के
 सभी  विरोधी  दल  कौर  इस  £  os  की  जनता  यह
 चाहती  है  कि  कच्छ-रण  के  प्र सम्मानजनक
 और  देश  को  तबाही  को  तरफ  से  जाने  वाले
 समझौते  को  रह  कर  दिया  जाये  ।

 पाकिस्तान  के  सम्बन्ध  में  हमारे  सामने
 दी  ही  रास्ते  हैं--या  तो  युद्ध  जौर  या  महासंघ,
 और  कोई  रास्ता  नहीं  है  |  या  तो  हम
 पाकिस्तान  के  साथ  एक  महासंघ  बनायें,
 दोनों  देशों  का  पुनः:  एकीकरण  हो,  जिस  के
 लिए  इस  बात  की  ज़रूरत  है  कि  इस  देश  में
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 (ft  रामसेवक  यादव]
 सरकार  की  नीति  और  दिशा  बदले,  समाजवाद
 कौर  जनतंत्र  की  तरफ  हमारे  कदम  बढ़ें  शौर
 हम  दोनों  देशों  को  एक  करें,  या  हम  यह
 निश्चय  करें  कि  हम  अपनी  एक  इंच  जमीन
 भी  नहीं  खोलेंगे,  चाहे  उस  के  लिए  लड़ाई
 लड़नी  पड़े  ।

 आम  हमारे  देश  में  लाखों  लोग  भूखों
 मरते  हैं)  क्या  मैं  बाशा  कहं  कि  जिस  देश  में
 लाखों  लोग  मों  मरते  हैं,  उस  देश  के  लोगों
 को  अपनी  मातृ-भूमि  की  रक्षा  के  लिए,  झपने
 देश  की  झ्ाज्ञादी  की  रक्षा  के  लिए  मरना
 सिखाया  जयेगा  ?  अगर  उन  को  ऐसा  करना
 सिखाया  जाना  है,  तो  मैं  शास्त्री  जी  से  निवेदन
 करूंगा  कि  पिछले  प्रभारी  सालों  से  समाजवाद
 का  जो  कितना  चला  आ  रहा  है,  उस  को
 समाप्त  किया  जाये  1  मैं  समझता  हूं  कि
 दलों  टी०  टी०  कृष्णमाचारी  की  शक्ल  देख
 करती  समाजवाद  बहुत  दूर  भाग  जायेगा  ।

 श्री  हुकम  हद  कछवाय  (देवास)  :
 क्या  वह  बदसूरत  हैं  ?

 शी  रामसेवक  यादव  :  इसलिए  कि  ग्राम
 समाजवाद  के  नाम  पर  करोड़पति  प्रा  रहा  है  t
 यदि  यह  सरकार  इस  देश  में  कुछ  करना
 चाहती  है,  तो  मैं  निवेदन  करूंगा  कि  वह
 देश  में  सादगी,  समाजवाद  शौर  समता  लाये
 और  देश  को  महंगाई  बौर  गरीबी  के  चंगुल  से
 छुटकारा  दिलाये  |  मैं  कहना  चाहता  हूं  कि
 गांधी  का  युग  सचाई,  सादगी  कौर  ईमानदारी
 का  था,  लेकिन  नेहरू  जी  से  ले  कर  शास्त्री  जी
 का  युग  भोग,  विलासिता  और  फिजूलखर्ची
 का  पुग  है  ।  चालीस  चालीस  हज़ार  रुपया
 सालाना  मंत्रियों  के  बंगलों  पर  खर्च  हों,
 इस  रास्ते  पर  चल  कर  यह  सरकार  पाकिस्तान
 जैसी  सरकार,  या  किसी  भी  पड़ोसी  शिकार,
 से  लड़ने  का  संकल्प  नहीं  ले  सकती  है।  इसलिए
 मैं  चाहूंगा  कि  यह  सरकार  दृढ  संकल्प  करे  कि
 हम  कच्छ-रण  के  समझौते  को  खत्म  करेंगे,
 जो  कि  देश  को  लड़ाई  में  झौंकेगा,  देश  को
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 बेइज़्ज़त  करेगा,  और  एक  संकल्प  का  रास्ता
 पभ्रपनायेंगे  ।

 सरकार  यह  काम  नहीं  करना  चाहती
 है  ।  भ्रमर  उस  ने  यह  काम  करना  होता,  तो
 Be  राम  मनोहर  लोहिया  जैसे  निश्छल
 राष्ट्रप्रेम  शौर  देशभक्त  व्यक्ति  को  भारत
 रक्षा  कानून  के  भ्रन्तगंत  जेल  में  बन्द  न  किया
 गया  होता  ।  अगर  उन  को  कोई  कानून  तोड़ने
 पर  बन्द  किया  जाता,  तो  मैं  समझ  सकता,
 लेकिन  जो  व्यक्ति  चाहता  है  कि  हम  चीन  से
 लड़ें,  जो  चाहता  है  कि  पाकिस्तान  को  अपनी
 जोन  न  दी  जाये,  ऐसे  ग्रादमी  को  भारत  रक्षा
 कानून  के  इन्दर  बन्द  किया  गया  है,  यह  कितने
 दुर्भाग्य  की  बात  है  ।

 मैं  कुछ  विरोधी  लोगों  के  बारे  में  भी
 कह  दूं  ।  रंगा  साहब  ने  कच्छ-रण  समझौते
 का  समर्थन  किया  ny  पारली  अलग  इरादे  हो
 सकते  हैं  7  शायद  उन  का  यह  इरादा  हो  कि
 झगर  पाकिस्तान  के  साथ  समझौता  हो  जायेगा,
 तो  हम  चीन  के  साथ  निपट  लेंगे  |  लेकिन
 उनको  समझना  चाहिए  कि  पाकिस्तान  शौर
 चीन  दोनों  में  दोस्ती  हैं  और  वे  अलग  प्रति
 नहीं  हो  सकते,  इसलिए  उन  दोनों  के  साथ
 निपटना  पड़ेगा  t

 Shri  A.  c  Guha  (Barasat):  Mr,
 Deputy  Speaker,  Sir,  this  Agreement
 on  Kutch,  I  can  admit,  is  not  an  ideal
 solution  of  the  problem.  I  can  also
 admit  that  this  does  not  satisfy  all  the
 expectations  of  the  country.  But,  Sir,
 an  international  agreement  can  be
 considereq  only  in  the  background  of
 the  international  situation,  as  also  the
 national  situation;  it  cannot  be  consl-
 dered  and  it  should  not  be  considered
 as  an  abstract  document  bereft  of  all
 environmental  incidents  and  circums-
 tances.

 Sir,  it  has  been  stated  that  the
 sovereignty  of  the  nation  has  been
 surrendered  by  this  Agreement.  LL  has
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 also  been  stated  that  the  sovereignty
 ef  the  House  has  been  denied.  There
 fy  nobody  who  can  deny  the  sovereign-
 ty  of  the  House.  Even  the  Govern-
 ment,  which  is  the  creation  of  the
 House,  cannot  deprive  this  House  of
 the  =  sovereign  rights.  Sovereign
 rights  of  this  Parliament  find  expres-
 gion  in  the  motion  moved  by  my
 friends  on  that  side—a  motion  of  no-
 confidence  against  Government,  which
 ig  an  indication  of  the  sovereign  autho-
 rity  of  this  House.  Lf  the  Government
 has  done  anything  wrong,  anything
 which  is  detrimental  to  the  national
 interest  or  is  derogatory  to  the  honour
 of  the  nation  it  is  open  for  the  House
 to  remove  that  Government  and  that
 right  is  inherent  just  in  this  House
 and  so  that  motion  has  been  moved.
 So  it  cannot  be  said  thay  the  sovereign
 tights  of  this  Parliament  have  been
 denied  by  this  Agreement.

 The  question  of  sovereignty  of  the
 nation  has  been  raised.  We  should
 realise  that  no  nation  today  is
 sovereign  in  the  sense  that  a  nation
 was  sovereign  in  the  90  Century.
 In  the  9th  century,  the  Government
 in  India  thought  that  Burma  should
 be  captured;  they  created  some  pleas
 and  conquered  it;  then  they  went  to
 Afghanistan,  Nepal  end  Tibet,  but  to
 day  it  is  not  possible,  Every  coun-
 try  has  got  a  limitation  on  certain
 rights.  When  there  was  the  League
 of  Nations  and,  today,  when  there
 ig  the  United  Nations,  we  have
 agreed  to  surrender  a  portion  of  the
 sovereign  rights;  each  nation  has
 agreeg  to  that.  So,  we  have  to  con-
 duct  our  affairs  in  the  comity  of  the
 nations  according  to  the  civilised  codes
 of  the  present  world.  If  China  does
 not  behave  according  to  the  civilised
 code  of  conduct,  then  China  would  be
 considered  as  something  unworthy  of
 being  a  civilised  nation.  If  Pakistan
 has  behaveq  in  a  wrong  way,  has  not
 honoured  the  civilised  code  of  conduct,
 then  Pakistan  will  be  condemned  in
 the  court  of  history.  So,  we  have  to
 conduct  our  affairs  under  the  present
 international  set-up.  We  should  also
 realise  that  today  not  even  in  com-
 mercial  matters  is  each  nation
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 supreme.  There  is  the  GATT  Agree-
 ment,  under  which  we  have  to  sur-
 render  some  of  our  commercial  rights
 to  some  international  organisation  or
 international  convention.  Then  in
 Europe  there  is  the  European  Com-
 mom  Market  or  the  Free  Trade  area
 where  each  nation  has  surrendered
 some  of  its  commercial  and  fiscal
 powers  to  a  common  organisation.  In
 India  also,  a  few  years  ago  the  Indus
 River  Water  Dispute  was  referred  to
 the  World  Bank.  If  it  had  happened
 in  the  l9th  Century,  we  could  have
 diverted  the  water  somewhere  through
 the  channel  which  rung  through  the
 Indian  territory.  But  this  cannot  be
 done  today;  we  have  to  go  to  the
 International  Bank  and  agree  to  abide
 by  its  gecision.  That  is  the  civilised
 code  of  conduct.  We  should  also
 realise  that  the  behaviour  of  a  nation
 depends  to  a  large  extent  on  the  poll-
 tical  connections  that  the  nation  can
 command  in  the  international  world.
 We  should  realise  that  in  our  conflict
 with  Pakistan,  we  have  practically  no
 friend  to  help  us.  Pakistan  is  the
 creation  oof  the  Anglo-American
 Powers,  and  according  to  the  wrong
 assessment  of  the  international  stra-
 tegy  they  have  created  Pakistan,  sim-
 ply  perhaps  with  the  motive  that
 India  may  not  become  too  strong.  50,
 the  raison  d'etre  of  Pakistan  ig  to
 create  trouble  for  India,  and  the  crea-
 tors  of  Pakistan  to  a  very  great  extent
 somehow  condone  all  these  misdeeds
 of  Pakistan.  I  am  sure  even  the
 USSR  will  not  come  forward

 it  gee  अन्य  wear  :  उपाध्यक्ष
 महोदय,  यह  बहुत  महत्व  का  विषय  है  जिस  पर
 चर्चा  चल  रही  हैं।  लेकिन  हाउस  में  इस  समय
 गणपूर्ति  नहीं  है  ।
 Mr.  Deputy-Speaker:  The  hon

 Member  may  kindly  resume  his  seat.
 There  is  no  quorum.  The  bell  fs  be-
 ing  rung—

 Now,  there  is  quorum.  Shri  A,  C.
 Guha  may  now  resume  his  speech.

 Shri  A,  C.  Guha:  I  am  sure  that
 even  the  USSR  will  not  come  forward
 openly  help  us  in  this  matter  of
 our  struggle  with  Pakistan.
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 I  was  referring  to  our  position  in

 the  international  world  vis-a-vis
 Pakistan.  In  this  struggle  against
 Pakistan,  as  I  was  gaying,  we  have  no
 friends  in  the  world.  Some  nations
 may  show  us  some  lip-sympathy,  but
 we  would  not  get  any  materia]  or
 substantial  help  from  any  nation,
 including  the  USSR.  No  nation  will
 even  say  that  Pakistan  js  an  aggtes-
 sor,  We  should  realise  that  posi-
 tion,  and  in  the  context  of
 that  position  we  should  fraine  our
 own  policy.  So,  we  in  India  cannot
 afforg  to  defy  world  opinion,  however
 much  We  may  like  to.  We  should
 also  realise  that  our  military  strength
 has  its  Limitation.  .  know  that  there
 has  been  much  improvement  since
 October,  ‘1962,  and  that  has  been
 demonstrated  in  several  spheres  such
 Qs  twice  in  Kargil  and  also  da  Kutch
 and  elsewhere,  but  still  it  has  certain
 limitations.  From  the  military  point
 of  view,  we  cannot  claim  that  we  are
 a  powerful  or  strong  nation.  We  are
 building  up  our  military  forces.  It
 will  require  some  years  yet  for  India
 to  be  called  a  militarily  powerful
 nation.

 My  hon.  friend  Shri  Indrajit  Gupta
 yesterday  made  a  bitter  criticism  about
 this  pact.  At  the  very  outset,  I  should
 say  that  he  has  made  a  confusion  bet-
 ween  arbitration  and  tribunal,  and  it
 dooks  as  if  he  hag  equated  the  two  or
 identified  the  ong  with  the  other.
 Here,  the  word  used  has  always  been
 tribunal’  ang  not  arbitration.  As  I
 have  said  already,  on  previous  occa-
 sions  also,  international  disputes  have
 been  referred  to  some  tribunal,  and  In
 the  959  agreement  with  Pakistan
 also,  there  has  been  mention  about
 referring  disputes  to  a  tribunal,  but
 somehow  that  hag  not  come  about  be-
 eause  of  the  intransigent  attitude  of
 Pakistan,

 Only  about  two  days  ago,  on  the
 I5th  August,  1965,  my  hon,  friend  Shri
 Indrojit  Gupta  had  contributed  an
 article  to  The  Statesman  in  which  he
 Mad  advocated  the  gettloment  of  even
 acute  territorial  disputes  by  peaceful
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 means’  which  he  thinks  ‘is  not  only indispensable  but  feasible,  although  it
 requires  restraint,  patience  and  time.!, For  the  Sino-Indian  dispute,  he  has
 Suggested:

 “to  consider  concrete  methods of  settling  the  issue  which  can  be
 voluntarily  applied  with  the  aim
 of  establishing  friendly  and  equal
 Telations.”,

 He  has  further  suggested:
 “Many  such  methods  are  known

 in  history—exchange  of  territories
 on  8  basis  of  mutual  benefit,  ces-
 aion  of  some  area  to  restore  jus-
 tice,  lease  of  territory  on  equit- able  terms,  joint  exploitation  of
 disputed  areas,  demilitarisation,
 neutralisation,  freezing  of  claims
 and  so  on.”.

 Incidentally  he  has  also  suggested  that
 the  Aksai  Chin  Road  may  be  given  to
 China  either  on  lease  or  on  some
 agreement  so  that  China  may  use  that
 road.  When  all  these  things  are
 admissible  in  our  dispute  with  China, I  cannot  understand  why  these  should
 not  be  advisable  in  our  dispute  with
 Pakistan.  My  hon.  friend  has  urged
 in  that  article  that:

 “Thig  is  a  plea  for  Indian  initia-
 tive”,

 And  this  is  what  he  has  suggested  in
 regard  to  the  Sino-Indian  dispute.
 But  here  when  the  Government  of
 India  have  taken  the  initiative,  my
 hon.  friend  hag  come  out  against  this
 agreement,  basically  ignoring  the
 argument  which  he  had  put  forward
 only  two  days  ago  in  regarq  to  the
 dispute  between  India  and  China,

 Some  of  my  hon.  friends  in  the
 Opposition,  particularly,  from  the  PSP
 have  moved  an  amendment  seeking  to
 discard  this  agreement  on  the  ground
 that  it  is  contrary  to  the  spirit  and
 letter  of  the  resolution  passed  on  the
 8th  April,  1965.  I  do  not  see  how
 this  agreement  can  be  contrary  to  the
 spirlt  or  letter  of  the  resolution  pas
 Seq  by  this  House.  The  resolution
 simply  stated  that  we  shall  have  no-
 thing  to  do  with  Pakistan  unless  we
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 drove  them  out  of  our  territory.
 There,  the  words  were  ‘drive  out’,
 but  here,  the  case  ig  of  a
 voluntary  vacation’.  That  is  the  only
 difference.

 I  do  not  think  that  any  party  or  any
 individual  in  the  House  will  advocate
 that  Indig  should  recklessly  go  on
 with  war  preparations  against  Pakis-
 tan.  We  have  been  hearing  of  the
 horrors  of  the  war  in  Viet  Nam.  That
 is  a  very  limited  war.  But  if  there
 were  to  be  any  war  between  India
 and  Pakistan,  it  will  not  be  a  limited
 war,  but  it  will  be  on  two  fronts,  and
 that  will  mean  hardship  to  millions  of
 People  besides  destruction  of  proper-
 ‘ties  running  to  hundreds  of  crores  of
 rupees,  So,  we  should  think  hundred
 times  before  we  can  think  of  anything
 on  the  lines  of  preparing  for  a  war
 against  Pakistan.  We  have  always
 ‘been  exercising  restraint  and  that  is
 according  to  the  civilised  code,  accord-
 ing  to  our  own  convention  and  accord-

 -ing  to  the  ideology  of  our  country.
 This  House  had  advocated  not  once
 but  repeatedly  and  has  expressed  its
 desire  and  its  wish  for  the  peoceful

 t  of  all  boundary  disputes.
 This  is  one  of  those  examples  which
 India  has  set  for  the  peaceful  settle-
 ment  of  boundary  disputes.

 When  there  is  a  boundary  dispute,
 there  is  always  the  risk  of  elther  party
 losing  some  of  its  points.  My  hon.
 friend  who  had  preceded  me  had  said

 -that  out  of  these  3500  square  miles,  if
 India  were  to  lose  000  square  miles
 or  even  20  square  miles,  then  that
 woulg  be  a  loss  to  India.  Similarly
 Pakistan  may  also  argue  that  if  out  of
 their  claim  for  3500  square  miles  they
 do  not  get  the  whole  of  itor

 Shri  U,  M.  Trivedi:  It  is  a  bogus
 claim,  So,  let  not  my  hon.  friend  put
 forward  that  proposition.

 Shri  A,  0.  Guha:  That  is  truce.  We
 say  that  it  is  a  bogus  claim,

 Shri  U.  M.  Trivedi:  We  ought  to
 have  driven  them  out.

 Shri  A.  C,  Guha:  When  im  a  law
 eourt,  the  two  parties
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 Shri  U.  M.  Trivedi:  Why  should  we

 go  to  the  law  court  itself?
 Shri  A.  C,  Guha:  Each  party  may

 think  that  its  claim  is  justified,  and
 that  the  claim  of  the  other  party  is  not
 justified

 Shri  U.  M.  Trivedi:  There  i;  no
 justification  for  going  to  court.  We
 ate  sure  of  our  own  claim,

 Shri  A.  c  Guha:  Similarly,  Pakis-
 tan  may  also  be  sure  of  her  claim...

 Shri  U.  M.  Trivedi:  She  can  have
 no  claim,

 Shri  A.  C.  Guha:  Moreover,  this  is
 not  the  first  time  that  a  dispute  has
 been  referred  to  a  tribunal.
 Under  the  previous  agreement  of  059
 also,  there  was  a  reference  to  a  tri-
 bunal  of  a  border  dispute.  But  it  did
 not  come  about  because  of  some
 intransigent  attitude  on  the  part  of
 Pakistan.

 Having  said  this,  I  should  like  to
 say  a  few  words  to  Government  about
 their  attitude  towards  Pakistan.  We
 have  all  along  been  indulgent...

 Dre  M.  s.  Amey  (Nagpur);  Over-
 indulgent.

 Shri  A.  C,  Guha:  ....to  Pakistan.
 I  think,  to  some  extent,  il  was  reason-
 able,  and  expected  also.  Pakistan.
 after  all,  was  just  a  part  of  our
 country  and  our  nation  only  I6  or  It
 years  ago.  It  requires  some  time  to
 adjust  our  mind  to  think  that  the  citi-
 tens  of  Pakistan  are  hostile  and  alien
 people.  There  are  even  now  many
 families  on  this  side  and  on  that  side
 who  are  relatives,

 Dr.  M.  ss.  Aney:  Then  why  did  they
 separate?

 Shri  A.  C,  Guha:  All  right,  He
 need  not  interrupt  me.

 I  should  say  that  Government  should
 now  think  how  long  they  will  ga  on
 with  this  indulgent  attitude.  All  our
 record  of  relationship  with  Pakistan
 has  been  a  record  of  broken  pledges
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 and  disrespected  agreements;  they
 have  not  redeemed  or  respected  any
 agreement.  Even  before  the  Nehru-
 Liaquat  Pact,  there  was  the  Nehru-
 Noon  Pact  regarding  the  Indus  waters.
 Later  on,  they  said  that  the  agree-
 ment  was  signed  under  duress.  They
 came  the  Nehru-Liaquat  Pact  and
 other  subsequent  pacts.  They  have
 not  observed  any  pact  either  in  spirit
 or  in  letter,  They  have  been  creating
 problems  and  border  disputes  year
 after  year.

 The  Kutch  dispute  was  created  only
 in  1959,  Then  they  started  many
 border  disputes  in  West  Bengal
 and  Assam  side.  I  think  the  real
 remedy  here  is  to  be  not  always  on  the
 defensive  but  to  act  just  as  our  Indian
 forces  have  in  taking  possession  of
 two  posts  in  Kargil  which  we  had  to
 hand  over  on  the  persuasion  and
 assurances  of  the  UNO.  We  should
 adopt  this  attitude.  Wherever  there
 is  a  border  dispute,  we  should  run
 into  their  territory  and  attack  their
 operation  bases  and  posts.

 Moreover,  we  have  justifiable
 grounds  to  make  our  own  border
 claims  also.  Under  one  interpretation
 of  the  Radcliffe  Award,  about
 12  police  stations  jn  ‘he  dis-
 trict  of  Sylhet  (which  ५  5
 originally  in  Assam)  should  have
 come  to  India.  Why  should  we  not
 raise  that  border  dispute  and  imitate
 some  of  the  methods  adopted  by  Pak-
 istan  as  regards  Kutch,  Kashmir  or
 even  Assam  and  West  Bengal?  Then
 the  Chittagong  Hill  Tracts  area  was
 not  within  the  competence  of  the  Rad-
 cliffe  Commission  for  giving  any
 award.  There  was  only  3  per  cent
 Muslim  population  there,  the  rest  97
 per  cent  of  the  population  being
 Hindu.  Yet  the  Chittagong  Hill  Tract
 was  handed  over  to  Pakistan.  This
 is  a  suitable  case  for  a  border  dispute.
 This  will  give  us  immense  communn-
 cation  facilities,  if  we  can  raise  this
 el:’m  there  and  assert  it.  It  was  not
 ar  riministered  area;  it  was  some-
 thire  like  a  native  state,  something
 like  the  Kathiawar  States,  small
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 States,  So  it  was  not  within  the
 competence  of  the  Radcliffe  Commis-
 sion  to  give  any  award  over  this
 territory.

 As  I  said,  now  our  attitude  should
 not  always  be  on  the  defensive,  We
 should  also  take  an  aggressive  attitude
 to  Pakistan  in  pursuance  of  some  of
 the  disputes,

 Lastly,  I  would  like  the  External
 Affairs  Minister  to  look  into  the  work-
 ing  of  his  own  Ministry.  |  think  the
 whole  House  will  agree  that  the  Mini-
 stry  requires  g  rude  shake-up.  This
 date,  |  January  1965,  was  fixed  on
 wrong  information.  The  External
 Affairs  Ministry  officials  misled  the
 Minister  and  the  Prime  Minister  to
 accept  that  date.  When  the  Berubari
 agreement  was  signed,  it  was  alleged
 that  the  Chief  Secretary  of  West
 Bengal  was  kept  waiting  outside  the
 closed  room  in  which  the  officials  of
 the  Ministry  were  discussing  the  mat-
 ter  with  their  counterparts  in  Pakis-
 tan.

 Mr,  Deputy-Speaker:  We  are  now
 discussing  the  Kutch  agreement.

 Shri  A.  0.  Guha:  Similarly  in  re-
 gard  to  the  Kutch  affair,  it  is  alleged
 that  the  Gujarat  Government  has
 not  been  properly  consulted.  This
 state  of  affairs  should  not  be  sllowed
 to  continue.

 With  these  words,  I  support  the
 agreement.

 Mr.  Deputy-Speaker:  Shri  Dinen
 Bhattacharya.  Hon.  Members  will  take
 only  ten  minutes  each.

 Shri  Dinen  Bhattacharya  (Seram-
 pore):  In  spite  of  the  grave  situation
 in  Kashmir  at  the  present  moment,
 our  Party  does  not  consider  the  Kutch
 agreement  inimical  to  the  national
 interest,  We  lend  our  support  to  the
 decision  of  the  Government  leaders  to
 settle  the  dispute  across  the  table
 rather  than  through  military  action,

 At  the  same  time,  I  must  say  that
 it  is  most  unfortunate  that  a  Jange-
 rous  precedent  has  been  set  by  the
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 leaders  of  our  Government  by  not
 coming  to  an  agreement  on  their  own
 initiative  or  with  the  good  offices  of
 some  respected  Afro-Asian  leaders
 who  are  really  interested  in  building
 up  friendship  between  Asian  and
 African  countries.  The  method  that
 has  been  adopted  is  a  most  dangerous
 one,  namely,  to  bring  about  a  settle-
 ment  under  the  umbrella  of  the  com-
 monwealth  which  is  now  there  in
 the  form  of  a  neo-colonialism  to  carry
 on  the  exploitation  of  Asia  and  Africa
 by  the  Britishers.  Our  leaders  have
 not  yet  taken  a  lesson  from  the  hap-
 penings  in  Kashmir.  Even  the  pre-
 sent  situation  gives  a  true  picture  of
 how  the  nefarious  game  is  played  be-
 hind  the  back  by  these  imperialist
 powers,  The  infiltrators  who  are  there
 at  present  carrying  on  sabotage  acti-
 vities  in  Kashmir  are  there  at  the
 instance  of  the  Pakistan  ruling  class
 which  is  always  provoked  by  these
 imprelialist  powers.  There  is  every
 justification  to  apprehend  that  Kutch
 will  become  another  plague  spot
 where  the  imperialists  conspiracy  can
 ‘thrive  at  the  cost  of  our  people.

 The  most  objectionable  and  dange-
 rous  feature  of  the  agreement  is  the
 provision  for  setting  up  a  tribunal.
 Here  reliance  has  been  placed  on  the
 imperialists,  In  case  of  disagreement
 as  to  the  selection  of  a  chairman,  the
 UN  Secretary  General  will  appoint  his
 mominee.  We  are  now  having  the
 bitter  experience  of  the  functioning
 of  the  UN  observers  in  Kashmir.
 Even  the  Minister  of  Information  and
 Broadcasting,  Shrimati  Indira  Gandhi,
 had  to  express  her  great  concern  at
 the  beheviour,  so  conspicuous,  of  the
 U™  observers.

 If  at  all  a  tribunal  becomes  unavoid-
 able,  we  must  see  that  It  is  composed
 of  three  non-aligned  nations’  represen-
 tatives.  We  must  not  rely  on  any
 imperialist  power  for  the  settlement  of
 any  dispute.  There  has  been  g9me
 misunderstanding  in  some  sections
 in  the  country  to  the  effect  that
 India  has  surrendered  and  lost  some-
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 thing  by  this  agreement,  It  has  been
 created  by  the  failure  of  Govern-
 ment  to  create  confidence  in  tic  peo-
 ple  by  giving  to  them  honcst  and
 straightforward  information  about
 the  dispute,  It  has  been  mentioned
 by  some  speakers  that  the  real  hop-
 Penings  and  the  true  picture  were
 not  placed  before  the  people  al  the
 time  the  situation  was  getting  worse,
 Lack  of  vigilance  on  the  part  of  Gov-
 ernment  also  created  doubts  in  the
 People  about  this  agreement,  In  spite of  all  the  weakness  in  the  agrce-
 ment,  We  would  urge  on  our  Govern-
 ment  leaders  to  make  an  all-vut  and
 sincere  effort  to  create  an  atmos-
 Phere  for  a  peaceful  settlement  of
 the  dispute.

 If  despite  all  attempts  any  threat
 comes  from  any  quarter,  we  piedge our  full  support  for  the  defence  of
 our  sovereignty,  independence  and
 territorial  integrity,

 Now,  in  this  connection  I  will  men-
 tion  one  thing.  A  start  has  been  made
 for  a  peaceful  settlement  with  Pakis-
 tan  which  is  more  so  our  neighbour. Our  party  wants  that  the  same  pro- cedure  should  be  followed  tor  gett-
 ling  our  problems  with  China.  The
 urgency  of  this  was  empratically
 stressed  by  no  less  a  person  than  our
 most  respected  President  very  recent-
 ly  in  the  course  of  a  specch  in
 Mettur.  I  will  quote  what  our  Presi-
 dent  said  in  the  course  of  his  speech.
 He  said:

 “It  is  essential  for  us  to  come
 to  terms  with  our  neighbours,
 China  and  Pakistan,  terms  with
 honour  and  dignity.  We  are  now
 spending  a  great  deal  of  mioncy
 on  military  expenditure,  nearly
 Ra,  900  crores.  This  is  at  a  time
 when  the  eternal  needs  of  our
 country  demand  so  much  atten-
 tion.  If  we  are  able  to  settle  with
 our  neighbours,  it  will  be  pussi- ble  for  us  to  divert  these  funds
 for  the  purpose  of  Internal  deve-
 lopment.”
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 [Shri  Dinen  Bhattacharya]
 Sir,  it  reflects  the  real  aspirations

 of  the  whole  mass  of  the  people  of
 India,  because  a  peaceful  settlement
 with  our  neighbours  will  lizip  in  a
 Breat  way  in  solving  the  crisis  ihat
 our  country  is  now  facing  in  respect
 of  our  economy.

 With  these  words,  Sir,  I  support  the
 motion  that  has  been  moved  here  by
 our  hon.  Prime  Minister.

 Shri  Oza  (Surendranagar):  Mr.  De-
 ‘puty-Speaker,  today  a  Member  from
 the  left  has  replied  to  a  cevtain  ex-
 tent  to  a  Member  of  the  right  commu-
 nist  party,  and  I  think  the  latter  will
 reconcile  himself  to  certain  observa-
 tions  made  by  his  erstwhile  friend
 who  is  now  sitting  to  his  left,

 We  heard  today  Shri  Trivedi.  If
 friends  like  Shri  Trivedi  had  their
 way  in  this  country,  no  settlement
 could  be  had  through  peaceful  negu-
 tiations.  Every  dispute  must  be  re-
 solved,  according  to  him,  through  a
 show  of  strength.  We  are  fortunate
 that  they  can  only  demonstrate  before
 Parliament  House  but  have  not  got

 venough  strength  anywhere  in  any  part
 of  the  country.  It  is  good  to  have  a
 fiant's  strength...

 aft  हुकम  चादर  कछ  बाय  :  हमने  अपनी
 शक्ति  दिखा  दी  हू  ।

 थी  कोना:  देख  लेंगें।  967  is  not  far
 away.

 It  is  good  to  have  a  giant's  strengtn
 but  unwise  to  use  it  like  g  giant.  Let
 him  take  a  lesson  from  that.

 My  hon.  friend  Shri  Yadav,  while
 speaking  on  this  motion,  condemned
 this  agreement,  but  in  the  same
 breath  pleaded  for  a  confederation
 between  Pakistan  and  India.  He  wants
 to  go  to  war  with  Pakistan  cn  the
 smallest  issue  and  he  has  condemned
 the  present  agreement,  which  accord-
 ing  to  me  and  as  has  been  pointed  out
 rightly  by  several  friends  on  this  side
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 is  absolutely  consistent  with  our  ideal
 of  self-respect.  He  wants  us  to  go  to
 war  with  Pakistan  on  this  issue,  but
 at  the  same  time,  like  his  leader,  Is
 always  pleading  for  a  confederation
 with  the  people  of  Pakistan.  How  far
 that  is  consistent,  we  can  very  well
 judge.

 It  has  been  pointed  out  by  several
 friends  from  the  opposition  that  chis
 agreement  is  not  consistent  with  our
 self-respect.  I  wonder  how  it  4५  not.  I
 am  also  not  in  agreement  with  some
 clauses  of  this  agreement  and  cn  some
 occasion  I  have  ventilated  my  view-
 point  rather  strongly  on  some  of  the
 tlauses.  But  we  should  always  under-
 stand  that  certain  things  flow  from
 our  acceptance  of  referring  this  matter
 to  a  tribunal,  In  959  we  agreed  with
 Pakistan  that  if  it  is  not  possible  for
 us  to  resolve  these  disputes  through
 peaceful  negotiations  across  the  tabl+
 we  will  ultimately  refer  this  matter  to
 a  tribunal.  We  cannot  go  back  on  our
 word,  Having  agreed  to  refer  the  mat-
 ter  to  tribunal,  certain  things  flow
 from  it,  for  example  status  quo  ante.
 When  the  parties  go  to  a  tribunal  we
 Must  agree  to  preserve  the  छ  nditions
 on  both  sideg  as  they  were  on  a  par-
 ticular  date  to  be  agreed  upun  between
 the  parties.  Otherwise  there  js  no  point
 in  going  to  8  tribunal.  So  when  we
 have  agreed  that  we  will  withdraw  our
 armed  forces  from  the  border,  that
 does  not  mean  that  we  are  swallow.
 ing  a  bitter  pill,  as  wag  pointed  out  by
 my  hon.  friend  Shri  Indrajit  Gupta.  We
 have  got  our  army  in  Bhuj  which  is
 not  far  away,  it  is  within  striking
 distance,  In  Chad  Bet  we  had  only  our
 armed  police  on  the  Ist  of  January.  and
 that  we  will  be  able  to  maintain,  Then
 our  armeg  police  was  patrolling  right
 up  to  Kanjarkot.  That  we  are  entitled
 to  do.  Pakistan  had  to  vaciute  Kan-
 jarkot  and  it  wil]  not  be  possible  for
 them  to  come  below  the  international
 line,  They  will  come  only  for  the
 limited  purpose  of  patrolling  the  Ding
 Suraj  area,  that  tract,  about  which  it
 seems  they  have  given  prima  facte
 evidence  to  Mr.  Harold  Wilson  and
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 some  other  friends.  About  this  I  want
 to  say  something.  We  are  in  posses-
 sion  of  incontrovertible  proof  that
 Pakistan  was  never  patrolling  Lhis
 area  on  the  Ist  of  January.  As  Shri
 Guha  hag  rightly  pointed  out  that  In
 the  case  of  East  Pakistan  and  West
 Bengal  the  Government  of  West  Hen-
 gal  wag  not  taken  into  confidence
 with  the  result  that  we  had  to
 undergo  certain  handicaps  and  we
 were  not  able  to  negotiate  ag  much
 in  the  interest  of  the  country  as  was
 Possible,  in  the  same  way  if  in  this
 case  also  the  Government  of  Gujarat had  been  taken  into  confidence  and
 if  all  the  proofs  that  are  available
 with  that  Government  were  placed before  the  proper  authorities  I  am  sure
 that  we  would  not  have  conceded  this
 right  of  patrolling  the  Ding-Sprai
 area  to  Pakistan.  But  that  is  a  small
 matter,  After  all,  it  loses  its  rele-
 vance,  because  soon  the  matter  will
 be  going  before  the  tribunal.  Within
 four  months  the  matter  has  got  to
 go  before  the  tribunal,  and  before  the
 tribunal,  we  have  a  very  strong  case,
 and  I  have  no  doubt  about  the  ulti-
 mate  findings  of  the  tribunal,

 Pakistan  is  laying  a  very  big  claim
 on  this  area.  But  history  is  very  well
 known.  This  area  is  known  as  the
 Rann  of  Kutch.  Kutch  was  a  Part  C
 State.  It  has  acteded  to  the  Indian
 Union,  and  along  with  it  this  part  of
 the  land  also  has  acceded  to  India.
 This  is  a  fact  which  cannot  be  con-
 troverted,  and  I  am  sure  the  Tribu-
 nal  which  will  consist  of  international
 jurists  will  come  to  the  right  conclu-
 sion.  But  even  Pakistan,  while  laying
 its  claim  on  this  area,  has  conceded
 that  this  area  is  known  as  the  Rann
 of  Kutch,  In  Article  3(i)  (B)  we  say
 —and  these  words  are  written  at  the
 instance  of  Pakistan—‘“Pakistan  claims
 that  the  border  between  India  and
 Pakistan  in  the  Rann  of  Kutch  runs
 roughly  along  the  24th  Para!lel  etc.”
 That  is,  in  the  Rann  of  Kutch—not
 in  the  Rann  of  Sind.  This  whole  area
 is  known  as  the  Rann  of  Kutch,  right
 up  to  the  international  boundary.
 When  Kutch  has  acceded  to  and  has
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 become  an  integral  part  of  the  Indian
 Union,  how  can  Pakistan  have  any
 claim  over  this  area?  It  ig  by  itself
 self-contradictory,  and  [  am  sure  the
 international  jurists  will  look  into  this
 and  ultimately  the  tribunal  will  give
 its  right  verdict  in  favour  of  India.

 As  was  rightly  pointed  out  by  cer-
 tain  friends  who  spoke  before  me,  the
 spirit  behind  ing  to  an  agri  t
 with  Pakistan  has  been  laid  down  in
 the  preamble.  It  reads:

 “WHEREAS  both  the  Govern-
 ments  of  India  and  Pakistan  have
 agreed  to  a  cease-fire  and  to  res-
 toration  of  the  status  quo  as  at  |
 January  1965,  in  the  area  of  the
 Gujarat/West  Pakistan  border,  in
 the  confidence  that  this  will  alao
 contribute  to  a  reduction  of  the
 present  tension  along  the  entire
 Indo-Pakistan  border;”

 It  is  really  a  paradox,  it  is  a  pity,
 that  exactly  whéfi  these  words  were
 being  written,  or  the  documents  were
 being  signed,  Pakistan  was  preparing
 itself  to  carry  out  the  recent  incur-
 aions  or  invasions  which  it  has  made
 along  the  cease-fire  line.

 To  call  this  an  infiltration  is  also
 wrong.  Friends  in  Kashmir  are  feel-
 ing  hurt  when  we  say  that  this  is
 infiltration  by  some  people  across  the
 cease-fire  line.  They  say  this  is  a
 waked  invasion  made  by  Pakistan  on
 Indian  territory,  and  we  must  take  it
 as  such.  It  is  not  necessary  for  peo-
 ple  to  come  in  uniforms  to  invade  a
 country,  They  may  don  any  dress  and
 come  and  invade  our  country.  Simply
 because  they  are  coming  in  civilian
 dress,  disguising  themselves  sometimes
 even  in  female  clothes,  it  docs  not
 mean  that  It  is  only  infiltration.  Per-
 fons  trained  by  Chinese  officers  and
 some  of  the  army  officers  of  Pakistan
 are  coming  across  the  border,  and
 they  came  right  up  to  Srinagar.  They
 wanted  to  capture  the  air  field,  to
 take  over  the  All  India  Radio  station,
 they  have  killed  one  guard,  This  ts
 not  a  small  thing.  This  is  not  an  act
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 (Shri  Oza]
 of  infiltration,  but  naked  invasion.  I
 think  it  is  high  time  that  this  House
 and  the  country  took  up  the  mafter
 very  seriously.

 When  we  say  that  we  want  to
 honour  this  agreement,  it  docs  not
 mean  that  it  will  be  done  in  all  even-
 tualities,  that  we  will  swallow  what-
 ever  humiliation  is  hurled  at  us.  As
 was  correctly  pointed  out  by  Shri
 K.  C.  Pant,  the  time  has  come  when
 we  should  sink  our  differences.
 Merely  because  we  are  wedded  to
 peace,  to  resolving  all  our  differences
 through  peaceful  negotiations,  it  does
 not  mean  that  we  ore  going  to  com-
 Promise  with  our  self-respect.  I  am
 sure  that  Pakistan  will  also  realise
 that  it  cannot  in  this  manner  trifle
 with  our  integrity  and  honour.

 The  people  of  Kashmir  have  stood
 up  like  men,  It  is  no  use  saying  that
 the  people  of  Kashmir  have  on  8
 large  scale  collaborated  with  those
 who  have  invaded  that  part  of  the
 country.  On  the  contrary,  the  Inva-
 ders  got  no  co-operation  from  the
 local  population.  The  local  popula-
 tion  is  co-operating  with  our  army,
 with  the  authorities  there,  and  by  and
 large  the  invaders  have  failed
 to  get  the  co-operation  wihich
 they  anticipated  they  would  be  able
 to  get.  Let  us  not  let  down  the  people
 of  Kashmir  who  have  stood  by  us  and
 who  expect  that  India  will  also  stand
 by  them  and  protect  the  integrity  tha
 is  ours.  a

 ft  प्रकादावीर  शास्त्री  (बिजनौर):
 उपाध्यक्ष  महोदय,  भारत  सरकार भौर
 प्रधान  मंत्री,  श्री  लाल  बहादुर  शाली,  ने
 देश  के  लिए  यह  एक  अपमानजनक  शौर
 डूबते  समझोता  किया  है  |  इसके  प्रनुसार
 ट्रपति  3500  बर्ग  मील  धरती  को  विवाद-
 पद  स्वीकार  कर  के  हम  प्र पने  घर  में  प्रगति
 सेवायें  नहीं  रख  सकेंगे,  जब  कि  पाकिस्तानी
 सेनायें  झपने  स्थान  पर  ज्यों  की  त्यों  डटी
 रहेंगी  i  इस  के  प्रति रिक्त  इस  समझौते  के
 प्रसार  हमारी  धरती  पर  डींग  कौर  सुनाई
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 के  बीच  में  23  मील  के  हिस्से  में  पाकिस्तान
 की  पुलिस  गश्त  कर  सकेगी  ।  दो  चौकियों
 को  भी  हमने  खाली  किया  है  t

 इस  प्रकार  का  समझौता  पहले  कर  के
 शौर  बाद  में  भ्र पने  बहुमत  के  गय॑  के  भ्राता
 पर  संसद  की  स्वीकृति  लेने  का  प्रधान  मंत्री
 झ्र ौर  सरकार  का  यह  प्रयास  पहली  बार  नहीं
 है  ।  इससे  पहले  भी  भारतीय  प्रधान  मंत्री
 श्रीलंका  के  साथ  इसी  प्रकार  का  एक  ग्रपमान-
 जनक  समझौता  कर  के  संसद  से  उस  की
 स्वीकृति  ले  चुके  हैं  |  मैं  यह  चाहता  हूं  कि
 सरका:  के  काम  करने  के  इस  ढंग  में  द्रव  कुछ
 परिवर्तन  लाना  चाहिए  ।  न  केवल  वर्तमान
 प्रधान  मंत्री,  अपितु  पहले  प्रधान  मंत्री  भी
 इसी  प्रकार  के  निर्णय  दो  बार  पहले  ले  चुके  थे  ।
 एक  बेरुवाड़ी  के  सम्बन्ध  मैंग्रोव  दूसरा  पंजाब
 के  सीमा-निर्धारण  के  सम्बन्ध  में--कि  पंजाब
 का  कितना  हिस्सा_  पाकिस्तान  को  दिया
 जाय  ry

 जब  भारतीय  संविधान  में  यह  स्पष्ट
 है  कि  इतना  धरती  का  भाग  हमारा  है,  तो
 उस  का  कितना  भाग  किसी  दूसरे  को  वैसे
 दिया  जाय,  इस  प्रकार  के  महत्वपूर्ण  निर्णय
 लेते  समय  सरकार  के  लिए  कोई  एक  प्राची र-
 संहिता  का  निर्माण  भ्र वश्य  होना  चाहिये  ny
 यह  सरकार  हमारी  धरती  दूसरे  देशों  को
 देते  समय  इतनी  प्रा सानी  से  निर्णय  ले  ले
 शौर  बाद  में  अपने  बहुमत  के  झा घार  पर,
 संसद  से  उस  की  स्वीकृति  प्राप्त  करे,  इस
 परम्परा  में  शव  प्रवश्य  कुछ  न  कुछ  सं  गोधन
 होना  चाहिए  ॥

 इस  समझौते  की  प्ष्ठभूमि  में  इंग्लैंड
 शौर  उस  के  प्रधान  मंत्री,  शी  _विल्सन,  का
 प्रमुख  हाथ  है  t  ब्रिटेन  के  सम्बन्ध  में  मैं  स्वयं
 झपने  मुंह  से  कुछ  न  कह  कर  एक  विदेशी
 विद्वान  के  ही  शब्दों  में  यह  कहना  चाहता  हूं
 कि  यदि  इंग्लैंड  इस  समय  दुनिया  के  पर्दे
 से  हूट  जाय,  तो  दुनिया  की  बहुत  बड़ी  शरारत
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 बन्द  हो  सकती  है  ।  झगर  संसार  से  ब्रिटेन
 को  हटा  दिया  जाये,  तो  शांति  स्थापित
 हो:  सकती  है  ।  वे  शब्द  ये  हैं---  वर्ल्ड  माइनस
 ब्रिटेन  इज़  इक् वल टू  पीस  ma  इंग्लैंड  का  व्यवहार
 हमारे  साथ  क्‍या  रहा,  झगर  हम  पौने  दो
 सौ  साल,  के  पराधीनता  के  काले  इतिहास
 को  छोड़  भी  दें,  तो  भी  हम  यह  नहीं  भूल
 सकते  कि  i947  में  किस  तरह  मुस्लिम
 लीग  की  पीठ  थपथपा  कर  इंग्लैंड  ने  देश  का
 विभाजन  करवाया  |  किस  तरह  से  947
 में  ही  काश्मीर  पर  जब  हमला  हा  तो

 ब्रिटिश  जनरल  ने  पाकिस्तानी  सेनाग्र ों
 की  कमान  प्रपने  हाथ  में  ली  ।  किस  तरह
 काश्मीर  का  युद्ध  बीच  में  ही  रोक  कर  हमारा
 केस  सुरक्षा  परिषद  को  भिजवाने, में  ब्रिटेन
 मे  मदद  की  |  किस  तरह  से  सुरक्षा  परिषद
 में  हमारा  केस  जाने  के  बाद  उसने  हमारा
 विरोध  किया  प्रौर  किस  तरह से  प्रन्तर्राष्ट्रीय
 राजनीति  में  इग्लैंड;  हमेशा  पाकिस्तान  का
 समर्थ न  करता  है  t  अरब  कच्छ  के  इस  प्रस्ताव
 के  पीछे  ब्रिटेन  का  जो  चालभरा  हाथ  रहा
 है  शौर  समझते, का  जो  ड्राफ्ट  कॉमनवेल्थ
 सेक्रेटेरियट  में  बैठ  कर  लिखा  गया  है,  इन
 सारी  बातों  को  देखने  के  बाद  हम  सरकार
 से  यह  चाहते  हैं  कि  शब  कम  से  कम  प्राग
 के  लिए  वह  पंख  खोल  कर  चले,  ब्रिटेन
 को  पहचाने  ौर  देखे  कि  भारत  के  प्रति
 पटेल  का  किस  प्रकार  का  चालभरा
 रख  रहा  है  ।

 जहां  तक  द्विब्युनल  का  सम्बन्ध  है,
 i959  प्रौढ़  l960  के  समझौते  में  यह

 स्थिति  थी  कि  ट्रिब्यूनल  का  एक  व्यक्ति
 भारत  का  होगा  शौर  दूसरा  पाकिस्तान  का
 होगा  ।  वे  दोनों  सिल  कर  अगर  किसी  चेयर-
 मेन  पर  सहमत  हो  गए,  तो  सभापति  की
 नियुक्ति  होगी  शौर  नगर  वे  सहमत  न  हो
 पाए  तो  बहू  प्रश्न  खटाई  में  रह  सकता  था  t
 afer  wa  इस  को  स्थिति  बिल्कुल  भिन्न
 हो  गई  है  ।  पाकिस्तान  झपना  एक  प्रतिनिधि
 रखेगा  जो  पाकिस्तानी  नागरिक  नहीं  होगा  ।

 Pakistan  Border  (M)
 एक  प्रतिनिधि  भारत  रखेगा,  जो  भारतीय
 नागरिक  नहीं  होगा  ।  थे  दोनों  मिलकर
 सभापति  का  चुनाव  करेंगे।  लेकिन  भगर  वे
 इस  सम्बन्ध  में  एकमत  न  हो  पाए,  तो  यू
 एन०  ato  के सेक्रटरी  जनरल  को  प्राधिकार
 होगा  कि  वह  सभापति  का  चुनाव  कराए  |
 केवल  इसी  एक  बात  से  प्रनुमान  लगाया  जा
 सकता  है  कि  इस  ट्रिब्यूनल  का  हमारे  बारे
 में  जो  निर्णय  होगा,  वह  भारत  के  पक्ष  में
 कितना  जायगा  ।  मैं  सेक्रेटरी  जनरल  की
 नीयत  पर  कोई  लांछत  नहीं  लगाना  चाहता,
 लेकिन  यूएन प्रो  में  हमारा  काश्मीर  केस
 पिछले  सन्नी  सालों  से  पड़ा  ढा  है  और  उस
 का  जो  परिणाम  है  उसी  से  हम  शंकित  हैं  |
 वह  जो  सभापति  होगा  उसका  झुकाव  हमारी
 झोर  होगा  या  पाकिस्तान  की  झोर  होगा  ।

 भारत  सरकार  का  कहना  है  कि  हमारे
 प्रमाण,  हमारी  दलीलें  शौर  हमारी  दस्ता-
 भेजें  बड़ी  पुष्ट  हैं  1  गांवों  में  एक  कहानी
 प्रचलित  है  कि  किसी  गोद  को  कहीं  से  एक
 कागज़  मिल  गया  ।  वह  पति  पत्नी  पर  रोज
 जमाने  के  लिये  कहने  लगा  कि  यह  यमराज
 का  सर्टिफिकेट  है  शौर  ह. 2  मुझ  कोई  नहीं
 मार  सकता  ।  बाद  में  वह  किसी  के  खेत  में
 चला  गया  ।  किसान  जब  इंडो  लेकर  उस  के
 पीछे  चला  तो  गोद  की  पत्नी  ने  कहा  कि
 सर्टिफिकेट  दिखाओ  ने  1  तब  उस  गीदड़  ने
 कहा  कि  दिखाऊं  किस  को,  यह  तो  पढ़ा-लिखा
 ही  नहीं  है  '  भारत  सरकार  के  प्रमाण  पुष्ट
 अवश्य  हैं,  लेकिन  जिस  ट्रिब्यूनल  के  सामने  ag
 प्रमाणों  को  ले  कर  जायगा  उन  की  नीयत
 शौर  बुद्धि  भी  तो  पुष्ट  होती  चाहिये  ।

 सबसे  बड़ी  बात  यह  है  कि  हम  इस  द्विगु-
 नल  के  निर्णय  को  कहीं  चुनौती  नहीं  दें  सकते  V
 इस  लिये  प्रारबिट्रेगन  की  कहीं  अपील  नहीं
 हो  सकती  है  ।  प्राम  तौर  पर  प्रारबिदेशन
 का  काम  यह  कविता  है  कि  उस  ने  धपना  निर्णय
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 (at  प्रकाश बोर  शास्त्री]
 दिया  कौर  उस  का  काम  समाप्त  हो  गया  I
 लेकिन  इस  ट्रिब्यूनल  के  सम्बन्ध  में  सब  से
 बड़ी  कठिनाई  यह  है  कि  निर्णय  भी  वही
 देगा,  उस  को  कार्यान्वित  भी  वही  करेगा,
 उस  को  चैलेंज  भी  कहीं  नहीं  किया  जा  सकता  |
 उस  के  बाद.  गर  कोई  कठिनाई  कराये,  तो  वहू
 'ट्रिब्यूनल  स्वयं  करा  कर  कार्यान्वित  भी  करा-
 देगा  ।  इस  से  बड़ी  दूर लता  इस  समझौते  की
 कोई  नहीं  हो  सकती  है  1  पता  नहीं,  सरकार
 ने  किस  प्रकार  इत  को  स्वीकार  कर  लिया
 है  |

 मैं  भारत  सरकार  पर  यह  आरोप  लगाना
 चाहता  हूं  कि  उसने  कच्छ  के  सम्बन्ध  में  शुरू  से
 ही  उपेक्षा  से  काम  लिया  है।  गुजरात  को  सर-
 कार  ने  इस  सम्बन्ध  में  बहुत  पहले  ही  भारत
 सरकार  को  सावधान  किया  था  झोर  कहा  था
 कि  &म  को  इस  दिशा  में  थोड़ा  सा  सतर्क
 रहना  चाहिये  t  भ्रमर  मेरी  जानकारी  ग़लत
 नहीं  है  तो  गुजरात  गवर्नमेंट  ने  i960
 में  भारत  सरकार  के  पास  प्रस्ताव  भेजा
 कि  सुरक्षा  की  दृष्टि  से  यह  भावश्यक  है  वहां
 पर  छः  सड़कें  बनाई  जायें  960  के  उस
 प्रोपोफॉल  पर  i962  में  यह  निर्णय  लिया
 गया  कि  केवल  एक  सड़क  को  जो  खा बदा
 से  छाड बेट  जाती  है,  स्वीकृति  दी  जाती  है,
 लेकिन  इस  स्वीकृति  के  लिये  भी  यह  शर्त
 रखो  गई  कि  इस  का  प्लान  हम  बनायेंगे,
 दस  के  बजट  एस् टी मेट्स  हम  देखेंगे  ।  उस  के
 बाद  भी  चीफ  इंजीनियर,  गुजरात,  यहां  पर
 पाया,  लेकिन  los  तक  उन  टेंडरों  की
 स्वीकृति  नहीं  दी  गई  ।  यह  सब  इस  बात  के
 प्रमाण  हैं  कि  भारत  सरकार  कच्छ  की  सीमा
 के  प्रति  कितनी  सतो  थी  ?  गुजरात  सरकार
 जहां  तक  मेरी  प्रगति  जानकारी  है  केन्द्रीय
 सरकार  को  बराबर  सके  करता  रही  है
 शौर  कहती  रही  है  कि  चीन  और  पाकिस्तान
 के  एश्रोमेंट  के बाद  कच्छा  को  सीमा  पर  खतरा
 बहुत  बढ़  गया  है  ।  बाप  इस  दिशा  में  मी
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 सावधान  हो  जायें  लेकिन  भारत  सरकार  इस
 दिशा  में  भी  सावधान  नहीं  हुई  ny

 एक  सब  से  बड़ी  बात  यह  है  कि  जिस
 डींग  शौर  सुराई  की  सड़क  के  बीच  में  भारत
 के  प्रधान  मंत्री  शौर  भारत  सरकार  ने  पाक
 पुलिस  की  गश्त  की  बात  मान  ली  है,  उसके
 सम्बन्ध  में  मैं  नन्दा  जी  से  पूछता  हुं  जरा
 वह  प्रधान  मंत्री  कोनोर  विदेश  मंत्री  को  कहें
 तो  कि  जिस  समय  उन्होंने  डींग  आर  सुराई
 के  बीच  गश्त  की  बात  स्वीकार  की  उस  समय
 क्या  उनको  पता  नहीं  था  कि  एस० प्नार०पी ०
 एक  रजिस्टर  मेंटेन  करती  है  ।  किस  किस
 तारीख  को  गश्त  लगाने  के  लिये  वह  गये
 कया  वे  सब  प्रमाण  उनके  सामने  नहीं  थे  ?
 वे  प्रमाण  मैं  मापकों  पढ़  कर  सुनाता  हुं  ।  ये
 प्रमाण  एस०्प्रार०्पी०  के  रजिस्टर  में  लिखे
 हुए हैं  96  में  मई  कौर  जून  में  तीन  धार
 उसने  गीत  की  ।  962  में  पानी  और  दल-
 दल  होने  के  कारण  हम  नहीं  जा  सके  ।
 963  के  जनवरी,  मार्च  और  प्रप्रैल  के  महीनों

 में  चार  बार  हम  गए  ।  «964  में मार्च  के
 महीने  में  पांच  वार  हम  गए  1  अप्रैल,  i964
 में  पांच  बार  गए  ।  मई  i964  में  नौ  बार
 गए  ।  जून  964  में  पांच  वार  गए।  सितम्बर,
 964  में  एक  बार  गए  ।  नवम्बर,  964

 में  एक  बार  और  28  दिसम्बर,  i964  को
 फिर  एक  बार  गए  ।  25  जनवरी,  i965
 से  पहले  जब  कि  पहली  बार  ऊंट  गाड़ी  के
 निशान  देखे  गए  उसके  बाद  भी  तीन  बार
 उस  क्षेत्र  में  हम  गए  जो  कंजरकोट  के  दक्षिण
 में  पड़ता  है.  कौर  जिसके  बारे  में  पाकिस्तान
 कहता  है  कि  हमारी  ऊंट  गाड़ियां  कौर  दूसरी
 गाड़ियां  बहां  चलता  थीं।  जनवरी  के  महीने
 में  पहली  बार  ऊंटगाड़ियों  के  निशान  देखे
 गए  |  उससे  पहले  भी  असिस्टेंट  कमांडेड  एस
 झारी  छाड़बेट  गेरीजन  i-i-965  से
 पहले  सात  बार  कंजर कोट  गए  और  शाबरी
 यार  7  जनवरी  i965  को  गए  पर  कंजर
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 कोट  के  दक्षिण  में  तव  तक  कोई  सड़क
 नहीं  थी  t

 प्रश्न  यह  है  कि  जब  इतने  प्रमाण  मौजूद
 थे  तो  उन  प्रमाणों  के  होते  हुए  भी  प्रधान
 मंत्री  श्री  लाल  बहादुर  शास्त्री  ने  कैसे  यह
 स्वीकार  कर  लिया  कि  |  जनवरी,  965
 को  कंजर कोट  के  बगल  में  एक  ऐसी  सड़क  थी
 जिस  पर  पाकिस्तान  की  ऊंटगाड़ियां या  दूसरी
 गाड़ियां  चलती  थीं  ?  या  तो  सच्चाई  यह
 है  कि  प्रधान  मंत्री  को  उनके  भ्र धि कारियों  नें,
 आफिस  के  कार्यकर्ताओं  ने  धोखे  में  रखा  |
 जिस  पग्राप्तार  पर  प्रधान  मंत्री  ने  यह  बात
 स्वीकार  की  ।  झगर  उन्होंने  प्रधान  मंत्री  को
 जानकारी  नहीं  दी  तो  राज  यह  सदन  बोर
 देश  मांग  करता  है  कि  प्रधान  मंत्री  के  कार्य-
 लय  के  उन  झ्र धि कारियों  को  दंडित  किया  जाये
 जिन्होंने  प्रधान  मंत्री  को  अंधेरे  में  रखा  |

 दूसरी  सब  से  बड़ी  बात  यह  है  कि  अगर
 प्रधान  मंत्री  को  यह  जानकारी  थी  तो  फिर
 मेरा  प्रधान  मंत्री  पर  आरोप  है  कि  प्रधान
 मंत्री  ने  देश  को  धोखे  में  रखा  बौर  संसद
 को  धोखे  में  रखा  ny  जब  वह  एक  जनवरी,
 965  के  पहले  की  बात  कहते  थे  उस  समय
 हमारे  दिल  दहलते  थे  ।  हमने  संसद  में  भी
 कहा  था  कि  पाकिस्तान  के  साथ  एग्रीमेंट
 करते  समय  7  जनवरी  965  की  बात  न
 कहों,  5  समस्त,  947  की  बात  कहों  ।
 लेकिन  प्रधान  मंत्री  जब  इतनी  हिम्मत  के
 साथ  कहते  थे  तो  हम  समझते  थे  कि  कोई  न
 कोई  मज़बूत  बात  इसके  पीछे  अ्रवश्य  होगी  ।

 प्रधान  मंत्री  जो  व्यक्तिगत  चर्चाप्ों
 में भौर  दूसरे  स्थानों  पर  भी  यह  कहते  हैं
 कि  यह  तो  इंटरनेशनल  एंडोमेंट  है,  ग्रन्वर्रा-
 ट्रीय  समझौता  है  ।  प्रन्तर्राष्ट्रीय  समझोता
 करने  के  बाद  कोई  भी  बढ़ा  देश  उससे  मृ कर
 कैसे  सकता  है  या  पोछे  उससे  कैसे  मुड  सकता
 है  ?  इसी  के  सम्बन्ध  में  मैं  कहना  चाहता  हूं
 कि  भ्रन्तर्राष्ट्रीय  समझौता  उस  के  साथ
 किया  जाय  जो  व्यक्ति  या  देश  समझौता
 करने  के  मूड  में  हो  ।  एक  व्यक्ति  तो  हम-
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 होते के  मूड  में  है  भौर  दूसरा  युद्ध  उन्माद
 में  पागल  है  ऐसी  अवस्था  में  उसके  साथ
 समझौता  कैसे  हो  सकता  है  ?

 पाकिस्तान  के  साथ  हमने  एक  समझौता
 l9so9M@re  i960%  किया  था।  पाकिस्तान

 ने  उसके  बाद  i965  में  भा  कर  कच्छ  की
 धरती  पर  आक्रमण  किया  t  जब  कच्छ  की
 धरती  पर  प्राक् रमण  हुआ  तो  i960  का
 समझौता  टूट  गया  |  i960  के  समझौते
 की  कोई  कीमत  नहीं  रही  ।

 दूसरा  समझौता  हमने  किया  कब  जब
 विलसन  साहब  के  चक्कर  में  धोखे  से  हम  फंस
 गए  जौर  हमने  इस  समझौते  को  स्वीकार  कर
 लिया  ।  लेकिन  यह  समझौता  भी  खत्म  हो
 गया  उस  दिन  जिस  दिन  पाकिस्तान  ने  कश्मीर
 में  झ्राक्रमण  किया  |  जब  पाकिस्तान  समझौते
 के  मूड  में  नहीं  है  युद्ध  के  मूड  में  है  बोर  उसके
 साथ  हम  समझौते,  समझौते,  शांति,  शांति,
 सद्भावना,  सदभावना  की  बात  करते
 चले  जायें  तो  शांति  और  सदभावना  कैसे
 हो  सकती  है  जब  दूसरा  पक्ष  भी  शांति  धौर
 सदभाव सा  प्रकाशित  करे  वह  तो  तब  होंगी  ।  जब
 पाकिस्तान  लड़ने  के  मूड  में  हो  तो  उसके  साथ
 शांति  कौर  समझौते  की  बात  का  गया  लाभ  ?

 एक  निवेदन  मैं  यह  यह  भो  कर  देना  चाहता
 हैं  कि  भुट्टों  साहब  जो  परसों  यहां  भा
 रहे  हैं,  उसके  बारे  में  विदेश  मंत्री  को  स्पष्ट
 भाषा  में  कहना  चाहिये  शौर  पाकिस्तान  को
 खबर  भेज  दी  जानी  चाहिये  कि  भूलो  साहब
 के  शाने  की  कोई  प्रा वश्य कता  नहीं  है  ।  दिल्लो
 में  बैठकर  स्वर्ण  सिह  शौर  भुट्  की  ग्रानचीत
 ब  नहीं  होगी,  ब  तो  लड़ाई  के  मैदान  में
 जनरल  चौधरी  जौर  जनरल  प्रमुख  की  बातें
 होंगी  ny  yet  wie  स्वर्ण  सिह  की  बात  नहीं
 होती  चाहिये  |  यह  तो  भारतीय  स्वामी-
 मान  को  मांग  है  ।

 एक  प्रतिम  बात  मैं  कांग्रेती  मित्रों  से
 कह  कर  प्रिया  स्थान  ग्रहण  कर  लेना  चाहता
 got  यह  बात  मैं  उनसे  इस  ताते  से  कहना
 चाहता  हूं  कि  कच्छ  एग्रीमेंट  का  विरोध
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 कोई  विरोधी  दलों  की  ही  जिम्मेदारों  नहीं
 है  1  देश  जितना  हमारा  है  उतना  ही  आपका
 भी  है  |  देश  से  जितना  प्रेम  हम  करते  हैं
 उतना  ही  देश  से  प्रेम  शायद  ड्राप  भी  करते
 हैं  7  आपके  प्रेम  का  तो  शायद  यह  नमूना  था
 कि  बंगलोर  के  कांग्रेस  महा  समिति  के  अ्रधि-
 बेशक  में  जब  कुछ  समझौते  के  बारे  में  प्रस्ताव
 खाने  बाला  था  तो  कांग्रेस  बिग  कमेटी  ने
 ही  उस  प्रस्ताव  के  बाने  को  प्रयुक्ति  नहीं
 दी।  मैं  कांग्रेस  के  साथियों  से कहना  चाहता
 हैं  कि  देश  के  इतिहास  को  उज्जवल  बनाने
 के  लिये,  राष्ट्र  को  प्रचंडता  बौर  एकता
 सुरक्षित  रखने  के  लिये  जो  साहस  उन्होंने
 बंगलौर  में  दिखाया  था  उसी  साहस  का  वे
 इस  सदन  में  भी  इस  प्रस्ताव  को  जब  यह्‌
 स्वीकृति  के  लिये  आये  उसे  गिरा  कर  परि-
 चय  दे  1

 Shri  Jashvant  Mehta  (Bhavnagar):
 Mr.  Deputy-Speaker,  the  situation
 created  by  the  Pakistani  action  in
 Kutch  had  caused  great  resentment
 all  over  the  country.  After  this
 aggression  people  all  over  the  coun-
 try  have  taken  this  problem  very
 seriously,  At  that  time  when  Kutch
 aggression  came  people  were  in  a
 mood  to  fight  out  to  the  finish.  But
 then  a  situation  developed,  negotia-
 tions  started  and  then  came  the  agree-
 ment.  This  agreement  wags  signed  in
 the  hope  that  Pakistan  will  come
 to  an  understanding  and  will  create
 the  goodwill  for  the  settlement  of  the
 other  disputes.  But  after  this  agree-
 ment  the  Pakistani  foreign  minister
 issued  a  statement  and  they  started
 to  play  on  the  chessboard  and  hobnob
 with  China.  They  wanted  to  cons-
 pire  against  India.  As  we  know  China
 is  in  the  background.  The  policy  of
 China  is  also  to  upset  the  ५  4
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 tan  started  this  move,  we  had  to  re-
 think  and  fight  this  issue  again  on
 another  front,  The  situation  crealed
 by  Pakistan  requires  reconsideration.
 The  whole  nation  wants  strong  policy
 and  action  from  this  Government.
 When  the  Prime  Minister  declared  on
 the  15th.  of  August  from  the  Red
 Fort  that  foree  will  be  met  with
 force,  our  people  took  it  seriously.
 We  have  to  tackle  this  problem  on
 the  Kashmir  front.  On  the  one  side
 we  have  come  to  an  agreement  gon
 the  Kutch  issue.  The  morale  of
 the  people  of  Kutch  was
 very  high  even  in  those  days.
 When  we  went  to  Kutch  border,
 people  were  not  afraid  in  spite  of
 all  the  difficulties  and  bombardments
 on  the  frontier  that  were  going  on.
 Our  young  military  jawang  were
 confident.  After  this  Kutch  agree-
 ment,  there  is  an  international  cons-
 piracy  of  China  to  upset  our  econo-
 mic  planning  and  damage  Indian  pres-
 tige  in  the  international  world,  An
 impression  is  created  that  China  and
 Pakistan  have  taken  an  offensive  and
 aggressive  attitude  in  the  interna-
 tional  chessboard.  If  they  want  to
 fight,  the  nation  should  be  prepared
 and  the  nation  is  not  in  a  mood  today
 to  hear  anything  else,  when  I  was
 travelling  in  the  train,  I  met  a  lot  of
 soldiers,  military  officers.  At  the  time
 of  the  Kutch  aggression  they  were  in
 this  spirit;  that  we  want  to  fight  to
 the  finish.  In  no  circumstances  India
 should  be  insulted,  Now  the  situation
 hag  changed  when  the  intruders  have
 entered  our  Kashmir  territory.  At
 this  time,  we  have  to  enquire  huw  the
 intruders  have  been  able  to  enter
 Srinagar  city,  What  are  the  factors?
 We  wonder  whether  military  intelli-
 gence  and  Home  Ministry's  intelli-
 gence  was  active.  Now,  the  situation
 has  deteriorated  to  such  an  extent

 of  our  country,  to  fight  on  the  diplo-
 matic  and  military  fronts  and  to
 defeat  the  goodwill  which  India  has
 created.  After  the  Kutch  agreement
 Pakistan  started  another  move  on  the
 Kashmir  cease-fire  line.  When  Pakis-

 that  diate  action  needs  to  be
 taken.
 १5  hrs.

 It  is  good  that  today's  front-line
 news  in  the  press  is  encouraging;  Wwe
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 have  been  able  to  take  our  posts  back
 and  we  must  congratulate  our  offi-
 cers  on  that  performance.  They  have
 becn  able  to  create  confidence  in  the
 people,  Otherwise  the  situation  would
 have  deteriora:ed  to  such  an  extent
 that  people  would  have  lost  faith.
 When  Shastriji  gave  us  confidence  on
 the  5  August,  the  people  were
 thinking  that  the  Government  should
 face  the  situation  squarely.  Even  if
 the  worst  comes  to  the  worst,  we  must
 tell  Pakistan  clearly  that  “unless  you
 ure  Teady  to  change  your  altitude,  we
 will  have  to  reconsider  de  novo  the
 Kutch  agreement.”

 Some  people  argue  that  it  is  not
 logical.  But  what  is  the  logic  when,
 the  enemy  is  indulging  in  naked
 agetession?  On  the  other  side,  we
 want  peace.  How  to  resolve  this
 dilemma?  The  other  party  is  not  com-
 ing  to  its  senses.  During  the  last  5
 years,  one  way  or  the  other,  they
 have  been  conspiring  against  our
 country.  The  people  of  this  country
 ure  in  no  mood  to  hear  anything  else,
 and  the  people  want  a  strong  gove-
 ernment  and  strong  action  against  the
 enemies.

 The  time  has  now  come  to  reconsi-
 der  this  whole  situation,  de  novu,  and
 take  a  positive  stand  on  Pakistan
 affairs.  I  hope  the  House  is  also  in
 that  mood,  and  the  country's  mood  is
 also  reflected  everywhere,  namely,
 that  the  country  today  wants  strong
 action  and  a  strovg  Government  to
 face  this  emergency.

 Shri  Hari  Vishnu  Kamath  <Ho.-
 hangabad):  Mr.  Deputy-Speaker,
 Sir,  at  a  time  when  the  enemy

 a  a
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 November,  1962,  referring  to  this
 military  debacle  in  NEFA  said,  “The
 Indian  reverses  in  NEFA  should  be
 regarded  as  g  matter  of  sorrow, shame  and  humiliation,  We  have  to retrieve  our  lost  prestige."  Here  was
 an  opportunity,  a  golden  opportunity, in  Kutch,  to  retrieve  that  lost  pres-
 tige.  But  I  am  sorry  to  say  that
 what  happened  in  the  winter  of  962
 was  repeated  by  way  of  national  hu-
 miliation  in  the  summer  of  1965,  not
 by  a  victorious  enemy,  not  by  a
 victorious  foreign  government,  foreign
 power,  but  by  the  pusillanimity  of
 our  own  Government.

 My  mind  goes  back  to  those  torrid,
 scorching  days  in  early  June  when
 I  and  two  of  my  colleagues  in  the
 Opposition,  Shri  Himmatsinhji  and
 Shri  Narendra  Singh  Mahida,  toured
 the  forward  areas  in  the  Rann  of
 Kutch  in  helicopter,  in  jeeps  and  on
 foot.  I  learnt  at  that  time  that  nei-
 ther  the  Defenre  Minister  nor  the
 Home  Minister—of  course  the  Prime
 Minister  was  too  busy,  perhaps—had
 been  as  far  as  the  point  that  we  had
 gone  to.  IT  am  not  finding  fault  with
 them.  They  were  probably  too  busy
 with  other  matters  here.  But  I  wish
 that  they  had  gone  and  geen  the  fine,
 fighting  fettle  of  our  troops,  our
 army,  right  from  the  General  tu  the
 jawan,  Each  one  of  them  was,  su  to
 say,  straining  at  the  leasiy,
 everyone  of  them  wi  his  own
 language  told  me  so.  It  was  a  hear-
 tening  picture  of  national  integration
 that  I  saw  there—there  were  juwans
 and  officers,  from  Jammu  to  Kerala
 and  from  Gujarat  to  Assam  jn  the
 Rann  of  Kutch.  But  the
 pusillanimity  of  our  Govern-
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 knocking  at  the  gates  of  K
 when  the  enemy  is  trying  to  batter
 down  the  gates  of  Kashmir,  when  the
 enemy  ig  partly  inside  the  gates  with
 the  connivance  if  not  the  active  assis-
 tance  of  some  treacherous  anti-nationa,
 elements  in  that  region,  it  is  not  an
 cary  or  pleasant  task  for  me  to  re-
 mind  patriots  on  both  sides  of  the
 House  of  that  cold,  bleak  wintry  day
 in  November,  9€2,  when  a  victorious
 albeit  perfidious  Chinese  army  inflict-
 ed  a  national  humiliation  on  our
 country.  The  Presi  on  the  23rd
 rey  (Ai)  LSD—8.

 ment  had  reduced  it  to  a
 phoney  war  in  the  desert.  I  wish  the
 Government  had  shown  that  firmness,
 that  courage,  that  strength,  which
 they  displayed  in  +1956;  when  Pakistan
 had  occupied  Chaad  Bet  in  the  Rann,
 without  any  fuss,  without  much  ado,
 the  army  moved  in  to  Chaad  Bet  and
 pushed  out  the  Pakistani  intruders,
 invaders,  in  less  than  48  hours.  But
 since,  because  of  the  States’  reorga-
 nisation,  the  part  ‘C'  State  of  Kutch
 became  part  of  the  Gujarat  State,  and

 Ps
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 the  Gujarat  State  police  were  entrus-
 ted  with  the  responsibility  of  patroll-
 ing  the  border  area,  I  do  not  know
 whether  the  Gujarat  State  police have  discharged  their  duty  well,  If
 the  Prime  Minister  is  to  be  believed
 that  Pakistani  patrolling  had  been
 going  on  even  before  Ist  January, 1965,  then  evidently—because,  no
 statement  was  made  in  Parliament  in
 the  last  session,  neither  by  the  Prime
 Minister  nor  by  the  Foreign  Minister
 nor  by  the  Home  Minister  or  the  De-
 fence  Minister  that  Pakistani  patrols
 had  been  seen  in  the  Rann  of  Kutch
 even  before  lst  January,  965—I  take
 it  that  either  the  Gujarat  State  Gov-
 ernment,  or  the  State  police,  did  not
 report  this  matter,  if  the  Prime  Minis-
 ter’s  statement  is  to  be  taken  at  its
 face  value—or  the  Central  Govern-
 ment  paid  no  heed  to  the  reports  of
 the  Gujarat  State  Government.  In
 either  case  both  the  Governments  are
 to  blame.

 The  President,  in  the  case  of  China,
 had  said  that  two  blunders  had
 brought  the  country  to  that  sorry
 pass—credulity  and  negligence.  Here
 in  the  matter  of  Kutch,  it  was  negli-
 gence  in  the  past  and  pusillanimity
 in  the  present.  The  army  way  fully
 prepared  in  ‘1947.  Let  us  remember
 Mahatma  Gandhi,  the  apostle  of
 Ahimsa.  His  Ahimsa  was  not  a
 synonym  for  cowardice;  his  was  an
 active  Ahimsa,  resistance  to  the  point
 of  final  sacrifice,  the  supreme  sacri-
 fice.  It  was  Mahatma  Gandhi  who,
 in  ‘1947,  when  an  offensive  was
 launched  by  the  Pakistani  tribals  in
 October,  1947,  summoned  the  Prime
 Minjster,  Nehru,—a  hesitant  Prime
 Minister—and  told  him,  “Send  your
 Air  Foree,  send  your  Army  to  Sri-
 nagar  to  save  Kashmir.”  But  now,
 in  the  Rann  of  Kutch,  when  Pakistan
 committed  aggression,  Government
 put  up  a  brave  face,  g  brave  show,  in
 Parliament;  unfortunately,  there  was
 no  Mahatma  Gandhi  with  us  to  give
 them  advice.  The  Prime  Minister,
 om  the  28th  Aopril  last,  in  the  last
 budget  session,  when  this  Kutch  issue
 was  being  discussed,  sald:  “I  want  to
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 state  clearly  and  emphatically  that we  reject  and  repudiate  the  claims
 in  their  entirety"—the  Pakistani
 territorial  claims  in  the  Rann  of
 Kutch.  He  went  on  to  say  that  what
 was  involved  was  only  a  boundary  de-
 marcation,

 India’s  permanent  representative  in
 the  United  Nations,  Mr.  Chakravarty, wrote  a  letter  to  the  Security
 Council  very  briefly,  but  very  poin-
 tedly,  as  follows:

 “It  is  clear  that  Pakistan's
 elaims  do  not  have  a  shred  of
 legitimacy  or  any  basis  in  histori-
 cal  evidence,  They  only  reflect
 Pakistan's  greed  for  territorial
 expansion  which  it  seeks  to  satis-
 fy  by  military  force.”

 That  is  exactly  what  the  Publications
 Divisions  pamphlet  brought  out  on
 llth  May  also  says—this  is  a  Govern-
 ment  publication,  not  mine:

 “The  attack  for  effecting  illegai
 military  occupation  of  Indian
 territory  is  a  violation  of  the
 Indo-Pakistan  Border  Agreement
 of  960  and  a  breach  of  interna-
 tional  law  and  of  the  United
 Nations  Charter.  The  invasion  of
 Indian  territory  of  the  Rann  of
 Kutch  is  an  act  of  naked  aggres-
 sion  agains,  India.”
 Is  the  government  lost  to  all  sense

 of  manliness  that  when  Pakistan  vio-
 lated  that  agreement,  according  tu
 their  own  state  by  marching  their
 troops  into  Kutch,  effected  illegal
 occupation  and  committed  naked
 aggression,  the  government  did  not
 have  the  courage  to  say  then  that  “we
 repudiate  the  agreement,  the  agree-
 ment  no  longer  binds  us"?  It  was  their
 bounden  duty,  they  were  honour-
 bound,  to  march  their  troops  into
 Kutch  at  that  time,  as  soon  as  they
 came  to  know  about  this  aggression
 against  India  and  to  see  to  it  that
 the  invader  was  expelled  from  India,
 as  they  did  in  1856.  It  is  nothing
 new.

 What  is  all  this  preaching  of  Ahi-
 msa,  peace  and  non-violence?  Are
 we  so  committed  to  this  uncondition-
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 al  peace  and  ahimsa?  Mahatma
 Gandhi  wag  not  so  committed  or
 bound.  Who  are  these  epigones  of
 Mahatma  Gandhi  to  commit  a  nation
 like  this?  Why  are  these  hundreds
 of  crores  of  rupees  being  spent  on  the
 army  if  they  cannot  stand  up  =  and
 fight  for  once?  If  they  had  stood  up
 in  February,  March,  April  or  even  in
 May,  in  the  Rann  of  Kutch,  the
 country  would  not  have  been  brought
 to  this  sorry  pass,  Thig  is  the  :mpres-
 sion  which  I  and  my  colleagues  got
 when  we  toured  the  forward  areas
 in  the  Rann  of  Kutch.  Even  in  late
 May  or  early  June,  if  was  net  im-
 possible.

 But  when  our  Prime  Minister  went
 to  London  and  met  President  Ayub—

 I  don't  know  whether  he  shook  hands
 or  hugged  him,  but  he  had  a  very
 cordial  mecting  with  Ayub.  We  saw
 the  pictures,  but  from  the  pictures  it
 was  not  quite  clear,  because  the  final
 act  was  not  photographed.  After  that.
 ua  strange  metamorphosis  scems  te
 have  come  over  the  Prime  Minister.
 He  had  readily  accepted  the  resolu-
 tion  which  the  party  io  which  I  have
 the  honour  to  belong—the  PSP—
 moved  in  this  House  on  the  26th
 April.  The  Prime  Minister  accepted
 it  spentaneous!ly  and  the  House  adopt-
 ed  it  unanimously,  namely,—

 “with  hopes  and  =  faith,  this
 House  affirms  the  firm  resolve  of
 the  Indian  people  to  drive  out
 the  aggressor  from  the  sacred  soil
 of  India.”

 After  having  accepted  this,  in  Lon-
 don  a  sea-change  seems  to  have  come
 over  the  Prime  Minister,  The  pathe-
 tic  dependence,  the  pathetic  faith  of
 the  Prime  Minister's  advisers,  if  not
 the  Prime  Minister  himseli  on  White-
 hall  and  10,  Downing  Street  =  over-
 eame  the  fajth  which  as  the  demo-
 cratic  Prime  Minister  of  free  India,
 he  should  have  reposed  in  tie  people
 and  Parliament  of  India.  Otherwise,
 how  and  why  this  agreement?  It  is
 not  an  agreement  of  peace  or  truce
 either;  it  is  not  an  agreement  of
 peace  with  honour  and  justice
 It  is  a  pact  for  abject  appeasement  of
 the  aggressor,  where  the  aggressor
 and  the  ageressed,  the  victim,  are
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 equated,  put  on  a  par  with  each  other
 History  has  borne  witness  times  with-
 out  number  that  such  appeasement
 ultimately  culminates  in  war—God
 forbid!  The  appetite  grows  by  what
 it  feeds  on.

 In  the  very  first  sentence  of  the
 Preamble,  what  is  said  is  this,  T  du
 not  know  who  was  the  Prime  Minis-
 ter’s  adviser—the  semantic  adviser
 on  the  English  language  in  London.
 I  suppose  he  has  competent  advisers
 and  I  hope  he  did  not  depend  on
 Whitehall  entirely,  After  having
 said  in  Parliament  that  what  is  in-
 volved  is  only  demarcation,  here  it
 is  said:

 “Arrangement  should  be  made
 for  determination  and  demarca-
 tion  of  the  border  of  that  area.”

 In  international  law,  the  distinction
 between  demarcation  and  determina-
 tion  is  clearly  understood,  Demarva-
 tion  is  a  simple  administrative  act.
 But  determination  gives  the  power  to
 draw  a  new  international  boundary.
 Sardar  Swaran  Singh  must  have  been
 there  in  London  at  that  time,  De-
 mareation  is  a  simple  process  and
 when  it  was  said  in  Parliament,  we
 had  no  objection  to  it.  But  determina-
 tion  ig  pregnant  with  grave  danger.
 because  it  gives  power  to  the  tribunal
 {o  draw  an  entirely  new  boundary,
 while  we  have  all  the  time  said  that
 the  Rann  of  Kutch  was  part  of  Kutch
 and  not  of  the  province  of  Sind,  This
 should  be  the  ultimate  issue.  To
 whom  did  the  Rann  of  Kutch  belong
 at  that  time—to  the  Maharao  of  Kutch
 or  the  Government  of  Sind?  But
 nothing  like  that  seems  to  emerge
 out  of  this  agreement.  Tt  5  quite
 different  here.  Determination  of  the
 boundary  and  then  demarcation  is
 pregnant  with  dangerous  consegucn~
 cea  for  the  country.

 By  signing  this  document,  the  Prime
 Minister  has  betrayed,  violated,  the
 pledge  solemnly  given  to  Parliament
 After  agreeing  to  determination,  and
 then  demarcation,  the  Government
 went  a  step  further,  At  the  tail  end.
 the  Tribunal  comes  in.  Yesterday
 the  Prime  Minister  glossed  over  thir
 part  of  the  agreement.  He  referred
 to  it  casually  and  said,  if  there  ia  any
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 difference  between  the  two  Govern-
 ments,  it  will  be  referred  to  a  tri-
 bunal  for  their  findings.  The  agree- ment  suys  that  the  tribunal's  findings
 cannot  be  questioned  on  any  ground
 whatsoever,  Even  the  International
 Law  Commission's  convention  gives the  parties  the  right  to  ques- lion  =  the  tribunal's  award  on
 any  one  of  three  grounds,  to  which
 my  colleague,  Shri  Hem  Baruo,  re-
 ferred  yesterday.  We  have  volunta-
 vily  divested  ourselves  even  of  that
 right.  After  having  done  this,  does
 it  lic  im  the  mouth  of  the  Prime
 Minister  or  Foreign  Minister  to  come
 and  sav  thal  we  have  been  true  to
 the  pledge  given  to  Parliament?  I
 must  learn  semantics  anew  if  this  is
 being  true  to  the  pledge.

 Much  is  made  of  the  status  quo aute.  What  should  have  been  done  is
 to  restore  status  quo  ante.  But  what
 has  been  done  is  status  quo  anti—
 India,  that  is  against  India.

 To  am  nct  woing  to  refer  to  the
 brave  speeches  of  the  Prime  Minister
 about  not  surrendering  an  inch,  be-
 cause  that  has  a  familiar  thing.  We
 have  learnt  to  our  cost  in  the  case
 of  Chinn  that  many  many  miles  make an  inch,  I  do  not  believe  that
 the  Prime  Minister,  Shri  Lal  Bahadur
 Shastri,  can  soy  today  with  regard  to
 Pakistan  what  his  predecessor,  Prime
 Minister  Nehru,  said  with  regard  to
 China,  He,  Pandit  Nehru,  ultimately
 confessed  in  Parliament,  bul  late  for
 the  nation,  too  late  for  the  country,
 that  he  had  lived  in  a  world  of  il-
 lusion,  out  of  touch  with  reality,  I  do
 not  think  Prime  Minister  La]  Bahadur
 Shastri  can  claim  that  privilege.
 Pandit  Nehru  went  on  to  say;  “I  had
 hoped,  perhaps  studidly,  that  China
 would  never  attack  India.”  Prime
 Minister  Shastri  cannot  say  that.
 Pakistan's  intentions  have  been  clear
 right  from  947  when  they  invaded
 Kashmir,  Today  they  have  again  in-
 vaded  Kashmir  along  with  the  so-
 valled  Azad  Kashmir  forces  (Inter-
 ruption).  Sir,  before  you  ring  the
 bell  I  might  say  that  I  will  close  in
 one  or  two  minutes
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 Sir,  I  am  glad  that  the  heartening

 news  has  come  that  we  have  re-taken
 Kargil.  Could  we,  could  our  Govern-
 ment  not  have  shown  similar  guts,
 similar  courage  when  Pakistan  inva-
 ded  Kutch?

 The  Gujarat  State  Government  was
 never  consulted  before  the  agree-
 ment  was  signed.  The  Gujarat  Gov-
 ernment  was  never  asked  whether
 their  police  knew  anything  of  Pakis-
 tani  patrolling  the  area  before  Jan-
 uary  1965.  The  draft  agreement,  I  say
 with  information  in  my  possession,
 was  never  referred  to  the  Law  Minis-
 ter  before  it  was  signed—after  it  waa
 signed  it  might  have  been  referred.
 The  Draft  agreement  was  not  refer-
 red  to  the  Attorney-General  who  was
 then  in  Moscow.  Thr  Law  Minister
 wis  absent  from  Delhi,  but  the  Cabi-
 net  meeting  took  place,  considered
 the  agreement  and  finaliseq  it—all
 because  of  the  pathetic  faith  in  the
 British  Prime  Minister  and  Whitehall
 experts.  Our  Indian  experts  or  ad-
 visers  of  the  Prime  Minister  played
 into  the  hands  of  the  Whitehall  ex-
 perts;  otherwise,  if  they  ‘had  given.
 if  Sardar  Swaran  Singh,  with  all  his
 legal  knowledge,  had  given  some
 thought  to  these  matters,  IT  challenge
 him  today,  could  he  have  agreed  to
 the  word  “determination”  with  regard
 to  the  boundary?  He  is  sitting  ton
 gue-tied,  but  I  am  sure  he  will  speak
 later  on.  Therefore,  is  it  not  high
 time  that  today  after  having  com-
 mitted  these  blunders  they  do  some-
 thing  about  it.  Even  today  they
 would  not  confess  the  blunder.  But
 who  is  to  pay  the  price  for  these
 blunders?  We  are  paying  too  high  a
 price  for  peace.  They  may  say  it  is
 the  price  for  peace.  Is  it  not  too
 high  a  prire  to  pav  for  peace,  thet
 Pakistan  should  enter  the  Rann  of
 Kutch,  commit  aggression,  then  we
 should  give  them  voluntarily  the
 right  to  patrol  the  area,  we  should
 withdraw  our  forces  from  the  area
 and  allow  them  to  maintain  thelr
 posts,  keep  their  forces  on  their  side
 of  the  international  boundary  while
 we  withdraw  our  forces  decp  inside
 our  territory  and  we  refer  their  case,
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 their  claim  to  3500  square  miles  to
 the  tribunal?

 This  booklet,  again  of  the  Publica-
 tions  Division,  says  that  Pakistan
 claims  that  it  is  an  “inland  sea"  and
 therefore  half  of  it  belongs  to  them.

 Tomorrow  Pakistan  might  claim  that
 Sunderbans  in  Calcutta  is  an  inland
 sea,  it  is  a  marshy  place  and  there-
 fore  they  should  get  half  of  it.  Will
 we  refer  their  claim  to  Suderbans  to
 a  tribunal  again?  I  would  say  a
 thousund  times  ‘no’.  The  Prime  Mi-
 nister  said  that  this  is  not  a  prece-
 dent  for  the  future.  But  one  prece-
 dent  is  bad  enough,  one  precedent  is
 bad  enough  to  humiliate  the  entire
 nation,  The  nation's  heart  js  sound
 today.  Today  the  people's  heart  is
 sound.  They  want  dedicated,  qeter-
 mined,  honest,  cfficient,  courageous
 leadership.  That  is  what  is  lacking
 today,  If  that  is  given  I  am  sure  the
 army  with  the  45  crores  of  people  at
 the  back  will  still  march  as  they  have
 marched  before.

 We  want  to  recapture,  jf  the  Trea-
 sury  Benches  will  help  us,  the  spirlt
 of  Shivaji,  the  spirit  of  Mahatmaji,
 the  spirit  of  Netaji  Subhas  Chandra
 Bose.  That  spirit  is  lacking  today.
 The  Government  ask  us  to  sacrifice,
 sacrifice  and  sucrifice  at  the  time  of
 crisis,  and  once  the  crisis  has  passed
 ihe  Government  sinks  once  again  into
 comatogye  complacency  and  wallows  in
 the  quagmire  of  corruption.  That  is
 why  the  people  have  lost  confidence
 in  the  Government.  If  they  can  still
 overhaul  themselves,  the  Government
 first,  the  people  will  render  greater
 sacrifices.  I  have  no  doubt  whatac-
 ever  in  my  mind  about  it.  What  did
 Mahatma  Gandhi  say  many  years
 ago—the  apostle  of  ahimsa—parrot-
 like  our  friends  repeat  that  they  are
 the  disciple;  of  Mahatma  Gandhi?
 Let  them  take  this  to  heart.  This  was
 what  Mahatma  Gandhi  said  many
 veara  ago.  He  said:

 “ET  would  risk  violence  a  thou-
 sand  times  rather  than  emascula-
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 tion  of  a  whole  race.  I  do  not
 say,  eschew  violence  in  your
 dealings  with  robbers  or  with  na-
 tions  that  may  invade  India.”

 One  word  more,  Sir,  and  |  have
 done.  I  referred  tu  Shivaji.  hur
 Defence  Minister  has  been  described
 in  the  Marathi  Press  as  Shivaji  Il.  |
 do  not  know  whether  he  will  emulate
 the  example  of  Shivaji  I.  If  he  wants
 to  remain  true  to  the  title  of  Shivaji
 Il  he  will  have  to  emulate  the  style,
 the  courage  and  bravery  of  Shivaji  T.
 Let  him  remember  that  Shivaji  I  ins-
 pired  his  soldiers  to  march  with  the
 war  cry  on  their  lips:

 “शीशा  नहीं  रण,  मारीत  साबित  मरण
 That  means:  “No  surrender  but
 fight"  and  not  “no  fight,  but  sur-
 render".  Let  him  inspire  the  soldicry
 the  people.  What  did  Netaji  say”
 Netaji  inspired  the  Azad  Hing  Fauj
 also  in  a  similar  woy.  We  want  to
 recapture  that  fire,  that  incandesecn’
 spirit,  that  zeal,  that  patriotism  to
 suffer  und  sacrifice  for  the  natin
 What  was  their  war  cry?

 “a  मेरे  हिंद  जागे  बढ़,
 मरने  से  मी  तु  न  दर.

 ar)  तलक  उठा  के  सर,
 जाते  बिन  TT  जा  o

 foray  at;  बढ़ेगी  रा,
 खा  तेरो  जनता  रहें,

 जा  सामने  गरे  wz,
 a  खाक  में  मिरा  जा।

 That,  Sir,  is  the  spirit  that  is  lacking
 loday  in  the  country.  Can  the  Prim
 Minis.er,  the  External!  Affairs  Mi-i--
 ter,  the  Defence  Minister  and  =  th:
 Home  Minister  all  of  them  together,
 if  not  singly,  inspire  that  epirit  oe  the
 nation?  If  they  cannot  then  the:
 nation  is  lost;  if  they  can  then  every-
 thing  can  be  saved.  We  pledne,  my-
 self  and  my  party,  tu  stand  by  the
 side  of  the  Government  to  undertake
 this  task.  We  pledge  to  fight  the
 forces  of  chaos  and  subversion  in  thu
 country,  to  fight  the  forces  of  dis:  up
 tion  in  the  country.  provided  =  they
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 wil  stand  firm,  determined  and  dedi-
 cated  to  this  task,  and  not  repeat  an-
 other  Kutch  in  Kashmir.

 Shri  Frank  Anthony  (Nominaied—
 Anglo-Indians):  Mr,  Deputy-Speaker
 Sir,  in  the  face  of  Pakistan's  latest
 act,  of  adventurism  and  treacherous
 Ageression,  it  is  almost  impossible  te
 speuk  with  unyv  degree  of  objectivity vis  we  know,  Sir,  Pakistan's  caleulat-
 ed,  planned  aggression  in  Kutch  pro duced  a  wave  of  indignation  through. oul  the  country  and,  indeed,  in  thie Nowe.  |  reeall  To  made  one  of  the
 dust  speeches  during  the  debate on  Pakistan's  aggression  in  Kutch,  ] ae  and  that  my  hon.  friend,  Shri
 Kamath  has  paid  a  tribute  to  our
 forces  in  Kutch.  I  do  not  think  the
 story  of  Kutch,  so  far  as  our  troops are  concerned,  has  been  adequately iold.  I  know  something  because  I  got
 ii  first-hand  from  people  who
 ough!  to  know  it,  That  story  shows
 that  in  spite  of  Pakistan's  massive
 uttack  supported  by  American  suppli-
 ed  tanks,  artillery  and  superior  equip-
 ment,  our  troops  fighting  under  धार

 most  unfavourable  circumstances,  not
 «only  of  terrain  but  also  tremendously
 cult  Numbered  and  with  inferior  wea-
 pons,  with  no  tanks,  had  so  mauled
 the  Pakistanis  that  they  abandoned
 their  obvious  plan  to  achieve  the
 blitzkrieg  down  to  the  24th  Parallel.
 Today,  because  of  Pakistan's  presist-
 ent,  treacherous,  aggression—I  can
 understand  Mr.  Kamath's  feelings;  it
 expresses  emotional  and  psychological
 revulsions  in  the  country—there  is  no
 Point  in  talking  with  Pakistan  in  res-
 pect  of  Kutch  or  indeed  in  respect
 of  any  other  matter.  If  today  the
 Government  said  to  Pakistan,  “We
 have  reached  the  eng  of  our  patience;
 We  centered  into  the  Kutch  Agreement
 ns  u  gesture  to  the  hope  that  you
 would  abandon  your  policies  of  obses-
 sive  hate  or  persistent  aggression
 against  India  but  today  your  persis-
 tence  in  this  kind  of  aggression  makes
 it  pointless  and  that  if  you  persist  in
 this  king  of  aggression,  it  will  mean
 war  whatever  the  es  that
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 may  follow”,  that  kind  of  appeal  by
 Government  would  be  emotionally
 powerful  to  the  country,  to  everyone
 of  us,  But  I  appreciate  that,  fortu-
 nately  or  unfortunately,  Governments cannot  function  on  emotion.  Fortu-
 nately  or  unfortunately,  a  Govern-
 ment  has  to  try  to  be  statemanine
 and  has  to  try  and  assess  its  policies
 according  ‘o  certain  internai:onal
 conduct,

 Sir,  I  know  that  what  I  am  going
 to  say  about  Kutch  will  not  be
 emotionally  liked—I  do  not  like  it
 myself  very  much  emotionally—but
 I  would  try  to  approach  it  objective-
 ly.  I  asked  myself,  “Can  this  Kutch
 settlement  be  separated  from  Pakis-
 tan’s  latest  acts  of  aggression  in
 Kashmir?"  When  I  looked  at  it--I
 shoulq  not  look  at  it—I  asked  myself
 a  question,  “What  was  the  assurance
 that  ihe  Prime  Minister  gave  to  this
 House?"  I  have  analysed  it  us  a
 Jawyer  from  a  brief.  The  assurance
 was  that  we  would  accept  or  agree
 to  some  terms  only  if  the  status  quo
 ante  as  on  the  Ist  of  January.  965
 was  restored.  What  did  those  terms
 spelt  out  mean?  I  know  my  legalis-
 tic  arguments  wil]  not  appeal  to  my
 friend—it  does  not  appeal  even  to
 me—but  what  do  they  mean’?  It
 meant  that  Kanjarkot,  Biar  Bet  and
 Point  84  would  have  to  be  vacated,  it
 meant  that  Chad  Bet  would  be  re-
 occupied  by  our  police  force;  it  meant
 that  there  will  be  unrestricted  patrol-
 ing  by  our  police—we  did  not  have
 our  military  there.  Well  it  may  be
 said,  you  have  allowed  Pakistan  to
 patrol  in  the  Ding-Surai  area  which
 is  a  customs  track  of  about  8000
 yards.  But  the  official]  reason  was
 that  there  was  some  evidence  that
 Pakistan  had  been  patrolling  there.
 If  we  look  at  it  in  terms  of  the  assur-
 ance,  legally  there  has  been  8  com-
 plete  restoration  of  the  status  quo
 ante,  Perhaps  we  can  make  a  case.
 emotionally,  to  abuse  the  Govern-
 ment.  [I  could  do  it  better  than  my
 frieng  Mr.  Kamath.  When  the  Prime
 Minister  invited  some  of  us  to  a  dis-

 when  this  whole  Kuten
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 aggression  was  taking  place—I  do  not
 know  what  was  his  reaction  but,  I
 think,  he  was  surprised  as  I  was—I
 was  utterly  shocked  to  fing  that  we
 had  already  committed  ourselves, almost  categorically,  in  respect  of
 Kutch.  As  a  lawyer,  I  like  to  see
 what  my  brief  is.  I  had  read  in  some
 of  the  British  papers  that  we  had
 already  committed  ourselves,  almost
 categorically,  in  respect  of  Kuich.  At
 that  meeting,  I  asked  the  Prime
 Minister,  “Please  see  the  Agreement of  959"—I  was  utterly  shocked—-
 but  the  Prime  Minister  was  not  to  be
 blamed.  We  now  talk  about  the
 tribunal  and  about  its  mandatory
 character.  Mr.  Kamath  said  tha!
 Sardar  Swaran  Singh  would  not  have
 accepted  it.  But  he  hag  already  ac-
 cepted  it.  We  might  resurrect  and
 castigaty  the  ghost  of  the  late  Prime
 Minister  but  this  is  what  the  present Prime  Minister  and  his  Government
 inherited.  In  1959-60.  Agreement
 there  was  a  reference  to  the  boundary
 dispute.  If  you  accept  that  it  is  a
 boundary  dispute,  you  refer  it  to  a
 tribunal  and  the  decision  of  the  tribu-
 nal  has  to  be  mandatory  unless,  by
 mutual  consent,  you  withdraw  it.  We
 accepted  that  in  1959,  We  spelt  oul
 categorically  the  acceptance  of  the
 fact  that  there  was  a  dispute  in  res-
 pect  of  Kutch.  We  did  not  recognise
 it  but  there  was  the  claim  of  Pakis-
 tan  to  3500  sq.  miles,  It  was  all
 there  duly  signed  and  what  |  never
 understand  is......

 Shri  J.  B.  KEripalanit  (Amroha):
 No;  that  came  later.

 Shri  Frank  Anthony:  I  have  read
 the  whole  agreement.  You  have  read
 the  extracts  but  T  have  read  the
 whol  Arreement.  I  was  shocked  and
 TI  askea  the  Prime  Minister,  ‘What
 is  this?  What  have  we  done?  If
 you  like,  you  may  get  hold  of  the
 late  Prime  Minister's  ghost  and  abuse
 him  and  abuse,  in  a  lesser  degree.
 Sardar  Swaran  Singh.  But  we  have
 inherited  this.  What  are  you  going
 to  do?"  We  might  havc  said,  what-
 ever  the  late  Prime  Minister,  Shri
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 Jawaharlal  Nehru,  may  have  done, we  will  repudiate  it.  That  may  have
 been  one  course  of  action.  But  I  say this  that  in  the  light  of  the  tremend-
 ous  emotional  revulsion  in  this
 country,  few  people  would  have  had the  moral  courage  to  have  accepted this  Agreement.  I  say  this  that,  if
 nothing  else,  the  Prime  Minister
 showed  great  moral  courage.  It  is
 much  easier  for  some  Members  of
 the  erstwhile  Cabinet—I  will  not
 name  them—to  be  more  fire-eating and  more  super-patriotic  than  some
 Members  of  the  Opposition.  What
 were  they  doing  as  senior  Members
 of  the  Cabinet  when  the  late  Prime
 Minister  entered  into  these  agreements
 about  boundary  disputes  and  in  res-
 pect  of  Kutch?  What  were  they
 doing  then?  It  is  all  very  well  to
 indulge  in  fire-eating  now.  What
 Were  they  doing  in  29597

 You  may  say,  that  international
 opinion  does  not  matter.  But  7  do
 nol  agree  with  this.  Internationally,
 this  Agreement  has  done  a  great  deal
 of  good  to  India's  image.  I  have  it
 on  very  good  authority  that  both  the
 President  of  America  and  the  Presi-
 dent  of  the  U.S.S.R.  have  congratu-
 lated  our  Prime  Minister.  If  it  were
 only  the  American  President,  even  if
 it  were  Britain,  I  would  not  have
 said  that  it  was  a  matter  of  congratu-
 lation  because  we  know  that  they  have
 invariably  leaned  towards  Pakistan
 and  because  of  their  membership  of
 the  SEATO  and  CENTO,  they  conti-
 nue  to  turn  a  blind  eye  to  Pakistan's
 lapses,  Pakistan's  acts  of  aggression.
 But  when  the  U.SS.R.  which  has
 consistently  supported  us  on  Kashniir
 feels  that  we  did  a  good  thing  by
 accepting  the  Kutch  Agreement,  I
 will  say,  it  means  a  great  deal  inter-
 nationally  and  in  the  immediate
 future,  when  we  do  not  know  what
 may  happen  vis-a-vis  Pakistan,  it
 May  mean  a  great  deal  more.

 If  today  we  repudiate  the  Kulch
 Agreement,  we  will  be  playing  {nto
 Pakistan's  hands.  I  feel  that  one  of
 the  reasons  that  has  entered  into  the
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 perverted  complex  of  Pakistani
 thinking  is  that  in  a  mood  of
 psychological  revulsion  we  will
 repudiate  this  Kutch  Agre  t  au
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 Council;  on  this  occasion  it  js  the
 U.N.  Observers.  How  can  they  pre-
 tend  to  be  ignorant  of  what  has

 that  they  can  say,  “We  know  how
 blatantly  mendacioug  their  line  of
 propagands  is",  that  India  cannot  be
 trusted  to  honour  her;  international
 undertakings.

 I  do  not  think,  for  one  moment,
 that  Pakistan  was  happy  about  the
 Kutch  Agreement.  We  have  isolated
 the  Kutch  Agreement;  we  have  made
 it  abundantly  clear  that  it  haa  noth-
 ing  to  do  wi'h  other  border  disputes
 and  it  has  cer.ainly  nothing  to  do
 with  Kashmir.  I  am  saying  this
 because  I  feel  that  it  is  necessary  for
 us  to  separate  Kutch  from  the  latest
 position—a  critica]  issue  posed  by
 Pakistan.

 Pakistan  today,  apparently  under
 Chinese  tulelage,  has  adopted  thr
 latest  style  of  communist  Chinese  in-
 vasion  by  guerillas  masquerading  as
 local  people.  I  am  glad  that  the
 papers  have  underlined  the  response
 of  our  people  in  Kashmir.  I  was
 talking  to  some  foreign  correspon-
 dents—I  do  not  know  why  some
 seem  to  have  a  kind  of  blind  spot
 in  these  matters.  But  so  far  as  we
 ure  now  concerned  they  say  that
 this  Pakistani  invasion  through
 guerillas  has  been  as  abject  a  failure
 as  the  American-backed  invasion  of
 the  Bay  of  Pigs.  They  say  that,
 because  by  and  Jsrge  and  specially
 our  rural  Muslim  population  have
 refused  to  give  aid  and  comfort  to
 the  Pakistani  guerillas,  I  feel  that
 the  pattern  is  very  similar.  Pakis-
 tan’s  invasion  is  reminiscent  of  her
 invasion  through  tribals  in  i947,
 backed  by  members  of  the  regular
 Pakistani  army;  it  is  reminiscent,
 above  all,  of  Pakistan's  blatant  Iving.
 her  blatant  denial  of  complicity,
 which  was  later  on  proved  to  the  hill,

 What  is  really  unfortunate  is  that
 it  is  also  reminiscent  of  the  fact  that
 the  U.N.  Agency  is  dragging  its  feet
 Om  that  oceasion  it  was  the  Security

 ppened  in  the  whole  background?
 Pakistan  proclaimed  from  the  housc-
 tops  that  she  was  training  Mujahids
 and  guerillas—-little  dictators  seek  to
 emulate  big  dictators  with  disastrous
 consequences  to  themselves.  Pres:-
 dent  Ayub  blatantly  advertised  the
 fact  that  he  was  training  guerillas
 precisely  for  this  purpose.

 The  crucia]  question  now,  in  the
 face  of  Pakistan’s  invasion  through
 guerillas,  blatant  violation  of  the
 Ceasefire  Agreement,  blatant  violation
 of  the  Ceasefire  Line,  and  with  your
 U.N.  Observers  unwilling  or—let  ous
 give  them  the  benefit  of  their
 motives—unable  to  ensure  the  inte-
 grity  of  the  Ceasefire  Line,  is  what
 do  we  do?  I  pose  this  question  to
 our  Communist  friends.  What  do  we
 do?  De  we  do  what  the  South  Viet-
 nam  people  are  doing?  The  harsh
 realities  on  our  door-step  will  make
 us  realise  that  the  only  answer  to  the
 Chinese  communist  style  of  invasion
 through  guerillas  is  attacking  their
 bases,  bombing  their  bases  and
 liquidating  their  bases.  That  is  the
 answer.  If  Pakistan  persists  in  this
 invasion  through  guerillas  there  can
 only  be  one  answer  and  that  is  this
 We  have  wanted  peace:  we  wanted  i/
 Passionately  because  We  realise  that
 we  have  our  major  preoccupations—
 economic  and  others.  We  have  given
 hostace  after  hostage  to  this  ardent
 desire  for  peace,  and  the  latest  hos-
 tage,  if  vou  like.  was  going  to  the
 utmost  limits  on  Kutch.

 Today,  the  Prime  Ministery  and  his
 Government  face  this  position.  And
 it  is  a  crucial  question  to  whieh  there
 ean  be  only  one  answer.  If  Pakistan
 persists  in  this.  then  what  are  we  to
 do?  TI  believe  that  whatever  the
 cost,  we  shall  have  to  pay  it.  Let  us
 have  po  illusions  about  it;  whatever
 fire-eating  politicians  and  Members
 of  the  Opposition  may  think,  let  us
 have  no  jllusions;  whatever  the  cost—-
 the  cost  will  be  ghastly:  it  will  be
 terrible;  the  cost  of  any  war—we
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 have  not  fought  a  war  on  our  sail
 for  200  years—will  be  ghastly,  but  we
 will  have  to  pay  it,  and  the  people
 will  insist  on  our  paying  it  because
 they  will  insist  that  if  Pakistan  per-
 sists  in  this,  po  longer  can  we  have  a
 peace  of  appeasement  and  no  longer
 can  We  have  peace  with  dishonour.

 Shri  Harish  Chandra  Mathur
 (Jalore):  Before  |  say  a  word  about
 the  Kutch  agreement,  I  do  wish  to
 pay  my  most  warm  tributes  to  our
 fighting  forces  in  Kashmir  for  occupy-
 ing  Kargil.  The  great  valour  and
 bravery  and  determination  which
 they  have  shown  are  really  such  thal
 they  deserve  the  warmest  congratu-
 lations  and  appreciation  from  this
 House.

 When  my  hon.  friend  Shri  Kamath
 was  referring  to  this  happy  ‘incident.
 l  think  he  forgot  that  behind  this
 courageous  step  of  our  furces  was
 the  decision  of  this  Government.
 They  could  not  have  gone  across  the
 cease-fire  line  and  vccupied  those
 high  peaks  had  it  not  been  jn  pursu-
 ance  of  a  decision  of  this  Govern-
 ment.  That  shows  what  the  thinking
 and  the  determination  of  this  Gov-
 ernment  is.

 Let  us  examine  the  whole  thing  in
 that  context.  I  am  reminded  of  the
 words  of  our  great  leader  Jawahar-
 lalji  who  said  that  even  mountains
 bowed  before  the  determination  of
 man.  Here  is  an  example  where  our
 men  have  gone  to  those  heights  al
 altitudes  of  over  13,000  feet  and  have
 occupied  these  most  vital  and  basic
 posts  On  the  other  side  of  the  cease-
 fire  line.

 When  the  question  of  Kutch  was
 before  us  and  was  being  discussed  in
 this  House  in  various  ways  through
 questions  and  interpellations,  I  think
 the  Prime  Minister  made  the  position
 perfectly  clear.
 5.49  hrs.

 {Sart  SurenpranatH  Dwivevy  in  the
 Chair]

 I  do  not  view  this  matter  or  this
 agreement  regarding  Kutch  frum  any
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 Party  point  of  view.  It  is  not  a
 Congress  affair.  It  is  a  nationul
 agreement  and  has  got  to  be  viewed
 from  that  angle.  I  do  not  want  that
 any  purty  angle  should  be  imparted
 to  it.  In  spite  of  the  fact  that  the
 forthcoming  elections  sometimes  di
 blur  our  visions,  yet,  I  think  that  in
 a  matter  so  vital  as  this,  there  are
 hon.  Members  on  both  sides  of  thr
 House  who  will  rise  above  that  easy
 temptation  and  try  to  see  clearly
 what  the  issues  gre.

 Whenever  I  have  spoken  in  this
 House  regarding  our  relationship
 with  Pakistan,  I  have  always  said.
 and  wilh  all  the  force  gt  my  com
 mand,  that  we  have  been  rather  over-
 generous  to  Pakistan  in  all  our  desi-
 ings.  Pukistan  does  not  understand
 that  generosity  and  that  sympathy,
 and  we  have  been  spoiling  Pakistan
 by  being  over-generous  to  Pakistan.
 Let  us  speak  the  Janguage  which
 Pakistan  understands.  Even  when
 the  Kutch  question  was  being  dis-
 cussed  and  questions  were  being
 asked,  I  told  the  same  thing  to  the
 Prime  Minister.  When  we  had  our
 party  meetings,  I  told  the  hon.  Prime
 Minister  ‘Why  can't  you  throw  two
 or  three  brigades  and  drive  out  the
 people  who  have  occupied  our  terri-
 tory  in  Kutch?"

 Shri  Frank  Anthony:
 three  divisions.

 They  had

 Shri  Harish  Chandra  Mathur;  )  por
 a  glimpse  of  the  Prime  Minister's
 mind  when  we  discussed  this  matter
 He  was  quite  clear  in  his  mind  even
 when  he  said  that  we  love  peace,
 peace  is  our  life-breath,  peace  fot
 our  progress,  pence  for  our  prosperity,
 peace  for  our  development,  that  we
 wilt  never  hesitate  to  go  to  war  if  we
 cannot,  through  peaceful  negotiations,
 achieve  what  ls  necessary.  The  only
 two  questions  before  us  at  that  time
 were  whether  we  should  go  straight-
 way  to  war  or  We  should  try  nego-
 tiations:  negotiations  and  then  war,
 if  necessary,  or  no  negotiations,  no
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 talk  or  discussion,  We  straightway
 fo  io  war.  Even  there.  the  Prime
 Minister  was  quite  clear  in  his  mind,
 ang  he  stated  it  categorically  on  the
 oor  of  this  House,  that  we  would
 not  go  and  have  any  talk  with  them:
 until  and  unless  they  yacated  the
 aguression.  He  made  three  things
 quite  clear,  First  the  aggression
 must  be  vacated,  An  hon,  Member  of
 this  House,  I  think  Shri  Himmat-
 sinhji,  was  rather  very  sceptical.
 He  asked  ‘Even  Kanjarkot,  you
 mean?’,  The  Prime  Minister  said
 here,  ‘Yes,  Kanjarkot  will  have  to  be
 vacated  jf  talks  are  to  proceed’,  Then
 ne  said  that  the  status  quo  unte  as
 on  7  January  must  be  restored.  He
 ulso  made  it  clear—and  there  were
 strong  comments  all  over—when  ho
 said  that  we  would  not  restrict  our-
 selves  to  Kutch  if  Pakistan  did  not
 vacate  the  aggression;  we  would  go
 and  attack  at  a  place  of  our  own
 choice.  He  said  that  we  would  go  to
 war  if  they  did  not  vacate.

 What  is  the  position?  It  was  not
 as  some  of  our  friends  think.  It  was
 not  as  if  somewhere  in  London
 between  Mr.  Wilson  and  Prime  Minis-
 fer  Shastri  some  decision  had  been
 taken.  I  do  not  know  how  hon.
 Members  forget  that  from  day  to  dar
 here,  Cabinet  meetings  were  taking
 place  to  consider  every  little  stev,
 every  little  development  that  was
 taking  place.  It  was  not  by  a  talk
 between  Prime  Minister  Shastri  and
 Prime  Minister  Wilson  in  London
 that  things  had  been  settled.  What
 were  the  Cabinct  meetings  here  for?
 What  were  they  discussing?  They
 were  discussing  each  and  every
 development  from  day  to  day,  from
 step  to  step.  The  Cabinet  was  meet-
 ing  and  jt  was  reported  all  over  the
 Papers.

 My  hon.  friend,  Shri  Indula]  Yajnik.
 for  whom  I  have  great  respect,  who
 spoke  so  sweetly,  said  that  it  was
 Mr.  Wilson  who  told  Shri  Shastri
 that  this  Ding-Surai  track  was  being
 patrolled  and,  therefore,  he  accepted
 it.  that  he  showed  some  photographs
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 and  nobody  knows;  he  never  consult-
 ed  anybody.

 Shri  Hari  Vishnu  Kamath:  The
 Prime  Minister  said  so  at  a  press
 conference  in  Nagpur.  I  know  that

 Shri  Harish  Chandra  Mathur:  I
 have  got  two  ears.  I  have  got  here
 the  members  who  had  a  discussion
 with  the  hon.  Prime  Minister  before
 he  left  for  London.  He  mentioned
 this  very  fact  before  the  Executive
 Council—I_—s  particularly  raised  my
 voice  in  horror,  ‘Is  it  really  so?....-.
 (Interruptions)

 know
 But

 Shri  J.  B.  Kripalani:  You
 what  happens  in  the  Cabinet.
 we  are  not  in  the  know.

 Shri  Harish  Chandra  Mathur:  I  am
 not  saying  that,  Iam  =  only  =  saying
 that  it  is  not  in  London  in  a  private
 talk  between  Mr,  Wilson  and  Shri
 Shastri  that  tre  thing  was  settled.
 The  Cabinet  was  meeting  here  from
 day  to  day  taking  note  of  every  deve-
 lopment.  I  further  say  that  it  was
 not  Mr.  Wilson  who  told  Shri  Shastri
 about  it,  but  much  before  Shri  Shas-
 tri's  departure  for  London,  this  pat-
 ticular  situation  had  been  talked  over.

 Shri  Maurya  (Aligarh):  You  want
 to  say  that  the  whole  Cabinet  was
 wrong?

 Shri  Harish  Chandra  Mathur:  I
 am  not  saying  whether  the  Cabinet
 was  right  or  wrong.  I  am  only  ans-
 wering  my  hon.  friend  .(Inter-
 ruptions.).  I  am  prepared  to  listen  to
 my  hon.  friends  and  answer  them.

 aft  रामसेवक  यादव  :  यह  प्रधान  मंत्री
 शास्त्री  का  नहीं  भ्रमित  पूरे  मंत्रिमंडल  का
 सवाल  है  जिसके  कि  वह  प्रधान  मंत्री  हैं
 इसलिए  किसी  प्रधान  मंत्री  के  ऊपर  तो
 आक्षेप  है  नहीं  t
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 Shri  Harish  Chandra  Mathur:  My
 hon.  friend  was  possibly  absent  when
 Shri  Yajnik  made  a  speech  and  gave
 out  certain  facts.  I  am  answering
 those  facts.

 Shri  Hanumanthaiya  (Bangalore
 City):  Not  facts,  allegations.

 Shri  Harish  Chandra  Mathur:  What
 he  considered  to  be  facts.  My  hon.
 friend  is  ignorant  of  what  was  hap-
 pening  in  the  House,  and  that  5  why
 ire  is  raising  his  voice.

 Shri  J.  B.  Kripalani:  ‘ay  we  know
 whit  was  happening  in  the  Cabinet?

 Shri  Harish  Chandra  Mathur:  ‘ihese
 were  the  decisions  taken  that  way.

 Certain  friend;  say  that  we  are
 prisoners  of  indecision.  Was  Shri
 Shastri  a  prisoner  of  indecision  or  a
 prisoner  of  decisions?  I  would  not
 like  to  go  into  that  fray  between  two
 reat  Jadies  in  this  House.  Another
 equally  distinguished  lady  Member.
 from  a  public  platform,  has  clearly
 stated  that  she  does  not  understand
 what  i,  “prisoners  of  indecision”,  one
 ran  be  a  prisoner  of  decisions,

 Here,  in  this  particular  case,  ys  Shri
 Anthony  has  very  eloquently  pointed
 out,  we  agrecd  that  there  should  be
 negotiations,  that  we  should  consider
 it  peacefully  if  a  peaceful  settlement
 was  possible.  Nobody  in  this  House
 ever  said  that  we  should  not  have  any
 talks,  that  we  should  not  think  of
 peace,  that  we  should  straightaway
 go  to  war.  Did  Shri  Kamath  say  at
 that  time,  “Why  are  you  talking,
 whatever  the  talk  may  be?  Why  are
 you  having  any  proposals  from  Mr.
 Wilson?  Why  are  you  considering
 any  proposals?”

 Shri  Har]  Vishnu  Kamath:
 the  debate  of  the  28th.

 Shri  Harish  Chandra  Mathur:  Was
 thig  the  voice  of  the  House,  of  Parlia-
 ment,  of  anybody?  It  was  not.  If
 there  had  been  g  resolution  to  the

 -effect  that  this  House  doeg  not  want
 wany  talk  for  peace.  that  this  House
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 does  not  want  vacation  of  aggression
 by  Pakistan  without  a  war,  I  would
 understand  that.  Nobody  said  it,
 ever.  Now  it  is  al)  convenient  and
 easy  for  somebody  to  come  and  talk
 like  that.  It  is  clearly  taking  a  poll-
 tical  advantage.

 Shri  Harj  Vishnu  Kamath:  A  fiase-
 less  statement  you  are  making.

 Shri  Harish  Chandra  Muthur:  Shri
 Indrajit  Gupta  from  the  Communist
 benches  made  a  very  eloquent  speech.
 He  supports  the  agreement,  he  has
 @°t  to  support  the  agreement,  but
 there  were  certain  lega,  quibblings
 all  the  time.  One  does  not  under-
 stand  why  these  legal  quibblings
 were  there,  Why  he  could  not  give  a
 clear  and  categorical  support  to  it.
 He  could  not  say  that  they  rejected
 it  outright  because  he  js  going  to  the
 extent  of  asking  us  to  take  the  initia-
 tive  and  have  a  settlement  with
 China.  For  his  love  for  China  and  his
 wanting  us  to  take  the  initiative  for
 having  a  settlement  with  China,  he
 has  got  to  suppor,  it.  The  Commu-
 nist  Party  supports  this  settlement.
 and  supports  jt  very  well,  but  now
 because  of  their  professiona)  fire-
 eating  tactics,  they  must  find  some
 excuse  to  run  down  the  Government.

 I  am  glad  Shrj  Ranga  gave  the
 fullest  support  to  ~his  agreement,  Tet
 us  not  forget  that  after  thig  settle-
 ment  was  reached,  Rajaji  was  the
 first  to  say  that  it  was  good.  The
 Swatantra  Party  should  have  given
 absolutely  unqualified  support,

 Even  the  Communists,  let  us  re-
 Member,  in  their  first  flush,  gave  un-
 qualified  support.  It  was  only  after
 some  time  when  they  met  here  and
 considered  their  further  strategy,  they
 thought  tha;  they  should  somehow
 qualify  It,  take  some  political  advan-
 tage  out  of  it.  It  was  only  a  second
 thought.

 The  Communists,  extreme  Jeft  and
 left,  support  it.  Shrj  Ranga's  party

 ipports  it.  Of  ,  the  Jana
 Sangh  have  their  own  view.  I  do  not
 have  very  much  quarrel  with  them.
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 They  have  been  persistent,  they  have
 their  own  views.  I  do  not  want  to  go
 into  that,  but  I  can  understand  that.
 And  I  can  understand  the  SSP  which
 is  not  understandable  by  anybody.

 Shri  Ram  Sewak  Yadav:
 you,

 Shri  Harish  Chandra  Mathur:  ‘They
 are  out  for  nothing  but  trouble.  What
 Il  understand  is  that  their  whole
 programme,  as  announced  by  their
 own  leaders,  is  to  create  usion  in
 this  country,  to  create  chaos  in  this
 country.  It  is  their  pronounced
 policy;  it  is  no  secret;  it  is  all  in  the
 Press.  Their  only  one  programme.
 one  idea  is  to  create  chaos.  They
 say:  Jet  us  create  confusion;  some-
 thing  will  come  out  of  thig  chaos  and
 confusion......
 6  hes.

 Except

 Stri  Ram  Sewak  Yadav:  ‘here  js
 already  chaos  and  confusion.

 Shri  Harish  Chandra  Mathur:  That
 is  the  only  contribution  which  we  can
 expect  from  them  and  which  they
 have  promised  to  thig  country.  There
 is  no  worthwhile  alternative  one  can
 expect  from  them.  Dr.  Lohig  has
 limes  without  number  said,  from  place
 io  place,  all  the  time  he  says:  we
 want  nothing  but  chaos  and  confu-
 sion;  something  good  will  come  out  of
 it;  we  know  we  are  helpless.  What
 ig  their  slogan?  By  such  and  such
 time  either  this  Government  will  not
 be  there  or  he  will  not  be  there.  1
 do  not  see  any  prospect  of  this  Gov-
 ernment,  not  being  there.  I  do  not
 know  whether  he  is  also  going  to  in-
 dulge  in  self-immolation  or  what  he
 wants  to  do  to  see  ¢hat  he  js  not  there.
 We  wish  him  well.  I  wish  Dr,  Lobia
 well;  IT  only  wish  that  some  better
 sense  prevails  upon  him.

 What  has  been  the  world  reaction
 tw  this  Kutch  agreement—the  world
 reaction  from  all  the  quarters,  not
 anly  from  the  USSR  or  USA?  There
 is  mo  one  quarter  or  one  country  or
 one  place  which  has  not  acclaimed
 this  agreement.
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 श्री।  इसे वक  बावन  :  अगर  :न  की

 मीन  जातीं,  तो  पता  चलता  कि  का
 की एक्शन  है  ।

 श्र  हुंरिवचया  मधुर:  सारी  दुनिया
 पागल  हूँ  और  सिर्फ  एक  साहब  रू मझ दार  है  |
 हम  जानो  हैं  कि  किस  तरह  से  जमीन  रख नी
 चाहिये  शौर  किस  तरह  से  जमीन  रखी
 जाती  हैं  |  So,  that  has  been

 the  genera]  reaction  from  al)  over  the
 world,  from  the  entire  Press,  I  do
 no  think  that  the  entire  Press  of  the
 world,  all  the  statesmen  of  the  world
 have  gone  mad.  What  is  behind  it?
 I  am  not  going  into  details,  There
 may  be  some  clauses  to  which  ex-
 ception  could  be  taken.  If  it  was
 only  g  dictation  from  us  of  our  own
 charter  of  demands,  it  is  anothc:
 thing.  But  it  is  an  agreement  bet-
 ween  two  hard  bargaining  people;
 there  wil]  always  be  certain  clauses
 to  which  objection  could  be  taken.
 What  is  the  sense  of  this  agreement?
 It  is  not  only  that  we  wanted  to  be
 fenerous,  The  whole  trouble  with
 this  world  today  is  that  we  say  onc
 thing  and  do  another  thing.  Our
 professions  are  one,  our  performance:
 another,  Everyone  is  talking  abou
 peace,  This  country  has  taken  9
 leading  part  in  talking  ulways  abou
 8  peaceful  approach.  It  is  to  give
 a  positive  meaning  to  that  word
 peuceful  apprvach  that  this  has  been
 done.  That  is  moral.  This  agreement
 is  perfectly  legal;  it  i:  informed  by
 vision  and  wisdom;  this  agreement  is
 militarily  and  strategically  wise.  We
 knew  very  well  jhat  Pakistan  wa"
 itching  for  trouble  and  we  will  have
 to  deal  with  Pakistan  in  the  proper
 place.  What  is  the  emotional  side’
 The  emotional  side  cannot  be  jgnored
 in  spile  of  the  fact  that  we  do  not
 want  our  visions  to  be  blurred.
 Nationg  cannot  ignore  emotions,  Wha!
 is  the  emotion  now?  I  wish  the
 Government  understands  it  and  the
 Prime  Minister,  I  hope,  reflects  fully
 the  emotion  of  the  nation.  It  is  this:
 that  we  have  no  right  to  breathe
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 the  free  air  of  thig  country  unti!  and
 unless  we  make  the  full  determina-
 tion  not  only  to  drive  out  the  infiltra-
 tors  but  to  make  it  understandable
 to  Pakistan  for  all  times  to  come  and
 to  see  that  thig  trouble  between
 India  and  Pakistan  is  knewked  down
 for  al)  times  and  there  would  be  no
 repetition  not  only  here,  but  that
 there  would  be  no  repetition  of  any
 act  of  aggression.  Pakistan  will  for-
 set  to  think  of  committing  any  ag-
 gression  against  India  and  I  do  hope
 that  that  will  be  the  attitude  which
 will  inform  us  and  our  future  action
 will  he  puided  by  that.  Pakistan  it-
 oelf  has  walked  into  that  parlour  and
 it  is  for  this  country  to  pay  back  and
 let  Pakistan  understand  that  we  mean
 business.

 Shri  Himmatsinhji  (Kutch):  yf  the
 other  hon.  Members  had  found  it
 difficult  to  look  at  this  question  with-
 out  emotion,  I  think  it  would  be
 most  effective  for  me  to  look  ह  it
 not  from  that  point  of  view  but  from
 u  different  point  of  view.  My  hon.
 friend  Shri  K.  C,  Pant,  speaking  some-
 time  ago,  described  this  agreement  as
 #  compromise,  and  that  is  what  it  is.
 Tide  not  want  te  go  into  the  merits  or
 the  demerits  of  this  question,  but  I
 would  like  to  say  tha,  we  wil]  have
 to  change  our  way  of  looking  at
 things.  We  wil]  have  to  be  ready
 with  our  policies  and  not  grope  in  the
 dark.  As  I  said  last  time  when  I
 spoke  on  the  Home  Ministry's  de-
 mands,  the  Minister  of  External
 Affairs  said  one  thing,  the  Home  Min-
 ister  had  another  thing  to  say,  and
 when  the  hon.  Prime  Minister  came
 before  this  House  he  had  something
 quite  different  to  say.  He  had  said
 that  no  conditions  were  laid  for  talke
 with  Pakistan.  Ig  that  ig  how  we  go about  our  policies,  and  particularly
 those  policies  which  concern  the  ter-
 ritorial  integrity  of  the  country,  then
 !  have  no  doubt  in  my  mind  that  any
 agaressor,  be  it  Pakistan,  Ching  or
 anybody  else.  wil]  be  forceq  to  de
 such  things.

 Then,  in  the  course  of  this  debate.
 I  have  heard  many  hon.  Members  re-
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 ferring  to  the  army  loosely.  They
 have  said  that  our  army  has  suffered
 losses  there,  that  our  armed  forecs
 have  had  to  vacate  certain  points.
 ete,  but  they  do  not  realise  the  diffi-
 culties  which  those  brave  jawans  had
 to  undergo.  I  have  been  there.  My
 hon,  friends  Shri  Kamath  and  Sar:
 Mahida  were  there  with  me.  Ig  one
 can  imagine  standing  in  that  arid
 land  in  the  trench  with  sand  blowise
 into  vour  mouth,  eyes,  throats,  ali
 the  24  hours,  one  will  realise  what
 difficulties  those  people  must  have
 undergone  there.  Water  was  scarce:
 it  had  to  be  carried  from  long  distan-
 ces,  If  we  saw  the  morale  of  those
 boys  there  we  would  certainly  feel
 proud  about  them.  They  were  known
 to  do  something.  That  is  the  spirit
 which  will  ultimately  save  this  coun-
 try.  To  say  that  they  were  driven
 out  ig  ‘not  right.  Under  very  difficult
 circumstances,  they  put  up  #  very
 food  show  for  which  the  whole  coun-
 try  should  be  proud.

 Talking  about  the  military,  as  !
 Was  saying  earlier,  our  country
 should  have  a  balance  between  pull-
 tical  thinking  and  military  action.  I!
 is  all  right  for  hon.  Members  from
 the  Congress  party  to  talk  of  peace
 and  peaceful  approach.  I,  was  the
 same  peaceful  approach  that  brought
 about  the  trouble  on  the  Tibetan
 border;  it  was  the  same  pcaceful
 approach  which  hag  landed  us  in  this
 Kashmir  problem.  It  is  the  same
 peaceful  approach  and  hesilation
 which  has  caused  this  country  and  its
 economy  greot  stresseg  and  straina  al!
 these  That  is  why  I  am  em-
 phasising:  Let  us  be  prepared  for
 all  eventualities.

 As  I  gaid,  had  we  acted  in  January
 or  February  or  latest  March,  We
 would  not  have  had  to  face  all  thesc
 difficulties.  I  am  quite  sure  of  that.
 In  +1956,  when  the  Pakistani  intrusion
 was  noticed  in  Chhadbet,  we  moved  in
 there  and  I  am  proud  to  say  that  one
 of  the  units  there  wes  one  in  which
 I  have  had  great  interest,  because
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 the  old  State  forces  were  there.
 They  moved  in  and  Pakistanis  with-
 drew.  Of  course,  they  have  no  place
 in  that  area.  Dharabini,  as  it  is
 known,  of  which  Chhadbet  is  one  por-
 tion,  Wag  grazed  by  the  Maldharis.
 Cattle  herds  from  Sing  were  goiug  to
 the  erstwhile  State  of  Kutch  and  these
 Maldharis  used  to  graze  there,  They
 used  to  pay  grazing  dues  to  the  State
 of  Kutch.  This  right  was  inherited
 by  the  Union  Government  when
 Kutch  became  a  Part  C  State.  I  am
 sure  Government  has  got  those  records
 in  the  revenue  department.  Apart
 from  thal,  when  murder  cases  and
 casts  of  loo,  took  place  on  this  side
 of  the  established  border,  the  sind
 Government  handed  over  the  case,  to
 the  Kutch  State.  Of  course,  this  is
 for  the  Government  to  see  and  put
 forward  the  arguments.  Tnesp  arte
 some  of  the  basic  fact,  from  whicn
 we  cannot  get  away.

 ]  do  not  want  to  take  up  the  time
 ef  the  House  by  repeating  wha,  has
 already  been  said  in  this  context,  But
 I  wil)  say  one  thing  that  if  by  any
 chance  we  lose  3,500  square  milcs  of
 our  territory,  the  people  of  Indig  are
 not  going  to  forgive  this  government.
 Paricularly,  the  people  of  Kutch
 will  not  take  this  lying  down.

 Shri  J.  के,  Kripalani:  Sir,  it  is  no
 pleasant  task  to  criticise  what  the
 government  has  done  in  its  wisdom.
 If  we  criticise  it,  they  can  throw  it
 in  our  face  tha,  they  and  not  we
 represent  the  country.  So,  they  have
 a  divine  right  to  rule  and  also  an
 equally  divine  right  to  misrule.

 Let  us  see  the  history  of  this  dis-
 pute.  I  happen  to  have  been  born
 in  the  province  of  Sind  and  I  know
 what  this  area  is.  It  was  always
 called  the  Run  of  Kutch.  It  is  not
 ‘Rann’  as  some  people  say,  but  ‘Run’
 which  means  desert.  It  was  always
 called  the  Run  of  Kutch  and  not  the
 Run  of  Sind.  My  friend,  the  Maha-
 rao  of  Kutch,  has  made  it  very  clear.
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 Whatever  his  title  may  be,  now  he  is
 a  member  of  Parliament.

 Shri  Himmatsinhji:  The
 is  my  brother;  not  me.

 Maharao

 Shri  J.  B.  Kripalani;  He  has  des-
 cended  down  or  risen  up,  shall  I  say, to  be  a  common  man.  So,  it  is  all
 right  whether  I  mention  his  title  cor-
 rectly  or  wrongly.

 He  has  made  it  clear  that  when
 there  were  criminal  case:  in  the  area
 the  Sind  Government—it  used  to  be
 the  Bombay  Government  and  Sind
 was  only  «  Commissioner's  Division  of
 Bombay  Presidency  hunded  them
 over  to  the  Kutch  Government  It
 was  an  area  that  belonged  to  the
 Kutch  Government.  The  British
 Government  could  not  have  possibly
 handed  over  what  did  not  belong  to
 them.  This  is  an  undisputed  fact

 The  only  quarre!  that  could  have
 arisen  was  the  demarcation  of  the
 boundary.  The  Prime  Minister  aii
 many  times  said  here  that  there  is
 no  question  of  Kutch  territory  Tf
 that  is  so,  how  does  the  word  “deter-
 mination”  with  regard  to  the  wound.
 ary  come  in?  Demarcation  of  —  the
 boundary  is  understandable  Tt
 means  that  those  who  signed  =  this
 document  committed  a  very  great
 political  blunder  and,  |  think,  a  legai
 blunder,  by  putting  in  the  word
 “delermination’,

 Then,  much  hus  been  made  by  Mr.
 Anthony  about  our  commitments  in
 959  and  in  1960.  Let  us  analyse
 these  commitments.  What  are  they?
 The  959  agreement  suys  tha!  there
 would  he  peaceful  settlement  uf  bor-
 der  disputes—not  of  territory  but  of
 border  disputes—and  if  there  could
 be  no  peaceful  setilement  by  node  tia-
 tion  then  there  will  be  a  tribunal,  The
 tribunal  may  be  mandatory.  but  what
 your  terms  of  reference  to  that  wi-
 bunal  are,  is  the  essence  of  the  thing
 If  you  give  them  wrong  terms,  than
 it  is  not  thal  you  repudiate  negutsa-
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 tions  but  that  you  put  yourself  in  a
 wrong  position  and  that  you  are  poli-
 tically  wrong.  It  is  not  that  there  is
 objection  to  the  tribunal  deciding
 border  cases,  It  is  not  our  conten-
 tion  that  there  should  not  be  peace-
 ful  negotiations.  Everybody,  even
 the  aggressor  says  that  he
 believes  in  peaceful  negotiations.
 There  is  nothing  wrong  in  this,  In
 having  a  tribunal  for  border  disputes
 there  is  nothing  wrong.  But  when
 you  give  to  that  tribunal  the  determi-
 nation  of  what  is  your  territory  and
 what  ig  your  enemy's  territory,  then

 IT  say  you  have  bungled  and  it  is  not
 in  accordance  with  the  959  agree-
 ment.

 Our  Prime  Minister  also  said  that
 certain  commitments  were  made  dur-
 ing  the  last  regime,  in  the  regime  be-
 fore  him,  as  if  he  wanted  to  say  that
 he  was  bound  by  those  agreements.
 First  of  all,  he  is  not  bound  by  those
 agreements.  Historical  events  are
 changing  every  day  now.  He  has
 bound  himself  by  saying  that  he  will
 follow,  in  internal  and  jnternational
 affairs,  the  policies  thal  were  laid
 down  by  his  predecessor.  So  he  can-
 not  take  refuge  in  that.  It  was  open
 to  him,  if  he  considered  that  there
 were  handicaps  in  the  959  agree-
 ment,  to  say  that  We  are  not  bound
 by  this  agreement.

 Let  us  now  see  what  the  agree-
 ment  of  960  is,  What  does  it  say?
 It  says  that  there  are  five  disputes,
 and  the  Kutch  dispute  comes  the
 last.  It  says  that  data  shal)  be  co!-
 lected.  While  gata  is  being  collec-
 ted,  Pakistan  comes  and  attacks  us.
 “Data  being  collected"  means  that
 the  two  parties  would  meet,  com-
 pare  that  data  ang  on  that  data  will
 be  decideq  what  is  to  be  done,  what
 is  right  and  what  ig  wrong.  Noth-
 ing  in  the  959  and  60  Agree-
 ment  made  us  come  to  the  conclu-
 sion  that  we  were  bound  to  appoint
 a  tribunal  after  aggression.  If  there
 was  aggression,  that  meant  that  the
 Agreements  were  repudiated.  The
 989  and  60  Agreements  had  been
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 repudiated  by  Pakistan.  And  yet
 we  say,  we  are  bound  by  these
 Agreements.  This  is  a  very  strange
 thing.  I  do  not  know  how  Mr.  Frank
 Anthony  could,  with  his  legal  know-
 ledge  and  legal  quibbling,  justify  it
 It  has  political  significance  and  not
 legal  significance.  This  is  g  political
 affair  and  not  a  legal  affair.  Let
 us  not  forget  it.

 Again,  it  js  said  that  this  Agrce-
 ment  is  commended  by  all  quarters
 in  the  world,  Let  me  tell  you  that
 today,  excepting  those  who  —  suffer
 from  tyranny,  nobody  wants  war.
 Even  ig  the  cause  is  just,  the  peopl:
 are  50  much  afraid  of  war,  and  its
 spreading,  lest  the  world  should  b-
 destroyed  by  nuclear  weapons.  There
 is  an  outery  from  every  quarter  thal
 People  must  stop  war  at  any  cost
 But  if  it  had  been  a  portion  of  hi-
 empire,  |  am  sure  the  worthy  Prim
 Minister  of  England  would  not  have
 talked  in  the  terms  in  which  he  tal-
 ked  to  our  Prime  Minister,  4.  can
 understand  the  anxiety  of  every
 nation  to  avoid  war  anywhere,  ex-
 cepting  Where  their  own  interest:
 are  involved.  Wherever  their  own
 rights  are  concerned,  they  ure  pre-
 pared  to  risk  world  conflagration,  they
 are  prepared  to  risk  nuclear  war  and
 they  are  prepared  to  risk  the  des-
 truction  of  the  world.  But  we  are
 in  a  different  category.  We  have  al-

 considered  ganyasa  ous  the ways
 highest  state  in  life.  So,  this  natin  ab
 has  become  a  sanyast.  How  dovs  «
 sanyasi  live?  Hy  lives  by  begging
 We  are  the  greatest  beggars  jn  the
 world.  The  sanyasi  docs  not  care  for  his
 family,  But  he  says,  “The  whole  world
 is  my  family—:  बसचघेव  ‘year
 He  docs  not  sec  whether  his  peopic
 are  defended  or  not,  But  he  mus’
 defend  the  world.  He  is  more  con-
 cerned  with  the  opinion  of  the  wor!
 as  Mr  Mathur,  said  today.

 IT  remember.  in  1932,  when  Gan-
 dhiji,  returned  from  the  Round
 Table  Conference,  thy  country  after
 having  given  मे  great  fight  to  the



 §07  Indo-Pak  Agreement

 {Shri  J.  B.  Kripalani]
 British  Government  was  also  ex-
 hausted,  many  wise  people  told  him
 that  the  country  was  exhausted.  He
 said,  “Remember,  the  challenge  has
 not  been  thrown  by  us.  But  jf  any-
 body  refuses;  a  challenge  that  is
 thrown  by  the  opponents,  he  must
 go  down!  Whether  we  are  prepared
 or  nol,  We  must  accept  this  chal-
 lenge.”  Then,  in  1942,  in  the  Con-
 ress  Working  Committee  there  were
 some  wise  men.  Do  you  know  what
 those  wise  men  said  there?  They
 said,  as  Mr.  Mathur  said  today,  as
 Mr.  Anthony  said  today,  that  you
 must  think  about  the  international
 opinion.  Gandhiji  said,  “IT  am  not
 going  to  think  about  international
 epinion  in  a  thing  which  I  consider
 to  be  right.  International  opinion  is
 affected  gng  is  guided  by  its  own  in-
 terest  and  not  by  our  interest."  He
 said  that  international  opinion  would
 veer  round  us  if  we  give  the  battle
 to  the  British  Government.  So,  it
 is  not  the  international  opinion  that
 counts.  [  am  sure  every  country,  in-
 cluding  Soviet  Russia,  will  bless  us
 for  having  come  to  thig  agreement.
 The  Agreements  of  959  and  960  did
 not  prevent  ug  from  making  correct
 references.  Our  Prime  Minister  has
 said  several  times—If  I  mistake  not—
 that  there  is  no  question  whether
 Rann  of  Kutch  belongs  to  us  or  not:
 there  was  only  the  boundary  ques-
 tion;  there  was  only  the  question  of
 demarcation.  If  we  cut  our  hands
 and  give  them  to  the  foreigners  and
 the  foreigners  make  us  say  what
 they  want,  I  am  afraid  we  are  in  a
 pad  way.

 There  is  another  thing  which  is
 more  important  than  anything  else.
 Did  our  Government  know  that  there
 was  a  portion  of  our  territory  that
 was  being  patrolled  by  Pakistan?
 Thie  is  the  crux  of  the  question.  If
 they  did  not  know,  then  I  say  that
 they  were  culpably  negligent.  Cul-
 pable  negligence  is  also  immoral;  it
 is  not  only  legally  punishable  but  is
 also  morally  wrong.  I  remember
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 that  one  day  Mahatma  Gandhi  signed
 a  document  and  he  brought  it  to  the
 Working  Committee.  We  tolg  him
 that  he  had  signed  this  under  mis-
 apprehension  but  he  said  that  a  man
 of  common-sense  should  not  have
 signed  it.  What  jis  culpable  negli-
 gence?  It  is  that  which  a  man  of
 common-sense  would  not  do.  A  man
 of  common-sense  would  not  have
 carried  on  this  negotiation  unless  he
 had  the  facts  before  him,  This  Gov-
 ernment  did  not  know  that  a  portion
 of  our  territory  was  being  patrolled
 by  Pakistan.  And  to  whom  was  it
 proved  that  it  was  so?  They  had
 no  talks  with  the  Pakistan's
 representative;  it  was  proved  to  the
 Prime  Minister  of  England.  He  was
 convinced  that  this  portion  was  being
 patrolled  and  we  accepted  it.  We
 accepted  it  because  we  had  no  know-
 lege.

 ]  was  talking  about  Mahatma  Gan-
 dhi's  example,  When  we  pointed  out
 to  him  his  mistake,  he  said:

 हम  बदमाश  हैँ  ।
 हमने  कहा  बापू  श्राप  ऐसा  क्यों  कहते  हैं
 कि  हम  बदमाश  है  ।

 He  said  that  he  was  not  fit  to  lead
 the  country  if  he  could  commit  a  mis-
 take  involving  the  lives  of  millions  of
 people.  When  peop'e  make  guch  cul-
 pable  mistakes,  they  must  be  taken
 to  task.

 Shri  Hanumanthalya:  Did  you  take
 Gandhiji  to  task  and  remove  him
 from  the  leadership?

 Shri  J.  B.  Kripalani:  He  had  re-
 moved  himself,  but  all  the  people
 went  to  him  for  advice.  When  he
 decided  about  Quit  India  Movement.
 more  than  half  the  Working  Commit-
 tee  was  against  his  decision  and  he
 said  that  he  would  go  all  alone.
 Then,  what  have  we  done?  We  have
 allowed  them  to  patrol  a  portion  of  our
 terrtory.  All  right.  But  they  say
 that  in  this  area  in  which  they  were
 patrolling  there  was  8  track  which
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 wag  traversed  by  their  camels,  and
 there  was  no  trace  left  of  this.  After
 that  they  began  to  bring  their  jeeps
 and  their  wheeleg  vehicles  and  all
 that.  We  say  that  that  area  is  not  in
 their  possession.  What  js  the  defini-
 tion  of  possession?  We  cannot  patrol
 that  area.  But  they  can  patrol  that
 area.

 Shri  Harish  Chandra  Mathur:
 can  patrol  that  area,

 Shri  J.  8,  Kripalani:  It  is  semantic
 confusion  to  say  that  it  is  not  in  their
 possession,  since  we  cannot  go  there
 but  they  can  go  there.  I  do  not  know
 what  the  meaning  of  possession  is.
 Does  possession  mean  that  there  should
 be  in  that  area  of  Rann  of  Kutch,  in
 that  desert  area,  some  people  living
 who  are  Pakistanis?  There  is  no  such
 thing  like  that.  People  are  not  living
 there;  it  is  a  desert  land.  But  they
 have  control  of  it,  and  we  cannot  go
 there.  So,  when  it  is  said  that  it  was
 quite  right  to  say  that  the  conditions
 regarding  the  status  quo  ante  of  Janu-
 ary,  965  were  fulfilled,  it  actually
 means  that  those  conditions  were  ful-
 filled  according  to  the  defective  know-
 ledge  that  our  Prime  Minister  and

 his  Cabinet  had.  That  is  all.
 6°32  hrs.
 (Mr.  Derury-Speaker  in  the  Chair)

 Then,  there  is  another  thing,  When
 Jawaharlalji  talked  of  a  tribunal,  I
 am  sure  he  had  in  mind  only  one  kind
 of  tribunal,  and  it  was  that  there
 should  be  a  representative  of  India,
 an  Indian  national,  and  g  representa-
 tive  of  Pakistan,  a  Pakistani  national,
 and  a  neutral  person  selecteg  by  com-
 mon  consent,  He  did  not  want  an
 internationa'  tribunal.  But  we  have
 consented  to  an  inter!  al  tribunal.
 We  have  allowed  this  border  question
 to  become  an  international  question.
 It  was  a  question  between  Pakistan
 and  ourselves  and  it  was  not  an  in-
 ternational  question.  Let  us
 leave  this  aside.  The  Pakis-
 tanis  are  treacherous  people,  and  we
 knew  their  treachery  from  the  days
 of  the  Muslim  League,  Even  Gandhiji
 could  not  convert  the  heart  af  Jinnah.
 844९  AD  LSD—8.

 We

 on  Gujarat-West  ‘$10 Pakistan  Border  (M)
 But,  now,  there  are  here  in  India,
 people  who  think  that  by  giving  con-
 cessions  to  Pakistan  they  can  change
 the  heart  of  Pakistan.  Among  them
 is  the  distinguished  and  the  learned
 leader  of  the  Swatantra  Party.  It  is
 very  strange  that  the  Congress  should
 stand  in  need  of  the  support  of  the
 Swatantra  Party!  This  is  a  very  good
 alliance,  Then  our  Government  have
 the  support  of  a  saintly  person  who
 sometimes  makes  his  incursions  in
 politics.  I  do  not  know  whether  he
 knew  that  our  Government  did  not
 know  that  some  portion  of  this  terri-
 tory  was  being  patrolled  by  Pakistan.
 Then,  there  is  the  man  of  good-will
 called  Shri  Jaya  Prakash  Narayan
 who  wants  peace  at  any  price.  And
 with  all  these  distinguished  suppor-
 ters,  the  Government  need  not  be
 afraid.  They  have  also  their  majority
 in  this  House.  But  I  say  today  that
 we  have  been  subject  to  may  dhokas
 many  deceits  ang  betrayals  by  Pakis-
 tan,  the  latest  being  in  Kashmir.  Do
 they  not  even  now  say  that  in  spite  of
 what  has  happeneg  in  Kashmir,  our
 agreement  stands,  and  we  are  there
 on  the  burning  deck  when  all  have
 fled,  and  alone  we  stand?  Are  we
 going  to  say  to  the  world
 that,  ‘Whatever  Pakistan  might
 do,  we  stand  by  this  agree-
 ment  because  it  is  an  interna-
 tional  agreement’?  I  say  there  can
 be  no  greater  nonsense  than  this.
 When  we  have  clearly  been  shown
 that  their  words  cannot  be  trusted,
 when  the  Prime  Minister  has  said  that
 their  words  cannot  be  trusted,  can
 we  then  sit  with  them  round  the
 negotiation  table?  With  what  face
 will  the  representatives  of  our  Gov-
 ernment  sit  with  the  representatives
 of  Pakistan  when  Pakistan  has  infil-
 trated  into  our  territory  in  Kashmir?
 व  say  this  is  absurd.  How  can  you
 face  each  other?  How  can  you  face
 a  person  who  has  betrayed  you  time
 after  time?

 The  only  thing  is,  you  scrap  this
 agr  t.  This  agr  was  sin-
 ful  ag  it  was  made.  It  is  sinful  to
 carry  out  st  this  time  of  the  year
 when  we  are  fighting  Pakistan  with
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 (Shri  J.  8,  Kripalani]
 the  skin  of  our  teeth  in  Kashmir.  I
 say  it  is  time  enough  for  Government
 to  retrace  its  steps  if  it  wants  to  be
 considered  a  powerful,  good  and  hon-
 ourable  government,  a  government
 that  does  represent  the  people,  not
 only  with  the  vote  of  the  people  but
 the  will  of  the  people.  Go  into  the
 market  place,  go  into  the  bazar,  go
 into  the  kucheris,  you  will  find  that
 the  people  think  that  this  is  a  wrong
 agreement  and  the  people  think  it
 will  be  wrong,  at  this  time,  to  talk
 with  Pakistan.  There  can  be  no
 talk  with  Pakistan  except  at  the  point
 of  the  sworg  because  it  has  un=
 sheathed  the  sword.  Those  who
 live  by  the  sword  shall  perish  by  the
 sword,

 की  मौर्य:  उपाध्यक्ष  महोदय,  कच्छ
 सौदा  को  ले  कर  भारत  शौर  पाकिस्तान  के
 बीच  30  जुन,  .965  का  समझौता  लोक-
 तंत्रीय  परम्परा  के  विपरीत  है  ।  28  जल
 LO6S  की  शाम  को  सर्वसम्मति  से  लोब-'भा

 ने  एक  ऐतिहासिक  प्रस्ताव  पारित  किया  था  t
 t  समझता  हूं  कि  उस  निश्चय  के  वें  शब्द
 पौर  उनके  पीछे  जो  भावना  थी  वह  भावना
 इस  30  जून  के  समझौते  से  पूरी  नहीं  हुई  है  -
 उस  28  अप्रैल  वाले  प्रस्ताव  में  यह  कहा  गया
 था  —

 “a  with  hopes  and  faith  this
 House  affirms  the  firm  resolve  of
 the  Indian  people  to  drive  cut  the
 aggressor  from  the  sacred  soil  of
 India.”

 यह  तीस  जून  i968  का  भारत,
 पाकिस्तान  का  सीमा  सम्बन्धी  समझौता,
 भारत  पाकिस्तान  के  पूर्व  के  सीमा  सम्बन्धी
 समझौते  जोकि  1958,  7959  शौर  i960
 में  हुए,  उन  की  शर्तों  स ेकोई  लगाव  नहीं  खाता  t
 उनसे  कुछ  हद  तक  यह  डेविट  (Deviate)
 करता  है  |  यहां  एक  ट्रिब्यूनल  (Tribunal)
 बनाने  की  व्यवस्था रखी  गई  थी  -  959-60
 में  जो  द्विब्यूनन  (Tribunal)  को
 शक्ति  दी  गई  थी  शौर  उसके  निर्माण  का
 a)  foe  किया  गया  था  राज  के  इस

 Border  (M)

 समझते  में  जोकि  30  जून  का  समझौता  है
 उनमें  वापस  में  बहुत  बड़ा  टकराव  होता  है  |
 मैं  इस  मौके  पर  उन  तमाम  व्यवस्थाश्रों  में
 नहीं  जाना  चाहता  ।  मैं  तो  आदरणीय  प्रधान
 मंत्री  जी  के  खुद  उनके  अपने  शब्दों  को  ही
 इस  सदन  के  सामने  रखते  हुए  उनसे  पूछना
 चाहता  हूं  कि  क्या  इस  सदन  में  कहे  गये  उनके
 वे  शब्द  उस  समय  भी  उनके  सामने  थे  जब
 उन्होंने  यह  समझौता  स्वीकार  किया  था  और
 उस  पर  हस्ताक्षर  किये  थे  ?  प्रधान  मंत्री  जी
 ने  Tr  मई  को  इसी  सदन  में  यह  कहा  था  :

 by  a  reference  to  an
 ‘impartial  tribunal’  as  contemplat-
 ed  in  the  earlier  agreements  on
 the  subject.”

 wet  ave  झअरलियर  (Earlier  )
 एग्रोमेंट्स  का  सवाल  है,  i959-60  के
 जो  समझौते  की  बात  थी  कौर  जैसा  कि  भाई
 प्रकाशवीर  जी  शाखी  व  अन्य  इस  सदन  के
 सदस्यों  ने  कहा  है  वहां  पर  ऐसा  द्विब्यूनल
 बनाता  चाहिए  था  जिसमें  भारत  की  प्रो
 से  भारतीय  व्यक्त  होता,  एक  पाकिस्तान
 की  बोर  से  होता  श्लोक  तीसरा  वह  होता
 जिसको  कि  यह  दोनों  देश  एक  राय  से  मा  A
 लेकिन  राज  का  जो  ट्रिब्यूनल  बनेगा  उसमें
 ऐसी  व्यवस्था  नहीं  रखी  गई  है  ।  यह  तीनों
 ही  विदेशी  होंगे  ।  तीनों  ही  विदेशी  होने  के
 कारण  एक  तरीके  से  यह  मसला  ू  एन०
 करो  में  जाकर  उलझ  जायेगा  ।  मैं  राज
 इस  सदन  में  ू  एर०  जोल  की  कोई  टीका
 नहीं  करना  चाहता  लेकिन  यह  सही  बात  है
 कि  मू  एन०  को  में  जितने  भी  मसले  इस
 देश  के,  या  बाहर  के  देशों  के  जितने  भी  उससे
 गये  हैं  वह  वहां  पर  उलझ  कर  रह  गये  हैं  ।
 Jo  एन०  जो  एक  ऐसे  डाक्टर  की  तरह
 है  जो  न  बीमारी  का  इलाज  करता  है  न
 बीमारी  को  समाप्त  करता  है  बल्कि  मुद्दत
 तक  उसको  चलाये  रखने  की  व्यवस्था  करता
 है  |  मैं  ग्राम  के  दिन  सिर्फ  यह  प्रार्थना  करना
 चाहता  हूं  कि  हम  प्रपने  देश  से  सम्बंधित
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 जो  पड़ोसी  मुल्कों  से  हमारे  झगड़े  हैं  उनको
 निश्चय  करने  की  हमारी  अपनी  शक्ति  होनी
 चाहिए  ।  अगर  हम  अपनी  उस  निश्चय  करने
 की  शक्ति  को  कमजोर  करते  हैं  तो  हम  भ्र पनी
 भारतीय  सितारों  की  रक्षा  नहीं  कर  पायेंगे  ।

 एफ  शब्द  मैं  यह  कहता  चाहता  हूं  कि
 जहाँ  लाल  कौन  ने  कुछ  समय  पूर्व  भारतवर्ष
 की  पगड़ी  उछालो  थीं  तो  पाकिस्तान  के  इस
 रन  श्रॉफ  कच्छ  के  हमले  ने  भारत  के  हृदय
 को  चोर  डाला  है  शौर  भारत  सरकार  यह
 जो  समझौता  करने  चलो  है  बह  उस  घिरे
 हुए  हृदय  पर  नमक  छिड़कने  का  काम  कर
 रहा  है  T

 अभी  पन्त  जी  ने  प्राकारों  का  हवाला
 दिया  कौर  कहा  कि  अखबारों  की  रिपोर्ट्स
 से  जाहिर  होता  है  कि  उन्होंने  इरा  का  बड़ा
 स्वागत  किया  है  t  उन्होंने  कहा  कि  उन्होंने
 बहुत  सो  प्राकारों  की  रिपोर्ट  देखी  ।  मैं  नहीं
 जानता  कि  उन्होंने  किस  रूप  से  देखीं  ।  कुछ
 अ्रमबारों  के  कमेन्ट  मेरे  हाथ  में  हैं  -  उन्होंने
 नाना  प्रकार  से  इसका  खंडन  किया  है  ।

 अमृत  बाज़ार  पत्निका  ने  लिखा  है  :

 “What  will  be  objecteq  to  is
 that  Pakistan's  claim  that  a  terri-
 torial  dispute  involving  3,500
 square  miles  of  territory  exists
 has  been  virtually  recognized.”

 यही  नहीं,  इस  ग्रखबार  ने  फिर  लिखा  :

 “New  Delhi  is  set  on  a  course
 of  appeasement  whose  ultimate
 outcome  is  fearful  to  contem-
 Plate.”

 एक  शौर  अखबार  ने  लिखा  :
 “The  Rann  of  Kutch  is  a  pres-

 tige  issue.  There  should  be  no
 ambiguities  about  it.  If  India
 fails  here,  she  will  fail  every-
 where  else."

 इसी  तरह  से  जौर  भी  बहुत  से  भ्रखबारों  के
 कमेंट्स  हैं,  जिनमें  इस  देश  के  अखवार  भी  है

 Pakistan  Border  (M)
 a  देश  के  बाहर  के  भी  हैं,  जिन्होंने  इस
 समझौते  का  कोई  ज्यादा  रुचि  के  साथ  स्वागत
 नहीं  किया  है  1

 मैं  इन  बातों  में  नहीं  जाना  चाहता  t
 मैं  एक  बात  कहना  चाहता  हूं  कि  कोई  भी
 समझौता  हो,  उस  समझौते  का  प्रसर  क्‍या
 हुआ  ?  रन  कच्छ  का  समझौता  कर  के  हम
 चाहते  थे  कि  पाकिस्तान  से  हमारे  अच्छे  सम्बन्ध
 हों  ।  यही  नहीं,  हमारा  लक्ष्य  हमेशा  यही
 रहता  है  कि  हमारा  देश  कौर  पूरा  संसार
 शांति  पूर्वक  रहे।  कांग्रेस  क ेलोग  भी  यही  चाहते
 हैं  कौर  विरोधी  दल,  यह  राष्ट्र  प्रौढ़  सारा  संसार
 भी  यहीं  चाहता  है।  लेकिन  मैं  यह
 पूछना  चाहता  हुं  कि  जिस  देश  से  यह  समझौता
 किया  गया,  क्‍या  वह  भो  ऐसा  चाहता  है,
 क्या  पाकिस्तान  का  ऐसा  इरादा  aT  या  है  ।

 श्री  एन्यनी  साहब  ने  यह  कहा  कि
 पाकिस्तान  ने  काश्मीर  पर  जान-गुप्त  कर
 हमला  इस  दृष्टि  से  किया  है  कि  कच्छ  के  रण
 का  समझौता  नाकामयाब  हो  जाये  कौर
 हिन्दुस्तान  का  भ्रपमान  हो  t  मैं  एंटनी
 साहब  से  कहूंगा  कि  ऐसी  बात  नहीं  है  ।
 पाकिस्तान  ने  काश्मीर  पर  इस  छू याल  से
 हमला  किया  है  कि  हिन्दुस्तान  प्रपने  फैसले
 से  वापस  नहीं  जायेगा  '  उसने  सोचा  कि
 हम  काश्मीर  पर  हमला  करें  या  न  करें,
 लेकिन  कच्छ  रण  के  समझौते  में  कोई  फक
 नहीं  पड़ेगा,  क्योंकि  हिन्दुस्तान  जो  भी
 फ़ैसला  करता  है,  उस  में  इंग्लैंड  कौर  प्रक्रिया
 की  सरकार  का  बहुत  कुछ  हाथ  होता  है  ।

 राज  मैं  प्रधान  मंत्री  जी  से  यह  पूछना
 चाहता  हूं  कि  यह  समझौता  जिस  दिन  हुमा,
 उस  के  एक  महीने  बाद  हो  क्‍या  हुआ *  क्‍या
 इस  समझौते  से  शान्ति  हुई  उसके  ठीक
 एक  महीने  के  वाद  काश्मीर  पर  हमला  हुमा,
 खुला  हमला  हुमा  1  वहां  पर  हिन्दुस्तान  के
 लोग  मारे  गये,  हिन्दुस्तान  के  सिपाही  मारे
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 गये  ।  पाकिस्तान  के  भो  सिपाही  मारे  गये  ।
 कया  राज  यह  बात  संसार  के  सामने  नहीं  है  ?
 मैं  तो  इस  समझौते  को  वैसे  ही  समझता  हूं
 कि  जैसे  एक  शादी  हो  और  उस  के  बाद
 पति-पत्नी  में  जुडिशल  सेपेरेशन  (Judicial
 separation)  हो  जाये,  लेकिन  फिर  भी
 पति  यह  कहे  कि  हमारी  शादी  हुई  है  कौर
 हम  बहुत  प्रेमपूर्वक  रह  रहे  हैं  बौर  हमारा
 शादी  का  मुत्ताहिदा  टूटा  नहीं  है।  आदरणीय
 प्रधान  मंत्री  जी  का  यह  कहना  ठीक  उसी
 प्रकार  है  कि  यह  इन्टरनेशनल  एग्रीमेंट  टैगोर
 हम  उस  से  पोछे  नहीं  जा  सकते  हैं  /  मैं  उन  से
 यह  पूछना  चाहता  हूं  कि  क्‍या  संसार  की
 तवारीख  उन  के  सामने  नहीं  है  t  संस्कार  में
 ऐसे  बहुत  से  समझौते  हुए  झौर  बाद  में  ूदे  ।
 वे  समझौते  राज  उन  के  सामने  कराने  चाहिए  ny
 प्रखर  वह  चाहें,  तो  मैं  उन  को  रेफ़रेंस  दे
 सकता  हूं  -  इस  तरह  की  बातों  से  देश  बच  नहीं
 सकता  है  ।  राज  हम  को  यह  निश्चय  लेना
 होगा  कि  हम  किस  तरह  से  अपने  देश  को  बचा
 सकते  हैं  ।

 चीन  के  हमले  के  समय  मैंने  जो  बात
 कही  थी,  वहं।  बात  मैं  साज  भो  कहता  चाहता
 हूं  '  माना  कि  हथ  45  करोड़  जोग  कमजोर
 हैं,  हमारे  यह  बहुत  सी  समस्‍यायें  हैं,  हम  पिछड़े
 हुए  मुल्क  के  लोग  हैं,  लेकिन  अगर  45  करोड़
 भूखे-तंगे  लोग  किसी  को  तरफ़  थूकता  भो  शुरू
 कर  दें,  तो  बहे  दुश्मन  चूक  में  बह  सकते  हैं  ry
 45  करोड़  लोगों  में  बड़ी  ताकत  होती  है,
 बचतें  कि  उन  का  नेतृत्व  करने  वाली  सत्ता  भो
 कुछ  ताकत  रखती  हो  ।  आज  बोरिस  सरकार
 इस  तरह  की  व्यवस्था  में कंस  गई  है  कि  वह
 इस  तरह  के  निश्चयों  को  नहों  ले  सकती  है,
 जिन  से  देश  को  रक्षा  हो  सके  ।  आज  हम  को
 फ़ैसले  लेना  सोखना  चाहिये  ।

 काहनौर  के  मसले  पर  समी  आदरणीय
 प्रधान  मंत्रा  जी  ने  विरोधी  दलों  का  एक  बैठक
 बुलाई  थी  +  विरोधी  बलों  के  नेता  उस  में  गये

 Border  (M)

 थे  |  मैं  भी  गया  था  ।  श्राप  जानते  हैं  कि
 काश्मीर  के  मसले  पर  रिपब्लिकन  पार्टी  या
 बावा  साहिब  डा०  प्रम्बेदकर  की  क्या  विचार-
 धारा  थी  |  बाबा  साहेब  डा०  भ्रम्बेदकर  ने
 सी  सदन  में  प्रधान  मंत्री,  पंडित  जवाहरलाल
 नेहरू  को  काश्मीर  की  ग़लत  नीति  के  विरोध
 में  इस्तीफ़ा  दिया  था  |  उन्होंने  उत  वक्‍त  कुछ
 मश्वरे  भरी  दिये  थे,  लेकिन  उन  को  नहीं  माना
 गया  |  आज  करोड़ों  रुपये  काश्मीर  में  खर्च
 हो  चुके  हैं  1  वहां  पर  हज़ारों  हिन्दुस्तानी
 मारे  जा  चुके  हैं  ।  आज  यह  देश  बोर  इस
 देश  के  बाहर  भी  एक  बहुत  बड़ो  तादाद  में
 विश्व  के  लोग  यह  मानते  हैं  कि  काश्मीर
 हिन्दुस्तान  का  अंग  है  t  हिन्दुस्तान  की  जनता
 को  एक  ऐसे  चौराहे  पर  ला  कर  जड़ा  कर
 दिया  गया  है,  जहां  से  बहू  वायस  नहीं  जा
 सकतो  है  1  राज  कांग्रेस  पारी  के  नेता  पब्लिक
 ओपीनियन,  विश्व  की  प्रोपोनियन  को  बात
 कहते  हैं  -  राज  वे  परराष्ट्रों  की  राय  की  बात
 करते  हैं  ।  हमें  परराष्ट्रों  का  मश्वरा  नहीं
 लेना  है।  अगर  उन  का  मश्वरा  लेना  था,  तो
 पिछले  ग्यारह  बरसों  से  सरकार  क्‍या  करती
 रही  ?  इस  अवधि  में  उस  ने  क्या  निश्चय
 लिया  था  ?  राज  बह  इन  बातों  को  ले  कर
 देश  को  गुमराह  नहीं  कर  सकते  हैं  |  अगर
 वह  इस  तरह  से  देश  को  गुमराह  करेंगे,  तो
 बहू  कुछ  ऐबी  परम्परायें  डालेंगे,  जिन  के
 परिणाम  देश  के  लिए.  अच्छे  नहीं  होंगे  w

 आज  यह  सरकार  इस  सदन  में  बैठ  कर
 कुछ  ऐसे  फैसले  ले  रही  है,  जिन  का  असर
 कल  की  सरकार  पर  ही  नहीं,  बल्कि  सैकड़ों
 वर्षों  तक  हिन्दुस्तान  की  पीढ़ियों  पर  पड़ेगा  t
 हमारा  राज  का  निश्चय  हमारे  चरित्र  का
 बखान  करेगा  कि  हम  किस  तरह  का  चरित्र
 रखते  है।  कांग्रेस  पार्टी  ने  राज  तक  जो  फैसले
 लिये  हैं,  उन  से  देश  का  कल्याण  नहीं  हो  सका
 है  |  मैं  कहना  चाहता  हूं  कि  उस  ने  कच्छ-रण
 का  जो  फैसला  लिया  है,  उस  की  देन  है  काश्मीर
 पर  हमला  ौर  उसकी  देन  पाकिस्तान  का,
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 और  भी  खुला  हुआ  आक्रमण  होगा  ।  चाहे
 सरकार  शान्ति  में  विश्वास  करे,  चाहे  हम
 शान्ति  में  विश्वास  करें,  चाहे  पूरा  देश  शान्ति  में
 विश्वास  करे  शौर  चाहे  पूरी  दुनिया  शान्ति  में
 विश्वास  करे,  लेकिन  पाकिस्तान  अपनी  प्राप्त
 से  बाज़.  नहीं  श्मा  सकता  है  I

 पाकिस्तान  का  जन्म  नफरत,  कदूरत,
 घृणा  शौर  जातीयता  के  विष  में  हुआ  है  ।
 जिसका  जन्म  ही  इस  तरह  वे  दूषित  वातावरण
 में  हुआ  हो,  वह  राष्ट्र  कभी  भी  शान्ति  कौर
 मानवता  में  विश्वास  नहीं  कर  सकता  है  1
 इस  तरह  के  मुल्क  जो  जैनेटिक  होते  हैं,  वे
 सिर्फ  सत्ता  श्र  ताकत  को  माना  करते  हैं  ।
 झगर  राज  यह  सरकार  अपनी  ताकत  नहीं
 दिखा  सकती,  तो  वह  पाकिस्तान  को  हमला
 करने  से  नहीं  रोक  सकती  ।  अगर  पाकिस्तान
 को  हमले  से  रोकना  है,  तो  सरकार  को  हस
 देश  की  शक्ति  का  प्रदर्शन  करना  होगा  |
 मुझे  खुशी  है  कि  कारगिल  की  चौकी  राज
 हमारे  कब्जे  में  है,  जो  हिन्दुस्तान  की  रक्षा  के
 लिए  बहुत  ज़रूरी  है,  जहां  बैठ  कर  पाकिस्तान
 के  लोग  बहुत  सी  शरारतें  करते  रहे,  बेगुनाहों
 को  लूटते  रहे,  मारते  रहे,  भारतीय  सड़कों  को
 काटते  रहे  ।  यह  बड़ी  अच्छी  बात  है  ।

 मैं  चाहूंगा  कि  कुछ  दिन  के  लिए  यहां  के
 काले  रोक  दिये  जायें,  बल्कि  फौज  को  यह
 फैसला  लेने  का  प्राधिकार  दें  दिया  जाये  t
 मेरा  विश्वास  है  कि  हिन्दुस्तान  की  फौज  भ्र ौर
 हिन्दुस्तान  के  सिपाही  संसार  के  किसी  भी
 सिपाही  से  किसी  भी  माने  में  कमज़ोर  नहीं  है
 बचतें  कि  उन  को  लड़ने  का  पूरा  पूरा  मौका
 दिया  जाये  ।  राज  उन  पर  हमला  वहां  होता
 है,  गोली  उन  पर  वहां  चलती  है,  जान  उन  की
 वहां  पर  लो  जाती  है,  फैसला  यहां  पर  लाल
 बहादुर  जी--जिन  को  वहां  पर  होने  बाली
 लड़ाई  का  कोई  विशेष  ज्ञान  नहीं  है,  जिन्होने
 कभी  कोई  निश्चय  इस  प्रकार  के  नहीं  लिये  हैं--
 लेते  हैं  कि  वहां  पर  हमला  न  किया  जाये,
 वहां  पर  झपने  बचाव  के  लिए  गोली  न  चलाई
 जाये  |  इस  तरह  के  फ़सलें  दिल्‍ली  में  लिए  जा
 सकते  हैं,  लेकिन  उन  से  भारत  की  सीमायें

 Pakistan  Border  (M)
 नहीं  बचाई  जा  सकती  हैं  |  फ़ौज  को  पूरा
 मौका  देना  चाहिए  कि  यह  देश  की  सितारों
 की  रक्षा  कर  सके  t

 कच्छ-रण  का  जो  समझौता  पाकिस्तान
 के  साथ  हुआ  है,  वह  केवल  प्र वैधानिक  ही  नहीं
 है,  बल्कि  इस  समझौते  ने  भारत  की  परम्परा,
 सम्मान  कौर  मर्यादा  को  समाप्त  कर  दिया  है  |
 यही  नहीं,  इस  समझौते  की  वजह  से  मुझे
 इस  देश  की  3500  वर्ग  मोल  ज़मीन  जाती
 हुईं  नज़र  जाती  है  |  मुझे  यह  कहते  हुए
 ग्र फप रोस  होता  कि  राज  तक  हम  कह  रहे
 थे  कि  यह  बाउंडरी  का  झगड़ा  हैं,  लेकिन
 ग्राम  हम  ने  3500  वर्ग  मील  जमीन  को
 विवादग्रस्त  इलाका  मान  लिया  है।  इस  तरह
 की  वात  को  मान  कर  हम  ने  पाकिस्तान  को
 उकसाया  है,  उस  को  मौका  दिया  है  कि  वह
 दौर  भी  ज्यादा  फ़ितनाझ्नंगेज़ी  करें,  प्रौढ़  भी
 ज्यादा  शरारतें  करें  ।

 मैं  श्राप  का  ज्यादा  समय  नहीं  लेना
 चाहता  हूं  ।  प्लान  ने  मुझे  समय  दिया,  उस  के
 लिए  बहुत  बहुत  धन्यवाद  ।  प्रीत  में  मैं  केवल
 यह  कहना  चाहता  हूं  कि  यदि  सरकार  चाहती
 है  कि  देश  बचे,  भारतीय  सहायता  बचे,  तो  उसे
 इस  समझौते  को  रह  कर  देना  चाहिये  t  मुझे
 ऐसा  लगता  है  कि  कांग्रेस  कहीं  भ्र पने  डूबने  के
 साथ  मुल्क  को  भी  न  डुबी  दे  ।  प्राण  सरकार
 को  पौर  कांग्रेस  दल  को  दलबन्दी  से  ऊपर  उठ
 कर,  कांग्रेस  से ऊपर  उठ  कर  फ़ैसले  लेने  होंगे  1
 कांग्रेस  दल  के  सदस्यों  से  राज  मेरी  प्रियंका  है
 कि  विहिप  की  चिन्ता  न  करते  हुए,  प्रकाश  की
 चिन्ता  न  करते  हुए,  पार्टी  विशेष  की  चिनता  न
 करते  हुए,  भारतीय  सभ्यता,  भारतीय  सम्मान
 जौर  भारत  की  जनता  की  चिन्ता  करते  हुए,
 पार्टी  से  ऊपर  उठ  कर,  देश  के  मान  प्लोर
 मर्यादा  के  लिए,  भविष्य  के  निर्माण  के  लिए,
 इस  देश  की  आज़ादी  के  लिए  वें  वोट  करें  पौर
 कच्छ-रण  के  समझौते  के  बारे  में  जो  मोशन
 कराया  है,  उस  को गिरा यें  ।

 इन  शब्दों  के  साथ  मैं  श्राप  को  फिर
 घन्यवाद  देता  हूं  ।
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 Shri  Brajeshwar  Prasad  (Gaya):
 Mr.  Deputy-Speaker,  Sir,  I  support
 the  Kutch  agr  t.  Our
 in  the  proposed  tribunal  should  be  a
 Russian  statesman  of  the  stature  of
 Mr.  Mikoyan,  Mr.  Brezhnev  or
 Mr.  Kosygin.  On  the  lines  of  the
 Russo-German  Pact  of  1939,  an  Indo-
 Russian  pact  should  be  forged  with
 the  subject  of  solving  the  problem  of
 Indo-Pakistani  conflict.  Pakistan  has
 attacked  Kashmir  with  the  object  of
 pressurising  India  to  agree  to  the  set.
 ting  up  of  another  tribunal.  The
 answer  to  the  question  whether  or  not
 we  should  endorse  the  Kutch  agrec-
 ment  depends  upon  an  answer  to  the
 question  whether  or  not  a  war  bet-
 ween  India  and-Pakistan  is  possible
 or  desirable.  We  are  living  in  the
 bipolar  world  and  not  in  the  inter-
 national  system  of  the  balance  of
 power.  The  balance  of  power  has  got
 relevancy  in  relation  to  Russia  and
 America  only.  The  international
 system  of  the  balance  of  power  was
 dissolved  the  day  the  bipolar  world
 and  the  thermo-nuclear  stalemate
 were  established,  Europe  in  general
 and  Germany  in  particular  were  divid-
 ed  into  two  spheres  of  influence—Rus-
 sian  and  American,  the  atom  bomb
 was  dropped  over  Hiroshima.  and
 Russia)  became  a  thermo-nuclear
 power  of  the  stature  of  America.
 The  thermo-nuclear  stalemate  binds
 Russia  and  America  in  a  bond  of  un-
 breakable  unity.  Russia  can  use  force
 against  eastern  Europe  only.  America

 can  use  force  against  Latin  American
 only.  No  other  State  can  wage  war
 against  another  without  the  consent  or
 connivance  of  either  Russia  or
 America.  North  Korea  invaded  South
 Korea  with  the  connivance  of  Russia.
 The  United  States  of  America  is  throw-
 ing  bombs  over  North  Vietnam  with
 the  connivance  of  Russia.

 श्री  हुकम  रव  woot  :  उपाध्यक्ष
 महोदय.  उन  से  कहिये  कि  बीच  पर  बोलें  ।

 Border  (M)

 Mr.  Deputy-Speaker:
 to  that.

 He  is  coming

 Shri  Brajeshwar  Prasad:  China
 invaded  India  with  the  consent  of
 Mr,  Khrushchev.  A  war  between
 India  and  Pakistan  is  neither  possible
 nor  desirable  till  the  bipolar  world
 and  the
 last.  Neither  Russia  nor  America
 nor  China  would  have  joined  hands
 with  either  India  or  Pakistan  if  the
 Indian  troops  had  attacked  the  Pakis-

 therm:  stal

 tani  troops  at  Kanjarkot.  India
 would  have  become  another  Congo
 if  it  had  attacked  Pakistan  at  any
 other  place.  The  Russian  troops  are
 standing  in  Soviet  Central  Asia  on
 the  borders  of  West  Pakistan.  The
 American  Seventh  Fleet  is  patrolling
 the  Indian  Ocean.  Both  India  and
 Pakistan  are  sandwiched  between
 Russia  and  America.  Airborne
 Russian  troops  will  occupy  West
 Pakistan  and  the  peninsular  regions
 of  India  will  be  subjected  to  heavy
 bombardment  by  the  Seventh  Fleet
 if  India  attacks  or  is  attacked  by
 Pakistan.  When  the  British,  the
 French  and  the  Israeli  troops  reached
 the  outskirts  of  Cairo,  they  were
 preventeg  not  only  from  entering
 Cairo  but  from  marching  one  step
 further  and  were  ordered  to  with-
 draw  from  Egypt  within  a  specified
 period  of  time  determineg  by  the
 American  Government.  If  the  United
 States  of  America  had  no  hesitation
 in  preventing  England  ang  France,
 its  allies,  from  conquering  Egypt,  8
 non-aligned  country,  will  it  have  any
 hesitation  in  preventing  India,  a  non-
 aligned  country,  from  attacking  Pa-
 kistan  which  is  a  member  of  the
 SEATO  ang  the  CENTO?  The  Sino-
 Pakistani  pact  has  strengthened  the
 bargaining  power  of  the  United  States
 of  American  vis-a-vis  Russia,  because
 China  is  on  hostile  terms  with  both
 Russia  and  America.  If  China  is  asked
 to  choose  between  India  and  America,
 it  will  choose  the  later.  If  it  is  asked
 to  choose  between  Russia  and  Ame-
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 Tica,  it  will  choose  the  latter.
 If  America  is  asked  to  choose  bet-
 ween  India  and  China,  it  will  choose
 the  latter,  because  China,  and  not
 India  is  the  balancer  between  Russia
 and  America.  If  there  is  any  country
 in  the  Afro-Asian  sector  of  the  Rim-
 lands  which  the  USA  loves  most,  it  is
 China.  China  will  choose  America
 and  not  Russia  because  Siberia  is  the
 only  place  where  China  can  expand
 profitably.  The  pro-Chinese  elements
 are  stronger  in  Washington  than  in
 Moscow.  China  has  laid  claimg  over
 nine  lakhs  square  miles  of  Russian  ter-
 ritory  in  the  Heartland.  It  has  not
 ‘aig  claim  over  any  portion  of  Ame-
 tican  territory.  China  is  a  greater
 threat  to  Russia  than  to  America.

 The  United  States  of  America  will
 either  be  neutral  or  join  hands  with
 either  India  or  Pakistan  if  q  war
 breaks  out  between  India  and  Pakis-
 tan.  Russia  will  be  neutral  if  the
 Uniteg  States  of  America  adopts  the
 Policy  of  neutrality,  Either  Chinese
 hegemony  will  be  established  over  the
 Afro-Asian  sector  of  the  Rimlands  in
 general  and  over  the  Indian  sub-conti-
 nent  in  particular  or  the  Afro-Asian
 sector  of  the  Rim'ands  in  general  and
 India  in  particular  will  be  divided  into
 two  spheres  of  influence—Chinese  and
 Pan-Islamic,  if  both  Russia  and  Ame-
 rica  adopt  the  policy  of  neu.rality  in
 the  event  of  the  outbreak  of  a  war
 between  India  and  Pakistan.  All  the
 Muslim  States  will  rally  round  the
 banner  of  Pakistan  if  both  Russia  and
 America  adopt  the  policy  of  neutra-
 lity  in  the  event  of  the  outbreak  of
 a  war  between  India  and  Pakistan.
 Russia  will  join  hands  with  India  if
 the  United  States  of  America  joins
 hands  with  Pakistan.

 शी  हुएस  स्व  ewer:  उपाध्यक्ष
 महोदय,  क्या  किसी  माननीय  सदस्य  को
 अपना  भाषण  पढ़ने  की  अनुमति  है  ?

 बी  रघुनाथ  सिह  (वाराणसी)  पढ़

 नहीं  रहे  हैं.  नोट्स को  कंसल्ट  कर  रहे  हैं  ny
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 जा  रहा  है  1
 Shri  Kapur  Singh  (Ludhiana):  The

 hon.  member  is  making  a  useful  con-
 tribution  and  he  should  not  be  inter-
 rupted,

 Mr.  Deputy-Speaker:  He  rarely
 speaks,

 Shri  Brajeshwar  Prasad:
 will  join  hands,...

 Mr.  Deputy-Speaker;  We  are  con-
 cerned  with  the  Kutch  agreement,
 Why  bring  in  Russia  and  America?

 Shri  Brajeshwar  Prasad:  I  am  deal-
 ing  with  Kutch.  I  um  saying  that
 war  cannot  break  out  and  what  will
 be  the  cansequences  if  war  breaks  out.
 The  whole  question  hinges  upon  this.

 Russia  will  join  hands  with  Pakis-
 win  uf  the  United  Siaueg  of  America
 Jus  hands  with  inwa.  China  may
 either  be  neutral  or  join  hands  with
 either  Hussia  or  America  if  a  iimited
 War  breaks  out  between  Russia  and
 America  in  the  Indian  sub-continent.
 it  China  adopts  the  policy  of  neutra-
 lity,  eather  Russia  or  America  may  win
 Or  the  Afro-Asian  sector  of  the  Rim-
 lands  in  general  and  the  Indian  sub-
 continent  in  particular  will  be  divided
 into  two  spheres  of  influence—Russian
 and  American.  If  Russia  wins,  Rus-

 sian  hegemony  and  if  the  USA  wins,
 American  hegemony,  will  be  establish.
 ed  over  the  Afro-Asian  sector  of  the
 Rumlands  in  general  and  the  Indian
 sub-continent  in  particular,

 Russia

 The  Sino-Soviet  Pact  will  be  resur-
 rected  if  China  joins  hands  with  Rus-
 sia.  The  Afro-Asian  sector  of  the
 Rimlands  in  general  and  the  Indian
 sub-continent  in  particular  will  be
 divided  into  two  aphcres  of  influence—
 Chinese  and  Russian  if  the  USA  is
 driven  out  of  the  Indian  sub-continent,

 or  Into  three  spheres  of  influence—
 Chinese,  Russian  and  American—if  a
 political  settlement  is  arrived  at  bet-
 ween  Russia  and  China  on  the  one
 side  and  the  USA  on  the  other  as  the
 result  of  the  resurrection  of  the  Sino-
 Soviet  Pact  in  the  event  of  the  out
 break. of  a...  limiteg  war  bet!
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 Russia  and  America  in  the  India  sub-
 continent.  The  Chinese  volunteers
 drove  out  the  American  troops  from
 North  Korea.  Can  the  American  for-
 ces  withstand  the  combined  onslaught
 of  the  Chinese  and  the  Russian  forces
 both  in  South-East  Asia  ang  the  Indian
 sub-continent?  The  Delhi-Peking-
 Moscow  Axis  will  be  forged  if  the
 USA  joins  hands  with  Pakistan.  India
 will  have  to  recognise  Chinese  sovere-
 ignty  over  the  Aksai  Chin  area  if  the
 Delhi-Peking-Moscow  Axis  is  forged.
 The  Karachi-Peking-Moscow  Axis
 will  be  forged  if  the  USA  joins  hands
 with  India.  All  the  members  of  the
 NATO,  the  SEATO  and  CENTO  will
 rally  round  the  banner  of  Russia  if
 the  USA,  as  an  ally  of  India,  throws
 tactical  weapons  over  Pakistan,  (In-
 terruptions).  I  will  resign  from  this
 House  if  anybody  says  that  whatever
 I  am  saying  js  irrelevant.
 7°00  hrs.

 Shri  D.  0.  Sharma:  (Gurdaspur):
 If  you  resign  you  will  not  get  a  ticke'
 next  time.  शु

 Shri  Brajeshwar  Prasad:  As  long
 as  Shri  Lal  Bahadur  Shastri  is  there
 I  will  get  the  ticket.

 Sir,  the  forging  of  the  Delhi-Peking-
 Moscow  Axis  or  the  Karachi-Peking-
 Moscow  Axis  connotes  the  resurrec-
 tion  of  the  Sino-Soviet  Pact.  Russia
 cannot  remain  neutral  as  it  is  today
 on  the  question  of  Vietnam  while  the
 USA  is  throwing  bombs  over  North
 Vietnam  if  Russia  and  America  start
 throwing  tactical  weapons  over  each
 other  in  the  Indian  sub-continent.

 Shri  Tulshidas  Jadhay  (Nanded):
 The  hon.  Member  may  speak  a  bit
 slowly,

 Shri  Brajeshwar  Prasad:  He  may
 read  my  speech.  He  cannot  under-
 stand  what  I  am  speaking.

 The  Afro-Asian  sector  of  the  Rim-
 lands  in  general  and  the  Indian  sub-
 continent  in  particular  will  be  divided
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 either  into  two  spheres  of  influence—
 Chinese  and  American—if  the  USSR
 is  driven  out  of  the  Indian  sub-con-
 tinent  or  into  three  spheres  of  influ-
 ence—Chinese,  American  ang  Russian
 —if  a  political  settlement  is  arrived
 at  between  China  and  America  on  the
 one  side  ang  the  USSR  on  the  other

 as  the  result  of  the  forging  of  the
 Sino-American  alliance  in  the  event  of
 the  outbreak  of  a  limited  war  between
 Russia  and  America  in  the  Indian  sub-
 continent.

 The  whole  world  will  be  destroyed
 if  the  war  between  Russia  and  Ame-
 rica  in  the  Indian  sub-continent  and
 South-East  Asia  escalates  into  a  ther-
 mo-nuclear  world  war.

 India,  Russia  and  America  are  geo-
 political  friends  of  one  another.  China,
 the  Asian  States  on  the  borders  of  the
 heartland  and  the  western  European
 States  are  geopolitical  friends  of  one
 another  and  the  geopolitical  foes  of
 India,  Russia  and  America.

 India,  Russia  and  America  stand  for
 the  transformation  of  the  bipolar
 world  into  one  world,  i.e.  for  the
 achievement  of  the  goal  of  world
 disarmament.  China,  the  Asian  States
 on  the  borders  of  the  Heartland  and
 the  Western  European  States  stand
 for  the  transformation  of  bipolar
 world  into  a  multipolar  world.  Eas-
 tern  Europe,  the  USSR,  Africa  West-
 ern  Asia,  the  Asian  States  on  the
 borders  of  the  Heart  land.  Tibet,  Sin-
 kiang,  Mongolia,  Manchuria  and  North
 China  will  be  integrated  into  one  poli-
 tical  unit  and  the  rest  will  be  integrat-
 ९8  into  another  political  unit  if  the
 bipolar  world  is  transformed  into  one
 world.

 Mr.  Deputy-Speaker:  The  hon.
 Member's  time  is  up.  We  will  take
 it  as  read,

 Shri  Brajeshwar  Prasad:  Sir,  I
 will  read  only  two  more  sentences.

 The  transformation  of  the
 bipolar  world  into  a_  tight

 loose
 bipolar
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 world  is  the  condition  precedent  to
 the  transformation  of  the  UNO  into
 the  World  Government.  The  Heart-
 land  and  the  Afro-Asian  sector  of  the
 Rimlands  in  general  and  India  in  par-
 ticular  wil]  be  divided  into  two  spheres
 of  influenced—Chinese  and  Pan-isla-
 mic;  the  New  World  in  general  and
 the  USA  in  particular  will  be  divided
 into  two  spheres  of  influence—Chinese
 and  Western  European  and  Western
 European  hegemony  will  be  establish-
 ed  over  Russia  within  the  framework
 of  the  Uniteq  States  of  Europe  en-
 compassing  within  its  bosom  all  the
 States  extending  from  Great  Britain
 to  the  Ural  mountain  if  the  bipolar
 world  ig  transformed  into  a  multipo-
 lar  world.  The  alternative  to  the  es-
 tablishment  of  Russian  hegemony  over
 Pakistan  and  to  the  division  of  China
 into  two  spheres  of  influence—Rus-
 sian  and  American—is  the  division  of
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 India  into  two  spheres  of  influence

 —Chinese  and  Pan-Islamic  and  the
 establishment  of  Pan-Islamic  hege-
 mony  over  the  Caucasus  ang  Soviet
 Central  Asia  and  of  Chinese  hegemony
 over  Siberia.  India  has  to  play  the
 same  part  vis-a-vis  China  and  Pakis-
 tan  that  China  played  vis-a-vis  Japan
 from  the  time  of  the  Japanese  con-
 quest  of  Manchuria  till  the  atom
 bonrbs  were  dropped  over  Hiroshima
 and  Nagasaki.

 Mr.  Deputy-Speaker:  The  Prime
 Minister  wi'l  reply  to  the  debate  to-
 morrow  immediately  after  the  Ques-
 tion  Hour.
 11.04  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 August  18,  965/Sravana  27,  887
 (Saka).
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